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NOTE BY THE SECRETARIAT

Under Article 102 of the Charter of the United Nations every treaty and every international agree-
ment entered into by any Member of the United Nations after the coming into force of the Charter shall,
as soon as possible, be registered with the Secretariat and published by it. Furthermore, no party to a
treaty or international agreement subject to registration which has not been registered may invoke that
treaty or agreement before any organ of the United Nations. The General Assembly, by resolution 97 (I),
established regulations to give effect to Article 102 of the Charter (see text of the regulations, vol. 859,
p. VIID.
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the regulations, and the Secretariat follows the principle that it acts in accordance with the position of the
Member State submitting an instrument for registration that so far as that party is concerned the instru-
ment is a treaty or an international agreement within the meaning of Article 102. Registration of an
instrument submitted by a Member State, therefore, does notimply a judgement by the Secretariat ou the
nature of the instrument, the status of a party or any similar question. It is the understanding of the
Secretariat that its action does not confer on the instrument the status of a treaty or an international
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not otherwise have.
*

* %

Unless otherwise indicated, the translations of the original texts of treaties, etc., published in this
Series have been made by the Secretariat of the United Nations.

NOTE DU SECRETARIAT

Aux termes de I'Article 102 de la Charte des Nations Unies, tout traité ou accord international
conclu par un Membre des Nations Unies aprés Ientrée en vigueur de la Charte sera, le plus tot possible,
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Signed at Montevideo on 19 February 1986

Authentic text: Spanish.
Registered by Spain on 24 March 1988.

ESPAGNE
et
URUGUAY

Accord complémentaire relatif a la coopération technique
internatiouale dans le domaine du travail et des affaires
sociales. Signé a Moutevideo le 19 février 1986

Textes authentiques : espagnol.

Enregistrée par I’Espagne le 24 mars 1988.

Vol. 1499, 1-25809



4 United Nations — Treaty Series ® Nations Unies — Recueil des Traités 1988

[SPANISH TEXT—TEXTE ESPAGNOL)]

ACUERDO COMPLEMENTARIO DE COOPERACION TECNICA INTER-
NACIONAL EN MATERIA SOCIO-LABORAL ENTRE LA REPUB-
LICA ORIENTAL DEL URUGUAY Y EL REINO DE ESPANA

La Repiiblica Oriental del Uruguay y el Reino de Espaiia en el marco del Convenio
Bésico de Cooperacién Social Hispano-Uruguayo firmado el 27 de abril de 1972, han
resuelto suscribir el presente Acuerdo Complementario en materia Socio Laboral, con
arreglo a las siguientes estipulaciones : ' ‘

Articulo I. El presente Acuerdo Complementario, tiene por objeto establecer un
marco en el que se desarrollen los programas y proyectos de cooperacién, asi como
determinar el &mbito de las competencias atribuidas a los organismos ejecutores.

Articulo 1I. Los Departamentos Ministeriales e Instituciones responsables y eje-
cutores del presente Acuerdo seran :

a) Por parte del Gobierno uruguayo :
—EIl Ministerio de Trabajo y Seguridad Social.
—ILa Universidad del Trabajo del Uruguay—UTU.
—El Laboratorio Tecnoldgico del Uruguay—LATU.
b) Por parte del Gobierno espaiiol :

El Ministerio de Trabajo y Seguridad Social, a través de la Oficina de Relaciones
Sociales Internacionales, que contard con el apoyo y la colaboracién de las Unidades del
mismo y de sus Organismos auténomos y tutelados cuyas competencias tengan relacién
con las actividades objeto de la cooperacion.

Articulo I1l.  El Gobierno espaifiol se obliga a :

a) Enviar a la Repiiblica Oriental del Uruguay el equipo de Expertos que requiera la
ejecucién de las actividades programadas de mutuo acuerdo entre las Partes, por un
periodo maximo de cincuenta meses/experto por afio.

b) Financiar las indemnizaciones econémicas que por razén del servicio devenguen los
Expertos espaifioles, durante su permanencia en la Misién, con arreglo a las disposici-
ones vigentes en cada momento sobre la materia, asumiendo igualmente el abono de
los pasajes aéreos para el desplazamiento desde su residencia habitual en Espaiia
hasta el punto de destino y regreso.

c¢) Conceder y sufragar becas en Espaiia hasta un maximo de diez por afio, a los pro-
fesionales que actien como homoélogos de los expertos espaiioles y para el personal
directivo de los organismos implicados en los proyectos y actividades en curso, por
un perfodo maximo de estancia en Espafia de tres meses y un mes respectivamente,
durante el cual estardn protegidos por un seguro de asistencia sanitaria por enfer-
medad y accidentes.

Las becas a que se refiere el parrafo anterior, serdn financiadas por el Gobierno de
Espafia con la dieta diaria equivalente a la establecida para los funcionarios espaiioles
en territorio nacional vigente en cada momento, asi como el pasaje para su desplaza-
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miento a Espaiia y retorno al punto de origen asi como viajes programados por el interior
de Espaiia, facilitdndoles igualmente los contactos, ensefianzas y materiales de trabajo e
informativos que en cada caso se consideren necesarios.

Articulo V. Las obligaciones financieras estipuladas en el Articulo III serdn satis-
fechas con cargo a los créditos que se autoricen anualmente para Cooperacién Técnica,
en los presupuestos ordinarios del Ministerio de Trabajo y Seguridad Social espafiol.

Articulo V. Al frente de la Cooperacién socio-laboral espaiiola, actuard como re-
sponsable un jefe de drea de la misma, que serd nombrado al efecto con las funciones
que especificamente se le encomienden y que en determinados casos, a juicio de la
Oficina de Relaciones Sociales Internacionales del Ministerio de Trabajo y Seguridad
Social de Espana, asumird la ejecucién de determinados proyectos que puedan tener
relacién con su especialidad.

El personal de Cooperacién Técnica Internacional actuard en el pais de destino, bajo
la direccién de la Embajada de Espaiia y sus actividades serdn coordinadas por el Mi-
nisterio de Asuntos Exteriores.

Articulo VI.  El Gobierno de la Repiblica Oriental del Uruguay se obliga a :

a) Otorgar las maximas facilidades para el desarrollo y ejecucién de lo establecido en
el presente Acuerdo.

b) Facilitar los centros e instalaciones precisas para la realizacién de los proyectos, de
conformidad con las prioridades que se establezcan de mutuo acuerdo.

¢) Exonerar de toda clase de impuestos, tasas y gravdmenes aduaneros u otros, tanto
nacionales como provinciales, municipales o de cualquier otra indole, a los materi-
ales, maquinaria y equipos, que con destino a {a Misién de Cooperacién Técnica
espaiiola se adquieran en Espaia.

d) Otorgar a los Expertos espanoles destinados en su pafs, los privilegios, franquicias
e inmunidades de todo orden que el Gobierno de la Republica Oriental del Uruguay
concede a los funcionarios de organismos internacionales, extendiéndoles la oportuna
documentacidn, previa acreditacién por via diplomatica, con validez desde su incor-
poracién hasta su cese en la Misi6n.

e) Asignar a cada uno de los Expertos de las contrapartes nacionales el personal direc-
tivo, técnico-docente, de administracién y servicios que se requieran para el buen
funcionamiento del proyecto de cooperacidn, los cuales deberan trabajar en estrecho
contacto con sus homélogos espaiioles.

/) Poner a disposicién de la Misién Espafiola las oficinas y equipamiento de personal
y material necesario para el normal funcionamiento tanto de los Jefes de Area como
de sus colaboradores.

g) Poner a disposicién de los Expertos espafioles, los medios de locomocién necesarios
para los desplazamientos en cumplimiento de sus funciones. En el supuesto de que
deban viajar fuera de su sede habitual en el pafs, el Gobierno de la Republica Orien-
tal del Uruguay asumird los gastos del traslado, alojamiento y manutencién
correspondientes.

h) Facilitar vivienda a los Expertos espafioles siempre que el periodo de misién exceda
de tres meses, o en su defecto una compensacién econémica mensual en moneda
nacional equivalente a 120 ddélares USA revisable anualmente en funcién de las
variantes autorizadas o que de hecho se produzcan en el precio de los alquileres en
el pafs.

Vol. 1499, 1-25809
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Articulo VII. Con el fin de garantizar el efectivo cumplimiento del presente
Acuerdo las Partes convienen en establecer una Comisién de Seguimiento y Evaluacién
del mismo, integrada por representantes del Ministerio de Trabajo y Seguridad Social de
Espafia, el Agregado Laboral acreditado en Buenos Aires, el Jefe de Area de la Co-
operacién Técnica Espafiola, un representante de la Direccion General de Cooperacion
Técnica Internacional del Ministerio de Asuntos Exteriores, que podrd delegar en la
Embajada de Espaifia, asi como un representante de cada una de las Instituciones uru-
guayas responsables de la ejecucién del Acuerdo.

Articulo VIII. Seran funciones de la Comisién a que se refiere el Articulo anterior,
las siguientes :

1°. Informar al final de cada semestre natural a la Comisién Mixta Hispano-uruguaya
establecida en el Convenio Bdsico de Cooperacién Social firmado el 27 de abril de
1972, que sefialard las lineas generales de actuacién y a la Direccién General de
Cooperacién Técnica Internacional sobre los objetivos alcanzados y los que se pro-
ponen para el siguiente.

2°. Proponer a la Oficina de Relaciones Sociales Internacionales del Ministerio de Tra-
bajo y Seguridad Social de Espaiia, la programacién anual de actividades, dentro
de los maximos establecidos en el Articulo III, asi como el calendario para su
ejecucion.

3°. Supervisar el desarrollo del presente Acuerdo Complementario.

4°. Sugerir la adopcién de medidas conducentes a conseguir el mdximo aprovechamiento
y eficacia de la mutua cooperacidn.

5°. Evaluar con una periodicidad trimestral las misiones cumplidas, informando de los
resultados a los organismos del Acuerdo, asi como a la Embajada de Espafia.

6°. Recibir las sugerencias formuladas por los organismos ejecutores, destinadas a cor-
regir desviaciones o a proponer modificaciones de los programas en ejecucion, de-
biendo informar de las medidas adoptadas y recabar el acuerdo de la Oficina
mencionada en el numeral 2° de este articulo.

7°. Actuara como Presidente de la Comisién el representante del Ministerio de Trabajo
de ambos paises alternativamente o persona en quien delegue, actuando como Se-
cretario el Jefe de Area.

Articulo IX. El presente Acuerdo se aplicard provisionalmente a partir del 1° de
enero de 1986 y entrard en vigor definitivamente el dfa en que ambas partes se hayan
notificado por via diplomdtica el cumplimiento de sus respectivos requisitos constitu-
cionales. Podra ser denunciado por cualquiera de las Partes, en cuyo caso finalizard su
vigencia seis meses después de la fecha de denuncia no afectando ésta a la ejecucion
de los proyectos o actividades en curso, salvo quese convenga expresamente lo
contrario.

Vol. 1499, 1-25809
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De comiin acuerdo ambas Partes firman ad referendum el presente Acuerdo Com-
plementario en Montevideo, el dia 19 de febrero de 1986, en dos ejemplares originales,
haciendo fe igualmente ambos textos.

Por el Gobierno Por el Reino
de la Repiiblica Oriental del Uruguay : de Espaiia :
[Signed—Signé] [Signed—Signé)
ENRIQUE IGLESIAS FELIX GUILLERMO FERNANDEZ-SHAW
BALDASANO
Ministro de Relaciones Exteriores Embajador de Espafia en Montevideo

Vol. 1499, 1-25809
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[TRANSLATION—TRADUCTION]

SUPPLEMENTARY AGREEMENT' ON INTERNATIONAL TECHNICAL
CO-OPERATION IN THE FIELDS OF SOCIAL AND LABOUR AF-
FAIRS BETWEEN THE EASTERN REPUBLIC OF URUGUAY AND
THE KINGDOM OF SPAIN

The Eastern Republic of Uruguay and the Kingdom of Spain, in the framework of
the Basic Convention on social co-operation between Spain and Uruguay, signed on
27 April 1972,2 have decided to conclude this Supplementary Agreement in the fields of
social and labour affairs as follows:

Article I. 'The purpose of this Supplementary Agreement is to establish a frame-
work in which the co-operation programmes and projects shall be carried out and to
specify the areas of competence of the executing agencies.

Article II. 'The ministerial departments and institutions which shall be responsible
for and shall execute this Agreement shall be:

(a) For the Uruguayan Government:
—The Ministry of Labour and Social Security.
—1La Universidad del Trabajo del Uruguay—UTU.
—EI Laboratorio Tecnolégico del Uruguay—LATU.
(b) For the Spanish Government:

The Ministry of Labour and Social Security, through the Office of International
Social Relations, which shall have the support and collaboration of the Ministry’s divi-
sions and the autonomous agencies under its supervision whose areas of competence
relate to the co-operation activities.

Article 11l. The Spanish Government undertakes to:

(a) Send to the Eastern Republic of Uruguay a team of experts required for the execution
of the activities determined by mutual agreement between the Parties, for a maximum
period of 50 expert/months for one year.

(b) Provide the remuneration due to the Spanish experts for their services during the
period of the mission, in accordance with the relevant provisions in force at the time,
and assume also the costs of air travel between their usual place of residence in Spain
and the destination point (outward and return journeys).

(c) Grant and defray the costs of fellowships in Spain, up to a maximum of ten (10) per
year, for professionals who are acting as counterparts of the Spanish experts and for
the administrative personnel of the agencies involved in the ongoing projects and

! Came into force provisionally on 1 January 1986, and definitively on 22 October 1987, the date of the last of the
notifications (effected on 9 July and 22 October 1987) by which the Parties informed each other of the completion of their
respective constitutional requirements, in accordance with article 1X.

* United Nations, Treaty Series, vol. 1144, p. 101.
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activities, for a maximum stay in Spain of three months and one month respectively,
during which they shall be protected by health insurance for illness and accidents.

The Government of Spain shall provide the fellowship holders referred to in the
preceding paragraph with a daily subsistence allowance equivalent to that in effect at the
time for Spanish civil servants in national territory, pay the costs of their travel between
the point of origin and Spain (outward and return journeys) and of organized trips inside
Spain, and also provide them with the contracts, instruction and work and information
materials which are required in each case.

Article 1V. The financial obligations stipulated in article III shall be fulfilled by
using the appropriations authorized annually for technical co-operation in the regular
budget of the Spanish Ministry of Labour and Social Security.

Article V. A social and labour co-operation area chief, appointed for that purpose,
shall be in charge of the Spanish social and labour co-operation, and shall assume the
functions specifically entrusted to him and, in specific cases, on the advice of the Office
of International Social Relations of the Ministry of Labour and Social Security of Spain,
shall be responsible for the execution of specific projects which may fall within his
special area of competence.

The international technical co-operation personnel shall operate in the country of
destination under the control of the Spanish Embassy, and their activities shall be co-
ordinated by the Ministry of Foreign Affairs.

Article VI.  The Government of the Eastern Republic of Uruguay undertakes to:

(a) Accord every facility for the development and implementation of the provisions of
this Agreement.

(b) Provide the centres and facilities necessary for the realization of the projects, in
conformity with priorities established by mutual agreement.

(c) Exempt from all kinds of taxes, charges and customs or any other form of duty,
whether national, provincial, municipal or of any other kind, the materials, machinery
and equipment acquired in Spain and intended for the Spanish technical co-operation
mission.

(d) Grant the Spanish experts sent to its country all the privileges, exemptions and im-
munities which the Government of the Eastern Republic of Uruguay grants to em-
ployees of international organizations and provide them with the appropriate
documents, upon accreditation through the diplomatic channel, which shall be valid
throughout the experts’ service with the mission.

(e) Assign to each of the experts the national counterparts and the management, technical
instruction, administrative and service staff required for the proper implementation
of the co-operation project, who shall work closely with their Spanish counterparts.

(f) Make available to the Spanish mission the office space and the necessary personnel
and materials for the regular operations of both the area chiefs and their colleagues.

(g) Provide the Spanish experts with the necessary means of transport for any travel in
connection with their duties. In the event that they are required to travel away from
their usual headquarters in the country, the Government of the Eastern Republic of
Uruguay shall bear the corresponding costs of travel, accommodation and sub-
sistence.
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(k) Provide living accommodations for the Spanish experts, provided that the duration
of the mission exceeds three months, or otherwise provide a monthly allowance in
the national currency equivalent to $US 120. This allowance may be revised annually
on the basis of the authorized or actual fluctuations in rental prices in the country.

Article VII. In order to ensure the effective implementation of this Agreement, the
Parties agree to establish a Follow-up and Evaluation Committee composed of represen-
tatives of the Ministry of Labour and Social Security of Spain, the official labour attaché
in Buenos Aires, the Spanish technical co-operation area chief, a representative of the
Office of International Technical Co-operation of the Ministry of Foreign Affairs, who
may delegate powers to the Spanish Embassy, and a representative of each of the insti-
tutions responsible for the execution of the Agreement.

Article VIIl. The Committee referred to in the previous article shall have the fol-
lowing functions:

1. To report at the end of each six-month period to the Spanish-Uruguayan Joint Com-
mission established in the Basic Convention on social co-operation signed on 27 April
1972, which shall indicate the general guidelines for action, and to the Office of
International Technical Co-operation on the objectives attained and those proposed
for the following six-month period.

2. To propose to the Office of International Social Relations of the Ministry of Labour
and Social Security of Spain the annual programme of activities, within the parameters
established in article III, and the schedule for the execution of the programme.

3. To supervise the implementation of this Supplementary Agreement.

4. To suggest measures leading to the best possible use and the maximum effectiveness
of the mutual co-operation.

5. To evaluate on a quarterly basis the missions undertaken, communicating the resuits
to the agencies of the Agreement and to the Spanish Embassy.

6. To receive suggestions from the executing agencies with a view to correcting devia-
tions or proposing changes in the programmes under way, and to communicate the
measures adopted and obtain the approval of the Office referred to in paragraph 2 of
this article.

7. The representative of the Ministry of Labour of each country, or an individual ap-
pointed by him, shall act alternately as Chairman of the Committee; the area chief
shall act as Secretary.

Article IX. This Agreement shall apply provisionally from 1 January 1986 and
shall enter into force definitively on the date on which the two Parties notify each other,
through the diplomatic channel, that their respective constitutional requirements have
been fulfilled. It may be denounced by either of the Parties, in which case it shall cease
to have effect six months after the date of denunciation, which shall not affect ongoing
programmes and projects, except as otherwise agreed.
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By mutual agreement, both Parties have signed this Supplementary Agreement, ad
referendum, at Montevideo, on 19 February 1986, in two original copies, both texts being
equally authentic.

For the Government For the Kingdom
of the Eastern Republic of Uruguay: of Spain:
[Signed] [Signed]
ENRIQUE IGLESIAS FELIX GUILLERMO FERNANDEZ-SHAW
BALDASANO
Minister for Foreign Affairs - Ambassador of Spain at Montevideo
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[TRADUCTION—TRANSLATION]

ACCORD COMPLEMENTAIRE' RELATIF A LA COOPERATION TECH-
NIQUE INTERNATIONALE DANS LE DOMAINE DU TRAVAIL ET
DES AFFAIRES SOCIALES ENTRE LA REPUBLIQUE ORIENTALE
DE L’'URUGUAY ET LE ROYAUME D’ESPAGNE

La République orientale de 1I’Uruguay et le Royaume d’Espagne, tenant compte de
la Convention de base de coopération sociale hispano-uruguayenne signée le 27 avril
1972, ont décidé de conclure le présent Accord complémentaire dans le domaine du
travail et des affaires sociales, et sont convenus des dispositions suivantes :

Article 1. Le présent Accord complémentaire a pour objet de définir un cadre au
sein duquel sont mis en oeuvre les programmes et projets de coopération, ainsi que de
déterminer les compétences dévolues aux organismes d’exécution.

Article II.  Les ministéres et organismes chargés d’appliquer le présent Accord sont :
a) Pour le Gouvernement uruguayen :

— Le Ministére du travail et de la sécurité sociale.

— L’Université du travail de I'Uruguay — UTU.

— Le Laboratoire technologique de I’Uruguay — LATU.
b) Pour le Gouvernement espagnol :

Le Ministere du travail et de la sécurité sociale, par I’intermédiaire du Bureau des
relations sociales internationales, qui bénéficiera de I’appui et de la collaboration des
unités du Ministére et de ses organes autonomes et rattachés, ayant compétence pour les
activités faisant I’objet de la coopération.

Article Ill.  1.e Gouvernement espagnol s’engage :

a) A envoyer en République orientale de 1’Uruguay 1’équipe d’experts que nécessite la
réalisation des activités programmées d’un commun accord entre les Parties, durant
une période représentant cinquante (50) mois-homme par an au maximum.

b) A prendre a sa charge les indemnités professionnelles versées aux experts espagnols,
pendant la durée de leur mission, conformément aux dispositions applicables en la
matiére, et a assurer en outre le paiement des voyages aériens des experts entre leur
résidence habituelle en Espagne et leur lieu de destination, a I’aller et au retour.

¢) A octroyer et a financer jusqu’a dix (10) bourses au maximum par an, pour les cadres
qui seront les homologues des experts espagnols et pour le personnel de direction
des organismes participant aux projets et activités en cours pour une période maxi-
male de séjour en Espagne de trois et d’un mois respectivement, pendant laquelle ils
seront couverts par une assurance d’assistance sanitaire couvrant la maladie et les
accidents. :

Les bourses visées au paragraphe précédent seront versées par I’Etat au taux jour-
' Entré en vigueur 2 titre provisoire le I** janvier 1986, et a titre définitif le 22 octobre 1987, date de la derniere des

notifications (effectuées les 9 juillet et 22 octobre 1987) par lesquelles les Parties se sont informées de I'accomplissement de
leurs exigences constitutionnelles respectives, conformément a I'article IX.

* Nations Unies, Recueil des Traités, vol. 1144, p. 101,
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nalier équivalent au taux applicable aux fonctionnaires espagnols sur le territoire national,
de m&me que seront pris en charge les frais de voyage a destination de ’Espagne et de
retour au lieu d’origine, ainsi que les déplacements prévus en territoire espagnol, et que
seront facilités les contacts, les cours et ’accés aux matériels de travail et d’information
dans chacun des cas qui seront nécessaires.

Article IV. Les obligations financiéres énoncées a I’article III seront acquittées par
le Ministere du travail et de la sécurité sociale d’Espagne au moyen des crédits qu’il est
autorisé a prélever, au titre de la coopération technique, sur son budget ordinaire.

Article V. La direction de la coopération espagnole dans le domaine du travail et
des affaires sociales sera assur€e par un chef de service, nommé a cet effet, avec les
fonctions qui lui seront spécifiquement confiées et qui assumera, a la discrétion du Bureau
des relations sociales internationales du Ministére du travail et de la sécurité sociale
d’Espagne, I’exécution de projets déterminés susceptibles d’étre en rapport avec sa
spécialité.

Le personnel de coopération technique international travaillera dans le pays
d’accueil, sous la direction de I’ Ambassade d’Espagne, et ses activités seront coordonnées
par le Ministere des affaires extérieures.

Article VI. Le Gouvernement de la République orientale de I’Uruguay s’engage :

a) A accorder toutes les facilités visant a 1a mise en oeuvre et a I’exécution des dis-
positions du présent Accord.

b) A appuyer les centres et les instailations particuliéres visant & la réalisation des
projets, conformément aux priorités qui seront définies d’un commun accord.

¢) A exempter de tous impdts, taxes et droits de douane ou autres charges de caractére
national, provincial, communal ou autre, les matériels, machines et équipements des-
tinés a la Mission de coopération technique espagnole et achetés en territoire es-
pagnol.

d) A accorder aux experts espagnols se rendant sur son territoire en vertu du présent
Accord les immunités et priviiéges de tous ordres que le Gouvernement de la Ré-
publique orientale de I’Uruguay consent aux fonctionnaires des organismes interna-
tionaux et a délivrer auxdits experts, apres accréditation par la voie diplomatique, les
documents requis a cet effet dont les dates de validité coincideront avec celles de
I’entrée en fonction et de la cessation de fonction dans le cadre de la Mission.

e) A affecter a chacun des experts du personnel de contrepartie national, le personnel
de direction, d’enseignement technique, d’administration et de service nécessaire au
bon fonctionnement du projet de coopération qui devra travailler en étroite colla-
boration avec ses homologues espagnols.

) A mettre a la disposition de la Mission espagnole les bureaux et les moyens en
personnel et en matériel dont les chefs de service et leurs collaborateurs pourront
avoir besoin dans I’exercice normal de leurs fonctions.

g) A mettre a la disposition des experts espagnols les moyens de transport nécessaires
aux déplacements requis par les tiches qui leur incombent et, si les experts devaient
se rendre hors de leur lieu de résidence habituelle dans le pays, le Gouvernement de
la République orientale de I'Uruguay prendrait & sa charge les frais de déptacement,
de logement et d’entretien qui en résulteraient.
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~

h} Sous réserve que la durée de la mission soit supérieure a trois mois, a loger les
experts espagnols ou, a défaut, & leur verser une indemnité annuelle en monnaie
nationale équivalant a 120 dollars américains, révisable annuellement en fonction des
variations, autorisées ou qui seraient pratiquées, du prix des loyers dans le pays.

Article VII. Afin de garantir la bonne application du présent Accord, les Parties
sont convenues de créer une Commission de suivi et d’évaluation, composée de repré-
sentants du Ministere espagnol du travail et de la sécurité sociale, de 1’Attaché aux
questions de travail accrédité a Buenos Aires, du Chef de service de la coopération
technique espagnole, d’un représentant de la Direction générale de la coopération tech-
nique internationale du Ministere des affaires étrangeres, qui pourra déléguer ses pouvoirs
a I’Ambassade d’Espagne, ainsi que d’un représentant de chacun des organismes uru-
guayens chargés de I’exécution du présent Accord.

Article VIII. Les fonctions de la Commission visée a I’article précédent seront les
suivantes :

1) Informer & la fin de chaque semestre la Commission mixte hispano-uruguayenne créée
par la Convention de base de coopération sociale du 27 avril 1972, qui définira les
grandes lignes d’action, et la Direction générale de la coopération technique inter-
nationale, des objectifs atteints et des objectifs envisagés pour le semestre suivant.

2) Soumettre au Bureau des relations sociales internationales du Ministére espagnol du
travail et de la sécurité sociale la programmation annuelle des activités, en fonction
des maximums arrétés a I’article III, ainsi que le calendrier d’exécution de ces ac-
tivités.

3) Veiller a la bonne exécution du présent Accord complémentaire.

4) Proposer ’adoption de mesures permettant de tirer le plus grand profit de la co-
opération entre les deux pays et propres a en garantir |’efficacité.

5) Evaluer les activités accomplies et en communiquer les résultats aux organismes char-
gés d’appliquer le présent Accord, ainsi qu’a I’Ambassade d’Espagne.

6) Recevoir des organismes chargés de I’exécution les suggestions visant & corriger les
déviations ou a proposer des modifications de programmes en cours d’exécution, a
charge de communiquer les mesures adoptées et d’obtenir I’accord du Bureau men-
tionné au paragraphe 2 du présent article.

7) Le Président de la Commission sera alternativement le représentant du Ministere du
travail de chaque pays, ou une personne habilitée a le représenter, et le Secrétaire de
la Commission sera le chef de service.

Article IX. Le présent Accord prendra effet a titre provisoire a compter du 1
janvier 1986 et entrera en vigueur définitivement le jour ol chacune des Parties aura
notifié a I'autre par la voie diplomatique qu’elle a accompli les formalités constitution-
nelles requises 2 cette fin. I pourra &tre dénoncé par I’une ou par I’autre des Parties et,
en pareil cas, cessera d’étre en vigueur six mois aprés la date de la dénonciation. Sauf
accord contraire, cette dénonciation ne portera pas atteinte a ’exécution des projets ou
activités en cours.
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D’un commun accord, les deux Parties signent le présent Accord complémentaire
ad referendum a Montevideo, le 19 février 1986, en deux exemplaires originaux, les deux
textes faisant également foi.

Pour le Gouvernement Pour le Royaume d’Espagne :
de la République orientale de 1'Uruguay :

Le Ministre des relations extérieures, L’ Ambassadeur d’Espagne 4 Montevideo,
[Signé] (Signé]
ENRIQUE IGLESIAS FELIX GUILLERMO FERNANDEZ-SHAW
BALDASANO
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[SPANISH TEXT—TEXTE ESPAGNOL]

ACUERDO HISPANO-PORTUGUES SOBRE COOPERACION EN MATERIA
DE LUCHA CONTRA LA DROGA

Con el propésito de intensificar y fortalecer su cooperacién, como estd previsto en
el Tratado de Amistad y Cooperacién entre Espafia y Portugal, firmado en Madrid el
22 de noviembre de 1977,

Persuadidos de que la cooperacién en materia de lucha contra la droga reforzara los
tradicionales lazos de amistad y buena vecindad entre los dos Estados;

Convencidos de la importancia de la cooperaci6n bilateral en la lucha a acometer
contra el abuso y el trifico de drogas;

El Gobierno del Reino de Espaiia y el Gobierno de la Repiblica Portuguesa acor-
daron concluir el presente Acuerdo:

Articulo 1. En el presente Acuerdo los términos ‘‘Partes Contratantes’ designan
el Reino de Espafia y la Repiblica Portuguesa.

Articulo 2. La cooperacién en materia de lucha contra las drogas se llevar4 a efecto
mediante el establecimiento de un intercambio permanente de informaciones y docu-
mentacién que cubra los siguientes campos:

A) En Materia de Prevencién:
a) El intercambio de proyectos p‘ara el desarrollo de programas experimentales.

b) Las prioridades a incorporar como programas a desarrollar en el campo de la
prevencién por ambos paises.

¢) Los programas generales de promocién de la salud y educacidn para el bienestar,
especialmente en lo relativo a los jévenes.

B) En Materia Socio-Sanitaria:

a) Papel de los distintos servicios terapéuticos en la oferta asistencial y necesidades
que los mismos conllevan, por ejemplo:servicios de desintoxicacién, centros am-
bulatorios, centros de dia, comunidades terapéuticas, etc.

b) Tipologia de centros y servicios asistenciales.

¢) Estudio y evaluacién de programas experimentales para un abordaje integrado de
la atencién a toxicémanos.

d) Programas experimentales de deshabituacién.
C) En Materia de Reinsercién Social, singularmente en lo que se refiere a proyectos de

sensibilizacién de la comunidad, de cara a apoyar la reinsercién social de los
toxicémanos.

D) En Materia Legislativa, incluyendo los estudios de proyectos de leyes y de otros
instrumentos normativos.

E) En Materia de Lucha Contra el Tréfico Ilicito de Drogas:

Vol. 1499, 1-25810



1988 United Nations — Treaty Series ® Nations Unies — Recueil des Traités 19

Intercambio de informacién y documentacién en su vertiente policial, a través de
los servicios y autoridades competentes de ambos paises, bajo las directrices de la
Comisién a que se refiere el Articulo 6.

Articulo 3. Las Partes Contratantes estableceran igualmente un sistema de registro
y notificacién que permita el conocimiento de las cifras de consumo de heroina, cocaina
y hachis.

Articulo 4. 1. Las Partes Contratantes procederdn al intercambio permanente de
informacién sobre la lucha contra el trdfico de drogas, a través de los servicios y auto-
ridades competentes.

2. A los efectos del nimero anterior son servicios y autoridades competentes:

A) En Portugal, la Policia Judicial y el Gabinete de Planeamiento y Coordinacién de
la Lucha Contra la Droga.

B) En Espaiia, la Brigada Central de Estupefacientes.

3. Las Partes Contratantes estableceran mecanismos de colaboracién en acciones
conjuntas, de naturaleza preventiva y represiva del trifico de drogas, singularmente a
través del control de aeropuertos, fronteras y puertos y del trdnsito de extranjeros.

Articulo 5. 1. Las autoridades competentes de las dos Partes Contratantes podran
negociar y concluir los acuerdos administrativos y normas de desarrollo necesarias para
la aplicacién del presente Acuerdo.

2. Los acuerdos y normas a que se refiere el nimero anterior podran extenderse a
la formacién reciproca de técnicos investigadores, incluyendo la realizacion de ‘‘stages’’,
asi como el desarrollo de estudios y proyectos conjuntos en el campo de la prevencién,
tratamiento y reinsercidn social de toxicémanos.

Articulo 6. Para la aplicacién del presente Acuerdo se crea una Comisién Hispano-
Portuguesa integrada paritariamente por miembros designados por las autoridades com-
petentes de los dos paises.

Formaran parte de dicha Comisidn, en todo caso, por parte espaiiola representantes
de los Ministerios de Sanidad y Consumo, Justicia, Interior y Asuntos Exteriores.

Por parte portuguesa, formardn parte de la Comisién representantes de los Mini-
sterios de Justicia, de la Salud, de la Administracién Interna, de Negocios Extranjeros,
y de Finanzas.

Articulo 7. La Comisién tendrd, ademds de las que le conceden las autoridades
competentes, las siguientes funciones:

A) Servir de canal de comunicacién entre las autoridades competentes de ambos paises
en el ambito de aplicacién del presente Acuerdo, sin perjuicio de lo dispuesto en el
Articulo 4.

B) Proponer a las autoridades competentes las condiciones de cooperacién en la materia
a que se refiere el Articulo 3 de este Acuerdo.

C) Proponer a las autoridades competentes los acuerdos administrativos y normas a que
se refiere el Articulo 5 de este Acuerdo.

D) Presentar a los Gobiernos de las Partes Contratantes una Memoria anual sobre el
estado de la cooperacién establecida por medio del presente Acuerdo.
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Articulo 8. 1. La Comisién podrd constituir en su seno grupos de trabajo.

2. Independientemente de las reuniones de los grupos, la Comisién se reunira anual-
mente, salvo en casos extraordinarios que aconsejen una mayor frecuencia para el anélisis
de los trabajos en curso, definicién de orientaciones y evaluacién de los resultados ob-
tenidos en los diversos campos de actuacién.

Articulo 9. 1. El presente Acuerdo tendra 5 afios de validez y se mantendrd en
vigor, por tdcita reconduccién, por periodos renovables de 5 afios, salvo denuncia de una
de las Partes Contratantes por escrito y por via diplomatica, con un afio de antelacién a
la fecha de caducidad.

2. El presente Acuerdo enirard en vigor sesenta dias después del canje de notas en
que las Partes Contratantes se den conocimiento reciproco de que se han cumplido los
requisitos necesarios de la legislacién interna.

EN FE DE LO CUAL los representantes de ambas Partes Contratantes firman el presente
Acuerdo.

HEecHO en Lisboa el dia 27 de enero de 1987, en dos ejemplares, en espaiiol y en
portugués, haciendo ambos textos igualmente fe.

Por el Reino de Espaiia: Por la Reptblica Portuguesa:
El Ministro de Sanidad y Consumo, El Ministro de Negocios Extranjeros,
[Signed—Signé] [Signed—Signé]
JULIAN GARCIA VARGAS PEDRO PIRES DE MIRANDA
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[PORTUGUESE TEXT—TEXTE PORTUGAIS]

ACORDO LUSO-ESPANHOL SOBRE COOPERACAO EM MATERIA DE
LUTA CONTRA A DROGA

Com o propésito de intensificar e fortalecer a sua cooperagéo, tal como estd previsto
no Tratado de Amizade e Cooperagédo entre Portugal e Espanha, assinado em Madrid em
22 de Novembro de 1977;

Persuadidos de que a cooperagdo em matéria de luta contra a droga reforgara os
tradicionais lagos de amizade e boa vizinhanga entre os dois Estados;

Convencidos da importincia da cooperacdo bilateral na luta a empreender contra o
abuso e o trifico de drogas;

O Governo da Repiiblica Portuguesa e o Governo do Reino de Espanha decidiram
concluir o presente Acordo:

Artigo 1°. No presente Acordo, a expressdo ‘‘Partes Contratantes’” designa a Re-
publica Portuguesa e o Reino de Espanha.

Artigo 2° A cooperagdo em matéria de [uta contra a droga efectivar-se-d4 mediante
o estabelecimento de um intercdmbio permanente de informagdes e documentagio, re-
lativas aos seguintes dominios:

A) Em matéria de prevengdo:
a) Intercdmbio de projectos para o desenvolvimento de programas experimentais;

b) Prioridades a incluir nos programas a desenvolver no dominio da prevengio em
cada um dos paises;

¢) Programas gerais de promocio de saide e educacdo para o bemestar, especial-
mente no que se refere aos jovens.
B) Em matéria socio-sanitdria:

a) Papel dos diversos servigos terapéuticos na actividade assistencial e necessidades
que os mesmos implicam (por exemplo, servigos de desintoxicagdo, Centros Am-
bulatérios, Centros de Dia, Comunidades terapéuticas);

b) Tipologia de Centros e Servigos Assistenciais;

¢) Estudo e avaliagdo de programas experimentais para uma abordagem integrada
da assisténcia a toxicOmanos;

d) Programas experimentais de desabituagio.
C) Em matéria de reinser¢@o social, nomeadamente a nivel de projectos de mobilizagdo
da comunidade, visando o apoio a reinsercdo social dos toxicémanos.

D) Em matéria legislativa, incluindo os estudos de projectos de preparagdo de leis e
outros instrumentos normativos.

E) Em matéria de luta contra o tréfico ilicito de drogas:
Intercdmbio de informagfo e documentagdo de caracter policial, através dos servigos
e autoridades competentes de ambos os paises, conforme as directrizes da Comissio
a que se refere o artigo 6°.
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Artigo 3° As Partes Contratantes estabelecerdo igualmente um sistema de registo
e notificagdo que permita o conhecimento de dados relativos a0 consumo de heroina,
cocaina e haxixe.

Artigo 4° 1. As Partes Contratantes procederdo ao intercimbio de informagdes
sobre a luta contra o trafico de drogas, através dos servigos e autoridades competentes.

2. Sdo servigos e autoridades competentes para os fins do niimero anterior:

a) Em Portugal, a Policia Judicidria ¢ o Gabinete de Planeamento e de Coordenacgéo do
Combate a Droga;

b) Em Espanha, a Brigada Central de Estupefacientes.

3. As Partes Contratantes estabelecerdo mecanismos de colaboracdo em acgdes con-
juntas, de natureza preventiva e repressiva do trafico da droga, nomeadamente através
do controlo de aeroportos, fronteiras e portos e de transito de estrangeiros.

Artigo 5° 1. As autoridades competentes das Partes Contratantes podero negociar
e concluir acordos administrativos e normas de desenvolvimento necessdrias para a apli-
cagdo do presente Acordo.

2. Os acordos e normas referidos no niimero anterior poderdo abranger a formagio
reciproca de técnicos investigadores, incluindo a realizagdo de estdgios, bem como o
desenvolvimento de estudos e projectos conjuntos no campo da prevengio, tratamento e
reinser¢do social dos toxicémanos.

Artigo 6° Para execucdo do presente Acordo € criada uma comissio luso-
espanhola, paritariamente integrada por membros designados pelas competentes autori-
dades de cada um dos paises.

Fardo sempre parte da Comissfo, pela Parte Portuguesa, representantes dos Minis-
térios da Justica, da Saide, da Administragdo Interna, das Finangas e dos Negdcios
Estrangeiros; pela Parte Espanhola, representantes dos Ministérios da Sanidad y
Consumo, Justicia, Interior e Asuntos Exteriores.

Artigo 7°  Sdo as seguintes as fungdes da Comissdo, além das que lhe forem co-
metidas pelas Autoridades competentes:

a) Servir de canal de comunicagio entre as Autoridades competentes de cada um dos
paises, no dmbito de aplicagido do presente Acordo, sem prejuizo do disposto no
artigo 4°.;

b) Propor as Autoridades competentes as condigdes de cooperagio na matéria a que se
refere o artigo 3°. deste Acordo;

¢} Propor as Autoridades competentes os acordos administrativos e as normas a que se
refere o artigo 5°. do presente Acordo;

d) Apresentar aos Governos das Partes Contratantes um relatério anual sobre o estado
da cooperagdo instituida pelo presente Acordo.

Artigo 8° 1. A Comissdo poderd constituir internamente grupos de trabalho.

2. Independentemente das reunides desses grupos de trabalho, a Comissio reunird
anualmente, salvo em casos extraordindrios que aconselhem uma maior frequéncia para
andlise dos trabalhos em curso, defini¢do de orientagdes e avaliagdo dos resultados ob-
tidos nos diversos campos de actuagdo.
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Artigo 9° 1. O presente Acordo vigorard por 5 anos e manter-se-d em vigor por
recondugdo técita, por periodos renovaveis de S anos, salvo dentincia por uma das Partes
Contratantes, por escrito e pela via diplomética, com um ano de antecedéncia relativa-
mente & data da sua expiragio.

2. O presente Acordo entrard em vigor sessenta dias ap6s a troca de notas pela qual
as Partes Contratantes se derem conhecimento reciproco de que foram cumpridos os
requisitos necessdrios previstos na sua legislacdo interna.

EM TESTEMUNHO DO QUE os mandatdrios de ambas as Partes Contratantes assinam
o presente Acordo.

FeITo em Lisboa, em 27 de Janeiro de 1987, em portugués e espanhol, fazendo os
dois textos igualmente f€.

Pela Republica Portuguesa: Pelo Reino de Espanha:
[Signed—Signé]' [Signed—Signé]*
O Ministro dos Negécios Estrangeiros O Ministro da Saide e Consumo

! Signed by Pedro Pires De Miranda—Signé par Pedro Pires De Miranda.
? Signed by Julian Garcia Vargas—Signé par Julian Garcia Vargas.
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[TRANSLATION—TRADUCTION]

AGREEMENT' BETWEEN SPAIN AND PORTUGAL ON CO-OPERATION
IN THE FIELD OF DRUG CONTROL

With a view to intensifying and strengthening their co-operation, as provided in the
Treaty of friendship and co-operation between Spain and Portugal, signed in Madrid on
22 November 19772

Persuaded that co-operation in the field of drug control will strengthen the traditional
ties of friendship and good-neighbourliness between the two States,

Convinced of the importance of bilateral co-operation in the measures to be taken
to combat drug abuse and drug trafficking,

The Government of the Kingdom of Spain and the Government of the Portuguese
Republic have concluded this Agreement:

Article 1. In this Agreement the term ‘‘Contracting Parties’’ refers to the Kingdom
of Spain and the Portuguese Republic.

Article 2. Co-operation in the field of drug control shall be effected through the
establishment of a permanent exchange of information and documentation to cover the
following fields:

(A) Prevention:
(a) The exchange of projects for the implementation of experimental programmes.

(b) The priorities to he included in the programmes to be implemented in the field
of prevention by hoth countries.

(c) General health promotion programmes and education programmes to promote
welfare, particularly among young people.

(B) Social and health matters:

(a) The role of the various therapeutic services in the provision of assistance and
related needs, such as: detoxication services, out-patient centres, day centres,
therapeutic communities, etc.

(b) Typology of assistance centres and services.

(c) Study and evaluation of experimental programmes for an integrated approach to
the treatment of drug addicts.

(d) Experimental programmes for treating addiction.

(C) Social resettlement: especially with regard to projects to enhance awareness in the
community, with a view to supporting the social resettlement of drug addicts.

(D) Legislative matters: including studies of draft laws and other regulatory instruments.

(E) Measures to combat illicit drug trafficking: the exchange of information and docu-
mentation at the police level, through the competent services and authorities of

" Came into force on 5 March 1988, i.e., 60 days after the exchange of notes by which the Contracting Parties informed
each otber (on 29 June 1987 and 5 January 1988) of the completion of the necessary requirements of their internal legislation,
in accordance with article 9 (2).

2 United Nations, Treary Series, vol. 1090, p. 23.
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both countries, in accordance with the guidelines laid down by the Commission
referred to in article 6.

Article 3. The Contracting Parties shall also establish a system of registration and
notification enabling figures for the consumption of heroin, cocaine and hashish to be
ascertained.

Article 4. 1. The Contracting Parties shall engage in an ongoing exchange of in-
formation on measures to combat drug trafficking, through the competent services and
authorities.

2. For the purposes of the foregoing paragraph, the following are competent services
and authorities:

(A) In Portugal, the Judicial Police and the Office for the Planning and Coordination of
Drug Control;

(B) In Spain, the Central Narcotics Squad.

3. The Contracting Parties shall establish machinery for co-operation in joint actions
to prevent and suppress drug trafficking, particularly through controls at airports, frontiers
and ports, and controls on the transit of aliens.

Article 5. 1. The competent authorities of both Contracting Parties may negotiate
and conclude the administrative agreements and regulations necessary for the implemen-
tation of this Agreement.

2. The agreements and regulations referred to in the foregoing paragraph shall ex-
tend to the reciprocal training of investigating officials, including the holding of in-
service training courses (‘‘stages’’) and the development of joint studies and projects
in the fields of prevention and treatment of drug addiction and the social resettlement
of drug addicts.

Article 6. For the purposes of the application of this Agreement a Spanish-
Portuguese Commission is hereby established to be made up of equal numbers of mem-
bers appointed by the competent authorities of the two countries.

In every case, the Spanish membership of the Commission shall include represen-
tatives of the Ministries of Health and Consumer Affairs, Justice, the Interior and Foreign
Affairs.

The Portuguese membership of the Commission shall include representatives of the
Ministries of Justice, Health, Internal Administration, Foreign Affairs and Finance.

Article 7. In addition to the functions assigned to it by the competent authorities,
the Commission shall have the following functions: ’

(A) To serve as a channe! of communication between the competent authorities of the
two countries for the purposes of the implementation of this Agreement, without
prejudice to the provisions of article 4.

(B) To propose to the competent authorities the conditions for cooperation on the matter
referred to in article 3 of this Agreement.

(C) To propose to the competent authorities the administrative agreements and regula-
tions referred to in article 5 of this Agreement.

(D) To submit to the Governments of the Contracting Partics an annual report on the
state of the co-operation instituted by this Agreement.

Vol. 1499, 1-25810



26 United Nations — Treaty Series ® Nations Unies — Recueil des Traités 1988

Article 8. 1. The Commission may establish subsidiary working groups.

2. In addition to any meetings of those groups, the Commission shall meet annually,
except where extraordinary circumstances call for more frequent meetings for the analysis
of work in progress, determination of policies and evaluation of the results obtained in
the various fields of activity.

Article 9. 1. This Agreement shall remain in force for five years and shall be
renewed automatically for renewable periods of five years, unless denounced by one of
the Contracting Parties in writing through the diplomatic channel, one year prior to the
date of expiry.

2. This Agreement shall enter into force 60 days after the exchange of notes in
which the Contracting Parties inform each other that they have complied with the re-
quirements of their domestic legislation.

IN WITNESS WHEREOF the representatives of both Contracting Parties sign this
Agreement.

DoNE at Lisbon on 27 January 1987, in duplicate in the Spanish and Portuguese
languages, both texts being equally authentic.

For the Kingdom of Spain: For the Portuguese Republic:
[Signed)] [Signed]

JULIAN GARCIA VARGAS PEDRO PIRES DE MIRANDA

Minister of Health and Consumer Affairs Minister for Foreign Affairs
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[TRADUCTION—TRANSLATION]

ACCORD' DE COOPERATION ENTRE L’ESPAGNE ET LE PORTUGAL EN
MATIERE DE LUTTE CONTRE LES STUPEFIANTS

Désireux d’intensifier et de renforcer leur coopération, comme prévu dans le Traité
d’amitié et de coopération entre I’Espagne et le Portugal signé a Madrid le 22 novembre
19772,

Persuadés que la coopération en matiere de lutte contre les stupéfiants renforcera
les liens traditionnels d’amitié et de bon voisinage entre les deux Etats,

Convaincus de I'importance que revét la coopération bilatérale dans la lutte 2 mener
contre |’abus et le trafic des stupéfiants,

Le Gouvernement du Royaume d’Espagne et le Gouvernement de la République
portugaise sont convenus de conclure le présent Accord :

Article premier. Dans le présent Accord, I’expression ‘‘Parties contractantes’’ dé-
signe le Royaume d’Espagne et la République portugaise.

Article 2. La coopération dans le domaine de la lutte contre les stupéfiants s ex-
ercera au moyen de I’établissement d’un échange permanent d’informations et de do-
cumentation portant sur les domaines suivants :

A) La prévention :
a) Echange de projets visant a la mise en oeuvre de programmes expérimentaux.
b) Priorités a prendre en compte dans les programmes de prévention des deux pays.
¢) Programmes généraux de promotion de la santé et d’éducation au bien-Etre, a
I’intention notamment de la jeunesse.
B) L’action sociosanitaire :

a) Role des divers services thérapeutiques dans les activités d’assistance et leurs
implications (soit, par exemple, les services de désintoxication, centres ambula-
toires, centres de jour, communautés thérapeutiques, etc.)

b) Typologie des centres et services d’assistance.

¢) Etude et évaluation de programmes expérimentaux en vue d’élaborer une appro-
che intégrée de I'aide aux toxicomanes.

d) Programmes expérimentaux de désaccoutumance.
C) La Réinsertion sociale : notamment en ce qui concerne les projets de sensibilisation
de la communauté a la nécessité d’appuyer la réinsertion sociale des toxicomanes.

D) Les mesures d’ordre législatif et réglementaire : y compris I’étude des projets de
lois et autres instruments réglementaires.

E) La lutte contre le trafic illicite de stupéfiants :
Echange d’informations et de documentation sur I’aspect policier de cette lutte, par

' Entré en vigueur le 5 mars 1988, soit 60 jours aprés 1'échange de notes par lesquelles les Parties contractantes s'étaient
informées (les 29 juin 1987 et 5 janvier 1988) de I'accomplissement des formalités requises par leur législation interne,
conformément au paragraphe 2 de I'article 9.

* Nations Unies, Recueil des Traités, vol. 1090, p. 23.
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I’intermédiaire des services et autorités compétentes des deux pays, conformément
aux directives de la Commission visée a I’article 6.

Article 3. Les Parties contractantes établiront également un systéme
d’enregistrement et de notification qui leur permette de connaitre les statistiques de con-
sommation d’héroine, de cocaine, et de haschich.

Article 4. 1. Les Parties contractantes procéderont & un échange permanent
d’informations sur la lutte contre le trafic de stupéfiants, par I’intermédiaire des services
et autorités compétentes.

2. Aux effets du paragraphe précédent, sont considérés comme services et autorités
compétents :

A) Au Portugal, la Police judiciaire et le Cabinet de planification et de coordination de
la lutte contre les stupéfiants.

B) En Espagne, la Brigade centrale des stupéfiants.

3. Les Parties contractantes établiront des mécanismes de collaboration pour mener
des actions conjointes, préventives et répressives contre le trafic de stupéfiants, au moyen
notamment d’un contrdle des aéroports, des frontiéres et des ports, et du séjour en transit
des étrangers.

Article 5. 1. Les autorités compétentes des deux Parties contractantes pourront
négocier et conclure les accords administratifs et régles d’application nécessaires a la
mise en ceuvre du présent Accord.

2. Les accords et regles visés au paragraphe précédent pourront étre étendus a la
formation réciproque d’enquéteurs spécialisés, et notamment 2 I’organisation de
« stages », ainsi qu’a la réalisation d’études et projets conjoints dans le domaine de la

prévention, du traitement et de la réinsertion sociale des toxicomanes.

Article 6. Aux fins de I’application du présent Accord, il est créé une Commission
paritaire hispano-portugaise composée de membres désignés par les autorités compétentes
des deux pays.

Feront en tout cas partie de cette Commission : du c6té espagnol, des représentants
des Ministéres de la santé et de la consommation, de la justice, de I’intéricur et des
affaires extérieures.

Du c6té portugais, des représentants des Ministeres de la justice, de la santé, de
I’administration interne, du commerce étranger et des finances feront partie de cette
Commission.

Article 7. La Commission aura, en sus de celles que lui accorderont les autorités
compétentes, les fonctions suivantes :

A) Servir de canal de communication entre les autorités compétentes des deux pays
dans le domaine de I’application du présent Accord, sans préjudice des dispositions
de I’article 4.

B) Proposer aux autorités compétentes les conditions dans lesquelles s’effectuera la
coopération dans le domaine visé a I’article 3 du présent Accord.

C) Proposer aux autorités compétentes les accords administratifs et régles visés 2
I’article 5 du présent Accord.

D) Présenter aux Gouvernements des Parties contractantes un mémoire annuel sur I’état
de la coopération instituée dans le cadre du présent Accord.
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Article 8. 1. La Commission pourra constituer des groupes de travail.

2. Indépendamment des réunions des groupes, la Commission se réunira tous les
ans, sauf cas extraordinaire exigeant une plus grande fréquence, pour analyser les travaux
en cours, définir les orientations et évaluer les résultats obtenus dans les divers domaines
d’activité.

Article 9. 1. Le présent Accord, qui est conclu pour une durée de cinq ans, de-
meurera en vigueur, par voie de reconduction tacite, pour des périodes renouvelables de
cinq ans, & moins que 1'une des Parties contractantes ne le dénonce par écrit et par la
voie diplomatique moyennant un préavis d’un an avant la date d’expiration.

2. Le présent Accord entrera en vigueur 60 jours aprés I’échange de notes dans
lequel les Parties contractantes se communiqueront I’accomplissement des formalités in-
ternes requises.

EN FOI DE QuOI, les Parties contractantes signent le présent Accord.

FaIT a Lisbonne le 27 janvier 1987, en deux exemplaires, en espagnol et en por-
tugais, les deux textes faisant également foi.

Pour le Royaume d’Espagne : Pour la République portugaise :
Le Ministre de la santé Le Ministre des affaires étrangeres,
et de la consommation,

[Signé] [Signé]
JuLiAN GARCIA VARGAS PEDRO PIRES DE MIRANDA
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MULTILATERAL

International Sugar Agreement, 1987 (with annexes). Con-
cluded at London on 11 Septemher 1987

Authentic texts: Arabic, Chinese, English, French, Russian and Spanish.

Registered ex officio on 24 March 1988.

MULTILATERAL

Accord international de 1987 sur le sucre (avec annexes).
Conclu a Londres le 11 septembre 1987

Textes authentiques : arabe, chinois, anglais, francais, russe et espagnol.

Enregistré d’office le 24 mars 1988.
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INTERNATIONAL SUGAR AGREEMENT,' 1987

CHAPTER 1.
Article 1.

OBJECTIVES
OBIJECTIVES

The objectives of the International Sugar Agreement, 1987 (hereinafter referred to
as this Agreement), in the light of the terms of resolution 93 (IV)? adopted by the United
Nations Conference on Trade and Development, are:

(a) To further international co-operation in connection with world sugar matters and

related issues;

(b) To provide an appropriate framework for the preparation of a possible new inter-
national sugar agreement with economic provisions;

(c) To encourage the consumption of sugar;

(d) To facilitate trade by collecting and providing information on the world sugar market

and other sweeteners.

!Came into force provisionally in respect of the following States and Organization on 24 March 1988, the date by which
the Governments and Organization which had deposited with the Secretary-General of the United Nations an instrument of
ratification, acceptance or approval or a notification of provisional application, decided to put this Agreement into force among

themselves, in accordance with article 39 (3):

Duate of deposir
of the instrument
of rarificarion,
acceprance (A),
approval (AA),
ar of noiification of

State or organization provisional application (n)

Argentina . . ............... 31 December 1987 n
Belize.................... 23 December 1987 n
Canada................... 14 March 1988 n
CostaRica ................ 23 March 1988 n
Cuba*. . ... ... .......... 29 December 1987 n
Dominican Republic ......... 30 December 1987 n
Ecuador ... ............... 13 January 1988 n
El Salvador................ 1S February 1988 n
European Economic
Community . . ............ 18 December 1987 AA

Fiji............ ... ... .. 25 November 1987
Finland. . ................. 5 February 1988 n
German Democratic Republic. .. 23 March 1988 n
Guatemala. . . .............. 17 December 1987 n
Guyana. . ................. 15 December 1987
Hungary.................. 30 December 1987 n

Date of deposir
of the instrument
of ratificatrion,
acceptance (A),
approval (AA).
or of notification of

State or organization provisional application (n)

India ...................... 15 March 1988 n
Jamaica . ................... 15 February 1988 n
Japan. . ............ . ... 21 December 1987 A
Malawi ........... ... .. ..., 22 March 1988 n
Mauritius . .. ................ 15 February 1988 n
Nicaragua. .. ................ 18 January 1988 n
Norway .................... 21 December 1987 A
Papua New Guinea . ........... 31 December 1987 n
Peru........... .. 19 January 1988 n
Philippines . . .. .............. 9 February 1988 n
Republic of Korea. ............ 31 December 1987 n
South Africa. ................ 31 December 1987 -
Sweden .. ... L 15 December 1987
Union of Soviet Socialist

Republics . ................ 5 February 1988 n
United States of America. . . ... .. 23 March 1988 n

(Continued on p. 83)

#See p. 218 of this volume for the text of the declaration made upon notification of provisional application.

In addition, instruments of ratification, acceptance, approval or accession or notifications of provisional application were
deposited with the Secretary-General of the United Nations by the following States, in accordance with article 39 (4):

Srate

Australia. .. ........ ... . L

Date of deposit
of the insrruinent
of accession (a)

24 March 1988 a

(With provisional effect from 24 March 1988.)

® United Nations, Proceedings of the United Nations Conference on Trade and Development, Fourth Session, Nairobi,

vol. I, Report and Annexes, p. 6.
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CHAPTER 1.  DEFINITIONS
Article 2. DEFINITIONS
For the purposes of this Agreement:

“‘Organization’’ means the International Sugar Organization referred to in ar-
ticle 3;

“Council’’ means the International Sugar Council referred to in article 3, par-
agraph 3;

3. ““Member’’ means a Party to this Agreement;

4. ““Exporting Member’’ means any Member which is listed in annex A to this
Agreement, or which is given the status of an exporting Member upon accession to
this Agreement or upon change of category under article 4, paragraph 3;

5. “‘Importing Member’” means any Member which is listed in annex B to this
Agreement, or which is given the status of an importing Member upon accession to
this Agreement or upon any change of category under article 4, paragraph 3;

6. ‘‘Special vote’” means a vote requiring at least two thirds of the votes cast by
exporting Members present and voting and at least two thirds of the votes cast by im-
porting Members present and voting, on condition that these votes are cast by at least
half of the number of Members in each category present and voting;

7. “‘Distributed simple majority vote’’ means a vote requiring more than half of
the total votes of exporting Members present and voting and more than half of the total
votes of importing Members present and voting, on condition that these votes are cast
by at least half of the number of Members in each category present and voting;

8. ‘““Year’’ means the calendar year;

9. “‘Sugar’” means sugar in any of its recognized commercial forms derived from
sugar cane or sugar beet, including edible and fancy molasses, syrups and any other form
of liquid sugar used for human consumption, but does not include final molasses or low-
grade types of non-centrifugal sugar produced by primitive methods or sugar destined
for uses other than human consumption as food;

(Footnote 1 continued from p. 82)

Also on 24 March 1988, the following instruments of ratification, approval or accession were deposited with the Secre-
tary-General of the United Nations by Governments which, by that date, had notified their intention to apply the Agreement
provisionaily as at 24 March 1988 in accordance with article 39 (3):

Date of deposit
of the instrument
of ratificarion.
approval (AA)

State or accession ()

Canada. . ...... . 24 March 1988 a
(The Agreement came into force provisionally for Canada on 24 March 1988. y

Hungary ........... ... .. .. . . i, 24 March 1988 AA
(The Agreement came into force provisionally for Hungary on 24 March’ 1988)

India ....... .. . . 24 March 1988 a
(The Agreement came into force provisionally for India on 24 March 1988 )

Mauritius .. ... ... e 24 March 1988 a
(The Agreement came into force provisionally for Maurmue on 24 March 1988 )

Nicaragua. .. ... ... .. ... ... .. . i 24 March 19%%

(The Agreement came into force provisionally for Nicaragua on 24 March 1988. )
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10. “Entry into force’” means the date on which this Agreement enters into force
provisionally or definitively, as provided for in article 39;

11. ““Free market’” means the total of net imports of the world market, except those
resulting from the operation of special arrangements as defined in chapter IX of the
International Sugar Agreement, 1977;'

12. ““World market’” means the international sugar market and includes both sugar
traded on the free market and sugar traded under special arrangements as defined in
chapter IX of the International Sugar Agreement, 1977.

CHAPTER III. INTERNATIONAL SUGAR ORGANIZATION

Article 3. CONTINUATION, HEADQUARTERS AND STRUCTURE
OF THE INTERNATIONAL SUGAR ORGANIZATION

1. The International Sugar Organization established under the International Sugar
Agreement, 1968,> and maintained in existence under the International Sugar Agree-
ments, 1973,> 1977 and 1984,* shall continue in being for the purpose of administering
this Agreement and supervising its operation, with the membership, powers and functions
set out in this Agreement.

2. The headquarters of the Organization shall be in London, unless the Council
decides otherwise by special vote.

3. The Organization shall function through the International Sugar Council, its Ex-
ecutive Committee and its Executive Director and staff.

Article 4. MEMBERSHIP OF THE ORGANIZATION
1. Each Party to this Agreement shall be a Member of the Organization.
2. There shall be two categories of Members of the Organization, namely:

{a) Exporting Members, and
(b) Importing Members.

3. A Member may change its category of membership on such conditions as the
Council may establish.

Article 5.,  MEMBERSHIP BY INTERGOVERNMENTAL ORGANIZATIONS

Any reference in this Agreement to a ‘‘Government’’ or ‘‘Governments’’ shall be
construed as including the European Economic Community and any other intergovern-
mental organization having responsibilities in respect of the negotiation, conclusion and
application of international agreements, in particular commodity agreements. Accord-
ingly, any reference in this Agreement to signature, ratification, acceptance or approval,
or to notification of provisional application or to accession shall, in the case of such
intergovernmental organizations, be construed as including a reference to signature, rat-
ification, acceptance, or approval, or to notification of provisional application, or to ac-
cession, by such intergovernmental organizations.

' United Nations, Treaty Series, vol. 1064, p. 219.
* Ibid., vol. 654, p. 3.

* Ibid., vol. 906, p. 69.

* Ibid., vol. 1388, p. 3.
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Article 6. PRIVILEGES AND IMMUNITIES

1. The Organization shall have legal personality. It shall in particular have the
capacity to contract, acquire and dispose of movable and immovable property and to
institute legal proceedings.

2. The status, privileges and immunities of the Organization in the territory of the
United Kingdom shall continue to be governed by the Headquarters Agreement between
the Government of the United Kingdom of Great Britain and Northern Ireland and the
International Sugar Organization signed at London on 29 May 1969,' with such amend-
ments as may be necessary for the proper functioning of this Agreement.

3. If the seat of the Organization is moved to a country which is a Member of the
Organization, that Member shall, as soon as possible, conclude with the Organization an
agreement to be approved by the Council relating to the status, privileges and immunities
of the Organization, of its Executive Director, staff and experts and of representatives of
Members while in that country for the purpose of exercising their functions.

4. Unless any other taxation arrangements are implemented under the agreement
envisaged in paragraph 3 of this article and pending the conclusion of that agreement
the new host Member shall:

(a) Grant exemption from taxation on the remuneration paid by the Organization to its
employees, except that such exemption need not apply to its own nationals; and

(b) Grant exemption from taxation on the assets, income and other property of the
Organization.

5. If the seat of the Organization is to be moved to a country which is not a Member
of the Organization, the Council shall, before that move, obtain a written assurance from
the Government of that country:

(a) That it shall, as soon as possible, conclude with the Organization an agreement as
described in paragraph 3 of this article; and

(b) That, pending the conclusion of such an agreement, it shall grant the exemptions
provided for in paragraph 4 of this article.

6. The Council shall endeavour to conclude the agreement described in paragraph
3 of this article with the Government of the country to which the seat of the Organization
is to be moved before transferring the seat.

CHAPTER 1V. INTERNATIONAL SUGAR COUNCIL
Article 7. COMPOSITION OF THE INTERNATIONAL SUGAR COUNCIL

1. The highest authority of the Organization shall be the International Sugar Coun-
cil, which shall consist of all the Members of the Organization.

2. Each Mcmber shall have one representative in the Council, and if it so desires,
one or more alternates. Furthermore, a Member may appoint one or more advisers to its
representatives or alternates.

' United Nations, Treary Series, vol. 700, p. 121.
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Article 8. POWERS AND FUNCTIONS OF THE COUNCIL

1. The Council shall exercise all such powers and perform or arrange for the per-
formance of all such functions as are necessary to carry out the provisions of this Agree-
ment and to pursue the liquidation of the Stock Financing Fund established under article
49 of the International Sugar Agreement, 1977, as delegated by the Council under that
Agreement to the Council under the International Sugar Agreement, 1984, pursuant to
article 8, paragraph 1, of the latter.

2. The Council shall adopt, by special vote, such rules and regulations as are nec-
essary to carry out the provisions of this Agreement and are consistent therewith, in-
cluding rules of procedure for the Council and its committees, and the financial and staff
regulations of the Organization. The Council may, in its rules of procedure, provide a
procedure whereby it may, without meeting, decide specific questions.

3. The Council shall keep such records as are required to perform its functions
under this Agreement and such other records as it considers appropriate.

4. The Council shall publish an annual report and such other information as it
considers appropriate.

Article 9. CHAIRMAN AND VICE-CHAIRMAN OF THE COUNCIL

1. For each year, the Council shall elect from among the delegations a Chairman
and a Vice-Chairman, who shall not be paid by the Organization.

2. The Chairman and the Vice-Chairman shall be elected one from among the del-
egations of the importing Members and the other from among those of the exporting
Members. Each of these offices shall, as a general rule, alternate each year between the
two categories of Members, provided, however, that this shall not prevent the re-election
under exceptional circumstances of the Chairman or Vice-Chairman or both when the
Council so decides by special vote. In the case of such re-election of either officer, the
rule set out in the first sentence of this paragraph shall continue to apply.

3. In the absence of the Chairman, the duties of the post shall be carried out by the
Vice-Chairman. In the temporary absence of both the Chairman and the Vice-Chairman
or the permanent absence of one or both, the Council may elect from among the dele-
gations new officers, temporary or permanent as appropriate, taking account of the
general rule of alternating representation set out in paragraph 2 of this article.

4. Neither the Chairman nor any other officer presiding at meetings of the Council
shall vote. They may, however, appoint another person to exercise the voting rights of
the Member which they represent.

Article 10. SESSIONS OF THE COUNCIL

1. As a general rule, the Council shall hold one regular session in each half of the
year.

2. In addition, the Council shall meet in special session whenever it so decides or
at the request of:

(a) Any five Members;
(b} Two or more Members holding collectively 250 votes or more under article 11, or
(¢) The Executive Committee.

3. Notice of sessions shall be given to Members at least 30 calendar days in ad-
vance, except in case of emergency, when such notice shall be given at least 10 calendar
days in advance.
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4. Sessions shall be held at the headquarters of the Organization unless the Council
decides otherwise by special vote. If any Member invites the Council to meet elsewhere
than at the headquarters of the Organization, and the Council agrees so to do, that Mem-
ber shall pay the additional costs involved.

Article 11. VOTES

1. For the purposes of voting under this Agreement, Members shall hold a total of
2,000 votes, the exporting Members holding together 1,000 votes and the importing
Members holding together 1,000 votes.

2. Members’ shares of the total votes in their categories in paragraph 1 of this article
shall be calculated as follows:

(a) Exporting Members:

In the same proportion as the number of their votes in annex A bears to the total
number of votes of countries in that annex which are Members.

(b) Importing Members:

(1) For the first year, on the basis of the same criterion as in subparagraph (a)
above, in respect of the votes in annex B;

(i) For subsequent years, on the basis of the criteria in article 24, paragraph 3 ().

3. There shall be no fractional votes. No Member shall have fewer than 5 votes or
more than 285 votes.

4. Whenever a Member has its voting rights suspended under any provision of this
Agreement, its votes shall be distributed among the other Members in its category ac-
cording to their shares as established under paragraph 2 of this article. The same pro-
cedure shall apply when the Member recovers its voting rights, the Member concerned
being included in the distribution.

Article 12. VOTING PROCEDURE OF THE COUNCIL

1. Each Member shall be entitled to cast the number of votes it holds under article
11. It shall not be entitled to divide such votes.

2. By informing the Chairman in writing, any exporting Member may authorize any
other exporting Member, and any importing Member may authorize any other importing
Member, to represent its interests and to cast its votes at any meeting or meetings of the
Council. A copy of such authorizations shall be examined by any credentials committee
that may be set up under the rules of procedure of the Council.

3. A Member authorized by another Member to cast the votes held by the author-
izing Member under article 11 shall cast such votes as authorized and in accordance with
paragraph 2 of this article.

Article 13. DECISIONS OF THE COUNCIL

1. All decisions of the Council shall be taken and all recommendations shall be
made by distributed simple majority vote, unless this Agreement provides for a special
vote.

2. In arriving at the number of votes necessary for any decision of the Council,
votes of Members abstaining shall not be reckoned and those Members shall not be
considered as ‘‘voting’’ for the purposes of article 2, definition 6 or definition 7, as the
case may be. Where a Member avails itself of the provisions of article 12, and its votes
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are cast at a meeting of the Council, such Member shall, for the purposes of paragraph
1 of this article, be considered as present and voting.

3. All decisions of the Council under this Agreement shall be binding upon
Members.

Article 14. CO-OPERATION WITH OTHER ORGANIZATIONS

1. The Council shall make whatever arrangements are appropriate for consultation
or co-operation with the United Nations and its organs, in particular UNCTAD, and with
the Food and Agriculture Organization and such other specnallzed agencies of the Umted
Nations and intergovernmental organizations as may be appropriate.

2. The Council, bearing in mind the particular role of UNCTAD in international
commodity trade, shall as appropriate keep UNCTAD informed of its activities and pro-
grammes of work.

3. The Council may also make whatever arrangements are appropriate for main-
taining effective contact with international organizations of sugar producers, traders and
manufacturers.

Article 15. ADMISSION OF OBSERVERS

1. The Council may invite any non-member State to attend any of its meetings as
an observer.

2. The Council may also invite any of the organizations referred to in article 14,
paragraph 1, to attend any of its meetings as an observer.

Article 16.  QUORUM FOR THE COUNCIL

The quorum for any meeting of the Council shall be the presence of more than half
of all exporting Members and more than half of all importing Members, the Members
thus present holding at least two thirds of the total votes of all Members in their respective
categories under article 11. If there is no quorum on the day appointed for the opening
of any Council session, or if in the course of any Council session there is no quorum at
three successive meetings, the Council shall be convened seven days later; at that time,
and throughout the remainder of that session, the quorum shall be the presence of more
than half of all exporting Members and more than half of all importing Members, the
Members thus present representing more than half of the total votes of all Members in
their respective categories under article 11. Representation in accordance with article 12,
paragraph 2, shall be considered as presence.

CHAPTER V. EXECUTIVE COMMITTEE
Article 17. COMPOSITION OF THE EXECUTIVE COMMITTEE

1. The Executive Committee shail consist of 10 exporting Members and 10 im-
porting Members, who shall be elected for each year in accordance with article 18 and
may be re-elected.

2. Each member of the Executive Committee shall appoint one representative and
may appoint in addition one or more alternates and advisers.

3. The Executive Committee shall elect its Chairman for each year. He shall not
have the right to vote and may be re-elected.

4. The Executive Committee shall meet at the headquarters of the Organization,
unless it decides otherwise. If any Member invites the Executive Committee to meet
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elsewhere than at the headquarters of the Organization, and the Executive Committee
agrees so to do, that Member shall pay the additional costs involved.

Article 18. ELECTION OF THE EXECUTIVE COMMITTEE

1. The exporting and importing members of the Executive Committee shall be
elected in the Council by the exporting and importing Members of the Organization
respectively. The election within each category shall be held in accordance with para-
graphs 2 to 7 inclusive of this article.

2. Each Member shall cast all the votes to which it is entitled under article 11 for
a single candidate. A Member may cast for another candidate any votes which it exercises
pursuant to article 12, paragraph 2.

3. The 10 candidates receiving the largest number of votes shall be elected; how-
ever, to be elected on the first ballot, a candidate must secure at least 60 votes.

4. If fewer than 10 candidates are elected on the first ballot, further ballots shall
be held in which only Members which did not vote for any of the candidates elected
shall have the right to vote. In each further ballot, the minimum number of votes required
for election shall be successively diminished by 5 until the 10 candidates are elected.

5. Any Member which did not vote for any of the members elected may subse-
quently assign its votes to one of them, subject to paragraphs 6 and 7 of this article.

6. A member shall be deemed to have received the number of votes originally cast
for it when it was elected and, in addition, the number of votes assigned to it, provided
that the total number of votes shall not exceed 300 for any member elected.

7. If the votes deemed received by an elected member would otherwise exceed
300, Members which voted for or assigned their votes to such elected member shall
arrange among themselves for one or more of them to withdraw their votes from that
member and assign or reassign them to another elected member so that the votes received
by each elected member shall not exceed the limit of 300.

8. If a member of the Executive Committee is suspended from the exercise of its
voting rights under any of the relevant provistons of this Agreement, each Member which
has voted for it or assigned its votes to it in accordance with this article may, during
such time as that suspension is in force, assign its votes to any other member of the
Committee in its category, subject to paragraph 6 of this article.

9. If a member of the Committee ceases to be a Member of the Organization, the
Members which voted for or assigned votes to it and Members which have not voted for
or assigned votes to another member of the Committee shall, during the next session of
the Council, elect a Member to fill the vacancy on the Committee. Any Member which
voted for or assigned its votes to the member which has ceased to be a Member of the
Organization, and which docs not vote for the Member elected to fill the vacancy on the
Committee, may assign its votes to another member of the Committee, subject to para-
graph 6 of this article.

10. In special circumstances, and after consultation with the member of the Exec-
utive Committee for which it voted or to which it assigned its votes in accordance with
the provisions of this article, a Member may withdraw its votes from that member for
the remainder of the year. That Member may then assign these votes to another member
of the Executive Committee in its category but may not withdraw these votes from that
other member for the remainder of that year. The member of the Executive Committee
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from which the votes have been withdrawn shall retain its seat on the Executive Com-
mittee for the remainder of that year. Any action taken pursuant to the provisions of this
paragraph shall become effective after the Chairman of the Executive Committee has
been informed in writing thereof.

Article 19. DELEGATION OF POWERS BY THE COUNCIL
TO THE EXECUTIVE COMMITTEE

1. The Council may, by special vote, delegate to the Executive Committee the
exercise of any or all of its powers, other than the following:

(a) Location of the headquarters of the Organization under article 3, paragraph 2;
(b) Appointment of the Executive Director and any senior official under article 22;

(c¢) Adoption of the administrative budget and assessment of contributions under article
24,

(d) Any request to the Secretary-General of UNCTAD to convene a negotiating confer-
ence under article 32, paragraph 2;

{e) Decision on disputes under article 33;
(f) Suspension of voting and other rights of a Member under article 34, paragraph 3;
(g) Exclusion of a Member from the Organization under article 42;
(h) Recommendation of an amendment under article 44,
(i) Extension or termination of this Agreement under article 45.
2. The Council may at any time revoke the delegation of any power to the Executive

Committee.

Article 20. VOTING PROCEDURE AND DECISIONS OF THE EXECUTIVE COMMITTEE

1. Each member of the Executive Committee shall be entitled to cast the number
of votes received by it under article 18, and cannot divide these votes.

2. Any decision taken by the Executive Committee shall require the same majority
as that decision would require if taken by the Council.

3. Any Member shall have the right of appeal to the Council, under such conditions
as the Council may prescribe in its rules of procedure, against any decision of the Ex-
ecutive Committee.

Article 21. QUORUM FOR THE EXECUTIVE COMMITTEE

The quorum for any meeting of the Executive Committee shall be the presence of
more than half of all exporting members of the Committee and more than half of all
importing members of the Committee, the members thus present representing at least
two thirds of the total votes of all members of the Committee in their respective
categories.

CHAPTER vI. EXECUTIVE DIRECTOR AND STAFF
Article 22. EXECUTIVE DIRECTOR AND STAFF

1. The Council, after having consuited the Executive Committee, shall appoint the
Executive Director by special vote. The terms of appointment of the Executive Director
shall be fixed by the Council.

2. The Executive Director shall be the chief administrative officer of the Organi-
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zation and shall be responsible for the performance of the duties devolving upon him in
the administration of this Agreement.

3. The Council, after consulting the Executive Director, shall by special vote ap-
point any senior official on such terms as it shall determine.

4. The Executive Director shall appoint other members of the staff in accordance
with regulations and decisions of the Council.

5. The Council, in accordance with article 8, shall adopt rules and regulations em-
bodying the fundamental conditions of service and the basic rights, duties and obligations
of all members of the Secretariat.

6. Neither the Executive Director nor any member of the staff shall have any fi-
nancial interest in the sugar industry or sugar trade.

7. Neither the Executive Director nor any member of the staff shall seek or receive
instructions regarding their duties under this Agreement from any Member or from any
authority external to the Organization. They shall refrain from any action which might
reflect on their position as international officials responsible only to the Organization.
Each Member shall respect the exclusively international character of the responsibilities
of the Executive Director and staff and shall not seek to influence them in the discharge
of their responsibilities.

CHAPTER VII. FINANCE
Article 23. EXPENSES

1. The expenses of delegations to the Council, the Executive Committee or any of
the committees of the Council or of the Executive Committee shall be met by the Mem-
bers concerned.

2. The expenses necessary for the administration of this Agreement shall be met by
annual contributions from Members, assessed in accordance with article 24. If, however,
a Member requests special services, the Council may require that Member to pay for
them.

3. Appropriate accounts shall be kept for the administration of this Agreement.

Article 24. ADOPTION OF THE ADMINISTRATIVE BUDGET,
AND CONTRIBUTIONS OF MEMBERS

1. For the purposes of this article, Members shall hold 2,000 votes, distributed as
provided in article 11, paragraph 1.

2. However, as an exceptional measure for the first three years of this Agreement,
exporting Members shall hold I,I50 votes and importing Members 850 votes, based on
the distribution specified in annexes C and D, respectively. This special distribution of
votes between the two categories of Members shall also apply for any period of extension
under article 45, paragraph 2, unless the Council decides otherwise by special vote.

3. At the time of entry into force of this Agreement, whenever there is a change of
membership and at the time of adoption of the administrative budget, the Secretariat shall
calculate the votes of individual Members as follows:

(a) Exporting Members:
(i) Each exporting Member shall hold the number of votes specified in annex C,
which shall be adjusted as provided in subparagraph (c¢) below;
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(i) No exporting Member shall hold more than 260 votes or fewer than 6 votes;

(iii) The votes of exporting Members with 6 votes in annex C shall not be subject
to any adjustment under this article;

(iv) Votes involved in any change of membership in the category of exporting Mem-
bers shall also be apportioned as provided in subparagraph (c) below;

(b) Importing Members:

(i) For the first year of this Agreement, each importing Member shall hold the
number of votes specified in annex D, which shall be adjusted as provided in
subparagraph (c) below;

(ii) In subsequent years, the total votes held by importing Members shall be dis-
tributed among them on the basis of the average of their net imports of sugar
for the preceding four years for which figures are available, disregarding the
year of their lowest net imports and weighted as follows:

—Free market: 67 per cent;
—World market: 33 per cent;

(i1i) The number of votes held by any importing Member may not be increased by
more than 5 per cent from one year to the next as a result of distributions under
subparagraph (ii) above;

(iv) No importing Member shall hold more than 240 votes or fewer than 6 votes;

(c) Votes in annexes C and D which are not taken up at the time of the entry into force
of this Agreement shall be apportioned among individual Members in the relevant
category or categories in the proportion that the number of their votes in the relevant
annex bears to the total number of votes of countries in that annex which are Mem-
bers;

(d) There shall be no fractional votes.

4. The provisions of article 25, paragraph 2, and article 34, paragraph 3 (a), relating
to the suspension of voting rights for non-fulfilment of obligations, shall not apply to
this article.

5. During the second half of each year, the Council shall adopt the administrative
budget of the Organization for the following year and shall determine the per vote con-
tribution of Members required to meet that budget.

6. The contribution of each Member to the administrative budget shall be calculated
by multiplying the per vote contribution by the number of votes held by it under this
article, as follows:

(a) For those which are Members at the time of the final adoption of the administrative
budget, the number of votes which they then hold, and

(b) For those which become Members after the adoption of the administrative budget,
the number of votes which they receive at the time of taking up membership, adjusted
in proportion to the remainder of the period covered by the budget or budgets;
assessments made upon other Members shall not be altered.

7. If this Agreement enters into force more than eight months before the begin-
ning of its first full year, the Council shall at its first session adopt an administrative
budget covering the period up to the commencement of the first full year. Otherwise,
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the first administrative budget shall cover both the initial period and the first full
year.

8. The Council may, by special vote, take such measures as it might deem ap-
propriate in order to mitigate the effects on Members’ contributions resulting from a
possibly limited membership at the time of the adoption of the administrative budget
for the first year of this Agreement or from any major decrease of membership
thereafter.

Article 25. PAYMENT OF CONTRIBUTIONS

1. Members shall pay their contributions to the administrative budget for each year
in accordance with their respective constitutional procedures. Contributions to the ad-
ministrative budget for each year shall be payable in freely convertible currencies and
shall become due on the first day of that year; contributions of Members in respect of
the year in which they join the Organization shall be due on the date on which they
become Members.

2. If, at the end of four months following the date on which its contribution is due
in accordance with paragraph 1 of this article, a Member has not paid its full contribution
to the administrative budget, the Executive Director shall request the Member to make
payment as quickly as possible. If, at the expiration of two months after the request of
the Executive Director, the Member has still not paid its contribution, its voting rights
in the Council and in the Executive Committee shall be suspended until such time as it
has made full payment of the contribution.

3. A Member whose voting rights have been suspended under paragraph 2 of this
article shall not be deprived of any of its other rights or relieved of any of its obligations
under this Agreement, unless the Council so decides by special vote. 1t shall remain
liable to pay its contribution and to meet any other of its financial obligations under this
Agreement.

Article 26. AUDIT AND PUBLICATION OF ACCOUNTS

As soon as possible after the close of each year, the financial statements of the
Organization for that year, certified by an independent auditor, shall be presented to the
Council for approval and publication.

CHAPTER viii. GENERAL UNDERTAKINGS OF MEMBERS

Article 27. UNDERTAKINGS BY MEMBERS
Members undertake to adopt such measures as are necessary to enable them to fulfil

their obligations under this Agreement and fully to co-operate with one another in se-
curing the attainment of the objectives of this Agreement.

Article 28. L ABOUR STANDARDS
Members shall ensure that fair labour standards are maintained in their respective
sugar industries and, as far as possible, shall endeavour to improve the standard of living
of agricultural and industrial workers in the various branches of sugar production and of
growers of sugar cane and sugar beet.

Article 29. FINANCIAL LIABILITY OF MEMBERS

Each Member’s financial liability to the Organization and to other Members is lim-
ited to the extent of its obligations concerning contributions to the administrative budgets
adopted by the Council under this Agreement.
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CHAPTER 1X. INFORMATION AND STUDIES
Article 30. INFORMATION AND STUDIES

1. The Organization shall act as a centre for the collection and publication of sta-
tistical information and studies on world production, prices, exports and imports, con-
sumption and stocks of sugar (including both raw and refined sugar as appropriate) and
other sweeteners, as well as taxes on sugar and other sweeteners.

2. Members undertake to supply within the time which may be prescribed in the
rules of procedure all available statistics and information as may be identificd in those
rulcs as necessary to enable the Organization to discharge its functions under this Agree-
ment. Should this become necessary, the Organization shall use such relevant information
as may be availablc to it from other sources. No information shall be published by the
Organization which might serve to identify the operations of persons or companies pro-
ducing, processing or markcting sugar.

Article 31. MARKET EVALUATION, CONSUMPTION AND STATISTICS

1. The Council shall cstablish a Committee on Sugar Market Evaluation, Con-
sumption and Statistics, composed of both cxporting and importing Members, under the
Chairmanship of the Exccutive Director.

2. The Committcc shall keep under continuous review matters relating to the world
economy of sugar and other sweetcners and shall apprise Members of the outcome of its
delibcrations, for which purpose it shall hold meetings, normally every 90 days. In its
review, the Committee shall take account of all relevant information gathered by the
Organization pursuant to article 30.

3. The Committee shall study, inter alia, thc following:

{a) Market behaviour and factors which affect it, with spccial refercnce to participation
of developing countries in world trade;

(b) The effects of the use of any form of substitutes for sugar, including both natural
and artificial sweetencrs, on world trade in, and consumption of, sugar;

{c) The relative tax treatment of sugar and other swccteners or raw materials for the
production of thc latter;

(d) The cffects on the consumption of sugar in different countrics of (i) taxation and
restrictive measures; (1i) economic conditions and, in particular, balance-of-payments
difficulties, and (iii) climatic and other conditions;

{e) Mcans of promoting consumption, particularly in countries where per capita con-
sumption is low;

(f) Ways and means of co-operating with agencies concerned with the cxpansion of
consumption of sugar and rclated foodstuffs;

{g) Research into new uses of sugar, its by-products and the plants from which it is
derived;

and shall submit reports to the Council.
CHAPTER X. PREPARATIONS FOR A NEW AGREEMENT

Article 32. PREPARATIONS FOR A NEW AGREEMENT

. The Council may study the bases and framework of a new international sugar
agreement with economic provisions and report to the Members and make such recom-
mendations as it dccms appropriatc.
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2. The Council may, as soon as it considers appropriate, request the Secretary-
General of UNCTAD to convene a negotiating conference.

CHAPTER X1. DISPUTES AND COMPLAINTS
Article 33. DISPUTES

1. Any dispute concerning the interpretation or application of this Agreement which
is not settled among the Members involved shall, at the request of any Member party to
the dispute, be referred to the Council for decision.

2. In any case where a dispute has been referred to the Council under paragraph 1
of this article, a majority of Members holding not less than one third of the total votes
under article 11 may require the Council, after discussion, to seek the opinion of an
advisory panel constituted under paragraph 3 of this article on the issue in dispute before
giving its decision.

3. (a) Unless the Council decides otherwise by special vote, the panel shall consist
of five persons as follows:

(i) Two persons, one having wide experience in matters of the kind in dispute and
the other having legal standing and experience, nominated by the exporting
Members;

(i) Two such persons nominated hy the importing Members, and

(iii) A Chairman selected unanimously by the four persons nominated under (i) and
(11) above or, if they fail to agree, by the Chairman of the Council.

(b) Nationals of Members and of non-Members shall be eligible to serve on the
advisory panel.

(c) Persons appointed to the advisory panel shall act in their personal capacities
and without instructions from any Government. i

(d) The expenses of the advisory panel shall be paid by the Organization.

4. The opinion of the advisory panel and the reasons therefor shall be submitted to
the Council, which, after considering all the relevant information, shall decide the dispute
by special vote.

Article 34. AcTION BY THE COUNCIL ON COMPLAINTS
AND ON NON-FULFILMENT OF OBLIGATIONS BY MEMBERS

1. Any complaint that a Member has failed to fulfil its obligations under this Agree-
ment shall, at the request of the Member making the complaint, be referred to the Council,
which, subject to prior consultation with the Members concerned, shall take a decision
on the matter.

2. Any decision by the Council that a Member is in breach of its obligations under
this Agreement shall specify the nature of the breach.

3. Whenever the Council, whether as the result of a complaint or otherwise, finds
that a Member has committed a breach of this Agreement, it may, without prejudice to
such other measures as are specifically provided for in other articles of this Agreement,
by special vote:

(a) Suspend that Member’s voting rights in the Council and in the Executive Committee;
and, if it deems it necessary,
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(b) Suspend further rights of such Member, including that of being eligible for or of
holding office in the Council or in any of its committees, until it has fulfilled its
obligations; or, if such breach significantly impairs the operation of this Agreement,

(¢) Take action under article 42.

CHAPTER XII. FINAL PROVISIONS
Article 35. DEPOSITARY

The Secretary-General of the United Nations is hereby designated as the depositary
of this Agreement.

Article 36. SIGNATURE

This Agreement shall be open for signature at United Nations Headquarters from
1 November until 31 December 1987 by any Government invited to the United Nations
Sugar Conference, 1987.

Article 37. RATIFICATION, ACCEPTANCE AND APPROVAL

1. This Agreement shall be subject to ratification, acceptance or approval by the
signatory Governments in accordance with their respective constitutional procedures.

2. Instruments of ratification, acceptance or approval shall be deposited with the
depositary not later than 31 December 1987. The Council may, however, grant extensions
of time to signatory Governments which are unable to deposit their instruments by that
date.

Article 38. NOTIFICATION OF PROVISIONAL APPLICATION

1. A signatory Government which intends to ratify, accept or approve this Agree-
ment, or a Government for which the Council has established conditions for accession
but which has not yet been able to deposit its instrument, may, at any time, notify the
depositary that it will apply this Agreement provisionally either when it enters into force
in accordance with article 39 or, if it is already in force, at a specified date.

2. A Government which has notified under paragraph 1 of this article that it will
apply this Agreement either when it enters into force or, if it is already in force, at a
specified date shall, from that time, be a provisional Member until it deposits its instru-
ment or ratification, acceptance, approval or accession and thus becomes a Member.

Article 39. ENTRY INTO FORCE

1. This Agreement shall enter into force definitively on 1 January 1988, or on any
date thereafter, if by that date instruments of ratification, acceptance, approval or acces-
sion have been deposited on behalf of Governments holding 50 per cent of the votes of
the exporting countries and 50 per cent of the votes of the importing countries in accor-
dance with the distribution established in annex A and annex B to this Agreement,
respectively.

2. If, on 1 January 1988, this Agreement has not entered into force in accordance
with paragraph 1 of this article, it shall enter into force provisionally if by that date
instruments of ratification, acceptance or approval or notifications of provisional appli-
cation have been deposited on behalf of Governments satisfying the percentage require-
ments of paragraph 1 of this article.

3. If, on 1 January 1988, the required percentages for entry into force of this Agree-
ment in accordance with paragraph 1 or paragraph 2 of this article are not met, the
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Secretary-General of the United Nations shall invite the Governments on whose behalf
instruments of ratification, acceptance or approval or notifications of provisional appli-
cation have been deposited to decide whether this Agreement shall enter into force de-
finitively or provisionally among themselves, in whole or in part, on such date as they
may determine. If this Agreement has entered into force provisionally in accordance with
this paragraph, it shall subsequently enter into force definitively upon fulfilment of the
conditions set out in paragraph | of this article without the necessity of a further decision.

4. For a Government on whose behalf an instrument of ratification, acceptance,
approval or accession or a notification of provisional application is deposited after the
entry into force of this Agreement in accordance with paragraphs 1, 2 or 3 of this article,
the instrument or notification shall take effect on the date of deposit and, with regard to
notification of provisional application, in accordance with the provisions of article 38,
paragraph 1.

Article 40. ACCESSION

This Agreement shall be open to accession by the Governments of all States upon
conditions established by the Council. Upon accession, the State concerned shall be
deemed to be listed in the relevant annexes to this Agreement, together with its votes as
laid down in the conditions of accession. Accession shall be effected by the deposit of
an instrument of accession with the depositary. Instruments of accession shall state that
the Government accepts all the conditions established by the Council.

Article 4]. WITHDRAWAL

1. Any Member may withdraw from this Agreement at any time after the entry into
force of this Agreement by giving written notice of withdrawal to the depositary. The
Member shall simultaneously inform the Council of the action it has taken.

2. Withdrawal under this article shall be effective 30 days after the receipt of the
notice by the depositary.

Article 42. EXCLUSION

If the Council finds that any Member is in breach of its obligations under this
Agreement and decides further that such breach significantly impairs the operation of
this Agreement, it may, by special vote, exclude such Member from the Organization.
The Council shall immediately notify the depositary of any such decision. Ninety days
after the date of the Council’s decision that Member shall cease to be a Member of the
Organization.

Article 43. SETTLEMENT OF ACCOUNTS

1. The Council shali determine any settlement of accounts which it finds equitable
with a Member which has withdrawn from this Agreement or which has been excluded
from the Organization, or has otherwise ceased to be a Party to this Agreement. The
Organization shall retain any amounts already paid by such Member. Such Member shall
be bound to pay any amounts due from it to the Organization.

2. Upon termination of this Agreement, any Member referred to in paragraph | of
this article shall not be entitled to any share of the proceeds of the liquidation or the
other assets of the Organization; nor shall it be burdened with any part of the deficit, if
any, of the Organization.
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Article 44. AMENDMENT

1. The Council may, be special vote, recommend to the Members an amendment
of this Agreement. The Council may fix a time after which each Member shall notify
the depositary of its acceptance of the amendment. The amendment shall become effec-
tive 100 days after the depositary has received notifications of acceptance from Members
holding at least 850 of the total votes of exporting Members under article 11 and rep-
resenting at least three quarters of all exporting Members and from Members holding at
least 800 of the total votes of importing Members under article 11 and representing at
least three quarters of all importing Members, or on such later date as the Council may
have determined by special vote. The Council may fix a time within which each Member
shall notify the depositary of its acceptance of the amendment and, if the amendment
has not become effective by such time, it shall be considered withdrawn. The Council
shall provide the depositary with the information necessary to determine whether the
notifications of acceptance received are sufficient to make the amendment effective.

2. Any Member on behalf of which notification of acceptance of an amendment
has not been made by the date on which such amendment becomes effective shall, as of
that date, cease to be a Party to this Agreement, unless such Member has satisfied the
Council that acceptance could not be secured in time owing to difficulties in completing
its constitutional procedures and the Council decides to extend for such Member the
period fixed for acceptance. Such Member shall not be bound by the amendment before
it has notified its acceptance thereof.

Article 45. DURATION, EXTENSION AND TERMINATION

1. This Agreement shall remain in force until 31 December 1990, unless extended
under paragraph 2 of this article or terminated earlier under paragraph 3 of this article.

2. The Council may, by special vote, extend this Agreement further on a year-to-
year basis, for a maximum period of two years. Any Member which does not accept any
such extension of this Agreement shall so inform the Council before the beginning of
the period of extension and shall cease to be a Party to this Agreement from the beginning
of that period.

3. The Council may at any time decide, by special vote, to terminate this Agreement
with effect from such date and subject to such conditions as it may determine.

4. Upon termination of this Agreement, the Organization shall continue in being
for such time as may be required to carry out its liquidation and shall have such powers
and exercise such functions as may be necessary for that purpose.

5. The Council shall notify the depositary of any action taken under paragraph 2
or paragraph 3 of this article.

Article 46. TRANSITIONAL MEASURES

1. Where in accordance with the International Sugar Agreement, 1984, the conse-
quences of anything done, to be done or omitted to be done would, for the purposes of
the operation of that Agreement, have taken effect in a subsequent year, those conse-
quences shall have the same effect under this Agreement as if the provisions of the 1984
Agreement had continued in effect for those purposes.

2. The administrative budget of the Organization for 1988 shall be provisionally
approved by the Council under the International Sugar Agreement, 1984, at its last regular
session in 1987, subject to final approval by the Council under this Agreement at its first
session in 1988.
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IN WITNESS WHEREOF the undersigned, being duly authorized thereto, have affixed
their signatures under this Agreement on the dates indicated.

DoNE at London, this eleventh day of September, one thousand nine hundred and
eighty-seven, The texts of this Agreement in the Arabic, Chinese, English, French, Rus-
sian and Spanish languages shall be equally authentic. The authentic Arabic and Chinese
texts of this Agreement shall be established by the depositary and submitted for adoption
to all signatories and Governments which have acceded to this Agreement.

1 For the signatures, see p. 172 of this volume.]
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ANNEX A
LIST OF EXPORTING COUNTRIES AND ALLOCATION OF VOTES
FOR THE PURPOSES OF ARTICLE 1] AND ARTICLE 39
Argentina .......... ... ... .ol 23 | Hungary......... .o, 6
Australia ...l 84 | India........ ...l 57
Austria. ... o i 6 |Jamaica................. ol 5
Barbados.............. ... ool 5 | Madagascar................ooolL. 5
Belize............ ... o il S| Malawi.. ... 5
Bolivia........ ... o 5| Mauritius.......ooiii e 10
Brazil...... ... . ..ol 123 | MeXico.....ooviiiiiiii it 17
Cameroon............ooiiiiiia 5| Nicaragua . ...........coooiiiiiii. .. 5
Colombia..............c.ooiin, 16 | Pakistan........... ... ... ..ol 7
CONgo ...ovi it S| Panama ................ ool 5
CostaRica ............... ..., 5 | Papua New Guinea.................... 5
Céte d’Ivoire ...............o..oo..L. S| Paraguay ............oiiiiiiiiiien 5
Cuba....... ... il 126 | Peru ... 5
Dominican Republic................... 35 | Philippines ...l 42
Ecuador...............o.......oL 5| St. Kitts and Nevis.................... 5
El Salvador.............. ... ... ...... 5 | South Africa.......................... 32
European Economic Community ....... 209 | Swaziland ......... ... ... o il 10
Fiji oo 10 | Thailand .................. ..ol 50
Guatemala.............coooiiiiian 10 | Trinidad and Tobago .................. 5
GUYANA ... S Uganda .......... ..o it 5
Haiti..........oooooiiiiiiiin SlUnmguay......ooooiiiiiii i 5
Honduras.................. ... oo ol 5| Zimbabwe........... ... ..ol 7
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ANNEX B
LIST OF IMPORTING COUNTRIES AND ALLOCATION OF VOTES

FOR THE PURPOSES OF ARTICLE |1 AND ARTICLE 39
Canada..........oooviiiiiiiiiiaan... 99 | NOIrWAY .. oeeiiii i 18
Egypt. .o 64 | Republic of Korea .................... 54
Finland.......... ... .. ... ..o . 8 Sweden ........ ..., 7
German Democratic Republic.......... 7 { Union of Soviet Socialist
Iraq. .. ..ot 52 Republics ............. ... .. ... 276
Japan ... 179 | United States of America.............. 220
New Zealand ......................... 16

TotaL 1,000
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ANNEX C
SPECIAL DISTRIBUTION OF VOTES OF EXPORTING COUNTRIES
UNDER ARTICLE 24, PARAGRAPH 2
Argentina ..................... ... 26 | Hungary...........c.ooviii ... 7
Australia ............. ...l 96 | India............ccooi 64
Austria. ... 7| Jamaica......................ll 6
Barbados................ .. ...l 6 | Madagascar.................ooiia.. 6
Belize..............ooiiiiii 6 | Malawi............ ... ... L. 6
Bolivia...................o L 6 | Mauritius. ..., 12
Brazil ........... ... 140 | MexiCO.....oooniini i, 20
Cameroon ..............cooiiiii 6 | Nicaragua ............c.coiiiiiiiis, 6
Colombia...................... ... 18 | Pakistan................ ... 8
Congo ... 6| Panama ..............oiiiiiiiiie 6
CostaRica .........cocvvviiinnian.. 6 | Papua New Guinea.................... 6
Coted’lvoire . .........ooovieiiinnn 6 | Paraguay ...l 6
Cuba........ ... ... ...l 144 | Peru ...t 6
Dominican Republic................... 40 | Philippines .......... ... ... ...l 48
Ecuador.......... ... ...l 6 | St Kitts and Nevis.................... 6
El Salvador........................... 6 | South Africa.......................... 37
European Economic Community ....... 238 | Swaziland ...l 11
Fiji oo 12 | Thailand ................. .. ... ... 58
Guatemala........................ ... 12 | Trinidad and Tobago .................. 6
Guyana ...........ccooiiiiiii 6 | Uganda .........................oe, 6
Haiti................oo il 6 | Uruguay..............oooiiiin.t. 6
Honduras............................. 6 | Zimbabwe.............. ... 8
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ANNEX D

SPECIAL DISTRIBUTION OF VOTES OF IMPORTING COUNTRIES
UNDER ARTICLE 24, PARAGRAPH 2

Canada.................... ..l 84
Egypt. . oo 54
Finland............................ ... 7
German Democratic Republic .......... 6
Irag.. ..o 44
Japan ... 152
New Zealand ......................... 14

Norway ..ot 15
Republic of Korea .................... 46
Sweden ...........o. i 6

Union of Soviet Soctalist
Republics ............ ... .o . 235
United States of America.............. 187
ToraL 850
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ACCORD' INTERNATIONAL DE 1987 SUR LE SUCRE

CHAPITRE PREMIER. OBIJECTIFS
Article premier. OBJECTIFS
Les objectifs de I’Accord international sur le sucre, 1987 (ci-aprés dénommé « le
présent Accord ») sont, a la lumiére des termes de la résolution 93 (IV)? adoptée par la
Conférence des Nations Unies sur le commerce et le développement :

a) De favoriser la coopération internationale touchant les questions ayant directement
ou indirectement trait au sucre dans ie monde ;

b) De fournir un cadre approprié pour les préparatifs en vue d’un éventuel nouvel accord
international sur le sucre qui contiendrait des dispositions économiques ;

¢) D’encourager la consommation de sucre ;

d) De faciliter le commerce du sucre par la collecte et la communication de ren-
seignements relatifs au marché mondial du sucre et aux autres édulcorants.

'Entré en vigueur A titre provisoire 2 I'égard des Etats et organisation suivants le 24 mars 1988, date a laquelle les
Gouvernements et organisation qui avaient déposé aupres du Secrétaire général de I’Organisation des Nations Unies un ins-
trument de ratification, d’acceptation ou d’approbation ou une notification d’application provisoire, ont décidé de mettre le
présent Accord en vigueur entre eux, conformément au paragraphe 3 de larticle 39 :

Date du dépor Dare du dépér
de Uinstrument de Uinstrument
de ratification, de ratification,
d’accepration (A). d’acceptation (A),
d’approbation (AA) d’approbarion (AA)
ou de notification ou de notification
Erar on organisation d'applicarion provisoire (n)| Etat ou organisation d’application provisoire (n)
Afriguedu Sud. . ... ..o L 31 décembre 1987 Inde ....... 15 mars 1988 n
Argentine . ... ...l 31 décembre 1987 n Jamaique . . 15 février 1988 n
Belize . .. ... .. ... ... 23 décembre 1987 n Japon ... 21 décembre 1987 A
Canada. . .......... ... ... t4 mars 1988 n Malawi . ... . ... L Lol 22 mars 1988 n
Communaul¢ économique Maurice. .. ... ... . L 15 février 1988 n
curopéenne. .. ... L. 18 décembre 1987 AA | Nicaragua. . .. .................. 18 janvier 1988 n
CostaRica ... .. ........... 23 mars 1988 n Norvdge. .. . ... . 21 décembre 1987 A
Cuba* ... ... .. 29 décembre t987 n Papouasic-Nouvelle-Guinée . . .. ... ... . 3t décembrc 1987 n
ElSalvador . .. .. ............ 15 tévrier 1988 n Pérou .. ..... ... ... ... ... .. 19 janvier 1988 n
Equatcur. . .. ... ... ... .., 13 janvier 1988 n Philippines . . . . ... ... ... . ... ... 9 février 1988 n
Etts-Unis d"Amcrique . . .. ... ... 23 mars 1988 n République de Corée . . . . ... ... ...... 31 décembre 1987 n
Fidjii .. ... ... ... .. o . 25 novembre 1987 République démocratique allemande. . . . . . 23 mars 1988 n
Fintande . ... ............... 5 février 1988 n République dominicaine . . . .. ... ... . .30 décembre 1987 n
Guaemala 17 décembre 1987 n Sudde .. ... Lo 15 décembre 1987
Guyana . . 15 décembre 1987 Union des Républiques socialistes
Hongrie 30 décembre 1987 n sovidiques. . .. ... .............5 février 1988 n

{Suire & la page 105)

*Voir p. 218 du présent volume pour le texte de la déclaration faite lors de la notification d’application provisoire.
Par ailleurs, des instruments de ratification, d’acceptation, d’approbation ou d’adhésion ou des notifications d’application
provisoire ont €t déposés auprés du Secrétaire général de I’Organisation des Nations Unies par les Etats suivants, confor-

mément au paragraphe 4 de Darticle 39 :
Dare du dépér
de Uinstrument
Ewar d’adhésion (a)
Australie. . . ... ... 24 mars 1988 a

(Avec effet A titre provisoire au 24 mars 1988.)

Egalement au 24 mars 1988, les instruments de ratification, d’approbation ou d’adhésion suivants ont été déposés aupres
du Secrétaire général de I'Organisation des Nations Unies par des Gouvernements qui, 2 cette date, avaient notifié leur intention
d’appliquer I’ Accord a titre provisoire & compter du 24 mars 1988 conformément au paragraphe 3 de Particle 39 :

* Nations Unies, Actes de la Conférence des Nations Unies sur le commerce et le développement, Quatriénme session,
Nairobi, vol. 1, Rapport et annexes, p. 6.
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CHAPITRE 1. DEFINITIONS
Article 2. DEFINITIONS
Aux fins du présent Accord :

1. Le terme « Organisation » désigne I’Organisation internationale du sucre visée
a ’article 3 ;

2. Le terme « Conseil » désigne le Conseil international du sucre visé au para-
graphe 3 de I’article 3 ;

3. Le terme « Membre » désigne une Partie au présent Accord ;

4. L’expression « Membre exportateur » désigne tout Membre qui figure dans
I’annexe A au présent Accord, ou a qui le statut de Membre exportateur est conféré
lorsqu’il adhére au présent Accord ou lorsqu’il change de catégorie conformément au

paragraphe 3 de I’article 4 ;

5. L’expression « Membre importateur » désigne tout Membre qui figure dans
I’annexe B au présent Accord, ou a qui le statut de Membre importateur est conféré
lorsqu’il adhére au présent Accord ou lorsqu’il change de catégorie conformément au
paragraphe 3 de I’article 4 ;

6. Par « vote spécial », il convient d’entendre un vote ol sont requis les deux
tiers au moins des suffrages exprimés par les Membres exportateurs présents et votants
et les deux tiers au moins des suffrages exprimés par les Membres importateurs présents
et votants, a condition que ces suffrages soient exprimés par la moitié au moins du
nombre des Membres présents et votants dans chaque catégorie ;

7. Par « vote a la majorité simple répartie », il convient d’entendre les suffrages
requérant plus de la moiti€ du total des suffrages exprimés par les Membres exportateurs
présents et votants et plus de la moitié du total des suffrages exprimés par les Membres
importateurs présents et votants, a condition que ces suffrages soient exprimés par la
moitié au moins du nombre des Membres présents et votants dans chaque catégorie ;

8. Par « année », il faut entendre 1’année civile ;

9. Le terme « sucre » désigne le sucre sous toutes ses formes commerciales
reconnues, extrait de la canne a sucre ou de la betterave a sucre, y compris les mélasses
comestibles et mélasses fantaisie, les sirops et toutes autres formes de sucre liquide
destinées a la consommation humaine, mais non les mélasses d’arriére-produit ni les
sucres non centrifugés de qualité inférieure produits par des méthodes primitives, ni le
sucre destiné a des usages autres que la consommation humaine, en tant qu’aliment ;

(Suite de la note 1 de la page 10 4)
Date du dépor
de instrument
de ratification,
d’approbation (AA)
Erar ou d'adhésion (a)

Canada. . ... e 24 mars 1988 a
(L.’ Accord est entré en vigueur 2 titre provisoire pour le Canada le 24 mars 1988. )

Hongrie ....... ... ... i 24 mars 1988 AA
(L’ Accord est entré en vigueur 2 titre provisoire pour la Hongne le 24 mars 1988, )

Inde...... ... ... . ... .. 24 mars 1988 a
(L’ Accord est entré en vigueur 2 titre provisoire pour I'Inde le 24 mars 1988 )

Maurice . ... . .. . 24 mars 1988 g
(L’ Accord est entré en vigueur 2 titre provisoire pour Maunce le 24 marc 1988 )

Nicaragua................... .. ... ... ... . 24 mars 1988
(L’ Accord est entré en vigueur 2 titre provisoire pour le Nlcaragua le 24 mars

1988.)
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10. L’expression « entrée en vigueur » désigne la date a laquelle I’ Accord entre en
vigueur 2 titre provisoire ou définitif, conformément aux dispositions de I’article 39 ;

11. L’expression « marché libre » désigne le total des importations nettes du mar-
ché mondial, a 'exception de celles qui résultent de I’application d’arrangements spé-
ciaux tels que ceux qui sont définis au chapitre IX de I’ Accord international de 1977 sur
le sucre';

12. L’expression « marché mondial » désigne le marché international du sucre et
englobe 2 la fois le sucre échangé sur le marché libre et le sucre échangé en application
d’arrangements spéciaux tels que ceux qui sont définis au chapitre IX de I’ Accord inter-
national de 1977 sur le sucre.

CHAPITRE Il. ORGANISATION INTERNATIONALE DU SUCRE

Article 3.  MAINTIEN EN EXISTENCE, SIEGE ET STRUCTURE
DE L’ORGANISATION INTERNATIONALE DU SUCRE

1. L’Organisation internationale du sucre, créée par I’Accord international de 1968
sur le sucre? et maintenue par les Accords internationaux sur le sucre de 19733, de 1977
et de 1984% reste en existence pour assurer la mise en oeuvre du présent Accord et en
contrdler 'application, et elle a la composition, les pouvoirs et les fonctions définis dans
le présent Accord.

2. L’Organisation a son si¢ge a Londres, 8 moins que le Conseil, par un vote spécial,
n’en décide autrement.

3. L’Organisation exerce ses fonctions par I’intermédiaire du Conseil international
du sucre, de son Comité exécutif, de son Directeur exécutif et de son personnel.

Article 4. MEMBRES DE L’ ORGANISATION
1. Chaque Partie au présent Accord est Membre de 1’Organisation.

2. Il est institué deux catégories de Membres de I’Organisation, a savoir :
a) Les Membres exportateurs; et

b) Les Membres importateurs.
3. Un Membre peut changer de catégorie aux conditions que fixe le Conseil.

Article 5. PARTICIPATION D’ORGANISATIONS INTERGOUVERNEMENTALES

Toute mention, dans le présent Accord, d’un « gouvernement » ou de « gouver-
nements » est réputée valoir pour la Communauté économique européenne et pour toute
autre organisation intergouvernementale ayant des responsabilités dans la négociation, la
conclusion et I’application d’accords internationaux, en particulier d’accords sur des pro-
duits de base. En conséquence, toute mention, dans le présent Accord, de la signature,
de la ratification, de 1’acceptation ou de I’approbation, ou de la notification d’application
a titre provisoire, ou de I’adhésion est, dans le cas de ces organisations intergouverne-

! Nations Unies, Recueil des Traités, vol. 1064, p. 219.
2 Ibid., vol. 654, p. 3.

* Ibid., vol. 906, p. 69.

* Ihid., vol. 1388, p. 3.
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mentales, réputée valoir aussi pour la signature, la ratification, I’acceptation ou
I’approbation, ou pour la notification d’application 2 titre provisoire, ou pour I’adhésion,
par ces organisations intergouvernementales.

Article 6. PRIVILEGES ET IMMUNITES

1. L’Organisation a la personnalité juridique. Elle peut en particulier conclure des
contrats, acquérir et céder des biens meubles et immeubles et ester en justice.

2. Le statut, les privileges et les immunités de 1I’Organisation sur le territoire du
Royaume-Uni continuent d’étre régis par I’ Accord relatif au si¢ge conclu entre le Gou-
vernement du Royaume-Uni de Grande-Bretagne et d’Irlande du Nord et I’Organisation
internationale du sucre, et signé & Londres le 29 mai 1969', avec les amendements qui
peuvent étre nécessaires pour assurer le bon fonctionnement du présent Accord.

3. Si le siege de I’Organisation est transféré dans un pays qui est Membre de
I’Organisation, ce Membre conclut aussit6t que possible avec I’Organisation un accord, qui
doit étre approuvé par le Conseil, touchant le statut, les privileges et les immunités de
I’ Organisation, de son Directeur exécutif, de son personnel etde ses experts, ainsi que desre-
présentants des Membres qui se trouvent dans ce pays pour y exercer leurs fonctions.

4. A moins que d’autres dispositions d’ordre fiscal ne soient prises en vertu de
’accord envisagé au paragraphe 3 du présent article et en attendant la conclusion de cet
accord, le nouveau Membre hdte :

a) Exonére de tous impOts les émoluments versés par 1’Organisation a son personnel,
I’exonération ne s’appliquant pas nécessairement a ses propres ressortissants; et

b) Exoneére de tous impdts les avoirs, revenus et autres biens de 1’Organisation.

5. Si le siege de I'Organisation est transféré dans un pays qui n’est pas Membre de
I’Organisation, le Conseil doit, avant le transfert, obtenir du gouvernement de ce pays
une assurance écrite attestant :

a) Qu’il conclura aussitdt que possible avec 1’Organisation un accord comme celui qui
est visé au paragraphe 3 du présent article; et

b) Qu’en attendant la conclusion d’un tel accord, il accordera les exonérations prévues
au paragraphe 4 du présent article.

6. Le Conseil s’efforce de conclure, avant le transfert du siége, I’accord visé au
paragraphe 3 du présent article avec le gouvernement du pays dans lequel le siege de
I’Organisation doit étre transféré.

CHAPITRE IVv. CONSEIL INTERNATIONAL DU SUCRE

Article 7. COMPOSITION DU CONSEIL INTERNATIONAL DU SUCRE

1. L’autorité supréme de I’Organisation est le Conseil international du sucre, qui se
compose de tous les Membres de 1'Organisation.

2. Chaque Membre a un représentant au Conseil et, s’il le désire, un ou plusieurs
suppléants. Tout Membre peut en outre adjoindre a son représentant ou a ses suppléants
un ou plusieurs conseillers.
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Article 8. POUVOIRS ET FONCTIONS DU CONSEIL

1. Le Conseil exerce tous les pouvoirs et s acquitte, ou veille & I’accomplissement,
de toutes les fonctions qui sont nécessaires a ’application des dispositions du présent
Accord et 2 la poursuite de la liquidation du Fonds de financement des stocks, établi en
vertu de I’article 49 de I’Accord international de 1977 sur le sucre, telles que déléguées
par le Conseil dudit Accord au Conseil de I’ Accord international de 1984 sur le sucre,
en vertu du paragraphe | de I’article 8 de ce dernier Accord.

2. Le Conseil adopte, par un vote spécial, les réglements qui sont nécessaires 2
I’application des dispositions du présent Accord et compatibles avec celles-ci, notamment
le réglement intérieur du Conseil et de ses Comités, ainsi que le réglement financier et
le statut du personnel de I’Organisation. Le Conseil peut prévoir, dans son réglement
intérieur, une procédure lui permettant de prendre, sans se réunir, des décisions sur des
questions spécifiques.

3. Le Conseil recueille et tient la documentation dont il a besoin pour s’acquitter
des fonctions que le présent Accord lui confere et toute autre documentation qu’il juge
appropriée.

4. Le Conseil publie un rapport annuel et tous autres renseignements qu’il juge
appropriés.

Article 9. PRESIDENT ET VICE-PRESIDENT DU CONSEIL

1. Pour chaque année, le Conseil élit parmi les délégations un Président et un Vice-
Président, qui ne sont pas rémunérés par 1’Organisation.

2. Le Président et le Vice-Président sont élus, ’'un parmi les délégations des Mem-
bres importateurs, 'autre parmi celles des Membres exportateurs. La présidence et la
vice-présidence sont, en régle générale, attribuées a tour de rdle & I'une et D’autre
catégorie de Membres pour une année, étant entendu que cette alternance n’empéche pas
la réélection, dans des circonstances exceptionnelles, du Président ou du Vice-Président,
ou de I'un et de I'autre, si le Conseil en décide ainsi par un vote spécial. Quand le
Président ou le Vice-Président est réélu de la sorte, la régle énoncée dans la premiere

phrase du présent paragraphe demeure applicable.

3. EnI’absence du Président, ses fonctions sont assumées par le Vice-Président. Encas
d’absence temporaire simultanée du Président et du Vice-Président, ouen casd’absence per-
manente de I’un oude I’autre ou des deux, le Conseil peut élire, parmi les délégations, de nou-
veaux titulaires de ces fonctions, temporaires ou permanentes selon le cas, en observant la
regle générale de I’alternance énoncée au paragraphe 2 du présent article.

4. Ni le Président ni aucun autre membre du Bureau qui préside une réunion n’a le
droit de vote. Iis peuvent toutefois charger une autre personne d’exercer les droits de
vote du Membre qu’ils représentent.

Article 10. SESSIONS DU CONSEIL

1. En regle générale, le Conseil se réunit en session ordinaire une fois par semestre
de I’année.

2. En outre, le Conseil se réunit en session extraordinaire s’il en décide ainsi ou
s’il en est requis :

a) Soit par cinqg Membres;
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b) Soit par deux Membres ou plus détenant ensemble au moins 250 voix au titre de
I'article 11;

¢) Soit par le Comité exécutif.

3. Les sessions du Conseil sont annoncées aux Membres au moins trente jours a
I’avance, sauf en cas d’urgence, ou le préavis sera d’au moins dix jours.

4. Les sessions se tiennent au siége de I’Organisation, & moins que le Conseil n’en
décide autrement par un vote spécial. Si un Membre invite le Conseil a se réunir ailleurs
qu’au siege de I’Organisation et que le Conseil y consente, ce Membre prend a sa charge
les frais supplémentaires qui en résultent.

Article 11. VoIx

I. Aux fins de I'exercice du droit de vote dans le cadre du présent Accord, les
Membres détiennent un total de 2 000 voix, les Membres exportateurs détenant ensemble
1 000 voix et les Membres importateurs 1 000 voix.

2. La part d’'un Membre du total des voix de sa catégorie indiqué au paragraphe 1
du présent article est calculée comme suit :

a) Membres exportateurs :
Dans la méme proportion que celle qui existe entre le nombre de leurs voix indiqué
dans 1’annexe A et le nombre total de voix des pays, figurant dans ladite annexe,
qui sont Membres.

b) Membres importateurs :

i) Pour la premiére année d’application du présent Accord, sur la base du méme
critére que celui spécifié a 1’alinéa a ci-dessus pour les voix indiquées dans
I’annexe B;

ii) Pour les années suivantes, sur la base des critéres spécifiés a 1’alinéa b du
paragraphe 3 de I’article 24.

3. 11 n’y a pas de fractionnement de voix. Aucun Membre ne détient moins de
5 voix ni plus de 285 voix.

4. Lorsque les droits de vote d’un Membre sont suspendus en vertu de I'une quel-
conque des dispositions du présent Accord, ses voix sont distribuées entre les autres
Membres de sa catégorie en fonction de leurs parts telles qu’établies en application du
paragraphe 2 du présent article. La méme procédure est appliquée lorsque sont rétablis
les droits de vote du Membre intéressé qui est alors inclus dans la distribution.

Article 12. PROCEDURE DE VOTE DU CONSEIL

1. Chaque Membre dispose, pour le vote, du nombre de voix qu’il détient en vertu
de I'article 11. 1l n’a pas la faculté de diviser ces voix.

2. Par notification écrite adressée au Président, tout Membre exportateur peut au-
toriser tout autre Membre exportateur, et tout Membre importateur peut autoriser tout
autre Membre importateur, 4 représenter ses intéréts et a utiliser ses voix a toute réunion
du Conseil. Copie de ces autorisations est soumise a4 I’examen de toute commission de
vérification des pouvoirs créée en application du réglement intérieur du Conseil.

3. Un Membre autorisé par un autre Membre a utiliser les voix que celui-ci détient
en vertu de 1’article 11 utilise ces voix comme il y est autorisé et en conformité avec le
paragraphe 2 du présent article.
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Article 13. DECISIONS DU CONSEIL

1. Le Conseil prend toutes ses décisions et fait toutes ses recommandations par un
vote & la majorité simple répartie, 3 moins que le présent Accord ne prescrive un vote
spécial.

2. Dans le décompte des suffrages nécessaires a 1’adoption de toute décision du
Conseil, les voix des Membres qui s’abstiennent ne sont pas prises en considération et
lesdits Membres ne sont pas considérés comme « votants » aux fins des définitions 6
ou 7, selon le cas, de I’article 2. Si un Membre invoque les dispositions du paragraphe
2 de I’article 12 et que ses voix soient utilisées a une réunion du Conseil, ce Membre
est considéré, aux fins du paragraphe 1 du présent article, comme présent et votant.

3. Les Membres sont liés par toutes les décisions que le Conseil prend en application
du présent Accord.

Article 14. COOPERATION AVEC D’ AUTRES ORGANISATIONS

1. Le Conseil prend toutes dispositions appropriées pour procéder a des consulta-
tions ou collaborer avec 1'Organisation des Nations Unies et ses organes, en particulier
la CNUCED, et avec I'Organisation pour I’alimentation et I’agriculture et les autres
institutions spécialisées des Nations Unies et organisations intergouvernementales qui
conviendraient.

2. Le Conseil, eu égard au role particulier dévolu a la CNUCED dans le commerce
international des produits de base, la tient, selon qu’il convient, au courant de ses activités
et de ses programmes de travail.

3. Le Conseil peut aussi prendre toutes dispositions appropriées pour entretenir des
contacts effectifs avec les organismes internationaux de producteurs, de négociants et de
fabricants de sucre.

Article 15. ADMISSION D’ OBSERVATEURS

1. Le Conseil peut inviter tout Etat non membre a assister en qualité d’observateur
a 'une quelconque de ses réunions.

2. Le Conseil peut aussi inviter a assister a4 ’'une quelconque de ses réunions, en
qualité d’observateur, toute organisation mentionnée au paragraphe 1 de I’article 14.

Article 16. QUORUM AUX REUNIONS DU CONSEIL

Le quorum exigé pour toute réunion du Conseil est constitué par la présence de plus
de la moitié de tous les Membres exportateurs et de plus de 1a moitié de tous les Membres
importateurs, les Membres ainsi présents détenant les deux tiers au moins du total des
voix de tous les Membres dans chacune des catégories au titre de I’article 11. Si, le jour
fixé pour I’ouverture d’une session du Conseil, le quorum n’est pas atteint, ou si, au
cours d’une session du Conseil, le quorum n’est pas atteint lors de trois séances consé-
cutives, le Conseil est convoqué sept jours plus tard; le quorum est alors, et pour le reste
de la session, constitué par la présence de plus de la moitié€ de tous les Membres expor-
tateurs et de plus de la moitié de tous les Membres importateurs, les Membres ainsi
présents représentant plus de la moitié du total des voix de tous les Membres dans
chacune des catégories au titre de article 11. Tout Membre représenté conformément
au paragraphe 2 de I'article 12 est considéré comme présent.

CHAPITRE V. COMITE EXECUTIF

Article 17. COMPOSITION DU COMITE EXECUTIF
1. Le Comité exécutif se compose de 10 Membres exportateurs et de 10 Membres

Vol. 1499, 1-25811



1988 United Nations — Treaty Series ® Nations Unies — Recueil des Traités 111

importateurs, qui sont élus pour chaque année conformément a I’article 18 et sont
rééligibles.

2. Chaque Membre du Comité exécutif nomme un représentant et peut nommer en
outre un ou plusieurs suppléants et conseillers.

3. Le Comité exécutif élit son Président pour chaque année. Le Président n’a pas
le droit de vote; il est rééligible.

4. Le Comité exécutif se réunit au siege de I’Organisation, 2 moins qu’il n’en décide
autrement. Si un Membre invite le Comité & se réunir ailleurs qu’au siege de
I’Organisation et que le Comité y consente, ce Membre prend 2 sa charge les frais
supplémentaires qui en résultent.

Article 18. ELECTION DU COMITE EXECUTIF

I. Les Membres exportateurs et les Membres importateurs de I’ Organisation élisent
respectivement, au sein du Conseil, les Membres exportateurs et les Membres importa-
teurs du Comité exécutif. L’élection dans chaque catégorie a lieu conformément aux
paragraphes 2 a 7 inclus du présent article.

2. Chaque Membre porte sur un seul candidat toutes les voix dont il dispose en
vertu de Particle 1. Tout Membre peut porter sur un autre candidat les voix qu’il est
autorisé a utiliser en vertu du paragraphe 2 de Particle 12.

3. Les 10 candidats qui obtiennent le plus grand nombre de voix sont €lus; toute-
fois, pour étre élu au premier tour de scrutin, tout candidat doit avoir obtenu au moins
60 voix.

4. Si moins de 10 candidats sont élus au premier tour de scrutin, il est procédé a
de nouveaux tours de scrutin auxquels ont seuls le droit de participer les Membres qui
n’ont voté pour aucun des candidats élus. A chaque nouveau tour de scrutin, le nombre
minimal de voix requis pour I’élection est réduit de cinq jusqu’a ce que les 10 candidats
soient élus.

5. Tout Membre qui n’a voté pour aucun des Membres élus peut attribuer par la
suite ses voix a 'un d’eux, sous réserve des paragraphes 6 et 7 du présent article.

6. Un Membre est réputé avoir regu le nombre des voix qu’il a initialement ob-
tenues quand il a été €lu, plus le nombre de voix qui lui ont été attribuées, sous réserve
que le nombre total de voix ne dépasse 300 pour aucun des Membres élus.

7. St le nombre des voix qu’un Membre élu est réputé avoir obtenues devait étre
supérieur a 300, les Membres qui ont voté pour ce Membre ou qui lui ont attribué leurs
voix s’entendent pour qu’un ou plusieurs d’entre eux lui retirent leurs voix et les attri-
buent ou les réattribuent a un autre Membre élu, de maniere que les voix obtenues par
chaque Membre élu ne dépassent pas la limite de 300.

8. Si I’exercice du droit de vote d’un Membre du Comité exécutif est suspendu
en vertu de 'une quelconque des dispositions pertinentes du présent Accord, chacun des
Membres qui ont voté en faveur de ce Membre ou qui lui ont attribué leurs voix con-
formément au présent article peut, pendant la période de suspension, attribuer ses voix
a tout autre Membre du Comité appartenant a sa catégorie, sous réserve du paragraphe
6 du présent article.

9. Si un Membre du Comité exécutif cesse d’étre Membre de I'Organisation, les
Membres qui ont voté pour lui ou qui lut ont attribué leurs voix et les Membres qui
n’ont ni voté pour un autre Membre ni attribué leurs voix a un autre Membre du Comité
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exécutif élisent, lors de la session suivante du Conseil, un Membre pour pourvoir le poste
vacant au Comité, Tout Membre qui a voté pour le Membre qui a cessé d’étre Membre
de I’Organisation ou qui lui a attribué ses voix et qui ne vote pas en faveur du Membre

€lu pour pourvoir le poste vacant au Comité peut attribuer ses voix a un autre Mem-
bre du Comité, sous réserve du paragraphe 6 du présent article.

10. Dans des circonstances particuliéres et aprés consultation avec le Membre du
Comité exécutif pour lequel il a voté ou auquel il a attribué ses voix conformément aux
dispositions du présent article, un Membre peut retirer ses voix a ce Membre pour le
reste de ’année. Il peut alors attribuer ces voix a un autre Membre du Comité exécutif
appartenant a sa catégorie, mais ne peut les retirer & cet autre Membre pendant le reste
de P’année. Le Membre du Comité exécutif auquel les voix ont été retirées conserve son
siege au Comité exécutif pendant le reste de I’année. Toute mesure prise en application
des dispositions du présent paragraphe devient effective aprés que le Président du Comité
exécutif en a été avisé par écrit.

Article 19. DELEGATION DE POUVOIRS DU CONSEIL AU COMITE EXECUTIF

. Le Conseil peut, par un vote spécial, déléguer au Comité exécutif tout ou partie
de ses pouvoirs, a I’exception des suivants :

a) Choix du siege de I’Organisation conformément au paragraphe 2 de I’article 3 ;

b) Nomination du Directeur exécutif et de tout haut fonctionnaire conformément a
I’article 22 ;

¢) Adoption du budget administratif et fixation des contributions conformément a
I’article 24 ;

d) Toute demande faite au Secrétaire général de la CNUCED de convoquer une con-
férence de négociation conformément au paragraphe 2 de Particle 32 ;

e) Reéglement des différends conformément a I’article 33 ;

/) Suspension des droits de vote et autres droits d’un Membre conformément au para-
graphe 3 de I’article 34 ;

g) Exclusion d’un Membre de I’Organisation en vertu de I’article 42 ;
h) Recommandation d’amendement conformément a Particle 44 ;
i} Prorogation ou fin du présent Accord en vertu de Particle 45.
2. Le Conseil peut a tout moment révoquer la délégation de tout pouvoir au Comité
exécutif.

Article 20. PROCEDURE DE VOTE ET DECISIONS DU COMITE EXECUTIF

1. Chaque Membre du Comité exécutif dispose, pour le vote, du nombre de voix
qu’il a recues en application de ’article 18; il ne peut diviser ces voix.

2. Toute décision prise par le Comité exécutif exige la méme majorité que si elle
était prise par le Conseil.

3. Tout Membre a le droit d’en appeler au Conseil, aux conditions que le Conseil
peut définir dans son réglement intérieur, de toute décision du Comité exécutif.
Article 2]. QUORUM AUX REUNIONS DU COMITE EXECUTIF

Pour toute réunion du Comité exécutif, le quorum est constitué par la présence de
plus de la moiti€¢ de tous les Membres exportateurs du Comité et de plus de la moitié
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de tous les Membres importateurs du Comité, les Membres ainsi présents représentant
les deux tiers au moins du total des voix de tous les Membres du Comité dans chacune
des catégories.

CHAPITRE vI. DIRECTEUR EXECUTIF ET PERSONNEL
Article 22. DIRECTEUR EXECUTIF ET PERSONNEL

I. Le Conseil, aprés avoir consulté le Comité exécutif, nomme le Directeur exécutif
par un vote spécial, et il fixe ses conditions d’engagement.

2. Le Directeur exécutif est le plus haut fonctionnaire de 1'Organisation; il est re-
sponsable de I’exécution des tiches qui lui incombent dans 1’application du présent
Accord.

3. Le Conseil, aprés avoir consulté le Directeur exécutif, nomme également tout
autre haut fonctionnaire par un vote spécial, et il fixe ses conditions d’engagement.

4. Le Directeur exécutif nomme les autres membres du personnel conformément
aux reéglements et décisions du Conseil.

5. Le Conseil, conformément aux dispositions de [’article 8, adopte les réglements
qui renferment les conditions d’emploi fondamentales ainsi que les droits, devoirs et
obligations de base de tous les membres du secrétariat.

6. Ni le Directeur exécutif, ni les autres membres du personnel ne doivent avoir
d’intérét financier dans 1’industrie ou le commerce du sucre.

7. Dans I’accomplissement de leurs devoirs aux termes du présent Accord, ni le
Directeur exécutif, ni les autres membres du personnel ne sollicitent ni n’acceptent
d’instructions d’aucun Membre ni d’aucune autorité extérieure a I’Organisation. lls
s’abstiennent de tout acte incompatible avec leur situation de fonctionnaires internatio-
naux responsables seulement envers ’Organisation. Chaque Membre doit respecter le
caractére exclusivement international des fonctions du Directeur exécutif et du personnel
et ne pas chercher a les influencer dans P’exécution de leurs taches.

CHAPITRE vi. FINANCES
Article 23. DEPENSES

I. Les dépenses des délégations au Conseil, au Comité exécutif ou a tout comité
du Conseil ou du Comité exécutif, sont a la charge des Membres intéressés.

2. Pour couvrir les dépenses requises par 1’application du présent Accord, les Mem-
bres versent une contribution annuelle fixée comme il est indiqué a I’ article 24. Toutefois,
si un Membre demande des services spéciaux, le Conseil peut lui en réclamer le paiement.

3. L’Organisation tient les comptes nécessaires a P'application du présent Accord.

Article 24. ADOPTION DU BUDGET ADMINISTRATIF
ET CONTRIBUTIONS DES MEMBRES

1. Aux fins du présent article, les Membres détiennent 2 000 voix, réparties de la
facon prévue au paragraphe 1 de I’article 11.

2. Toutefois, a titre de mesure exceptionnelle pour les trois premieres années du
présent Accord, les Membres exportateurs détiennent | 150 voix et les Membres impor-
tateurs 850 voix en fonction de la répartition spécifiée dans les annexes C et D respec-
tivement. Cette répartition spéciale des voix entre les deux catégories de Membres est
également applicable a toute période de prorogation en vertu du paragraphe 2 de 1’article
45, a moins que le Conseil n’en décide autrement par vote spécial.
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3. Au moment de I’entrée en vigueur du présent Accord, lors d’un changement de
participation et de catégorie et lorsque est adopté le budget administratif, le Secrétariat
calcule de la fagon suivante les voix de chacun des Membres :

a) Membres exportateurs :

i) Chacun des Membres exportateurs détient le nombre de voix spécifiées dans
I’annexe C, ajusté de la fagon prévue a I’alinéa ¢ ci-dessous;

i1) Aucun Membre exportateur ne détient plus de 260 voix ni moins de 6 voix;

iii) Les voix des Membres exportateurs qui en détiennent 6 au titre de 'annexe C
ne sont pas I’objet d’un ajustement au titre du présent article ;

iv) Les voix impliquées dans tout changement de participation au sein de la caté-
gorie des Membres exportateurs sont réparties de la fagon prévue a I’alinéa ¢
ci-dessous.

b) Membres importateurs :

1) Pour la premiére année d’application du présent Accord, chacun des Membres
importateurs détient le nombre de voix spécifié dans I’annexe D, ajusté de la
fagon prévue a I’alinéa c ci-dessous ;

ii) Pour les années suivantes, le total des voix détenues par les Membres impor-
tateurs est réparti entre ces derniers en fonction du chiffre moyen de leurs
importations nettes de sucre pendant les quatre précédentes années pour les-
quelles des données statistiques sont disponibles, compte non tenu de I’année
ou il a été le plus faible, pondéré comme suit :

—Marché libre : 67 % ;
—Marché mondial : 33 %;

ii1) Le nombre de voix que détient un Membre importateur quelconque ne peut &tre,
a la suite de redistributions effectuées en vertu de V’alinéa ii ci-dessus, accru de
plus de 5 % d’une année sur 'autre ;

iv)  Aucun Membre importateur ne détient plus de 240 voix ni moins de 6 voix.

¢) Les voix indiquées dans les annexes C et D qui ne sont pas attribuées au moment
de I’entrée en vigueur du présent Accord sont réparties entre les Membres au sein
de la ou des catégories pertinentes, selon le rapport qui existe entre le nombre de
leurs voix indiqué dans I’annexe pertinente et le nombre total de voix des pays,
figurant dans ladite annexe, qui sont Membres.

d) 1l n’y a pas de fractionnement de voix.

4. Les dispositions du paragraphe 2 de Iarticle 25 et de ’alinéa a du paragraphe 3
de l’article 34 relatives a la suspension des droits de vote pour la non-exécution
d’obligations ne sont pas applicables dans le cadre du présent article.

5. Au cours du second semestre de chaque année, le Conseil adopte le budget
administratif de I’Organisation pour I’année suivante et détermine le montant de la con-
tribution par voix des Membres requise pour financer ledit budget.

6. La contribution de chaque Membre au budget administratif est calculée en mul-
tipliant la contribution par voix par le nombre de voix qu’il détient au titre du présent
article, a savoir:
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a) Pour les pays qui sont Membres au moment de 1’adoption définitive du budget ad-
ministratif, le nombre de voix qu’ils détiennent alors ; et

b) Pour les pays devenus Membres aprés 1’adoption du budget administratif, le nombre
de voix qu’ils regoivent au moment de leur adhésion, ajusté en fonction de la fraction
non écoulée de la période d’application du ou des budgets. Les contributions de-
mandées aux autres Membres demeurent inchangées.

7. Si le présent Accord entre en vigueur plus de huit mois avant le début de sa
premiére année compléte, le Conseil, & sa premiére session, adopte un budget adminis-
tratif pour la période allant jusqu’au début de cette premitre année compléte. Dans les
autres cas, le premier budget administratif couvre 2 la fois la période initiale et la premiére
année compléte.

8. Le Conseil peut prendre, par vote spécial, les mesures qu’il juge propres a at-
ténuer les effets, sur le montant des contributions des Membres, d’une participation éven-
tuellement réduite au moment de I’adoption du budget administratif pour la premiere
année d’application du présent Accord ou de toute diminution importante de cette par-
ticipation pouvant intervenir par la suite.

Article 25. VERSEMENT DES CONTRIBUTIONS

I. Les Membres versent leur contribution au budget administratif de chaque année
conformément a leur procédure constitutionnelle. Les contributions au budget adminis-
tratif de chaque année sont payables en monnaies librement convertibles et sont exigibles
le premier jour de I’année ; les contributions des Membres pour I’année au cours de
laquelle ils deviennent Membres de 1’Organisation sont exigibles a la date & laquelle ils
le deviennent.

2. Si un Membre ne verse pas intégralement sa contribution au budget administratif
dans un délai de quatre mois a compter de la date a laquelle sa contribution est exigible
en vertu du paragraphe | du présent article, le Directeur exécutif lui demande d’en
effectuer le paiement le plus t6t possible. Si, a 'expiration d’un délai de deux mois a
compter de la date de cette demande du Directeur exécutif, le Membre en question n’a
toujours pas versé sa contribution, ses droits de vote au Conseil et au Comité exécutif
sont suspendus jusqu’au versement intégral de la contribution.

3. Un Membre dont les droits de vote ont été suspendus conformément au para-
graphe 2 du présent article ne peut étre privé d’aucun de ses autres droits ni déchargé
d’aucune de ses obligations découlant du présent Accord, & moins que le Conseil n’en
décide ainsi par un vote spécial. Il reste tenu de verser sa contribution et de faire face a
toutes ses autres obligations financiéres découlant du présent Accord.

Article 26. VERIFICATION ET PUBLICATION DES COMPTES

Aussitét que possible apres la cloture de chaque année, les comptes financiers de
I’Organisation pour ladite année, certifiés par un vérificateur indépendant, sont présentés
au Conseil pour approbation et publication.

CHAPITRE ViI. ENGAGEMENTS D’ENSEMBLE DES MEMBRES
Article 27. ENGAGEMENT DES MEMBRES

Les Membres s’engagent a prendre les mesures nécessaires pour pouvoir remplir les
obligations que le présent Accord leur impose et a coopérer pleinement en vue d’atteindre
ses objectifs.
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Article 28. CONDITIONS DE TRAVAIL

Les Membres veillent a ce que des conditions de travail équitables soient maintenues
dans leur industrie du sucre et ils s’efforcent, autant que possible, d’améliorer le niveau
de vie des travailleurs agricoles et des ouvriers d’usine dans les différentes branches de
la production sucriére, ainsi que des cultivateurs de canne a sucre et de betterave a sucre.

Article 29. RESPONSABILITE FINANCIERE DES MEMBRES

Les responsabilités financiéres de chaque Membre vis-a-vis de I’Organisation et des
autres Membres se limitent 2 ses obligations concernant les contributions aux budgets
administratifs adoptés par le Conseil dans le cadre du présent Accord.

CHAPITRE IX. INFORMATION ET ETUDES
Article 30. INFORMATION ET ETUDES

1. L’Organisation sert de centre pour rassembler et publier les renseignements sta-
tistiques et des études sur la production, les prix, les exportations et importations, la
consommation et les stocks de sucre (a la fois pour le sucre brut et le sucre raffiné selon
qu’il convient) et d’autres édulcorants, ainsi que les taxes sur le sucre et autres
édulcorants.

2. Les Membres s’engagent a fournir a I’Organisation dans les délais que le regle-
ment intérieur peut fixer tous les renseignements statistiques, ou autres, disponibles qui,
aux termes dudit réglement intérieur, lui sont nécessaires pour s’acquitter des fonctions
que le présent Accord lui confére. Au besoin, I’Organisation utilise tous renseignements
pertinents qu’elle pourrait obtenir d’autres sources. L’Organisation ne publie aucun ren-
seignement qui permettrait d’identifier les opérations de particuliers ou de sociétés qui
produisent, traitent ou écoulent du sucre.

Article 31. SITUATION DU MARCHE, CONSOMMATION ET STATISTIQUES

1. Le Conseil établit un Comité de la situation du marché du sucre, de la consom-
mation et des statistiques, composé de Membres exportateurs et importateurs et présidé
par le Directeur exécutif.

2. Le Comité examine en permanence les questions qui ont trait 2 I’économie mon-
diale du sucre et autres édulcorants et communique le résultat de ses délibérations aux
Membres. A cette fin, il se réunit périodiquement, normalement tous les 90 jours. Le
Comité tient compte, dans son examen, de tous les renseignements pertinents rassemblés
par I’Organisation en application de I'article 30.

3. Le Comité étudie, entre autres, les questions ci-apres :

a) Le comportement du marché et les facteurs ayant une incidence sur celui-ci, eu égard
tout particuli¢rement a la participation des pays en développement au commerce
mondial ;

b) Les effets que I'emploi de produits de remplacement, sous quelque forme que ce
soit, et notamment d’édulcorants naturels ou artificiels, exerce sur la consommation
et le commerce mondiaux de sucre ;

¢) Le régime fiscal du sucre par rapport a celui des autres édulcorants ou des matieres
premiéres qui servent a produire ces derniers ;

d) Les effets qu’exercent sur la consommation de sucre dans les différents pays i) la
fiscalité et les mesures restrictives ; ii) la situation économique et, en particulier, les
difficultés de balance des paiements ; et iii) les conditions climatiques et autres ;
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¢) Les moyens d’encourager la consommation, notamment dans les pays ot la consom-
mation par habitant est faible ;

/) Les moyens de coopérer avec les organismes qui s’occupent d’accroitre la consom-
mation de sucre et de denrées apparentées ;

g) Les travaux de recherche sur les nouvelles utilisations du sucre, de ses sous-produits
et des plantes dont il est extrait ;

et il soumet ses rapports au Conseil.

CHAPITRE X. PREPARATIFS EN VUE D’UN NOUVEL ACCORD

Article 32, PREPARATIFS EN VUE D’UN NOUVEL ACCORD

1. Le Conseil peut étudier les bases et le cadre d’un nouvel accord international sur
le sucre qui contiendrait des dispositions économiques, faire rapport aux Membres et
élaborer les recommandations qu’il juge appropriées.

2. Le Conseil peut, aussitdt qu’il le juge approprié, prier le Secrétaire général de la
CNUCED de réunir une conférence de négociation.

CHAPITRE XI. DIFFERENDS ET PLAINTES
Article 33. DIFFERENDS

1. Tout différend relatif a 1’interprétation ou a I’application du présent Accord qui
n’est pas réglé entre les Membres en cause est, a la demande de tout Membre partie au
différend, déféré au Conseil pour décision.

2. Quand un différend est déféré au Conseil en vertu du paragraphe 1 du présent
article, une majorité des Membres, détenant au moins un tiers du total des voix au titre
de P'article 11, peut demander au Conseil de prendre, aprés examen de 1’affaire et avant
de rendre sa décision, I’opinion, sur la question en litige, d’une commission consultative
constituée ainsi qu’il est indiqué au paragraphe 3 du présent article.

3. a) A moins que le Conseil, par un vote spécial, n’en décide autrement, la com-
mission est composée de cinq personnes de la fagon suivante :

i) Deux personnes, désignées par les Membres exportateurs, dont I’une posséde une
grande expérience des questions du genre de celle qui est en litige et I’autre est un
juriste qualifié et expérimenté;

i1) Deux personnes de qualifications analogues, désignées par les Membres importa-
teurs; et

iii) Un Président choisi a I’unanimité par les quatre personnes nommées conformément
aux alinéas i et ii ci-dessus ou, en cas de désaccord entre elles, par le Président du
Conseil.

b) Des ressortissants de Membres et de non-Membres peuvent siéger a la commis-
sion consultative.

¢) Les membres de la commission consultative si€gent a titre personnel et sans
recevoir d’instruction d’aucun gouvernement.

d) Les dépenses de la commission consultative sont 2 la charge de 1’Organisation.
4. L’opinion motivée de la commission consultative est sournise au Conseil, qui
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régle le différend par un vote spécial aprés avoir pris en considération toutes les données
pertinentes.

Article 34. ACTION DU CONSEIL EN CAS DE PLAINTE ET DE MANQUEMENT,
PAR DES MEMBRES, A LEURS OBLIGATIONS

1. Toute plainte pour manquement, par un Membre aux obligations que le présent
Accord lui impose est, a la demande du Mcmbre auteur de la plainte, déférée au Conseil,
qui statue aprés consultation des Membres intéressés.

2. La décision par laquelle le Conseil conclut qu’un Membre a enfreint les obli-
gations que le présent Accord lui impose spécifie la nature de I’infraction.

3. Toutes les fois qu’il conclut, que ce soit ou non 2 la suite d’une plainte, qu’un
Membre a enfreint le présent Accord, le Conseil peut, par un vote spécial, sans préjudice
des autres mesures expressément prévues dans d’autres articles du présent Accord :

a) Suspendre les droits de vote de ce Membre au Conseil et au Comité exécutif et, s’il
le juge nécessaire,

b) Suspendre d’autres droits du Membre en question, notamment son €éligibilité a une
fonction au Conseil ou a ses comités, ou son droit d’exercer cette fonction, jusqu’a
ce qu’il se soit acquitté de ses obligations; ou, si I’infraction entrave sérieusement le
fonctionnement du présent Accord,

¢) Prendre la mesure prévue a ’article 42.

CHAPITRE X1I. DISPOSITIONS FINALES
Article 35. DEPOSITAIRE

Le Secrétaire général de I’Organisation des Nations Unies est désigné comme dé-
positaire du présent Accord.

Article 36. SIGNATURE

Le présent Accord sera ouvert, au Siege de 1’Organisation des Nations Unies, du
1°" novembre au 31 décembre 1987, a la signature de tout gouvernement invité & la
Conférence des Nations Unies sur le sucre, 1987.

Article 37. RATIFICATION, ACCEPTATION ET APPROBATION

1. Le présent Accord est sujet & ratification, acceptation ou approbation par les
gouvernements signataires conformément a leur procédure constitutionnelle.

2. Les instruments de ratification, d’acceptation ou d’approbation seront déposés
aupres du dépositaire le 31 décembre 1987 au plus tard. Le Conseil pourra toutefois
accorder des délais aux gouvernements signataires qui n’auront pu déposer leur instru-
ment a cette date.

Article 38. NOTIFICATION D’ APPLICATION A TITRE PROVISOIRE

1. Un gouvernement signataire qui a I’intention de ratifier, accepter ou approuver
le présent Accord, ou un gouvernement pour lequel le Conseil a fixé des conditions
d’adhésion mais qui n’a pas encore pu déposer son instrument, peut, a tout moment,
notifier au dépositaire qu’il appliquera le présent Accord a titre provisoire, soit quand
celui-ci entrera en vigueur conformément a ’article 39, soit, s’il est déja en vigueur,
une date spécifice.

2. Un gouvernement qui a notifié conformément au paragraphe 1 du présent article
qu’il appliquera le présent Accord quand celui-ci entrera en vigueur ou, s’il est déja en
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vigueur, 4 une date spécifiée, est dés lors Membre 2 titre provisoire jusqu’a ce qu’il
dépose son instrument de ratification, d’acceptation, d’approbation ou d’adhésion et de-
vienne ainsi Membre.

Article 39. ENTREE EN VIGUEUR

1. Le présent Accord entrera en vigueur 2 titre définitif le 1 janvier 1988, ou a
toute date ultérieure si, a cette date, des instruments de ratification, d’acceptation,
d’approbation ou d’adhésion ont été déposés au nom de gouvernements détenant 50%
des voix des pays exportateurs et 50% des voix des pays importateurs, selon la répartition
des voix indiquées dans I’annexe A et dans ’annexe B, respectivement, du présent
Accord.

2. Si, au 1*" janvier 1988, le présent Accord n’est pas entré en vigueur conformé-
ment au paragraphe | du présent article, il entrera en vigueur a titre provisoire, si, a cette
date, des instruments de ratification, d’acceptation ou d’approbation, ou des notifications
d’application provisoire ont ét€ déposés au nom de gouvernements remplissant les con-
ditions en mati¢re de pourcentage indiquées au paragraphe | du présent article.

3. Si, au I* janvier 1988, les pourcentages requis pour I’entrée en vigueur du pré-
sent Accord, conformément au paragraphe | ou au paragraphe 2 du présent article, ne
sont pas réunis, le Secrétaire général de 1’Organisation des Nations Unies invitera les
gouvernements au nom desquels auront été déposés un instrument de ratification, d’ac-
ceptation ou d’approbation ou une notification d’application provisoire, a décider si le
présent Accord entrera en vigueur entre eux, a titre définitif ou a titre provisoire, en
totalité ou en partie, & la date qu’ils pourront fixer. Si le présent Accord est entré en
vigueur a titre provisoire conformément aux dispositions du présent paragraphe, il entrera
ultérieurement en vigueur a titre définitif dés que les conditions indiquées au paragraphe
1 du présent article seront remplies, sans qu’il soit nécessaire de prendre d’autre décision.

4. Pour tout gouvernement au nom duquel un instrument de ratification,
d’acceptation, d’approbation ou d’adhésion ou une notification d’application provisoire
est déposé aprés I'entrée en vigueur du présent Accord conformément aux paragraphes
1, 2 ou 3 du présent article, I’instrument ou la notification prendra effet a la date du
dépot et, en ce qui concerne la notification d’application provisoire, conformément aux
dispositions du paragraphe 1 de I’article 38.

Article 40. ADHESION

Les gouvernements de tous les Etats peuvent adhérer au présent Accord aux con-
ditions que le Conseil détermine. A son adhésion, un Etat est réputé figurer dans les
annexes pertinentes au présent Accord avec indication du nombre de voix dont il dispose
au titre de ses conditions d’adhésion. L’adhésion se fait par le dépbt d’un instrument
d’adhésion auprés du dépositaire. Les instruments d’adhésion doivent indiquer que le
gouvernement accepte toutes les conditions fixées par le Conseil.

Article 41. RETRAIT

1. Tout Membre peut se retirer du présent Accord a tout moment aprés I’entrée en
vigueur de celui-ci en notifiant son retrait par écrit au dépositaire. Ce Membre avise
simultanément le Conseil de la décision qu’il a prise.

2. Le retrait effectué en vertu du présent article prend effet trente jours aprés ré-
ception de la notification par le dépositaire.
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Article 42. EXCLUSION

Si le Conseil conclut qu’un Membre a enfreint les obligations que lui impose le
présent Accord et décide en outre que cette infraction entrave sérieusement le fonction-
nement du présent Accord, il peut, par un vote spécial, exclure ce Membre de
I’Organisation. Le Conseil notifie immédiatement cette décision au dépositaire. Quatre-
vingt-dix jours aprés la décision du Conseil, ledit Membre perd sa qualité de Membre
de I’Organisation.

Article 43. LIQUIDATION DES COMPTES

I. Le Conseil procede dans les conditions qu’il juge équitables & la liquidation
des comptes d’un Membre qui s’est retiré du présent Accord ou qui a été exclu de
I’Organisation ou qui a, de toute autre maniére, cessé d’&tre Partie au présent Accord.
L’Organisation conserve les sommes déja versées par ledit Membre. Ledit Membre est
tenu de régler toute somme qu’il doit & I’Organisation.

2. A la fin du présent Accord, un Membre se trouvant dans la situation visée au
paragraphe | du présent article n’a droit & aucune part du produit de la liquidation ni
des autres avoirs de I’Organisation ; il ne peut non plus avoir & couvrir aucune partie du
déficit de 1I’Organisation.

Article 44. AMENDEMENT

1. Le Conseil peut, par un vote spécial, recommander aux Membres un amendement
au présent Accord. Il peut fixer la date & partir de laquelle chaque Membre notifiera au
dépositaire qu’il accepte I’amendement. L’amendement prendra effet cent jours aprés que
le dépositaire aura regu des notifications d’acceptation de Membres détenant au moins
850 voix du nombre total des voix des Membres exportateurs au titre de ’article 11 et
représentant au moins les trois quarts de tous les Membres exportateurs, ainsi que de
Membres détenant au moins 800 voix du nombre total des voix des Membres importa-
teurs au titre de I’article 11 et représentant au moins les trois quarts de tous les Membres
importateurs, ou a une date ultérieure que le Conseil aurait fixée par un vote spécial. Le
Conseil peut assigner aux Membres un délai pour faire savoir au dépositaire qu’ils ac-
ceptent I’amendement ; si I’amendement n’est pas entré en vigueur a I’expiration de ce
délai, il est réputé retiré. Le Conseil fournit au dépositaire les renseignements nécessaires
pour déterminer si les notifications d’acceptation recues sont suffisantes pour que
I’amendement prenne effet.

2. Tout Membre, au nom duquel il n’a pas été fait de notification d’acceptation
d’un amendement a la date ol celui-ci prend effet, cesse, & compter de cette date, d’étre
Partie au présent Accord, 8 moins que ledit Membre n’ait prouvé au Conseil qu’il n’a
pu faire accepter I’amendement en temps voulu par suite de difficultés rencontrées pour
mener a terme sa procédure constitutionnelle et que le Conseil ne décide de prolonger
pour ledit Membre le délai d’acceptation. Ce Membre n’est pas lié par I’amendement
tant qu’il n’a pas notifi€ son acceptation dudit amendement.

Article 45. DUREE, PROROGATION ET FIN DE L’ ACCORD

1. Le présent Accord restera en vigueur jusqu’au 31 décembre 1990, & moins qu’il
ne soit prorogé en application du paragraphe 2 du présent article ou qu’il n’y soit mis
fin auparavant en application du paragraphe 3 du présent article.

2. Le Conseil pourra, par un vote spécial, proroger le présent Accord d’année en
année pour une période ne dépassant pas deux ans. Les Membres qui n’acceptent pas
une prorogation ainsi décidée du présent Accord le feront savoir au Conseil avant le
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début de la période de prorogation et cesseront d’étre Parties au présent Accord & compter
du début de ladite période.

3. Le Conseil peut a tout moment, par un vote spécial, décider de mettre fin au
présent Accord a compter de la date et aux conditions de son choix.

4. A la fin du présent Accord, I'Organisation continue d’exister aussi longtemps
qu’il le faut pour procéder a sa liquidation et elle dispose alors des pouvoirs et exerce
les fonctions nécessaires a cette fin,

5. Le Conseil notifie au dépositaire toute décision prise au titre du paragraphe 2 ou
du paragraphe 3 du présent article.

Article 46. MESURES TRANSITOIRES

1. Si, conformément a I’ Accord international de 1984 sur e sucre, les conséquences
de toute mesure ayant été, devant étre ou qui aurait dii Etre prise, se font sentir aux fins
du fonctionnement de 1’Accord susmentionné pendant une année ultérieure, ces consé-
quences auront le méme effet au titre du présent Accord que si les dispositions de
I’Accord de 1984 étaient restées en vigueur a ces fins.

2. Le budget administratif de ’Organisation pour 1988 sera approuvé a titre provi-
soire par le Conseil de I’ Accord international de 1984 sur le sucre a sa derniére session
ordinaire de 1987, sous réserve d’approbation définitive par le Conseil du présent Accord
a sa premicre session de 1988.

EN FOI DE QuOIl les soussignés, diiment autorisés a cet effet, ont apposé leur signature
sur le présent Accord aux dates indiquées.

Fart a Londres, le onze septembre mil neuf cent quatre-vingt-sept. Les textes du
présent Accord en langues anglaise, arabe, chinoise, espagnole, francaise et russe font
tous également foi. Les textes du présent Accord faisant foi en langues arabe et chinoise
seront établis par le dépositaire et soumis a I’adoption de tous les signataires et des
gouvernements ayant adhéré au présent Accord.

[Pour les signatures, voir p. 172 du présent volume. ]
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ANNEXE A
LISTE DES PAYS EXPORTATEURS ET ATTRIBUTION DES VOIX
AUX FINS DE L’ARTICLE 11 ET DE L’ARTICLE 39

AfriqueduSud ............. ... L 32 (Inde ... 57
Argentine ..., 23 [ Jamaique ..., 5
Australie ........... ... ..ol 84 | Madagascar........................... 5
Autriche. ...l 6| Malawi................co 5
Barbade........... ... ...l S| Maurice............oLLL 10
Belize............. ... .ol S| Mexique ..ot 17
Bolivie.................. .. S| Nicaragua ............................ 5
Brésil ... 123 | Ouganda ............................. 5
Cameroun .............coo i S Pakistan................... L 7
Communauté économique européenne .. 209 | Panama .............................. 5
Colombie............. ...l 16 | Papouasie-Nouvelle-Guinée ....... .. ... 5
Congo ..oovvii S{Paraguay ............oiiii 5
CostaRica .................coiaii ST Pérou ... 5
Cote d’Ivoire ..ol 5 | Philippines ........................... 42
Cuba........ooiiiiiiii 126 | République dominicaine ............... 35
El Salvador........................... 5 | Saint-Kitts-et-Nevis ................... 5
Equateur ............... .. ...l S| Swaziland................. ...l 10
Fidji ... 10 | Thailande ............................ 50
Guatemala............................ 10 | Trinité-et-Tobago ..................... 5
Guyana ..........ocviiiiiiia... S{Uruguay..........cooooeiiiiiiat, 5
Haiti........... ... ... 5| Zimbabwe................... .. ... 7
Honduras............................. 5

Hongrie................ ... ..., 6 TotaL 1 100
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LISTE DES PAYS IMPORTATEURS ET ATTRIBUTION DES VOIX
AUX FINS DE L’ARTICLE 11 ET DE L’ARTICLE 39

Nouvelle-Zélande
République de Corée
République démocratique allemande . . ..
Suede. .- Repubhques ................

socialistes soviétiques

Etats-Unis d’ Amérique

16
54
7
7

276

ToTaL | 000
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ANNEXE C
DISTRIBUTION SPECIALE DES VOIX DES PAYS EXPORTATEURS
AU TITRE DU PARAGRAPHE 2 DE L’ARTICLE 24

Afriquedu Sud ..............o oLl 37 [ Inde ... 64
Argentine ......... ... ... il 26 | Jamaique............ e, 6
Australie ......... ... i i 96 | Madagascar. .............. ..ol 6
Autriche....... ... il 7| Malawi........ooviiiiiiiiiae 6
Barbade .............. ...l 6| Maurice......oovviiieii i 12
Belize.......cooiviiiiiiiiii 6| Mexique ......oeviiiiiiiiiiiiiia 20
Bolivie......... ... ..ol 6 | Nicaragua ......................ooias. 6
Brésil . ... 140 | Ouganda .............. ..o vt 6
Cameroun ........c.viiiiiiiii i 6 | Pakistan................. ...l 8
Communauté économique européenne .. 238 | Panama ........................c0..... 6
Colombie..................ooo I8 | Papouasie-Nouvelle-

Congo ....ooiiiii 6 Guine.............oiiiiiiinL. 6
CostaRica ..............oooiit. 6 | Paraguay ................ ..ol 6
Coéte d’Ivoire ........cciviiiininn... 6| Pérou ... ... 6
Cuba........ ..., 144 | Philippines ....................o.LL 48
El Salvador........................... 6 | République dominicaine ............... 40
Equateur .............. oo 6 | Saint-Kitts-et-Nevis ................... 6
Fidji oo e 12 | Swaziland ............. .. ...l I1
Guatemala............... ... ...l 12 | Thailande ............................ 58
Guyana ... 6 | Trinité-et-Tobago ..................... 6
Haiti........oooooi i 6| Unuguay. ..., 6
Honduras.................coiiiiiit, 6 | Zimbabwe................. ... ..ol 8
Hongrie........... .o i, 7 ToTtaL I 150
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ANNEXE D
DISTRIBUTION SPECIALE DES VOIX DES PAYS IMPORTATEURS
AU TITRE DU PARAGRAPHE 2 DE L'ARTICLE 24
Canada...........cooiiiiiiiiiiinnn 84 | Nouvelle-Zélande ..................... 14
Egypte . ..o 54 | République de Corée .................. 46
Etats-Unis d’Amérique ................ 187 | République démocratique allemande . . .. 6
Finlande............... ... .. ... ...... TlSuede......ooovvviiiiiiii 6
lrag.....oooi 44 | Union des Républiques
Japon ... ... 152 socialistes soviétiques ............... 235
Norvege. ..., 15 ToraL 850
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[RUSSIAN TEXT — TEXT RUSSE]

MEXIOYHAPOIOHOE COTJIAINEHUE 10 CAXAPY 1987 I'OJ]

rMABA 1. IIEJIN

Cmamss 1. TEIH

Lenu MexnyHapoaHOro coriauieHus mo caxapy 1987 roja (B ganpHeHilleM
HMEeHyeMoro «Hacrtosiiee CoriaileHue») B CBeTe MOJOXeHNA pesoaouuu 93 (1V),
npuuiaton Koundepenuuen Opranusaunu OOveanmHeHHbIX Hauwmiét mo Toprosne u
Pa3sBHTHIO, COCTOAT B CIEAYIOIEM:

a) comelcTBOBaTh MEXIYHapOZHOMY COTPYHHHYECTBY B 00/1aCTH MMUPOBOrO PbIHKa
caxapa ¥ B CBA3aHHBIX ¢ HUM BOMpPOCAX;

b) obecrnedyuTb COOTBETCTBYIOIME PAMKH i TIOATOTOBKH BO3MOXHOrO HOBOTO
MEXIYHAPOLHOIO COrJIallIEeHUsl M0 caxapy ¢ SKOHOMHYECKHUMU TOJIOKEHUSIMH;

¢) CrocoOCTBOBATH POCTY NMOTpebaeHns caxapa;

d) ofnerdaTh TOProBjio nyTeM c6opa M IpegocTaBlieHusi NHGOPMaLHH O T0JIO-
JKEHHHM Ha MHDPOBOM DBIHKE caxapa M APYrMX IMOACHAl[NBaIOIMX BelecTB.

IMABA I1. OIMPEREJIEHWSA

Cmambpes 2. OHPEIEJIEHUA
IInsi uenen Hacrosmero CornameHus:

1. «Opranusainusa» o3HayaeT MeXIyHapOOHYIK) OpraHM3alUIO [0 caxapy,
YOOMSHYTYIO B CTaThe 3;

2. «CoBeT» 03HayaeT MeXOyHapOOHBIH COBET MO caxapy, YNOMAHUYTBIH B
nyHkTe 3 craThy 3;

3. «YyacTHHK» 03HauyaeT CtopoHy Hacrosniero CorjamieHus;

4. «9KCMOPTUPYIOIUMHA YYaCTHHK» O3Ha4yaeT moOOro Y4YacrTmuka, KOTOPBIA
yKa3aH B [IPUJIOXXEHUH A K HacTodneMy CorjalieHHI0 UM KOTOPOMY INIPegOCTaB/IEH
CTaTyC DKCIOPTHPYIOMIEro Y4YacTHUKA I0C/E €ro NMpUCOEeOUHEHUS K HAaCTOALIEMY
CorjameHuio Wid U3MeHEeHUS KaTeropHy Y4acTHsi B COOTBETCTBHY C NMYHKTOM 3
CTaThH 4;

5. «MMIIOPTHDYIOIIMHA YYacTHHK» O3HavyaeT Mo60Oro Y4YacTHHKA, KOTODBIH
yKa3aH B IIpuaoxXeHuHd B Kk nacrosamemy CornanieHUIO UM KOTOPOMY TIPEAOCTaBIEH
CTaTyC MMIOPTUPYIOLIEro YYacTHHKA IOCe ero NpUCOoegUHEeHUs K HACTOALEMY
CorjallleHHI0 MM U3MeHeHUs KaTeropud YYacTHsS B COOTBETCTBMM ¢ MYHKTOM 3
cTaThH 4;

6. «cHeluHanbHOe GOABIIMHCTBO IOJOCOB» O3HadyaeT OGOJBLUIMIICTBO rOJOCOB,
COCTaBAAIIEE HE MeHee IBYX TpPETel rojocoB, MOJAHHBIX MPUCYTCTBYIOIHMH U
roJIOCY OILMMH DKCHOPTUPYIOIIMMH YYaCTHHKAaMH, U He MeHee IBYX TpeTeH ronao-
COB, MOJaHHBIX IIPUCYTCTBYIOIMMH ¥ FONOCYOIMMH UMIIOPTHPYIOIMMY Y YaCTHH-
KaMH, IIPY YCJAOBUH, YTO 9TH rojoca NoJaHbt 10 KpalHeN Mepe IMOJOBHHOM U3 YHCIa
NPUCYTCTBYIOMUX H rOJIOCYIOIUX YYaCTHUKOB B KaXXJOM KaTerOpHH;
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7. «pasfgenbHoe MPOocToe GOJBIINHCTBO rOJ0COB» 03HaYaeT OOJbIINHCTBO IO~
JIOCOB, cocTaBisomee 6ojee TMOJOBUHB OOILErO YHCJIA FOJIOCOB MPHCYTCTBYIOLHAX
M FOJIOCYIOLUX SKCHOPTHPYIOIIMUX YYacTHUKOB M Goflee MOJOBHHBI OOLIEro 4ucia
rOJIOCOB MPHUCYTCTBYIOIUHX M FOJOCYIOIUMX HMITOPTHPYIOLIMX YYAacTHUKOB, IpPH
YCJIOBHH, YTO YHCJO IMOJaHHBIX TAKAM 00pPa30M rolIoCOB COCTaBJSeT He MeHee Mo-
JIOBHHbB! TIPHCYTCTBYIOIMX H FOJOCYIOLIMX YYacTHHKOB B KaXKJIOM KaTeropuu;

8. «rof» 03HayYaeT KaJIeHJapHbIA rom;

9. «caxap» 03HadaeT caxap B JIlOGOM H3 ero NMpUHATHIX B TOProsjie BHOOB,
MOJIYYEHHBIX U3 CaXapHOro TPOCTHHUKA MJIM CaXapHOM CBEKJIbl, BKIIOYasi NULIEBYIO
MeJIaccy M MeNacchl BBICILIHX COPTOB, CHPOIIb! H JIOObIE ApyrHe BHIbI XHJIKOrO ca-
Xapa, noTpebisieMble 4Y€JOBEKOM B MMHLIY, OMHAKO He BKJIIOYaeT KOHEYHBIE MEAACChl
HIM HH3KOCOPTHbIE BHUOBI HENEHTPHGYrHPOBAHHOrO caxapa, IPOU3BEJEHHOro
NMPUMHTHBHBIMH METOJAMH, MJH caxap, NMpeldHasHayeHHbIH OJSA APYrux uened,
MOMHUMO MOTPEONeHUS YeJ0BEKOM B TTHILLY;

10. «BCTYNMNEHHE B CHJIY» O3HAYaeT ATy BCTyIUieHus Hacroswero Corjalie-
HHS B CHIIy BDEMEHHO HJIM OKOHYaTeJIbHO, KaK DTO MpeLycMaTpuBaeTcsi B cTaTthe 39;

11. «cBOGOOHBIH PBIHOK» O3Ha4yaeT o0LUMA 00bEM HETTO-UMIIOPTa MHPOBOrO
PbIHKA, 332 HCKJIIOYEIHEM II€TTO-DKCIIOPTEpPa, ABJSIOLIErocs pe3yabTaToM AEHCTBHU S
criennalibHbIX COrNAallleHHM, KaK OHH ONnpeleldioTcd B raase 1X MexayHapogHOro
corJyamleHus o caxapy 1987 rona;

12. «MHpPOBOM PDBIHOK» O3MMadYyaeT MEeXAYHaPOAHbIN PbIHOK caXxapa U BKJIK4YaeT
KaK TOProBJII0 caxapoM Ha CBOOOJHOM PbIHKE, TAK M TOPTOBJIIO CaXxapoM B paMKax
Criel{HaJbHBIX COIVIallieHHM, KaK OHH Ompelensorcs B riaaBe 1X MexXxIyHapogHOTo
cornameHus mo caxapy 1987 ropa.

rNABA III. MEKIIYHAPOIHAS OPTAHU3AIIUS 10 CAXAPY

Cmamspst 3. TIPONONXKEHUE OEATEILHOCTH, MECTONPEBBIBAUME
U CTPYKTYPA MEXIOYHAPOITHON OPTAHU3ALIUA MO CAXAPY

1. MexjyHapoaHas OpraHu3aiys IO caxapy, yuypeXxjieHHasd B paMkax Mex-
IYHApOIHOro corjamieHus nmo caxapy 1968 roga W coxpaHeHHasi B paMKax Mex-
IYHApOMHBIX corialleHHi mo caxapy 1973, 1977 n 1984 rogos, NpogomXKaeT CBOIO
JeAaTeJIbHOCTh C LeNbI0 ocyliecTBiaeHUs HacTosllero CorjameHns # KOHTPOAS 3a
€ro BbIMTOJIMIEHHEM, NIPH DTOM COCTAaB YYaCTHHUKOB, TOAHOMOYHS H (YHKUMH
OpraHu3auuy onpegeasHorcs HacToamumM CorjamennemM.

2. Mecronpe6biBannemM OpraHuzanmm spisercda Jlonmon, ecau CoBer cre-
IMaJbHBIM OOJBIIHIICTBOM TOJIOCOB He TIPHMET MHOIO pellleHus.

3. Oprauusanms ocyLiecTBIsSeT CBOU GYHKIHUH Yepe3 MeXIyHapOTHbIA COBET
nmo caxapy, ero HMcrmoanmrenbHbIi KOMHTET ¥ MHCOOTHHTENBHOrO OHPEKTOpa H
nepcoHall.
Cmambps 4. YYACTHE B OPTAUH3ALIMH

1. Kaxmass CropoHa Hacrtosiero CornameHus SBASETCH YYaCTHHKOM
Opranusanmy.

2. YcraHaBIMBAIOTCH Be KaTeropwu YdacTHHKOB OpraHu3aniu, a HMeHHO:
a) SKCHOPTHPYIOLIHAE Y4YacTHHKY; U
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b) wMnNOpTHPYIOLIKE YYacCTHHKH.

3. Y4acTHHK MOXET M3MEHHTb KaTEeropHMIO CBOEro y4acTHs Ha TaKWX YCJ0-
BHX, KOTOPbIE MOTYT OBbITh YyCTaHOBJIeHbI COBETOM.

Cmamssa 5. YYACTUE MEXITPABUTEJILCTBEHHBIX OPTAHU3ALIUT

JIio6asa ccblnka B HactosmeMm CoriamieHHM Ha «IIPaBUTENbCTBO» MJIH «IIpa-
BHTEIbCTBA» PAaCCMATPUBAETCH KaK BKIIOYAKIIad ccblIKy Ha EBpomnefickoe 5K0HO-
MHYECKOe cOOBIeCcTBO M Ha MI00YIO IPYTYIO MEXIIPAaBUTEIbCTBEHHYIO OPraHHU3aLUIo,
HMEOIIYI0 MOJMHOMOYHA B OTHOLIEHHWH BeleHHS IEPEroBOpOB, 3aKIIOYEHHA H
NIpEMEHEHNsT MEXIYHAPOIHbIX COrjallleHHH, B YaCTHOCTH TOBAapHBIX COTailleHHH.
CooTaeTcTBEHHO JK00as cchllka B HacrosAmleM CorjlalleHUH Ha ero MmofnucaHue,
paTHGHKALMIO, TIDUHATHE HUIH YTBEPXXIECHHE, AN HAa YBeJOMIIEHHE O €ro BpeMeEH-
HOM TIpHMIMETIEeHHWH WM TIPUCOeIMHEHHWHM K HEMY paccMaTpHBaeTcs B OTHOLIEHHH
TaKUX MEXIMPaBUTENbCTBEHHBIX OpraHM3alif, KakKk BKJIOYAKOIAas CCbUIKY Ha
noanucanve, paTudHKaIMIO, NPUHATHE HUIHA yTBEPXIEHHE, HAa YBEOOMIEHHE O
BpEMEHHOM MIPHMEHEHNH WM NIpHUCOeIMHeNne CO CTOPOHBI TaAKUX MEXIIpaBUTEb-
CTBEHHBIX OpraHHW3aIHH.

Cmamaes 6. TIPUBUNIETHU U HMMYHUTETHL

1. Oprann3anns sgBiasieTcd OpugAYecKuM auuoM. OHa, B YaCTHOCTH, MOJb-
3yeTcs MPaBOM 3aKJIK0YaTh JOrOBODLI, IPUOOPETATh M PACHOPIKATHCH IBHIKMMbIM
U HEJBHXXHMBIM HMYIIECTBOM H BO30OY>XIaTb IE]I0 B cyie.

2. CraTtyc, npuBuiersy 1 WMMyHHUTeThl Opranusanun Ha tepputopuu Coe-
guHenHoro KoposeBcTBa mpogokamoT peryianpoBaThesi CornaineHueM O iutab-
KBapTHpe MexXay npasuTendbcTBoM CoemuHenHoro Koponesctsa Beanko6puTanuu
¥ CeBepHo#t Upnanauu u MesKIyHapOZHOR OpraHu3alHed 110 caxapy, MO IHCaHHbIM
B Jlonmone 29 mas 1969 roga, ¢ TakMMHM MOIpPaBKaM#, KOTOPbIE MOTYT ObITh
HeOOXOIUMBIMH JIJIS HaJJIeXKalllero OCcyuiecTBIeHNs HacTosmero CorilaeHus.

3. Ecau mraG-kBaptupa OpraHu3aindM MEpeBOIHTCH B CTpaHy, KOTOpas sB-
nsiercsl Y9acTHHKOM OpraHu3aliii, TO YKa3aHHBIN YYacCTHUK B KpaT4YadlIMH CPOK
sakap4aer ¢ Oprannsalmedt corjameHue, nomjexaiinee yTeepxxneHuo CoBeTOM,
OTHOCHTEJBIO CTaTyca, IPHUBHJIEruid U MMMYHHTeTOB Opranusauuu, ee Hcrnonnu-
TENIBbHOr0 IUPEKTOpPa, Nepconaja M SKCOEepTOB, a TakKKe IpelcTaBUTeNeHn YJacT-
HUKOB B NMEPHUOH, WX NpeObIBaHUS B YKa3aHHOM CTpPaHE C HENbI0 OCYILUECTBIECHHSA
CBOMX (QYHKIHA.

4. TlpyW OTCYTCTBMH MHbBIX JOrOBOPEHHOCTEH B OTHOLIEHHH HAJIOr006I0KEHHA,
NPUMEHSEMbIX B COOTBETCTBMHM C COrJalIeHHeM, MIPEIYCMOTPEHHBIM B IIYHKTE 3
HacCTOSIIEA CTAThH, a TAKXKe B MIEPHOJ J0 3aKJIOYEHHA TaKOro corjauleHUs] HoBas
NPUHMMAIONIAs CTpaHa-YYacTHHK:

a) OCBOOOIKIAET OT HAJIOro000KEeHHs CYMMBI BO3HarpaXXI€HHs, BbIlJIa4yMBacMble
Opranu3anuesd CBOMM COTPYIHHKaM, 32 TEM HCKIIOYEHHEM, UTO YKa3aHHOE
OCBOGOXJIEHHE HEe DaclpoCTPaHAeTCs Ha rpaXgaH caMOW NPHHHMAOMEH
CTpaHbl-Y4YacTHHKA; #

b) ocBo6GoXIaeT OT HaJNOroOOJIOKEHHsI aKTHBBI, JOXOObl H Npodee HMMYIIECTBO
OpraHu3aluH.

5. Ecnan mra6-xBaptupa OpraHM3allid [ePEBOAMTCH B CTpaHy, KOTOpas He
apaserca YyacTHHKOM OpraHusauuy, 7o COBET 10 YKa3aHHOrO Nepesoja MojayyaeT
NMICbMEHHOE 3aBepeHHe OT NPAaBUTENIbCTBA YIIOMSIIIYTON CTPaHbI B TOM, YTO:
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a) OHO B KpaTyadWlIM¥ CPOK 3aKIIOYUAT ¢ OpraHu3auuei corjallieHHe B COOTBET-
CTBHUH C MYHKTOM 3 HacTOSAIUEN CTaThu; U

b) B mepuop IO 3aKIIOYEHUS TAKOTO COrJaUICEHHUs MPELOCTaBUT OCBOOOKIEHHE OT
HaJIOrOB, IPeAYCMOTPEHHBIX B MMYHKTE 4 HACTOSUIEN CTATHH.

6. CoBeT npunaraeT yCUIHS K TOMY, YTOOB! YKA3aHHOE B IIYHKTE 3 HAacTOSLLEN
CTaTbH COTIAIEHHE C NPAaBHTENbCTBOM CTPaHBl, B KOTOPYIO NEPEeBONUTCS IUTa6-
kBapTHpa OpraHu3sauyu, 6610 3aKNIOYEHO OO TAKOTO HepeBOAa.

[NABA IV. MEKJIYHAPOOHBIV COBET 1O CAXAPY

Cmamps 7. COCTAB MEXOYHAPOJHOIO COBETA HO CAXAPY

1. BeiciipMm opranoM OpraHu3auuu siBaseTcss MeXKOyHapOIHbI cOBET MO
caxapy, B COCTaB KOTOPOrO BXOHAT Bce YuacTHMKHM OpraHu3aluH.

2. Kaxnpiit YuactHuK uMeeT B COBETE OJHOTO TIPENCTABUTENS H, €CJIH COUTET
LeJieco0OpasHbIM, OGHOTO MM HECKONBKHMX 3aMeCTHTENEH TpefcTaBUTENA. YuacT-
HHUK MOXKET, KPOMe TOro, Ha3HaYHTh ONHOrO WM HECKOJLKMX COBETHUKOB TIDH
CBOEM TIPENCTABHUTENE UIIM 3aMECTUTENAX TIPeJICTaBUTEN.

Cmamps 8. TIONTHOMOYHS U ®YHKLUHH COBETA

1. CoBeTt 0b6nagaer BCEMH MOJHOMOYMSMH M BBIMOJIHSAET MJIM 06eclieYHMBacT
BBINOJIHEHHE BeeX GYHKLUHUM, KOTOPble HEOOXOIMMbI IJI1 MPOBENEHHMA B XHU3Hb 10-
JoXeHMHN HacTosmero CornalieHus ¥ IPOHOIKEHNsT MMKBUTauuyd PoHma GpUHAH-
CHDOBaHHUS 3alacoB, YYpeXIeHHOro corimacHo crtatee 49 MCC 1977 roma B
COOTBETCTBHHM C INOJHOMOYHAMHM, KOTOpbie Obinu mepenaHbl COBETOM MO DTOMY
Cornamenuto Copery mo MexXmyHapOOHOMY COTJIallieHHIO O caxapy 1984 roga Ha
OCHOBaHHUM MYHKTa 1 cTaTbHM 8 mocnemHero.

2. Coset cieuHalbHbBIM HONBLIMHCTBOM rOJIOCOB YTBEPXKIAET IIPaBHiIa U pac-
TIOPSIKEHH S, KOTOPbie HEOOXOMHMBI JJIs1 BEHIONHEHHS TIONOXEeHUH HacTosuero Co-
riamieHAs ¥ HE TPOTHBOpPEYaT eMy, BKIIOYasi mpaBuia npouenypbl Coseta U ero
KOMUTETOB, (MHAHCOBBIE MpaBMJa U TIpaBuJa O nepconane Opranusanuu. CoBer
MOXKeT NpefycMOTpPeTh B CBOMX MpPaBUJIaX NMPOLERYPbl TAKYIO IPOLEAYPY, HA OCHO-
BaHUH KOTOPOW PellieHHs N0 OTAENbHBIM BOIIPOCAM MOTYT ObiTh NpHHATH! COBETOM
6e3 co3biBa 3aceqaHMs.

3. CoBeT BeeT JOKYMEHTAIMIO, HEOOXOIMMYIO IS BBIIOJHEHHS HM CBOHX
¢dyHKuMi no HactosmieMmy CorjalieHHIO, a TakxXe MOOYI0 MHYIO JOKYMEHTALHIO,
KOTOPYIO OH COYTET HeOOXOIMMOM.

4. CoseT Ny0JaMKyeT rOLOBOM OTYET M JIOOYIO HHYIO HHGMOPMALMIO, KOTOPYIO
OH COUYTET HeOOXOLHMOM.

Cmamps 9. TIPEOCENATENIL M 3AMECTHTEND NPEACENATENA COBETA

1. Ha xaxpemd rox Coser m30upaeT M3 4YMClia JeJieralMil HpercemaTels U
3aMecTHTeNd TpeicefaTens, KOTOPhIE BBINOJHSIOT CBOM OO6f3aHHOCTH 6e3 BO3-
HarpaxxgeHus cO cTopoHbl OpraHu3aluM.

2. Ilpenceparenn ¥ 3aMecTUTENRb TIpecenaTeisi H36MPaIOTCH NO CIENYIOEMY
TMPUHLUHIY: OOMH K3 YHCIa OejleraliMi, UMIOPTHPYIOUWINX YYacTHHKOB, a IPYrod U3
yyUcna Oejieralui, DKCIOPTHPYIOIUMX Y4YacTHMKOB. EXeromHo KaXXOplfi M3 5THX
NOCTOB, KaK NPaBHJI0, MOOYEPEeIHO NEPEXONUT OT OJHOM KaTeropMH YYacTHHKOB K
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IpPYroM, NpH YCIOBHH, OOHAKO, YTO B HCKIIOYHTENBHBIX OGCTOATENbCTBAX 5TO HE
TIpeIsTCTBYeT Hepen36paHnio MmpefacelaTeNs M 3aMECTHTENs Npencematels, WIH
TOro M gpyroro, eciin CoBer MpUHAMAaET TaKoe pellieHHEe CIeUNaNdbHbIM GOJbIIMH-
CTBOM rojiocoB. B ciyyae nepem3bpanus a060ro M3 STHX TOJIKHOCTHBIX JHLL
MpONOJIKAeT [OEMCTBOBAaTh IPaBHIO, H3NOXKEHHOE B TMEpBOM MpemJOXKeHHH
HACTOSAILEro MyHKTA.

3. B cayyae OTCYTCTBHA NpefcelaTeNs ero OOGA3aHHOCTH BBINOIHSAET 3aMe-
CTHTENb Npelcenatesisa. B ciydae BpeMEHHOrO OTCYTCTBHSA KaK Npelacemarteis, Tak
M 3aMeCTHTENs Npeiacenartens WIH MOCTOSHHOTO OTCYTCTBHS OTHOro M3 HMX HJIH
oboux CoBeT MOXeT H36paTh U3 YHCAa JeJieraliiii HOBBIX JOJDKHOCTHBIX JIML, I
BPEMEHHOT'O MJIM MOCTOSHHOTO HCIIOMHEHHS 063aHHOCTEH, B 3aBUCHMOCTH OT 06-
CTOSITENILCTB, C YYETOM O6IIEro IpaBHia YepeloBaHHs, YCTAHOBIEHHOrO B IIYHKTE
2 HacTOSIEH CTaThH.

4. Hu npexcemarenb, HH Kakoe-THOO ApYyroe HOJXKHOCTHOE AHMLO, Ipefce-
IaTelbCTBYIOMEE Ha 3aceganusax Cosera, He Y4aCTBYET B rojocoBanun. OQHaKko OHN
MOFYT HAa3HAa4YUTh APyroe JYLO M8 OCYIIECTBICHHS IIpaBa rojoca Y4YacTHHKA,
KOTOpOI'0 OHY IIPEACTaBISAIOT.

Cmambpsa 10. CECCUM COBETA

1. CoBer, Kak NpaBHIO, MPOBOJUT OMHY OUYEPEOHYIO CECCHIO B KaXIOM
MONyroguH roga.

2. Kpowme Toro, Coser cobupaeTcs TakKxKe Ha CIIeHMalbHbIE CECCHH BO BCeX
cy4asix, KOTfa OH IPHHYMAET pelucHue 00 BTOM, WY MO Npockbe:

a) noObIX NMATH Y4aCTHHUKOB;

b) nByx niu GoJiee Y4YacTHHKOB, paclioNaraiommux coBMecTHO 250 rogocamMM Hiu
6onee Ha OCHOBaHHM CTaTbu 11, Ham

¢) WCIOAHHUTENBHOr0 KOMHTETA.

3. W3BemieHue 0 cO3bIBe CECCHM pacchliaeTcs Y4YacTHHKAM [0 KpaiiHel Mepe
33 TPHAUATH KajJeHOAapHBIX OTHEH OO WX OTKPBITHSA, 33 MCKIIOYEHHEM 3KCTPEHHBIX
cly4aeB, KOria TaKoe U3BEHIeHHE pacchlIaeTcsd MO KpalHed Mepe 3a HecATh OHER
IO OTKPBITHS CECCHH.

4. Ceccuu mpoBogsTcs B miTab-kBaptupe Opraumsanun, ecim CoOBET crie-
UYaJbHBIM OOJBIIMHCTBOM TOJOCOB HE NPHHNMAET HHOro pelieHus. Ecnawm Kakoii-
1ub0 YvacTHUK mpepyiaraeT COBETY NPOBECTH CeCCUIO He B mTab-kBaptupe Opra-
HHU3al MM, 2 B HHOM MecTe, ¥ COBET corjaceH HOCTYNUTh TaKMM 00pa3oM, TO TaKom
Y4YacTHHK OILIa4UBAE€T CBSI3aHHBIE C DTHM JIONOJHHUTENIbHBIE PACXOLbI.

Cmamspesa 11. PACNPENENEHUE rOJIOCOB
1. Has uene# rojiocoBaHus o Hactosmemy Cornaienuio Y4acTHHKH pacmo-
Nararot B o6meit croxuoctd 2 000 roaocos, npu TOM BKCHOOPTHDYIOH(He YyacT-
HUKH pacrojaraior coBMectHO 1 000 ronocoB ¥ UMNOPTHPYIOLIKE YYacTHHKH pac-
noJgaraiot cosMectHo 1 000 ronocos.

2. Jomu Y4aCTHHKOB B OOIIEM KOJIMYECTBE OJOCOB B CBOUX KAaTerOpHsX B
nyHkTe | HacTosmleR CTaThbd PACCYNTHIBAETCA CAEAYIOMHM OGpa3oMm:
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a) DKcnopTUpylonide YYacTHHUKH:

B TOM Xe nponopumn, B KAKON UX rojioca o HpHAOXEHHUIO A COOTHOCSTCS
C 06!]1PIM KOJHYECTBOM TIOJIOCOB CTpaH B 3TOM IpHIOXKEHHUH, KOTODBIC
SABJISAIOTCS YYacTHHKaMH,

b) WNMnoptupylonine YYacTHHKH:

i) B TeueHUWe NMepBOro roxa, Ha OCHOBE TOTO X€ KPHTEPHU S, YTO M B MOLNYHKTE
a) Bbllle, B OTHOLIEHHUH I'OJOCOB I10 NPHJIOXEHHIO B;

iil) B nmocnemyromiue rogbl, Ha OCHOBE KpPUTEpHEB NYHKTAa 3 b) cTaThu 24.

3. KouauyecTBO roJiocOB HE MOXET BbIpaXkaThesi XpOGHBIM yucioM. Hu ogun
U3 YYacTHHKOB He HMEET MEHee 5 roJocoB H 6oiaee 285 ronocos.

4. B ciyyae BpeMeHHOrO JNHIIeHUS Y4YyacTHHMKa TpaBa rojioca Ha OCHOBaHHWH
nojoXeHu s nacrosaulero CornaieHysi €ro rojioca paclnpexeasloTca MeX 1y IpyriMHU
YyacTHHUKaMHU B COOTBETCTBYIOIIEH KATErOpPHH COTJAacHO HMX JOJSM, KaK Hpeayc-
MaTpHUBAaEeTCHd B NMYHKTE 2 HACTOSALLEN cTaThH. Takas Xe mnpouenypa NpUMEHIETCS
MpH BOCCTAHOBJAEGHHMH YYacTHHKOM CBOEro Ipapa rojioca, pH 5TOM Y4YacCTHHK, O
KOTOPOM HIIET peYb, BKJIIOYAETCS B BTO pacmpenelieHHe.

Cmampst 12, TIPOUENYPA TONOCOBAHUA B COBETE

1. Kaxpbti Y4acTHHMK HMeeT [paBo MogaBaTh TO YHCIO IOJOCOB, KOTOPbIM OH
pacrojiaraeTt corjiacHo ctatbe 11. OH He MMeeT MpaBa JeJUTh 3TH roJoca.

2. IlyTteM nuceMeHHOro u3seleHus [pencenarens mo6od SKCIOPTUPYIOMIH A
Y4acTnHK MOXET YIOJHOMOYHTE JI060ro Ipyroro SKCNOPTHPYIOMIEro Y4yacTHUKA
H 11000 UMHODPTHDPYIOILHA YYaCTHHK MOXET YIOJHOMOYHTD JIOOOT0O Opyroro uM-
MOPTHPYIOILETO YYaCTHHKA HPEHNCTABIAThE er0 HHTEpEChl U HOJABaTh e€ro rojoca Ha
JI060M 3acenaHud MM 3acenaHusix Cosera. Komus TakHx MOAHOMOYHH paccMar-
pHBaeTcs JIOOBIM KOMHTETOM N0 TPOBEPKE MOJTHOMOYMH, KOTOPbIA MOXeT ObITh
CO30aH B COOTBETCTBHH C IMpaBHJaMH Hpouenyphi CoBera.

3. ¥YyacTHMK, YIIOJHOMOYEHHBIH IPYTUM Y4YacCTHHKOM TOJAaBaTh rojoca, Ko-
TOPBIMH HOCJEOHHHM pacrmojaraeT corjacHo cratee 11, moJaeT 3TH rojoca B
COOTBETCTBHH C JAHHBIMYU €My TTOJHOMOYHSMH H C ITYHKTOM 2 HAcTOSLIEW CTaTbH.

Cmamss 13. PEHIEHUA COBETA

1. Bce pemiesust u Bce pexomeHnmauuy CoBeta NPUHUMAIOTCA Pa3leJbHBIM
NMPOCTBIM OGOJBIIHHCTBOM TOJIOCOB, €CJIM TOJABKO Hactosium CorjalieHHeM He
TIpelyCMaTpHBAETCA CHelHaJbHOE GOABILIHHCTBO MOM0OCOB.

2. IIpm mopcyeTe YHCHa roJIOCOB, HeobGxogumoro nasi npuHATHS COBeTOM
M000r0 pelueHus, rojloca YYacTHHKOB, BO3HEPXKABHOIMXCHA OT rOJOCOBaHHUS, HE
YYHTBIBAIOTCH H 9TH YYaCTHUKH He CYHTAIOTCA «TOJOCYIOMIMMHU» NJIsl LieJe# CTaTbU
2, onpenejeHni 6 MM 7, B 3aBHCHMOCTH OT cayyas. Ecin Kakod-a1u60 Y4acTHUK
BOCTIOJIb3YeTCS TOJOKEHHSAMH cTaThM 12 W ero rojoca nomaloTcs Ha 3acelaHUH
CoBeTa, TO TaKOM YYacTHHMK IJs Uejied myHkTa 1 HacToAmieH CTaThH CYHUTAETCH
TIPUCYTCTBYIOHIMM M TOJOCYIOLIHUM.

3. Bce pewenus Cosera, NPHHATBHIE B COOTBETCTBMHM ¢ HactosimiuM Corna-
HIEHHEM, ABJIAIOTCA 00A3aTEIBHBIMH RJS YYacTHHKOB.
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Cmamss 14. COTPYIHHMYECTBO C JIPYTUMH OPTAHU3ALUAMH

1. Coser npuHHMaeT JI0ObIe HEOOXOOUMEIE MepbI JJasl OpraHM3aldM KOH-
CynsTalMit ®au corpynuudectBa ¢ Opranusauued O6benuHeHHblx Hanui # ee
opradami, B yacTHoctH ¢ JOHKTAJL 1 ¢ IIpomoBONBCTBEHHON M CeNbCKOXO3SIH-
CTBEHHOM OpraHH3allye, a TAaK>Ke APYTHMH CTIeIMAIH3HPOBAHHBIMH YYPEIXXACHHSIMH
Opranusanuu O6sequHeHHbIX Hallui ¥ MeXXITpaBUTEIbCTBEHHBIMHM OpraHU3aLUsiMH,
COOTBETCTBEHHO.

2. YuutsiBas ocobyio posib FKOHKTA]L B MeXHyHapOmHOW TOProBie ChIPb-
eBbIMM TOBapaMH, CoBer HoJKHbIM 06pa3oM umHbopmupyer FOHKTAJIL o cBoen
JIeATeIbHOCTH M TporpaMmax paboThl.

3. CoBeT MOXET TakXXe NPUHHMATh JI0Gble HeOGXOMMMbIE MEpbl IS NOoA-
Hep>kaHus ¢ heKTHBHBIX KOHTAKTOB ¢ MeXKIyHAPOIAHBIMH OPraHHU3alUsiMH TIPOLY-
LIEHTOB ChIPbS JJIS1 CaXapHOM NPOMBIIIJIEHHOCTH, TOProBoIX bHPM H MPOHU3BOLHTE-
JIeR caxapa.

Cmamesa 15. TIPUTTAIIEHHUE HABIIOOATEJIEHA

1. CoBeT MOXXeT NPUMriacuTh Jilo60e rocylapcTBO-HEYYaCTHHKA TIPHCYTCTBO-
BaTh Ha M1060M H3 CBOMX 3aceJaHH¥ B KauyecTBe HabiromaTels.

2. CoBeT MOXeT Tak>Ke MPHUIIacHTh JIOOYI0 U3 OPraHN3alii, YIIOMIHYTBIX B
nyHkTe 1 craTbd 14, MIPHCYTCTBOBaTh Ha JIOOOM M3 CBOMX 3acelaHHi B KayecTBe
Habaronates.

Cmamss 16. KBOPYM HA 3ACENAHHAX COBETA

KBopyM Ha J1060M 3acemanuu COBeTa COCTABISIET NPHCYTCTBHEe 6ojee nojo-
BHHBI BCEX IKCTMOPTHPYIOMMX YYacTHHKOB M (oJjiee IOJOBHMHbLI BCEX HMIIOPTH-
pyromux Y4YacTHHKOB, IPHCYTCTBYIOIIHME YYacTHHKH NOJIXHBI PACTIONAraTh IIPH
STOM TI0O MeHbllled Mepe IBYMS TpeTsaMH O0O0iIero KOJH4YEecTBa TrOJIOCOB BceX
Y4acTHHKOB COOTBETCTBYIOMIEH KATerOpHH cOrjacmo cratbe 11. Ecan B HasHavyeH-
HBIA JeHb OTKPBITHA ceccM COBeTa KBODYM OTCYTCTBYET HJIH €CJIH B XOHue paboThl
ceccun CoBeTa KBOPYM OTCYTCTBYeT Ha TpeX 3aceHaHHSX TIOApPsl, TO 3acendaHue
CoBera OTKJagbIBaeTCHd Ha ceMb JHEH; C YKa3aHHOr0 MOMEHTA H JO KOHIA JaHHOH
CECCHH KBOPYM COCTAaBIISIET NIPUCYTCTBHE G0Jiee TIOJOBHHBI BCeX DKCIIOPTHPYIOMIHNX
Y4acTHHKOB ¥ 60Jiee MOJOBHHBI BCEX MMIIOPTUPYIOMINX YYaCTHHUKOB, IIPHCYTCTBY-
OUHe YYacTHHKH NOJDKHBI MPeJCTaBIsATh TIPH 3TOM 6oJiee TMOJOBHHBI O6ILIEro
KOJIHYECTBA TOJOCOB BCeX YYaCTHHKOB COOTBETCTBYIOIIEH KA4TErOPHH COIJIACHO
cratbe 11. IIpescTaBUTEIBECTBO B COOTBETCTBHH C IIYHKTOM 2 CTaThH 12 paccMartp-
BaeTCs KaK HPHCYTCTBHE YYacTHHMKA.

TMABA V. UCIIOJIHUTEJIbHBIH KOMUTET

Cmamsps 17. COCTAB UCHOJIHUTEIBHOTO KOMHTETA

1. HcnoaHuTensHBIH KOMHTET COCTOUT H3 10 3KCIOPTHPYIOMIMX YYaCcTHHUKOB
¥ 10 uMIOpTHPYIOMMX YYaCTHHKOB, KOTOPBIE H3OMpPAIOTCH H4 Ka’XIbIA rof B CO-
OTBETCTBHH CO cTaTbed 18 M MOTyT ObITh H36paHbl HA HOBBIA CPOK.

2. Kaxppii yieH UcnoJHUTEILHOrO KOMHTETA Ha3HAYAET OJHOrO MPeACTaBH-
TeNs WM, KPOME TOro, MOXeT Ha3HayuTh OJHOro MM $ojee 3aMecTHTeNeH Tpej-
CTAaBHTEJSI H COBETHHKOBR.

3. HcnonuurtensHbIA KOMHTET M30upaeT cBoero Ilpencenmarens Ha kakaslit

rog. OH He UMeeT NpaBa rojJoca ¥ MoXeT ObITh H36PaH Ha HOBBIH CPOK.
Vol. 1499, 1-25811



1988 United Nations — Treaty Series ® Nations Unies — Recueil des Traités 133

4. HcronHuTENbHBIA KOMHTET cCOGHpAaeTCs Ha 3acefaHMs B LITA0-KBapTHUpE
OpraHu3aluu, ec/ii TOJIBKO OH HE MPHHUMaeT uuoro pemeHus. Eciu kakon-nmu6o
YyacTHHK MpejiaraeT MpoBecTH 3aceganne McnomHuTe IbHOrO KOMHTETA He B 1Ta6-
kBapTHpe OpraHu3auuH, a B HHOM MecTte, ¥ McrnoJHUTE ILHBIH KOMHTET COFJIaCeH
MOCTYMUTb TAKUM 00DPa30M, TO TaKOWM YYaCTHMK OIJIaYHMBAET CBA3aHHbIE C DTUM
IOTMOJHHUTEJIbHbIE PACXOIbI.

Cmamaps 18. BbIBOPBHl UCTIONMHUTENBHOTO KOMMTETA

1. 3OKcnopTHpyoLiHe ¥ HMIIOPTAPYIOKE YieHbl UCMOMHHATENBHOrO0 KOMHTETA
u3bupatorcs B CoBeTe COOTBETCTBEHHO SKCHOPTHPYIOLIKMH ¥ HMIIOPTUPYIOLIIUMH
YuactHukamu OpraHusauud. BoiGopsl B KaXgo# KaTeropud YYacTHHKOB MPOBO-
IATCSA B COOTBETCTBHH C MOJIOKEHWSAMHM IIYNKTOB 2-7 BKAIOYHTENBHO HACTOALIEH
CTAThH.

2. Kaxpgplit Y4aCTHMK OTHAeT BCE roJioca, KOTOPbIMH OH pacroJjiaraeT co-
rJiacHO ctatbe 11, TOJNBKO OTHOMY KaHIMIATY. YYAaCTHHK MOXET OTHATh JAPYroMy
KaHINIATY JI00bIE rojioca, KOTOPbIE OH MMEET MPAaBO MCIOJNb30BaTh B COOTBETCTBHH
C IYHKTOM 2 cTaTthy 12.

3. H36paHHBIMHK CUATAIOTCA 10 KAHAUZATOB, TOJYYHBIIKUX HAaUGOJIbIIIEE YUCITO
rOJIOCOB; OJHAKO, IJI TOr0 YTOObE GbITh H3GPAHHBIM B IIEPBOM TYPE rOJIOCOBaHHA,
KaHIHIAT [IO/KEH TIONYYHTh He MeHee 60 rosiocos.

4. Ecinu B mepBOM Type rOJIOCOBaHHA H3OmpaeTcs MeHee 10 KaHIMIATOB,
MPOBOJATCA UANBHEHILIME TYpbl IOJIOCOBAHMA, B KOTOPLIX MPaBOM roJioca TOJb-
3YIOTCH JMIIb Y4YaCTHHKH, He rOJIOCOBABIIME HH 32 OJHOrO M3 U30PaHHBIX KaHIHU-
JatoB. [Tpu kaXXIOM cleLyIomeM Type roiOCOBaHUsA MUHHMAJIbHOE YHCIIO FOJIOCOB,
HeoOXounMOoe 115 N36PaHusA, MOCeJOBaTeIbHO YMEHbIAETCA HA IATH 4O TEX MOp,
noKa He Oyuet u36paHo 10 KaHIULIATOB.

5. Jio60# Y4YacTHMK, KOTOPBIF HE rojIOCOBaljl HY 33 OQHOr0 M3 M30PaHHBIX B
KomuTeT 4jieHOB, MOKET, NPH YCIOBHM BBITIOJIHEHHA IYHKTOB 6 W 7 HacTtoAmen
CTaTbH, MepeaaTh BIOCIELCTBHH CBOU roj0oca OMHOMY M3 HMX.

6. CuuTaetcs, 4T0 ujleH KOMHUTETa TIOIYYHI TO KOJIMYECTBO FOJIOCOB, KOTOpPOE
61O [EPBOHAYA/IbHO MOJAHO 34 HEro NP H36paHuUM, H JONOJHUTENBHO TO KO-
JINYECTBO rOJIOCOB, KOTOPOE €My MEpELaHO, TIPH YCIOBHM, YTO O6IIee YHCIO ro-
JIOCOB, TIOJYYEeHHBIX KaXXIbiM H30paHHbIM yleHOM KomuTera, He npesbimaet 300.

7. Ecn¥ KoIM4ecTBO roJIOCOB, KOTOPBIE CYUTAKOTCA II0JYyYEHHBIMY H36PaHHBIM
yneHoM KomuTteTa, npesbimaet 300, TO YYaCTHHKH, KOTOPbIE I'OJIOCOBAIH 3a TAKOT'0
#36paHHOro uneHa KoMuTeTa MIM Tiepelalu eMy CBOM roJjoca, JOrOBapUBAaIOTCA
MEXAY co60i 0 TOM, YTOGBI OLHH HMIH HECKOJBKO U3 HUX OTO3BAJIA CBOM r'0Jioca H
HepeJalld X APYromMy u36paHHOMy uieHy KOMHTeTa ¢ TAKMM pacyeToM, 4TOGHI
YHUCJIO TOJIOCOB, IIOJYYEHHBIX KaXIbIM H30paHHbIM ujeHoM Komurera, He
HpeBbimaJso 300 rosocos.

8. Ecam Kako#i-1160 uneH WCIIOMHUTEIBHOTO KOMMTETA BPEMEHHO JHINAETCA
HpaBa roJioca B CHJIYy JIO60T0 M3 COOTBETCTBYIOIIMX MOJIOXKEHHI HacToswmero Co-
raalieHus, TO KaXIbld Y4YacTHUK, KOTOPbIA TIPOTr0JIOCOBAJ 3a HEr0 WM Iepelal
€My CBOHM roJioca B COOTBETCTBHH C HACTOSILEN CTaThel, MOXKET B TeUEHHE IepHojaa,
KOrja JeiCTBYeT TaKOe€ BpeMeHHOe JIMILIeHUEe MpaBa rojoca, nepejath CBOM roJjoca
mo6oMy npyromy ujieHy KoOMHTETa B CBOEHl KATErOPHH NIPH YCJIOBHH BBINTOJHEHUA
MMONIOXKEHU ! TIYHKTa 6 HaCTOAILNEH CTaTbH.
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9. Ecuu xakon-nu6o yner KoMutera nepectaetr ObiTh YyacTHHKOM Opra-
HM3aLMH, TO YYaCTHHKH, KOTOPbIE MPOrOI0COBalIH 32 HETO HUIIH Mepenay eMy CBOH
royioca, ¥ YYacTHHUKH, KOTOPbIE He TOIOCOBAIH 3a APYroro yieda Komurera nim He
nepefaBald eMy CBOMX TFOJIOCOB, M3OMPAIOT Ha oyepenHoM ceccum CoBeTa Ipyroro
YyacTHUKA 045 3anoiJHeHus BakaHcHM B Komurtere. JIt060f1 YyacTHHK, KOTODBIH
nporosiocosan 3a yaena KoMureTa, mepecraBmero 6biTh ¥Y4acTHHKOM OpraHu3aLyH,
WY Tepegalt eMy CBOM roJioca, H KOTOPbIH He rojiocyeT 3a YYacTHHKA, H30PaHHOro
IJI8 3alOJHEeHHUs BaKaHCHH B KoMHTeTe, MOXKET ¢ COONMIOJeHHEM YCIOBHM NMYHKTA
6 HacTosILLel cTaThH MepelaTh CBOM rojoca gpyromMy uneHy Kommrera.

10. IIpu 0cob6bIX OOCTOATENbCTBAX M TIOCTAE TPOBENESHUS KOHCYNbTAaLMHA C
ynenom McmonHUTENBHOTO KOMHTETA, 32 KOTOPOTO OH NPOroJ0CoBa HIIH KOTOPOMY
nepejal CBOH roJioca B COOTBETCTBHH C MOJNOKEHHSIMH HAaCTOAILEN CTaThd, Y4YacT-
HHK MOXET OTO3BaTh CBOM rofioca y ynoMauyroro yireHa Komutera Ha ocTaBuyocs
YyacTbh roga. Takof Y4YacTIHK MOXKET 3aTeM mepefaTh 5TH roJioca JPYyroMy 4lieHy
HCcIIONHUTENEHOTO KOMHUTETa B CBOEH KaTEropHH, HO HE MOJXKET OTO3BaTh MX Yy Ta-
KOro [pyroro 4jJeHa Ha OCTaBIUYIOCH 4YacTe »Toro rojga. Ymeu McmonHUTENBHOrO
KOMHTETa, Y KOTOPOro rojioca ObLIM OTO3BaHbI, COXpaHseT cBoe MecTo B HMcnoa-
HUTEIBHOM KOMMTETE Ha OCTAaBLUYIOCS 4YacTh 9TOro ropa. JIto6oe medcrBue, npen-
MPHHATOE B COOTBETCTBHHM C TMOJOXEHMAMH HACTOSILETO NMyHKT4, BCTYMAEeT B CHITY
nocne TOro, Kak npencenareab UCIONMHUTENBHOrO KOMHUTETA OyIeT MHGOPMHUPOBaH
0 HeM B IHCbMEHHOM BHJIE.

Cmamps 19. TIEPEDIAYA COBETOM CBOHUX MOJIHOMOYUH
HCIIONHUTEABIIOMY KOMHUTETY

1. CoBeT MOXeT ciel{HaJbHbIM OOJBIIMHCTBOM ['0JIOCOB nepenath MicnoaHu-
TENBIIOMY KOMHUTETY OCYLUECTBIEHHME MOOBIX MM BCEX CBOMX MOJHOMOYMH, 3a MC-
KIIOYEHHEM CJICIYIOIIHX:

a) MeCTOHaxoXHeHHe LITab-KBapTUpbl OpraHM3alMu COrIacHO NMYHKTY 2 CTAThH
3;

b) HasHaueHHe M CMONHUTEIBHOIO MTMPEKTOPA M MOO0ro cTapuiero HOMKHOCTHOTO
JIML@ COrTacHO cTaThe 22;

¢) YTBepXIeHHE alMHMHHMCTPATHBHOrO OIOIKETa H YCTAHOBIEHHE pa3sMepa B3IIOCOB
COrIacHO cTaThe 24;

d) mo6ele obpamenus c npoceboit K I'enepanbHoMy cexpetapto KOHKTA]I o co-
3plBe KOH(pEePEHUHMH IO BEIEHHIO MEPErOBOPOB B COOTBETCTBHH C MYyHKTOM 2
cTaThy 32;

€) pellleHHe CIIOPOB COrJacHoO crathbe 33;

f) BpeMeHHOe NIHIIeHHEe YYacCTHUKA [paBa rojioca M Ipyrux Npas cOrjacno IMyHKTY
3 craThm 34;

g) MCcKmoveHHe YyacTHMKa w3 OpraHu3alyy COrMIacHO craTee 42;
h) peKOMeHIalMU O BHECEHHUH IOMpPAaBKHU COTrJIaCHO craThe 44;

i) TmpojpjeHdWe HAM MpeKpalleHHe NeHCTBUS HacTtosiero CorfaumleHUs COriiacHO
cTaTee 45.

2. CoBeT MOXeT B 11060 MOMEHT aHHYJIHPOBATh Nlepefayvy J1060ro moJHOMO-
yusa UcoanuTeIbHOMY KOMHTETY.
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Cmamss 20. TIPOUENYPA F'OJIOCOBAHUSA U NPUHATHE PENIEHUHA B
HUCTIONHUTEALHOM KOMUTETE

1. Kaxnaplit yned McrnoONHUTENBHOrO KOMHUTETA HMeeT MpaBo MOZABaTh TO
YHUCJIO I'OJIOCOB, KOTOpoe 6le10 HM NOJIy4YeHO B COOTBETCTBHH C TIOJIOXKCHHUSAMH
cTaThH 18, M He MOXeT JEeJHTh 3TH roJIoca.

2. Ilio6bie peuieHus, NpuHEMaeMbie UCOMHHUTENBHBIM KOMHTETOM, TPEOYIOT
TAKOr0 e OONbIIMHCTBA FOJOCOB, KOTOpPOe HOTpeGoBanock Obi CoBeTy must
MPUHATHS HTOr0 PeHICHHS.

3. Jwb6oi YyacTHHK HMMeeT nmpaBo o6xajnoBatb B CoBeTe JM1000e pelueHue
HcnonuurebHOr0o KOMMUTETA MpPH COBJIONEHHM TAaKUX YCJIOBHMH, KoTOpbie CoBeT
MOXKET NPEeLyCMOTPETh B CBOMX MPaBUJIaX IPOLEXYDbI. ’

Cmamps 2]1. KBOPYM HA 3ACEJAHUAX MCNOMHUTEABHOIO KOMHTETA

KBopym Ha mo6oM 3acefaHun UCMOMHUTEABHOr0 KOMHUTETA COCTaBASAET IPH-
CYTCTBHE §oJiee NMOJOBHHBI BCEX DKCMOPTHPYIOIIMX yieHoB KoMuTeTa u 6onee mo-
JIOBMHBI BCEX MMIIOPTHPYIOLMX YieHOB KOMHTETa; MPHCYTCTRYIOIIHME YICBI JOK-
HbI MIPEICTABNATh N0 KpaiHel Mepe IBe TpeTH 06IIero KoJM4YecTBa FOJIOCOB BCEX
yienoB KoMHTETa B MX COOTBETCTBYIOLUMX KATErOpHSX.

rMABA VI. UCIIOJTHUTEJIbHBIA JUPEKTOP U ITEPCOHAI

Cmamss 22. VICTIONHHUTEJbHBIA THPEKTOP U MEPCOHAJ

1. Coset nocie npoRefieHnss KOHCYIbTaAUE ¢ MCIIONHUTEIBHBIM KOMUTETOM
HasHaydeT MCNOMHUTENBHOrO GMPEKTOPA CHEUHAJbHbIM GOJBLIHHCTBOM FOJOCOBR.
Ycnoeus HasHadeHHss MCIOMHUTENBHOrO NMPEKTOPA YyCTaHABIMBAIOTCS COBETOM.

2. HCHOMHHUTENbHBIR HUPEKTOD SBAAETCA IJABHBIM aIMUHHCTPATHBHBIM
IO/MXHOCTHBIM JTH1OM OpraHnsaliiy ¥ HeCeT OTBETCTBEHHOCTh 3a BBITIOJIHE HUE BO3-
JIaraeMbIX Ha HEro OOGSI3aHHOCTER MO OCYIUECTBJAEHHIO MOJIOXXEHHUH HaCTOSILEro
Cornaiuenus.

3. CoBeT mocjie KOHCYJbTauuit ¢ MCNOJHUTENbHBIM TMPEKTOPOM Ha3HayaeT
cTapluee JOJKHOCTHOE JHMIO CHEUHUANbHbIM OOJBIIMHCTBOM FOJOCOB Ha TaKUX
YCIIOBHAX, KOTOPbIE OH YCTaHABIHBAET.

4. HCHONHUTENbHBIA JUPEKTOP Ha3HAYaeT APYTrUX COTPYLHUKOB NepCoHana B
COOTBETCTBUM C PACIOPSKEHUSIMH M npaBuiaaMu CoBeTa.

5. CoBeT, B COOTBETCTBHU CO cTaTheil 8, yTBepKAaeT PacHODSIXKEHUS H
npaBula, ONpeJessiiol e OCHOBHBIE YCIOBHS CHyXObl, 2 TaKXX€ OCHOBHbIE NpaBa,
0653aHHOCTH ¥ 0653aTEAbCTBA BCEX COTPYLHMKOB CeKpeTapHara.

6. Hu HcnonnuTenbHbIH JHPEKTOP, HM COTPYIHHMKHM MepPCOHANa HE MOTYT
HMeTh HUKaKHUX UHAHCOBBIX MHTEPECOB B CAXapHOM MNPOMBILIIEHHOCTH HIH B
TOProBjie CaxapoM.

7. Hu HcnonHuTedbHBIA IMPEKTOP, HHM COTPYIHUKH MEpPCOHalla HE 3anpa-
INMBAIOT U HE MOAYYAIOT HUKAKUX YKa3aHU#M OTHOCHUTEIbHO CBOMX 06S13aHHOCTEN 10
HacTosiLeMy CorialeHHUIo OT KaKoro-nubo Y4acTHMKaA MM OT JI060ro oprana BHe
Opranusanuy. OHH BO3EEPXKHUBAIOTCHA OT JMIOOBIX NEACTBUMA, KOTOpble MOLAH Obi
OTPa3UThCA Ha UX CTATYyCE MEXAYHAPOIHBIX ITOJXKHOCTHBIX JIML, OTBETCTBEHHBIX
ToNbKO niepen Opranusanued. Kaxkapiil YYacTHHK yBaXKaeT UCKIIOYHTEIbHO MEX-
IYHApOLHbIA XapakTep oOs3anHocTed McMOMHUTENBHOrO AMpEKTOpa M MepcoHala
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M He NbITaeTcsd 0Kas3aTh Ha HUX BIMSHHUE MPDH HCHOJHEHHH UMM CBOMX OOS3aHHOC-
TeH.

TNABA VII. ®PHUHAHCHI

Cmamss 23. PACXO[bI

1. Pacxopbl Hmenerauuit, ydacTBylomux B pabore Cosera, UcnionHHUTEILHOrO
KOMHTeTa WM TI060ro n3 KOMHTeTOB CoBera B MCNONMHUTENLHOTO KOMHTETA, MO~
KPBIBAIOTCS COOTBETCTBYIONIMMH YYaCTHHKAMH.

2. Pacxopmpl, HEOOXORUMBIE s OCYLIECTBIEHHS IONOXEHHH HACTOAILEro
CornameHus, MOKPHIBAIOTCA 32 CHET €XXErOAHBIX B3HOCOB YUacTHHKOB, pa3Mep KO-
TOPBIX YyCTaHAaBIMBAETCS B COOTBETCTBHH €O cTaThel 24. OMHAaKO, eCM KaKON-IHGO0
Y4acTHHK HPOCHT O TpPelOCTaBIEHHH CIIEHMANBLHBIX yciayr, CoBeT MOXeT Io-
Tpe6OBaTh OT HTOr0 Y4acTHHKA MX OIIATHIL.

3. Jins ocymiecTBJIEHHS MONOXeHH A HacTosmero CoraleHusi BeReTcs COOT-
BETCTBYIOIAS OTYETHOCTb.

Cmamps 24. YTBEPXKJIEHUE AIMHHUCTPATUBHOTO BIOJ’KETA
M YCTAHOBJIEHHE B3HOCOB YYACTHHKOB

1. Jns uened HacTosined CTaThd YUYacCTHHKM DpacrolaraloT B 06med
cnoxuoctd 2 000 romocoB, pacmpefelleHHBIX MEXIYy HHMH COTJIACHO IyHKTY |
crated 11.

2. OpHako B Ka4eCTBE MCKIIOYHTENLHOM MEPBI B Te€4eHHE MEPBBIX TPEX NeT
nedcTBusl Hacrosmiero CornallleHHs] SKCHOPTHPYIOIME YYacTHHKH Pacriofaraior
1 150 ronocamn, a UMHOPTHPYIOIHE Y4yacTHHKM — 850 ronocams, Ha OCHOBE
pacnpejesieHys, NpeaycMoTpeHHoro B npunoxeHussx C u D, cOOTBETCTBEHHO. DTO
CHeL{HallbHOE PAaCHPENE/IEHHE IOJIOCOB MEeXIY ABYMS KATETOPHAMH Y YaCTHUKOB TaK-
e pacnpocTpaHseTcs Ha JI060H MepHof npoiieHus HacTosimero CornameHus Ha
OCHOBe IIyHKTa 2 cTaTh¥ 45, eciu COBET CHELMANbHBIM OONBIIHHCTBOM rOJIOCOB HE
MPHAMET APYroro pelieHHs.

3. Bo Bpems BcTyniieHus Hactosimiero CornameHus B CHIy B Ka>XIbIi pas nmpy
M3MEHEHWH COCTaBa YYaCTHHMKOB, a TakKXKe B NEPHOJ, YTBEPXKIEHHS afMHHHCTDA-
THBHOrO Ologketa CekpeTapHaT HONCYHMTHIBAET roJioca OTHEIBHBIX YYacTHHKOB
CIeIYIOIHM 00pa3oMm:

a) DKCIOPTHPYIOmHE YYaCTHHKH:

i) KaXXOpl SKCMOPTHPYIOMUA YYAaCTHHMK DPACNONaraeT yKa3aHHbIM B MPHIOXEeHUH
C KOIMYecTBOM roNocoB, MePecMOTP KOTOPOrO MPELYCMOTPEH B IIOMIYHKTE c)
HUXeE;

i[) HA OOMH M3 DKCNOPTHUDYIOHIAX YYAacTHHKOB HE pacrojaraet 6olee yem 260
roJIoCaMH HJIM MeHee 4YeM 6 roj0CaMH,

ili) KONMYecTBO rOJ0COB SKCMOPTHPYIOIUMX YYacTHHMKOB, pacHONAralomux 6
roJ1I0CaMy COrNACHO MPUIOXEHHUIO C, He MOJJIEXHT NIEPECMOTPY Ha OCHOBaHHH
HACTOSAIUEH CTAaThH;

iv) ronoca, cBsizaHHbIe ¢ NIOOBLIM H3MEHEHHEM COCTaBa YYacTHHKOB B KaTerOpHH
SKCMOPTHUPYIOMMNX YYacTHUKOB, TaKXe DacCHpPeNesioTcs B COOTBETCTBHHM C
MOAIIYHKTOM C) HUXE;
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b) HMNOPTHDYIOLIHE YYACTHHKH:

i) B Te4yeHHe NEPBOro roga AeMCTBUA HacTosAmero CornameHns KaXKIblid HMIIOPTH-
DYIOIHA Y4YacTHHK pacriojaraeT yKa3aHHbIM B NPHJAOXEHHH D KoJH4YecTBOM
roJIOCOB, MEPECMOTP KOTOPOIo MpeldyCMOTpeH B MOMIYHKTE ¢) HUXKE;

ii) B nocnemyromue rogm gesicreug CornameHus o0Iee KOJIHYECTBO rOJIOCOB,
KOTODBIM PacnoiaraloT HMNOPTHDYIOIHE YYaCTHHKH, PACIpPEeNeNsaeTCad MeXIy
HMMH Ha OCHOBE CPeJHEH BEJHMYHHbI MX HETTO-HUMIIOPTAa caxapa 3a Tpejguiec-
TBYIOWIHE 4 roja, B OTHOIIEHHH KOTODbIX HMEIOTCH CBeIEeHHs, HCKAoYas roj,
CaMOr0 HHU3KOro YpOBHS HETTO-HMIIOPTA, H B3BELIEHHOrO CAEIYIOLHM 00pa3oM:

-— CBOOGOIHBIN PBIHOK:67%:;
— MHPOBOH PbIHOK:33%;

ili) KOJNHYECTBO TrojJ0COB, KOTOPHIM pacmojiaraetT 060 HMIIOPTHDYIOLIAH
YyacTHHK, He MOXeT ObITh yBeJiMdueHO 0oJjiee YeM Ha 5% OT roga K romy, B
pe3ynbTaTe pacrnpeaeleHH HA OCHOBAaHHMH TOMIYHKTA ii) BbillE;

iv) HM OIMH W3 HMMIIOPTHDYIOIIHX YYaCTHMKOB He pacliojaraeT Oonee dyeM 240
rojiocaMM N MeHee YeM 6 roJiocaMuy;

¢) rojoca, npegycMoTpeHHble B npuaoxeHusx C n D, KOTophie He pacnpeje-
JIEHbl B MOMEHT BCTYILIEHHs HacTosmiero CorjamieHust B CHIY, paclpelensiorTcs
MEXOY OTHENbHBIMHE YYacTHHKAMH B COOTBETCTBYIOLIEH KATETODHH KN KaTErOPHAX
B TOM €& NpONOpPLKH, B KaKOH KOJHYECTBO HX TrOJ0COB B COOTBETCTBYIOLIEM
MPHJIOKEHHH COOTHOCHTCS € OGIIHM KOJHYECTBOM r0JIOCOB NEPEYHCIEHHBIX B 3TOM
NPHUIOXKEHUH CTPaH, KOTOPBIE SABASIOTCH YYaCTHHKAMH,;

d) KOJHMYECTBO roJ0COB HE MOXET BBIPaXXaThCH NPOOHBIM YHCIOM.

4. Tlonoxxemnus IMyHKTa 2 CTaThH 25 U MyHKTa 3 a) cTaThd 34, OTHOCSLIHECH K
BPEMEHHOMY JIMIIEHHIO TIpaBa rojioca 3a HEBBINOJHEHHE CBOMX O0S3aTe/IbCTB, He
pacnpoCTPaHIIOTCH Ha HACTOAUIYIO CTAThIO.

5. Bo BTopo# monosrHe KaXxkaoro roga CoBeT yTBEpKAaeT alMUHHCTPATHBHbLA
6romxetr Opralin3alUy Ha CIEOYIOUIHHA rod ¥ ONpeNeaseT pa3sMep B3HOCA 3a roJioc
Y4YacTHUKOB, HEOGXOMUMBIH I TIOKPBITHS PACXOLO0B 10 STOMY OIOMXKETY.

6. Bs3HOC Kaxmoro Y4yacTHHKa B aiMHHHCTPATHBHbLIA GIOMXKET PACCYUThIBACTCS
IyTeM YMHOXEHHUS pa3Mepa B3HOCA 3a roJIoC Ha KOJHMYECTBO rojI0COB, KOTODBIM OH
pacnoiaraetT Ha OCHOBAHHMM HACTOSALIEH CTAaTbM, CACHYIOLIHM 06Da3oM:

a) [Jf TeX, KTO ABAseTCd YYaCTHHKOM B MOMEHT OKOHYaTEJIbHOrO YTBEPXKAECHHU A
AIMHHHUCTPATHBHOrO 610[KeTa, Ha KOJIUYECTBO rojlocoB, KOTOPbIMH OHH B TOT
MOMEHT pacnojararoT,

b) Imng Tex, KTO CTAHOBHUTCH YYAaCTHMKAMH IIOC/E YTBEDPXMAEHHS agMHHHCTDA-
TUBHOrO OIOMXETa, Ha KOJHYECTBO rOJIOCOB, KOTOPbIE OHH IIOJAYYalOT B MOMEHT
BCTymaeHus B OpraHu3all{Io B KavyecTBe Y4YacTHHKA, TIPHYEM 5TO KOJHYECTBO
rojJ0coB H3MeHseTCd IIPONOPLHOHAIBHO OCTABLIEMYCS MEPHOIY, BKJIKYEHHOMY
B GI0[KET HIIH GIOIXKEThI; pa3Mepbl B3HOCOB IPYTrHX YYaCTHHKOB He MEHSIOTCS.

7. Ecnu Hactosimee CorjalneHue BCTyrmaeT B cHiy Gosiee yeM 3a 8 mecsles
10 Havajia TMIepBOro MOJHOro rofa geicTeus Hacrosuiero Cornamenus, To CoBeT Ha
CBOEHl TIePBOM CecCHM IPHHMMAET aIMHUHHCTPATHBHBIA GIOIKET Ha HEpHOL A0
Hadajia TIEpBOro MOJIHOro roja. B mpOTHBHOM ciiyyae, NepBbIH afMHHHCTPAaTHBHbIH
GIO[KET OXBATHIBAET KAK NMEPBOHAYAIbHBIA TIEPHOM, TaK H TIEPBBIA MOJIHBIA IOM.
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8. CoBeT MOJXET crneuualabHbiM GOIbIIHHCTBOM FOJIOCOB NPUHATH TAKHE MEPHI,
KOTOpbIE OH COYTET HEOOXOOHMMBIMH, AN TOFO YTOOBI CMSTMYHTh NMOCIEICTBHS,
3aTparMBaiollie B3HOCH!I YYacCTHHMKOB, BbI3BaHHbIE BO3MOXXHBIM OIpPaHHYEHHbIM
COCTaBOM YYacTHHKOB B MOMEHT MNpPHHATHS aIMHHHCTPAaTHBHOrO OHOIKeTa ma
nepsbii rof gefcreusi CoraleHus MM JIOObIMH 3HAYHTEIbHBIMH COKPAILIEHUAME
€OCTaBa Y4YaCTHHKOB BNOCIEICTBHH.

Cmamss 25. YIIIATA B3HOCOB .

1. Y4acTHHKH YMJIa4yMBalOT CBOM B3HOCHI B aIMHMHHMCTPAaTHBHBIA OIOJKET Ha
KaXXI(bl FOMI B COOTBETCTBHH CO CBOMMM KOHCTHTYUHOHHbBIMH NpouexypamMH. B3sHo-
Cbl B alMHHHUCTPaTHBHLIN OIOMKET Ha KaXXMIbIH rof] MOJNeXaT yIuaTe B CBOGOFHO
KOHBEPTHpPYEMBIX BaliOTaX B NeEPBLIA AE€Hb COOTBETCTBYIOILIErO FOMa; B3HOCHI
Y4acTHHKOB B OTHOLLIEHHH FOla, B KOTOPOM OHH IIpHCOeJHHUNINCHh K OpraHu3auyH,
nonjexXaT ymiate Ha Ty JaTy, KOrAa OHH CTaHOBATCH Y4acCTHHKaMH.

2. Ecnu B KOHIE YeThIpEX MECALIEB NMOCHe HaCTYNJIeHNS HaTbl, HA KOTOPYIO €ro
B3HOC MOMJIEXHT yNjaTe B COOTBETCTBHM C MYHKTOM 1 HacToOsmIeN CTaTbH, KaKOH-
nub0 YYacTHMK He YNAaTHA MOJHOCTBIO CBOEro B3MOCa B aJMHHHCTPaTHBHBIHA
eromxkeT, UcnonHUTeNbHBIA THPEKTODP NpeiaraeT 3TOMY Y4YacTHHKY NPOH3BECTH
niaTexX B KpaTdadluui cpok. Eciu no ucTede Ny ABYX MeCsLEB nocne oOpallieHns
HcnonHUTENLHOTO JHPEKTOPa YYaCTHHK BCe elle He YIJIATHJ CBOM B3HOC, TO OH
BPEMEHHO JHIlaeTcsa npasa rojoca B Cosete n B UcnonHuTEILBHOM KOMHTETE [0 TEX
HOD, NMOKa MOJHOCTBIO HE YMIAaTHT CBOH B3HOC.

3. Y4aCTHHK, BpEMEHHO JHIIEHHbIH NPaBa roJoca B COOTBETCTBHH C YHKTOM
2 HaCTOSIIEH CTaTBLH, He YyTPa4HBaeT HUKAKMX CBOMX IPYTHX HPaB M He OCBODOXK-
IaeTcsl OT CBOMX 00s3aHHOCTel no Hactosimemy Cornawmenuio, ecid Coser He
NMPHUMET TaKOFO pellEHHs CielHalbHbiM GOJIBIIMHCTBOM ronocoB. OH npogoipKaeT
HECTH OTBETCTBEHHOCTh 3a VHJATY CBOEro B3HOCA M BBINTONHEHHE CBOMX JIOOBIX
IpYrHX (HHAHCOBBIX 0613aTe/ibCTB MO HacTosAweMy CornaleHHo.

Cmamss 26. PEBU3HH U ONYBIIMKOBAHHE OTYETHOCTH

B kpaTyadIUMi CPOK M0 OKOHYaHHMH Kaxxjgoro roga CoBeTy [JIsl yTBEDXKHUCHHMA
M ONyGJIMKOBAaHHS MpEICTaBIAAIOTCH 3aBepEeHHble He3aBHCHMbBIMHU OyXraiaTepaMu-
peBu3opamMM bHHAHCOBBIE 0TYeTh OpraHU3aluK 33 3TOT FO/.

MABA VIII. OBIIUE OBS3ATEIILCTBA YYACTHUKOB

Cmamps 27. OBA3ATEJIBCTBA YYACTHHKOB

Y4aCTHHUKH OB S3YIOTCS NPHHHMATh MePbl, HEOOXOuMbie JJIsl BHIHOJIHEHH S HMH
CBOMX 06s13aTelIbcTB HO HacTosimieMy CornallleHHIO, ¥ B IOJTHON Mepe COTPYAHHUYATh
IPYT ¢ IpYroM B IOCTHXKEHHH lejed HacTosmero Cornamenus.

Cmamss 28. HOPMBI, PETYJIMPYIOIIUE YCIIOBUS TPYJIA

YyacTHHKH 06ecneynBaioT cOOII0NEHHe CTIPaBeJIUBbIX HOPM, PEryIHPYIOLUHX
YCIIOBHS TPyJa B CaXapHOM IIPOMBIIIJIEHHOCTH, M, II0 Mepe BO3MOXKHOCTH, CTpe-
MSTCS MOBBILIATH YPOBEHb XXKM3HH CEIbCKOX03SHCTBEHHBIX H IPOMBIIILIEHHbIX pabo-
4YuX, 3aHATHIX B Pa3JMYHbIX OTPAclfAX MPOM3BOJACTBA Caxapa, a TaKXe 3aHUMaIO-
IIMXCS BBIpAIJMBAHHEM CaXapHOFO TPOCTHHMKA M CaXapHOHW CBEKIbI.
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Cmamps 29. OUHAHCOBBIE OBA3ATEIBCTBA YYACTHUKOB

DuUHAHCOBbIE 0613aTeILCTBA KAXI0ro YyacTHuKa nepen Opragusauuein u nepem
IPYTMMHY YYacTHHKaMH OrpaHUYMBAIOTCA HUX 06A3aTeNbCTBAMM, KacaloLWUMUCH
B3HOCOB B aIMHUHHCTPaTHBHbBIE GIOIXKEThI, YTBEPXKIeHHbIe COBETOM IO HACTOSILLEMY
CornameHuio.

rnABA IX. HHOOPMALWA H UCCIIENOBAHRNSA

Cmamss 30. AHOOPMALIUA U UCCNENOBAHUSA

I. OpraHusauus BbICTyHaeT B PONH LEHTPa No cOopy u NyGAMKALHU CTATH-
CTHYeCKON MHGPOPMALMKM M UCCAEIOBAHMH MO BONpOcaM MHPOBOIrO NMPOHU3BOICTBA,
LEH, DKCNIOPTa U UMIIOPTA, NOTPeblleHUs ¥ 3amacoB caxapa [BKa1o4as caxap-chipel
¥ pacMHUPOBAHHbBIN caxap, B 3aBUCMMOCTH OT c/1y4as], ¥ APYTUX NOACAally BaIOILUX
BellieCTB, a TaK)Xe HAJIOroB Ha caxap ¥ Apyrue nojaciallyBaioliye BellecTsa.

2. YyacTHUKHM OGA3YIOTCA TIPEACTABAATh M HANPaBAATb B CPOK, KOTODBIH
MO3KeT ObITh YCTAHOBIIEH B NIpaBHIaxX NMPOLEOYDhI, BCE MMEIOLIMECS CTATHCTHYECKHE
Jaugble ¥ HHDOPMALMIO, KOTOPasi MOXKET GbITh OMpelde/ieHa B 3TUX NpaBHIaX KaK
Heo6xonuMas 1Jis ocyiiecTeneHus Opranusanuein ee pyHkumi nno nacrosmemy Co-
rnawenuio. [Ipu Heo6xoguMocTH Opranysalus UCHONb3YeT COOTBETCTBY IOHIYIO HH-
dopmaluIo, KOTOpass MOXeT GbITh NOJNIyuYeHa U3 APYruX HCTOYHUMKOB. Opranusanus
He ny6auKkyeT HHdOpPMaLHIO, KOTOPAs MOXXET ObITh UCIIONb30BaAHA A MOJYYEHUS
JaHHbIX O JEeATeNbHOCTH JIML, WJM KOMIAHHH, 3aHMMAIOLMXCH NPOHU3BOICTBOM,
nepepaboTKON MM cOBITOM caxapa.

Cmamsps 31. BONPOCH KOHBIOHKTYPHI, MOTPEBJIEHUS U CTATUCTHKHU

1. Coser yupexagaer KoMuTeT N0 KOHBIOHKTYDE, IOTPEDIIEHHIO H CTATHCTHKE
O npeacesaTeNbcTBOM McnonnuTebHOro JUPEKTOPa, B COCTAB KOTOPOro BXOOAT
DKCIIOPTHDYIOHIHE H UMHOPTHMPYIOIIHE Y YaCTHHUKH.

2. KomuTeT NocTOAHHO MPOBOAUT H3YYEHHE U aHAJIHU3 BCEX BONPOCOB, OTHO-
CALIMXCS K MHPDOBOH SKOHOMHMKE I10 Caxapy ¥ APYTruM MNOICIalUBAIOIUM BelleCT-
BaM, UHDOPMHUPYET YYAaCTHMKOB O Pe3yJbTaTaX CBOEH MEATENbHOCTH M AJA ITOH
ey TIPOBOMUT 3acemaHuss Komureta, Kak TnpaBuio, Kaxnbie 90 aHeit. B cmoeit
pabotre KoMUTET NpHHUMAET BO BHHMaHHe BCIO OTHOCSLLYIOCH K 9TOMY BOIIPOCY MH-
dopmaumio, codpanuyio OpraHu3saluuedl B COOTBETCTBHUH cO cTaTbei 30.

3. KomwuTeT, B YaCTHOCTH, H3Y4YaeT CIEOyIOIMUe BONIPOCHL:

a) cocTosiHMe pbIHKa K (aKTOPbi, KOTOPbie Ha HEro BO3JNEeHCTBYIOT, C YieleHueM
0c0o60ro BHUMaHHA Ha y4acTHe Pa3BHBAIOLIMXCA CTpaH B MHPOBO# TOProsie.

b) BauvsiuMe MCMONBL30BAHUS JIOOBIX BHIOB 3aMEHHTEJEH caxapa, BKJIIOYas KakK
HATypaJibHbie, TaK K HCKYCCTBEHHbIE MOACHaIIMBAIOI e BEHIECTBA, HA MHPOBYIO
TOPrOBIIIO CaXxapoM H ero norpebiaeHye.

C) CpaBHHUTENBHLIH HANOrOBBLHA PEXHUM IJf caxapa ¥ JPYTHX MOACHAN[MBAIOHIHX
BEIECTB MY CHIPbS JJIS NIPOU3BONCTBA TOCHAETHUX. :

d) BnugHue 11a NOTpebGJieHHE caxapa B Pa3jIMUYHbIX CTpaHax (i) HaNOroo6J0XKeHUs
M OrpaHUYMTEJbHBIX Mep; (i) PKOHOMHUYECKHUX YCJIOBHHM H,.B YaCTHOCTH,
3aTpyJHEeHHN C IUIaTeXHbIMH OanaHcaMd M (ili) KIMMaTHYECKMX M HHbIX
YCJIOBHH.

e) cnocobbl COMEHCTBUA POCTY MOTPeONeHus, 0COGEHHO B CTpaHaX C HH3KUM
ypoBHeM NoTpebieHust Ha OYINy HaceJeHHs.
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) nyTH M MeTOHbI COTPYJHHMYECTBA C OPraHu3aLMsIMH, 3aHUMAIOIUMHUCH BONPO-
caMH paclUHPEeHHs MOTPeOleH!sl caxapa M CBSA3aHHBIX C HMM ITHIIEBLIX IPO-
IYKTOB.

g) HcchenoBaHMe HOBBIX 061acTel MIPHMEHEHH S caxapa, ero NOGOYHbIX MPOAYKTOB
¥ KYJALTYD, H3 KOTOPBIX OH TIPOMU3BOJAHUTCS;

u npencrasaser CoBeTy OTYETHI O MPOeTaHHON paboTe.

rnaBA X. TMOJATOTOBKA HOBOI'O COI'TAIIEHUSA

Cmamss 32. TIOATOTOBKA HOBOT'O COTJIANIEHHA

1. CoBeT MOXET H3YUHTh OCHOBHI H CTPYKTYPY HOBOTO MEXIYHAPOIHOTO CO-
rIalieHdss 1Mo caXapy ¢ SKOHOMHMYECKMMH TOJOXKEeHUsSMH, MPeNcTaBHTh HOKJIal
Y4acTHHKaM M JaTh TaKHe PEKOMEHIALHH, KOTOPble OH COYTET YMECTHBIMH,

2. CoBerT MOXET, KaK TONHKO OH COYTET YMECTHbIM, HANPaBUTh NPOCLOy
lenepansHoMy cekpetapio JOHKTAJL o cossiBe KOHbEPEeHUNH MO BEIEHHUIO Nepe-
rOBOPOB.

rnABA XI. CIIOPBI U 2KAJIOBbBI

Cmamsps 33. Crniopbi

1. JIro60# cnop B CBA3H C TONKOBaHHEM HJHM INPHMEHCHHEM HACTOSALIEro
CornamieHust, KOTOPBIA He Ol yperyJupoBall CaMHMH 3aHHTEPECOBAHHLIMH
YyactHukamu, nepenaetcs B CoBeT Mg TIPHHATHS pelleHus Mo npockbe no6oro
YuacTHHKa, ABJISIOMErOCsS CTOPOHOM B CIIOpeE.

2. B mobom ciyuae nepegayu cnopa B COBET COMNIacHO MyHKTY 1 HacTOAIMER
CTaTbU OONBLIIMHCTBO YYaCTHHKOB, PACIOJAralomuX He Menee 4eM OTHOW TPEThIO
061ero KOJIW4YeCcTBa roJiocOB COrNIacHO cTaThe 11, MOTyT NOTpe6oBaTh, 4To6b1 COBET
noclie OOCYXIeHHsi BOMpoOca W HO BBIHECEHHMS CBOEro pelIeHHs 3alpOCHI] IO
NpeaMETY COpa MHEHHE KOHCYJIFTaTUBHOM I'PYNIIbI, CO3XaBAEMON COrNIacHO MyHKTY
3 HacTOSALLEHA CTaThH.

3. a) Ecau CoBeT He NpPHHHMAaeT HHOIO pelUEeHHs chelHalbHbiM 00JIb-
IIMHCTBOM I'OJIOCOB, TO KOHCYJ/JAbTaTHBHAS I'PYINA COCTONT U3 ISITH JIHL, 3 UMENHO:

i) HBYX mMU, Ha3Ma4YaeMbIX DKCIIOPTHPYIOLIMMH Y4YacCTHHKAMH, IpHYeM OTHO M3
HHX JOJKHO 0671a1aTh OONBIUHWM OTLITOM B BOMIPOCAX, aHAIOTHYHBIX CTIOPHOMY
BONPOCY, a JPYroe JOJKHO GbITh ABTOPUTETHBIM M OMBITHBIM FODHCTOM;

ii) [OBYX 1ML, Ha3HaYaeMbIX UMMNOPTHPYIOIMMH Y4aCTHUKAMH; H

iii) mpencemarensi, eIMHOrMACHO M30PAHHOIO YETHIPLHMS JHI[AMH, Ha3Ha4YeHHbIMHU
COTrJIACHO MOIIYHKTAM i) M ii) BbIllie, HIIH, €CIM OIIH He IPUXOAAT K COrilacHio,
na3HaveHHoro [Ipencegarenem Cosera.

b) B KOHCYJABTATHBHYIO IDYIIy MOCYT BXOIHMTbH rpaKiane y4acTBYIOIMX H He
yyacTBylomux B CorjlalueHHH CTPaH.

¢) JIuua, Ha3Ha4YeHHbIE B KOHCYJIbTATHBHYIO IPYTNHY, BBICTYNAIOT B CBOEM JTHYHOM
KayecTBe ¥ He MONYYaloT MHCTPYKLHH OT KaKOro-iu6o HpaBHTEJbCTBA.

d) Pacxonp! KOHCYJBTATHBHON IPyImIb!l OIIaynBaoTcs OpraHu3aluen.
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4, 3axkJiroveHHe KOHCYJNbTaTHBHOM FPYIIbl H MOTUBHPOBKA DTOrO 3aKJIIOUEHUSI
HanpaBisioTcss CoBeTy, KOTOPbEA, PaCCMOTpPEB BCIO OTHOCALLYIOCS K gemy UHbOp-
MaluIo, CieUaNbHBIM GONBIIMHCTBOM FOJIOCOB BBIHOCHT pellielne o cnopy.

Cmamss 34. MEPbI, IPHUUMAEMBIE COBETOM B CBA3H C >KANIOBAMU
W B CAIYYAE HEBBINOMHEHUA YYACTUHKAMH CBOUX OBA3ATEJLCTB

1. JTo6as xano6a na To, YTO YYaCTHHUK He BHITOJHUI CBOMX 0643aTENBCTB 110
HacrositeMy CornalieHHlo, Mo npockbe YyacTHMKA, mojatolero xajaody, Ha-
npasnsiercst CoBeTy, KOTOPBIA NMPH YCIOBHH TNPOBEHEHHUS TPEBAPUTEIbHBIX KOH-
CYJAbTAalUMA C 3aMHTEPECOBAHHBIMM YYacTHHKaMH BBIHOCHT pelIeHHE IO DTOMY
BOMNpOCY.

2. B mo6om pemtenHn CoBeTa O TOM, YTO YYacTHHK HapyllaeT ¢BOM 0Osi-
3aTeNbCTBA MO HacTosieMy CoraallleHHI0, KOHKPETHO YKa3biBaeTCsi XapaKTep Ha-
pYLUEeHHS.

3. Bo Bcex cnyuasix, korga CoBeT B ¢Bf3M C MOCTYIUIEHHMEM XajoObt HIIK B
HHOM MOpsiIIKe HAXOMUT, YTO YYacTHHK Hapyuwins Hacrosiuee CornaileHne, OH MO-
Xet 6e3 ywep6a fjsi APYTHX Mep, 0c060 NpeaycMOTPEHHBIX B APYTHX CTAThAX Ha-
crositiero CornamueHus, crieualbHbIM GONBIIHHCTBOM rOJIOCOB:

a) BPEMEHHO JHIIMUTH PTOro YyacTHHKA mpasa rojioca B Cosere 1 UcHONMHUTEAD-
HOM KOMHTETE H, €C/Il OH CYHTAeT HTO HEOOXOAHMBIM,

b) BpeMeHHO JHILMTDH B3TOr0 YYacTHHKA APYrUX HPaB, BKIIOYasi NPaBO BLICTABASTD
CBOIO KaHJMAATYPY MM 3aHMMaTh NocT B CoBeTe UK J1060M U3 €ro KOMUTETOR
JO Tex MOop, MOKa OH He BHLIHOMHUT CBOM 00s3aTeNbCTBa; HJH, €CIM TaKoe
HapyllleHHe HAHOCHT CYLIeCTBEHHbBEA yiep6 HeAcTBHIO HacTosmero Cornamie-
HHuA,

¢) TIDUHATH MEpEI COrJIacHO cTaThe 42.

[NABA XII. 3AKJTFOYMUTEJIBHBIE NNOJIOKEHU A

Cmamss 35. I ENO3UTAPUN

Jenosuraprem Hacrosiero CornameHus HasHavaercsi FeHepaabHblil cekpeTaphb
Opranusauuu O6beguHeHHbIx Hauui.

Cmamss 36. [IOOINUCAHUE

Hactosimiee CornanieHue OTKpPBHITO AJIs MOIMUCaHUs 8 mtaG-kBapTupe Opra-
uusauuy O6bennueHnsix Hauuit ¢ 1 Hos6ps no 31 pekabps 1987 ropma mpaBu-
TENIbCTBOM JIIOGOW CTDaHbi, MpHUrjalleHHON MPUHATh y4yacte B KoudepeHuun
Opranusauun O6beguHenHbx Hauui no caxapy 1987 roga.

Cmamps 37. PATHOUKALUSA, IPUHATHE U OJOBPEHUE

1. Hacrosiwiee CornaueHue NOANEXNT paTHOHUKAUUH, IPHHATHIO UJIH 0406-
PEHHIO MOANHNCABIIMMH €ro MPaBUTEALCTBAMH COrNIAaCHO UX COOTBETCTBYIOLIMM KOH-
CTUTYUMOHHBIM TPOLIEAYPaM.

2. PatudMKaUMOHHBIE FPaMOTbI H AKThE O IIPHHSTHH HIH OLOOPEHHNY AETIOHH-
pyroTcs y genosurapus He nmospHee 31 mekabpsi 1987 roma. Opuako CoseT MOXeT
HPOMJIMTH CPOK NOJa4M paTHdHMKaUMOHHBIX IpaMoT st Tex nmognucasmux Corna-
LLIEHHE TIPaBUTENBCTB, KOTOPbIE HE CMOLIY JeNOHMPOBAThL CBOYM PaTHdHKALMOHHbIE
rPaMOTbl B YCTAHOBIIEHHBIN CPOK.
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Cmamsps 38. YBEJOMIEHHE O BPEMEHHOM MPUMEHEHHWH

1. IIpaBuTenncTBO, MOANKCaBIIEee HacTosiee CorjiamieHne, KOTOPOe HaMe-
peBaeTcsl paTHdHLHUPOBATh, TIPHHATb HJH OJOODHThL €ro, HAH MPaBHTENbLCTBO, AAs
KoToporo CoBeT ycTaHOBHJ YCIOBHSA IPHCOSIHHEHNS, HO KOTOPOE €llie HE CMOTJ0
IETOHUPOBATh CBOIO PaTHGHKALNOHHYIO TPaMOTY, MOXET B JI060€ BpeMs yBelO-
MHTb JEMO3UTApHsA O TOM, YTO OHO OyIeT NMPUMEHATL HacToslee CorjameHne Ha
BPEMEHHOH OCHOBE — JNO0 KOrja OHO BCTYMHT B CHJIY B COOTBETCTBHH CO CTaTbhEM
39, 160, eciM OHO YXe BCTYIIHJIO B CHY, ¢ YKa3aHHOH HM HaThl.

2. IIpaBHTEALCTBO, YBEJOMHBIUEE B COOTBETCTBUH C IYHKTOM 1 HacTosLuewn
CTaThHH O TOM, YTO OHO OyIeT NpHMeHAThL HacTodlee Cornamenne, 1H60 Korna oHO
BCTYNIUT B CHIIy, JH60, €CiH OHO YXe€ BCTYITHJIO B CHAy, ¢ YKa3aHHOW HM [aThl,
CTaHOBHUTCH, HAYNHASA C BTOr0O MOMEHTA, BpEMEHHBIM YUYaCTHHKOM [0 TeX MOp, 10Ka
OHO He [ETNOHHPYET CBOIO paTHGHUKALHMOHHYIO TPaMOTY HMAH aKT O IPHHATHH,
OIOOPEHHH MJIN MIPHCOETUHEHNH H, TAKAM 00Pa30M, He CTAHET YYaCTHHKOM.

Cmamspsa 39. BCTYNIEHHE B CHITY

1. Hacrosmee CornameHne OKOHYATENbHO BCTymaeT B cuiiy 1 suBapa 1988
roga WM B JI000W OEHb IIOCHE 3TOW HaThl, €ClIM K YyKa3aHHOMY CPOKY paTHdHKa-
LIMOHHbIE TPAMOTHI MJIM aKThI O TIPHHSATHH, ONOOPEHHH MM NPUCOeTHHEHHHN GYIyT
IenOHNPOBaHbl OT MMEHH NPaBUTENLCTB, pacrnojaratomux 50% roaocoB 3KCITOPTH-
pyouux ctpaH u 50% rojiocoB HMITOPTHPYIOIHX CTPAH COTJIACHO paclpelesIeHHIO,
YCTaHOBJIEHHOMY B NPHJIOXEHNH A ¥ NMPHAOXEeHUN B K HacTosiemy CoriameHHIo,
COOTBETCTBEHHO.

2. Ecam mo coctosanuio Ha 1 suBaps 1988 roma Hactosimee CornaiieHue He
BCTYIIUT B CHUJY B COOTBETCTBHH C IYHKTOM 1 HacTOsLIEN CTaTbH, TO OHO BCTYMNaeT
B CHJIy HA BPEMEHHOH OCHOBE, €CJH K 9TOH JaTe paTH(QHUKAIMOHHbIE TPAMOTHI HIH
aKTbl O IPUHSITHH WX ONOOPEHNH NN YBELOMJIEHHUS O TIPUMEHEHHH Ha BpEMEHHON
OCHOBe OyIyT HENOHMPOBAHBI OT MMEHHM IIPABUTENbCTB, YIOBIETBOPAIOLIKX Tpe6o-
BaHUSIM MyHKTAa 1 HacTOALIEH CTaTbH B OTHOLIEHHWH IIPOLIEHTA TOJOCOB.

3. Ecau no cocrosiHuio Ha 1 sitnBaps 1988 roga TpeGyeMbiit ITPOLIEHT TOJ0COB
IUISl BCTYNIeHUS HacTosmiero CorinameHus B CHIY B COOTBETCTBHH C ITYHKTOM 1 miau
MYHKTOM 2 HacTosAIIe! CTaThby He HabpaH, To ['eHepanbublit cexpeTaps OpraHu3aliii
O6bvennueunbix Haimii npemmaraer BceM NPaBHTENLCTBaM, OT HMEHH KOTOPBIX
ObLIN OEeNOHHUPOBaHbl paTUGHMKANMOHHBIE TPAMOTHI MM aKThl O TIPHHATHH HIH
0J06peHNH WJH YBeOOMJEHHS O TIPUMEHEHHHN Ha BPEMEHHOH OCHOBE, TIPHHSTHL
pellieHHe O TOM, BCTYIAeT JIH Hactosmee CoraamieHye B CHAY B OTHOLIEHHSAX MEXIY
HUMHM, OKOHYATEJbHO WJIM Ha BPEMEHHOM OCHOBE, B LIeJIOM HJIM YaCTHYHO, HauYWHas
¢ JaThbl, KOTOPYIO OHM MOrYT omnpeleanTs. Ecnu Hactosiiee CornalileHne BCTYaeT
B CHJYy Ha BpPEMEHHOM OCHOBE B COOTBETCTBHHM C HACTOSIIIMM IIyHKTOM, TO
BNOCAEICTBAM OHO BCTYNIMT B CHJIy OKOHYATEJIBHO TIOC/E BBLITIOJIHEHHS YCIOBHIA,
H3JIOXKEHHBIX B NyHKTe 1 HacTosme#n cTaTbd, 6e3 HeOoOXOOMMOCTH TIPHHSATHS
NOC/eIyIOIIEero peleHns.

4. ]Jlns npaBHTENLCTBA, OT HMEHH KOTOPOro paTH(hOHNKALHOHHbIE TPAMOThI HIIH
aKThl 0 NIDUHATHH, ONOOPEHHUH WNJIH NMPHCOSIUHEHNH HIH YBEIOMJIEHHS O MpUMe-
HEHUM Ha BDEMEHHOH OCHOBE JEMTOHMPOBAaHbI 10CHE BCTYIIAEHUS B CUNY HaCTOSALIETO
CornameHusi B COOTBETCTBHH ¢ NyHKTaMH 1, 2 uam 3 HacTOMIUEN CTaTbH, BTH
rpaMoTh!, aKTbl HJH YBEeIOMJICHHS BCTYNAIOT B CHJY CO OHSA IEeNOHHPOBaHMS, a
yBeIOMJIEHHE O NPUMEHEeHUM Ha BPeMEeHHOM OCHOBE — B COOTBETCTBHHM C T10JIO-
XKeHUsAMH nyHKTa 1 craten 38.
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Cmamss 40. TIPUCOENUHEHUE

Hacrositnee CoraameHnue OTKPbITO IJsl IPHCOeTHHEHH S [IPABHUTEIBCTB BCEX rO-
CyIapcTB Ha ycnoBHX, ycTaHOBIeHHBIX CoBeToM. ITocne npucoequHeHUs 3aMHTe-
PEecOBaHHOE rOCyIapCTBO CYHTAETCH BKIIOYEHHBIM B COOTRBETCTBYIOLLHE TIPHIIOKEHHS
K HacTosLLeMy CornallleHHIO ¢ YKa3aHHeM KOJIMYeCTBa roJ0COB, KaK MpeLyCMOTpeHO
B yclnOBMSX npucoeduHeHHs. [IpucoeInHeHHe OCYLIECTBIAETCS [OCPEICTBOM
JeNOHMPOBAHHUA y HeMO3UTAPHS aKTa O IPHCOeIUHEHHH. B akTax 0 NpHUCOeIHHEHHH
YKa3bIBAETCS, YTO JaHHOE NTPABUTENLCTBO IPHHUMAET BCE YCIOBHS, YCTAHOBJICHHBIE
CoseToM.

Cmamss 41. J[JOBPOBOJIbHbIA BBIXOJL,

1. Jlio6oir YuacTHMK MOXET BBIATH M3 Hactosiuiero CorjamieHds B Jpoboe
BpeMsi [10cJie BCTYIIEHHs B CHJly HacTosimero CorjalueHus, HarpaBuB AeN03UTAPHIO
HUCbMEHHOE H3BelleHWe O Bbixole. TaKOW YYacTHHK ONHOBPEMEHHO YBeLOMJSIET
CoBet 0 NpeanpHHITOM MM LLAre.

2. Beixom u3 CornameHus cOrjacHO HacTOSLIEH CTaThe BCTYIIAeT B CHIIY Yepes3
30 nHe# nocie MONyYeHHs H3BEIeHUS HelOo3HTapHeM.

Cmamps 42. ACKIIIOYEHHE

Ecau CoseT couTeT, 4TO KaKOH-IMGO0 Y YacTHHK HapyllaeT CBOM 00s13aTeAbCTBA
no Hacrosmemy CorjaileHuIo, ¥ pelldT Jalee, YTO TAKOE HapyllieHWe HAHOCHT
CYlLeCTBeHHBIA YIHep® medcTBHI0O Hacrosmero CornameHus, TO OH MOXeET
CrieuyaibiibiM OONBIIMHCTBOM T[OJIOCOB MCKJIIOYHTh TAKOr0 Y4YacTHHKa M3
Opranuszaupy. CoBeT HeMeIIEHHO YBEIOMIISIET OEeNOo3uTapust O J1000M TaKoOM
pewexun. [lo ucTeyenuy meBanocra quew ¢ patel peiienusi CoBeTa Takod Ydacr-
HYK MepecTaeT GbITh yqaCTHHKON\l OpraHuzauum.

Cmambsa 43. TIOPAOOK YPETYIIMPOBAHUSI PACYETOB

1. Coser omnpenensieT NOPSALOK PACUYETOB, KOTOPBIA OH CYNTAET CHIPABEIJIMBBIM,
¢ YyacTHHKOM, KOTOPBI BRIXOIUT U3 Hactosimero CornailieHust I UCKJII0OYaeTcs
U3 OpraHu3audy Wi¥ KakuM-Iu6o wHbIM 0OpasoM mnepectaeT 6eiTh CTOpOHOM
Hacrosiero Cornamenust. Opranuszaums yaep>XHBaeT Jo0ble CYMMbI, BbITLIaYeH-
Hble 9THM Y4acTHUKOM. Tako# YdyacTHHMK 00s3aH ymiaaTuTh OpraHuzauy Jo6ee
NPUYUTAIOLLHECS C HEFO CYMMBI.

2. Tlocne wucreyeHust cpoka [OedcTBHSI Hactosiuero CoriaiueHdst n60#
YYyacTHHK, YOOMSIHYTBEA B IMyHKTE | HACTOSILLEHN CTAThH, He UMEET MpaBa Ha KaKylo-
1160 MO0 NOCTYIIeHu i OT JUKBrugauuy OpraHu3aluMy WM Ha KaKde-au60 apyrue
akTuBbl OpraHMsalMy{; OH TaKXe HE NOKPhIBaeT HHMKAKyl0 dYacTh medHUHTA
Opranu3auuy, ecliy TAKOBOA HMeeT MECTO.

Cmambps 44. TIONIPABKH

1. CoBeT MoXeT cneudajbHbIM OOJLIIHHCTBOM TrOJOCOB PEKOMEHIOBaTh
YyacTHAKaM HONpaBKy K Hactosimemy CornameHuio. CoBeT MOXET YCTaHOBHTH
CPOK, N0 MCTEYEHHMH KOTOpPOro KaXXIbIfl YYacTHHUK YBeIOMISIET HeNO3MTapHsi O
NPYUHATHM MM yKaszaHHO#W nmomnpaBky. IlonpaBka BcTymaer B cuiy uyepes 100 nue#
nocle MOJY4YeHHUS Iero3uTapHeM YBeJOMIEHHH O €€ HPHMHATHH OT YYacCTHUKOB,
pacnojaralomux He meHee 850 ronocaMy M3 OOLLEro KOJHYECTBA FOJOCOB DKC-
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[OPTHPYIOKHX YUYaCTHUKOB cOrjacHO ctaThe |1 M IpencTaBASIOIIMX MO KpanHEeH
Mepe TPH UYETBEpPTH BCeX OKCIOPTHUDPYIOIIMX YYacCTHMKOB, H OT YYacTHHKOB,
pacnoaaralomux He MeHee 800 ronocamm M3 00wWIEro KOJAHYECTBa roOJOCOB
UMITOPTHPYIOW KX Y4aCTHUKOB COrIacHO cTaThe || M peAcTaBASIONINX [0 MEHbILEH
Mepe TPH HeTBEPTH BceX MMIIOPTHPYIOIMX Y4acTHMKOB, MM B TaKoi 6ojee
MO3GHUA CPOK, KOTOPbIE MOXeT ObITb ycTaHOBJeH COBETOM cIELHaJIbHbIM
OONBIIMHCTBOM rojiocoB. COBET MOXET YCTAaHOBHTh CPOK, B Ipefesiax KOTOpOro
KaXXIbli Y4YacTHHK yBeIOMJISET JENMO3HUTADHSA O NMPUHATHH UM IIONMPABKH, U €CJIH K
STOMy CDOKy IMOIIpaBKa He BCTYNAeT B CHJY, oHa cumrtaetcsi cHsAroi. Coser
MPEOCTABAAET HETO3HTapuio HHGOPMALKMIO, HEOOXOOHMYIO IJs TOro, 4ToObi
ONpeneanTh, IBJAKIOTCA K ITOAYUYEHHbIE YBEAOM JIEHU S O HPHHATHH HOCTaTOYHbIMH
s Toro, 4yroObl NMONpaBKa Oblia AeACTBUTEILHOM.

2. Jlro60# Y4acTHUK, OT HMEHH KOTOPOrO yBeJOMIeHHEe O NMPHHSATUK KaKOH-
JH60 MOMpaBKH He ObIJIO HAMNpaBAEHO K jaTe ee BCTYIIEHHS B CHUIY, IEPECTAeT C
yKasaHHOH OaTbl ObITb CTOpOHOM HacTOsiero CorjiaiieHHus, €clH TOJbKO TaKOMH
YuacTHHK He y6eant COBET B TOM, YTO €€ [PHHATHE HEe MOTJO OBITH 06ECIIeueHO B
CPOK BBHMIY 3aTPYAHEHH I B 3aBEpILEHKH €r0 KOHCTHTYLFOHHBIX npouenyp, u Coset
HE PEIIUT IIPOAJNTh OJSA TAKOr0 Y4acTHHKa CPOK, yCTAHOBJCHHBIH IJg NPHHATHS
nonpasky. [TornpaBka e spasercs 06s83aTebHOA OJS TaKOro Y4acTHMKa JO TeX
1op, MOKa OH HE YBEJIOMHT O CBOEM IPUHATHH DTOM MOIPaBKH.

Cmamss 45. CPOK, NMPONJIEHME M TMPEKPALIEHUE OEACTBUA COTJIAIIEHMS

1. Hacrosiee CornamneHue ocraercas B cuae g0 31 pmekabps 1990 roma
BKJIFOYHUTEAbHO, €CJIM OHO He OYIET NPOIJIEHO COrJacHO MyHKTY 2 HACTOSALIEH CTaThbh
HJIH eCJI¥ ero JAefcTBHe He GyaeT NpeKpaleHo paHee COrJlacHO NYyHKTY 3 HacTosIIE i
CTaThH.

2. CoBeT cnieLHadbHBIM GONbIIMHCTBOM FOJIOCOB MOJKET €3KErOMHO NMPOJIIeBaTh
Hacrosuee CoriaieHde MaKCHMaJbHO Ha Ba roja. JIto60i Y4acTHHK, KOTOPbIA He
coriaaced ¢ JIOObIM TakKMM mpojieHneM uacrosuiero CornauieHusi, kHGoOpMHUpyeT
06 sroM CoBeT ¥ mpekpainaeTr 6uiTh CTOpOHOH HacTosAmero CoraameHus ¢ 9Toro
MOMEHTa.

3. CoBer MOXeT B M0G0 MOMEHT creliHalbHbIM GOAbIIMHCTBOM rOJOCOB
MPUHATH PellleHHue O MpPeKpalleHnH feicTBus HacTosmero CorjalueHus, U Takoe
MpexpalleHie BCTYNaeT B CHIY ¢ TOM JaThl H Ha Te€X YCJIOBHSX, KaKHEe OH MOXeET
ONpeIeINTh.

4. [Ilocne mpekpamieHus JeiicTausa Hactosiuero Cornamenus OpraHu3auus
MPOJOJIKAET CYLIECTBOBaTh B TEYEHHE TAaKOro INepHoja BpeMEHH, KaKOH MOXeT
NnoTpe6OBaThCA INA NPOBeACHHN ee THMKBUAALHH, M 00JaNaeT TAKUMH [TOJHOMOYH-
SIMH H BBITIONHSAET Takue ¢GbYHKUUHU, KAKHE MOTYT ObITh HEOOXOLUMBIMHU IJIS STOH
LieJIH.

5. CoBer yBeioMASCT HEMO3MTAPUA O NIOOBIX Mepax, NPHUHATHIX B COOTBET-
CTBUH C IYHKTOM 2 MM 3 HacTOSWEN CTATHU.
Cmamps 46. TIEPEXOJHBIE MEPOTIPUSTHSA

1. Ecam B cooTBeTcTBHHM ¢ MeXIyHapomHbIM cOrjamieHueM mo caxapy 1984
roja MOCHeNCTBUSA JIOObIX OCYILECTBASEMDIX, MOAEXALHMX OCYLIECTBACHHUIO HAHN
HEOCYLIECTBIEHHBIX 10 HELOCMOTPY MEPONPHUATHH HOMKHbI ObLJIM BCTYTIHTb B CHIIY
B NOCAeOYIOIIEM TORy IJs Lefei BbINOJHEHHUS MOJA0XKeHui yrioMsHyToro Corna-
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IIEHUS, TO YKa3aHHbi€ MOCNENCTBUSA HMEIOT TY K€ CHJIY B COOTBETCTBHM ¢ HacTO-
auum CornamleHueM, Kak ecl 6bl nosoxenns Corsmamenus 1984 roga npogosn-
Xalnu JedcTBOBaTh IS 5THX LieNel.

2. AgmuHMCTpPaTHUBHBIA OtokeT Opranusauuy Ha 1988 roj mpensapuTensHO
npuHuMaeTcss CoBeTOM B paMKaX MeXIyHapomHOro corjallleHus no caxapy 1984
rofa Ha €ro fnocleaHen peryjaspHoi ceccud B 1987 roay npu yclioBMM OKOHYATE b-
HOro yTBepxienusi CoBeTOM B paMKaxX Hactosimiero CorjallléHus Ha ero nepBo#
ceccum B 1988 rony.

B YOOCTOBEPEHHUE YErQ HuXEMOONMcaBIIMECS, JOMXKHBIM 06pa3oM Ha TO
YMOJHOMOYEHHbIe, ITOCTABHIM CBOM IMONNMCH IOJ Hactosmum CornalueHueM B
yKa3aHHbIE OaThl.

COBEPUIEHO B JIOHIOHE OfMHHAIUATOrO CEHTAGps OJHA Thicsya HEeBATHCOT
BOCEMBIECAT ceabMOro rofa. TekcTbl HacTosmero CornalueHUs Ha aurIUACKOM,
apabCKOM, HCTIAaHCKOM, KHTaiCKOM, PYCCKOM M (bPaHIy3CKOM A3bIKaX SBJISIOTCS B
paBHOM CTENEHH ayTEHTHYHBIMU. AYTeHTHYHbIEe TEKCThl HacToswero Cornanenus
Ha apabGCKOM M KHMTaMCKOM $3blKax OYIyT cOCTaBNEHbl JEMO3UTapHeM M MpecTaB-
JieHbt OJis IPMHATHS BCEM MOAIMCABLUMMCA CTOPOHAM M NPaBUTENbCTBAM, NMPHCOE-
IUUNBIIMMCA K HacTosueMy CornalueHHIo.

[For the signatures, see p. 172 of this volume—Pour les signatures, voir p. 172 du
présent volume. |
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[SPANISH TEXT—TEXTE ESPAGNOLY]

CONVENIO INTERNACIONAL DEL AZUCAR, 1987

capfTuLo 1. OBJETIVOS
Articulo 1. OBJETIVOS
Los objetivos del Convenio Internacional del Azicar, 1987 (en adelante denominado

este Convenio), habida cuenta de los términos de la resolucién 93 (IV) aprobada por la
Conferencia de las Naciones Unidas sobre Comercio y Desarrollo, son :

a) Fomentar la cooperacion internacional en los asuntos azucareros mundiales y cues-
tiones relacionadas con los mismos ;

b) Proporcionar un marco apropiado para la preparacién de un posible nuevo convenio
internacional del aziicar que contenga disposiciones econémicas ;

¢) Estimular el consumo de azicar ;

d) Facilitar el comercio de azicar mediante la reunién y publicacién de informacién
sobre el mercado mundial de azicar y otros edulcorantes.

capiTuLo 1. DEFINICIONES
Articulo 2. DEFINICIONES

A los efectos de este Convenio:

1) ‘‘Organizacién’ significa la Organizacién Internacional del Azicar a que se
refiere el articulo 3;

2) “‘Consejo’” significa el Consejo Internacional del Azicar a que se refiere el
parrafo 3 del articulo 3;

3) ““Miembro’’ significa una Parte en este Convenio;

4) ‘*‘Miembro exportador’’ significa todo Miembro que esté enumerado en el anexo
A de este Convenio o al que se haya concedido la condicién de Miembro exportador
al adherirse a este Convenio o al cambiar de categoria en virtud del parrafo 3 del
articulo 4;

5) ‘““Miembro importador’ significa todo Miembro que esté enumerado en el
anexo B de este Convenio o al que se haya concedido la condicién de Miembro impor-
tador al adherirse a este Convenio o al cambiar de categoria en virtud del pérrafo 3 del
articuio 4;

6) ‘‘votacion especial’’ significa una votacién que exija al menos dos tercios de
los votos emitidos por los Miembros exportadores presentes y votantes y al menos dos
tercios de los votos emitidos por los Miembros importadores presentes y votantes, a
condicién de que estos votos sean emitidos por al menos la mitad del nimero de los
Miembros de cada categoria presentes y votantes;

7) ‘“‘mayoria simple distribuida’’ significa una votacién que exija mas de la mitad
del total de votos de los Miembros exportadores presentes y votantes y mas de la mitad
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del total de votos de los Miembros importadores presentes y votantes, a condicién de
que estos votos sean emitidos por al menos la mitad del nimero de los Miembros de
cada categoria presentes y votantes;

8) ‘‘ano’’ significa el afio civil;

9) ‘‘azidcar’’ significa el azicar en cualquiera de sus formas comerciales recono-
cidas derivadas de la cafia de azicar o de la remolacha azucarera, incluidas las melazas
comestibles y finas, los jarabes y cualquier otra forma de azdcar liquido utilizado para
consumo humano, pero el término no incluye las melazas finales ni las clases de aziicar
no centrifugo de baja calidad producido por métodos primitivos ni el azicar destinado a
otros usos que no sean el consumo humano como alimento;

10) *‘entrada en vigor’’ significa la fecha en que este Convenio entre en vigor
provisional o definitivamente, segin se dispone en el articulo 39;

11) “‘mercado libre’’ significa el total de las importaciones netas del mercado mun-
dial, con excepcién de las resultantes del funcionamiento de acuerdos especiales tal como
se definen en el capitulo IX del Convenio Internacional del Azdcar, 1977;

12) “‘mercado mundial’’ significa el mercado azucarero internacional e incluye
tanto el azdcar objeto de comercio en el mercado libre como el aziicar objeto de comercio
en virtud de acuerdos especiales tal como se definen en el capitulo IX del Convenio
Internacional del Azicar, 1977.

caPITULO . LA ORGANIZACION INTERNACIONAL DEL AZUCAR

Articulo 3. CONTINUACION, SEDE Y ESTRUCTURA
DE LA ORGANIZACION INTERNACIONAL DEL AZUCAR

1. La Organizacién Internacional del Azicar establecida en virtud del Convenio
Internacional del Aziicar, 1968, y mantenida en virtud de los Convenios Internacionales
del Azicar, 1973, 1977 y 1984, continuard su existencia con el fin de poner en préctica
este Convenio y supervisar su aplicacién, con la composicidn, las atribuciones y las
funciones establecidas en el mismo.

2. La Organizacién tendrd su sede en Londres, a menos que el Consejo decida otra
cosa por votacién especial.

3. La Organizacién funcionard a través del Consejo Internacional del Azicar, su

Comité Ejecutivo y su Director Ejecutivo y su personal.
Articulo 4. MIEMBROS DE LA ORGANIZACION

1. Cada una de las Partes en este Convenio serd Miembro de la Organizacién.

2. Habré dos categorias de Miembros de la Organizacién, a saber:
a) Los Miembros exportadores; .
b) Los Miembros importadores.

3. Un Miembro podrd cambiar de categoria en las condiciones que el Consejo
establezca.

Articulo 5. PARTICIPACION DE ORGANIZACIONES INTERGUBERNAMENTALES

Toda referencia que se haga en este Convenio a un ‘‘gobierno’’ o ‘‘gobiernos’’ serd
interpretada en el sentido de que incluye a la Comunidad Econémica Europea y a
cualquier organizacién intergubernamental que sea competente en lo que respecta a la
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negociacién, celebracién y aplicacién de convenios internacionales, en particular de
convenios sobre productos basicos. En consecuencia, toda referencia que se haga en este
Convenio a la firma, ratificacién, aceptacién o aprobacién, o a la notificacién de apli-
cacion provisional, o a la adhesién, serd interpretada, en el caso de esas organizaciones
intergubernamentales, en el sentido de que incluye una referencia a la firma, ratificacién,
aceptacion o aprobacidn, o a la notificacién de aplicacién provisional, o a la adhesién,
por esas organizaciones intergubernamentales.

Articulo 6. PRIVILEGIOS E INMUNIDADES

l. La Organizacién tendrd personalidad juridica. En particular, tendra capacidad
para contratar, para adquirir y enajenar bienes muebles e inmuebles y para litigar,

2. La condicién juridica, los privilegios y las inmunidades de la Organizacién en
el territorio del Reino Unido continuardn rigiéndose por el Acuerdo sobre la sede entre
el Gobierno del Reino Unido de Gran Bretafia e Irlanda del Norte y la Organizacién
Internacional del Azicar firmado en Londres el 29 de mayo de 1969, con las modifica-
ciones que puedan ser necesarias para el debido funcionamiento de este Convenio.

3. Si la sede de la Organizacién se traslada a un pais Miembro de la Organizacién,
ese Miembro celebrard con ésta, lo antes posible, un acuerdo, que habra de ser aprobado
por el Consejo, relativo a la condicién juridica, los privilegios y las inmunidades de la
Organizacién, de su Director Ejecutivo, de su personal y de sus expertos, asi como de
los representantes de los Miembros mientras se encuentren en ese pais para ejercer sus
funciones.

4. A menos que se adopten otras disposiciones fiscales en el acuerdo a que se refiere
el pdrrafo 3 del presente articulo y hasta que se celebre ese acuerdo, el nuevo pafs
Miembro huésped:

a) Otorgard exencién de impuestos sobre las remuneraciones pagadas por la Organi-
zacién a sus funcionarios, con la salvedad de que tal exencién no se aplicard nece-

sariamente a sus propios nacionales, y

b) Otorgard exencién de impuestos sobre los haberes, ingresos y demds bienes de la
Organizacion.

5. Si la sede de la Organizacién ha de trasladarse a un pais que no sea Miembro
de ésta, el Consejo recabard del gobierno de ese pais, antes de ese traslado, una garantfa
escrita de que:

a) Celebrard lo antes posible con la Organizacién un acuerdo como el previsto en el
pdarrafo 3 del presente articulo; y

b) Otorgard, hasta que se celebre ese acuerdo, las exenciones dispuestas en el parrafo
4 del presente articulo.

6. El Consejo procurard celebrar el acuerdo previsto en el pdrrafo 3 del presente
articulo con el gobierno del pafs al que haya de trasladarse la sede de la Organizacién
antes de que se efectiie el traslado.

CAPITULO IVv. EL CONSEJO INTERNACIONAL DEL AZUCAR
Articulo 7. CoMPOSICION DEL CONSEJO INTERNACIONAL DEL AZUCAR

1. La autoridad suprema de la Organizacidn serd el Consejo Internacional del Azii-
car, que estard integrado por todos los Miembros de la Organizacién.
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2. Cada Miembro tendra un representante en el Consejo y, st lo desea, uno o varios
suplentes. Adem4s, cada Miembro podrd nombrar uno o varios asesores de su represen-
tante o de sus suplentes.

Articulo 8.  ATRIBUCIONES Y FUNCIONES DEL. CONSEJO

1. El Consejo ejercerd todas las atribuciones y desempefiar4, o hard que se desem-
pefien, todas las funciones que sean necesarias para dar cumplimiento a las disposiciones
de este Convenio y para proceder a la liquidacién del Fondo de Financiacién de Exis-
tencias establecido en virtud del articulo 49 del Convenio Internacional del Azdcar, 1977,
segin habia delegado el Consejo de ese Convenio en el Consejo establecido en virtud
del Convenio Internacional del Azicar, 1984, con arreglo al parrafo 1 del articulo 8 de
este dltimo.

2. El Consejo, por votacién especial, aprobard las normas y reglamentos que sean
necesarios para aplicar este Convenio y que sean compatibles con sus disposiciones, entre
ellos los reglamentos del Consejo y de sus comités, asi como el reglamento financiero
de la Organizacién y el reglamento del personal de ésta. El Consejo podra prever, en su
reglamento, un procedimiento para decidir determinadas cuestiones sin necesidad de
reunirse.

3. El Consejo llevard los registros necesarios para desempeiiar las funciones que le
confiere este Convenio, asi como cualquier otro registro que considere apropiado.

4. El Consejo publicard un informe anual y cualquier otra informacién que consi-
dere apropiada.

Articulo 9. PRESIDENTE Y VICEPRESIDENTE DEL CONSEJO

1. Para cada afio, el Consejo elegird entre las delegaciones un Presidente y un
Vicepresidente, que no serdn remunerados por la Organizacién.

2. El Presidente y el Vicepresidente serén elegidos, uno entre las delegaciones de
los Miembros importadores y el otro entre las delegaciones de los Miembros exporta-
dores. Como norma general, cada uno de estos cargos se alternaré cada afio entre las dos
categorias de Miembros, lo cual no impedird, sin embargo, que el Presidente, el Vice-
presidente 0 ambos puedan ser reelegidos en circunstancias excepcionales, cuando el
Consejo asi lo decida por votacién especial. En el caso de que uno de los dos sea
reelegido, continuara aplicdndose la norma establecida en la primera frase de este parrafo.

3. En ausencia del Presidente, las funciones propias de su puesto serdn desempefia-
das por el Vicepresidente. En caso de ausencia temporal simultdnea del Presidente y del
Vicepresidente, o en caso de ausencia permanente de uno de ellos o de ambos, el Consejo
podrd elegir entre los miembros de las delegaciones un nuevo Presidente y un nuevo
Vicepresidente, con caricter temporal o permanente segin el caso, teniendo en cuenta la
norma general de la representacién alterna establecida en el parrafo 2 del presente
articulo.

4. Ni el Presidente ni ningdn otro miembro de la Mesa que presida las sesiones del
Consejo tendrd derecho de voto. Podrén, sin embargo, designar a otra persona para que
ejerza los derechos de voto del Miembro al que representen.

Articulo 10. REUNIONES DEL CONSEJO

!. Como norma general, el Consejo celebrard una reunién ordinaria en cada se-
mestre del afio.

2. Ademds, el Consejo celebrard reuniones extraordinarias si asi lo decide o a pe-
ticién de:
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a) Cinco Miembros cualesquiera;

b) Dos o mas Miembros que tengan colectivamente 250 o mds votos conforme al ar-
ticulo 11; 0

¢) El Comité Ejecutivo.

3. La convocatoria de las reuniones tendrd que notificarse a los Miembros con al
menos 30 dias civiles de antelacién, excepto en casos de emergencia, en los que la
notificacién tendrd que hacerse con al menos 10 dfas civiles de antelacién.

4. Las reuniones se celebrarin en la sede de la Organizacién, a menos que el Con-
sejo decida otra cosa por votacién especial. Si un Miembro invita al Consejo a reunirse
en un lugar que no sea el de la sede de la Organizacién, y el Consejo asi lo acuerda,
ese Miembro sufragard los gastos adicionales que ello suponga.

Articulo 11. VoOTOS

1. A los efectos de las votaciones en virtud de este Convenio, los Miembros tendran
un total de 2.000 votos: los Miembros exportadores tendrin en total 1.000 votos, y los
Miembros importadores tendran en total 1.000 votos.

2. La porcién de cada Miembro en el total de votos de la categoria a que pertenezca
conforme al parrafo 1 del presente articulo se calculard del modo siguiente:

a) Miembros exportadores:

En la misma proporcién que exista entre el nimero de votos que tenga asignados en
el anexo A y el total de votos de los paises relacionados en ese anexo que sean
Miembros.

b) Miembros importadores:

i) Para el primer afio, aplicando el mismo criterio que en el anterior apartado a)
con respecto a los votos asignados en el anexo B;

11) Para los afios subsiguientes, aplicando los criterios especificados en el apartado
b) del parrafo 3 del articulo 24.

3. No habra votos fraccionarios. Ningiin Miembro tendrd menos de 5 votos ni mds
de 285.

4. Cuando se suspenda el derecho de voto de un Miembro conforme a cualquier
disposicion de este Convenio, sus votos se distribuirdn entre los demas Miembros de su
categoria con arreglo a las porciones que les correspondan segiin lo dispuesto en el
parrafo 2 del presente articulo. Se seguird el mismo procedimiento cuando se restablezca
el derecho de voto del Miembro en cuestién, el cual quedard comprendido en la
distribucién.

Articulo 12. PROCEDIMIENTO DE VOTACION DEL CONSEJO

1. Cada Miembro tendrd derecho a emitir el nimero de votos que tenga conforme
al articulo 11. No tendra derecho a dividir esos votos.

2. Siempre que informe de ello por escrito al Presidente, todo Miembro exportador
podré autorizar a cualquier otro Miembro exportador, y todo Miembro importador podra
autorizar a cualquier otro Miembro importador, a que represente sus intereses y emita
sus votos en cualquier sesién o sesiones del Consejo. El Comité de Verificacién de

Vol. 1499, I-25811



1988 United Nations — Treaty Series ® Nations Unies — Recueil des Traités 155

Poderes que pueda crearse conforme al reglamento del Consejo examinard un ejemplar
de esas autorizaciones. :

3. El Miembro autorizado por otro Miembro a emitir los votos que tenga este dltimo
conforme al articulo |11 emitird esos votos con arreglo a la autorizacién y conforme al
parrafo 2 del presente articulo.

Articulo 13. DECISIONES DEL. CONSEJO

1. El Consejo tomara todas sus decisiones y formulard todas sus recomendaciones
por mayoria simple distribuida, a menos que este Convenio exija una votacién especial.

2. En el cémputo de los votos necesarios para adoptar cualquier decisién del Con-
sejo, las abstenciones no se contardan como votos y fos Miembros que se abstengan no
seran considerados como ‘‘votantes’’ a los efectos de las definiciones 6 ¢ 7, segin el
caso, del articulo 2. Cuando un Miembro se acoja a las disposiciones del parrafo 2 del
articulo 12 y sus votos sean emitidos en una sesién del Consejo, serd considerado como
Miembro presente y votante a los efectos del parrafo 1 de este articulo.

3. Todas las decisiones que tome el Consejo conforme a este Convenio serdn vin-
culantes para los Miembros.

Articulo 14. COOPERACION CON OTRAS ORGANIZACIONES

1. El Consejo tomard todas las disposiciones apropiadas para celebrar consultas o
cooperar con las Naciones Unidas y sus érganos, en particular la UNCTAD, y con la
Organizacién de las Naciones Unidas para la Agricultura y la Alimentacién y los demds
organismos especializados de las Naciones Unidas y organizaciones intergubernamenta-
les, segiin sea pertinente.

2. El Consejo, teniendo presente la funcidn especial de la UNCTAD en el comercio
internacional de productos basicos, mantendra informada, en su caso, a la UNCTAD de
sus actividades y programas de trabajo.

3. El Consejo podrd asimismo tomar todas las disposiciones apropiadas para man-
tener un contacto eficaz con las organizaciones internacionales de productores, comer-
ciantes y fabricantes de azucar.

Articulo 15. ADMISION DE OBSERVADORES

1. El Consejo podr4 invitar a cualquier Estado no miembro a que asista a cualquiera
de sus sesiones en calidad de observador.

2. El Consejo también podré invitar a cualquiera de las organizaciones a que se
refiere el parrafo 1 del articulo 14 a que asista a cualquiera de sus sesiones en calidad
de observador.

Articulo 16. QUORUM PARA LAS SESIONES DEL CONSEJO

Constituird quérum para cualquier sesién del Consejo la presencia de més de la
mitad de todos los Miembros exportadores y de mds de Ia mitad de todos los Miembros
importadores, siempre que los Miembros asi presentes tengan al menos dos tercios del
total de votos de todos los Miembros de las categorias respectivas a que se refiere el
artfculo 11. Si no hay quérum en el dfa fijado para la apertura de una reunién del Consejo,
o si durante cualquier reunién del Consejo no hay quérum en tres sesiones sucesivas, se
convocari al Consejo para siete dias después; a partir de entonces, y durante el resto de
esa reunién, el quérum estara constituido por la presencia de més de la mitad de todos
los Miembros exportadores y mds de la mitad de todos los Miembros importadores,
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siempre que los Miembros asi presentes representen mas de la mitad del total de votos
de todos los Miembros de sus categorias respectivas a que se refiere el articulo 11. Se
considerardn presentes los Miembros representados conforme al parrafo 2 del articulo 12.

capiTuLo v. EL COMITE EJECUTIVO
Articulo 17. CoMPpOSICION DEL COMITE EJECUTIVO

1. El Comité Ejecutivo se compondr4 de diez Miembros exportadores y diez Miem-
bros importadores, que seran elegidos para cada afio conforme al articulo 18 y podran
ser reelegidos.

2. Cada miembro del Comité Ejecutivo designard un representante y podrd designar
ademds uno o varios suplentes y asesores.

3. El Comité Ejecutivo elegird para cada afio un Presidente, que no tendra derecho
de voto y podra ser reelegido.

4. El Comité Ejecutivo se reunird en la sede de la Organizacién, a menos que decida
otra cosa. Si un Miembro invita al Comité Ejecutivo a reunirse en un lugar que no sea
el de la sede de la Organizacién, y el Comité Ejecutivo asf lo acuerda, ese Miembro
sufragard los gastos adicionales que ello suponga.

Articulo 18. ELEcCION DEL COMITE EJECUTIVO

1. Los Miembros exportadores y los Miembros importadores det Comité Ejecutivo
seran elegidos en el Consejo por los Miembros exportadores y los Miembros importa-
dores de la Organizacién, respectivamente. La eleccién dentro de cada categoria se efec-
tuard conforme a los pdrrafos 2 a 7, ambos inclusive, del presente articulo.

2. Cada Miembro emitird en favor de un solo candidato todos los votos a que
tenga derecho conforme al articulo 11. Un Miembro podrd emitir en favor de otro can-
didato los votos que le correspondan conforme al parrafo 2 del articulo 12.

3. Serdn elegidos los diez candidatos que obtengan el mayor nimero de votos; sin
embargo, para ser elegido en primera votacién un candidato debera obtener al menos 60
votos.

4. Siresultan elegidos menos de diez candidatos en primera votacion, se celebraran
nuevas votaciones en las que sélo tendrdn derecho de voto los Miembros que no hayan
votado por ninguno de los candidatos elegidos. En cada nueva votacién, el nimero min-
imo de votos requerido ira disminuyendo sucesivamente en cinco unidades hasta que
queden elegidos los diez candidatos.

5. Todo Miembro que no haya votado por ninguno de los miembros elegidos podra
asignar posteriormente sus votos a uno de ellos, sin perjuicio de lo dispuesto en los
parrafos 6 y 7 del presente articulo.

6. Se considerard que un miembro ha recibido el nimero de votos emitidos en su
favor cuando fue elegido y, ademds, el niimero de votos que le hubieren sido asignados,
siempre que el niimero total de votos no sea superior a 300 para ninguno de los miembros
elegidos.

7. Si el nimero de votos que se consideran recibidos por un miembro elegido
fuese superior a 300, los Miembros que votaron a favor de tal miembro elegido, o le
asignaron sus votos, se pondrdn de acuerdo a fin de que uno o varios de ellos retire
sus votos a ese miembro y los asigne o reasigne a otro miembro elegido, de manera
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que el nimero de votos recibido por cada miembro elegido no sea superior al limite
de 300.

8. Si se suspende el ejercicio del derecho de voto de un miembro del Comité
Ejecutivo conforme a cualquiera de las disposiciones pertinentes de este Convenio, cada
uno de los Miembros que hubieren votado por él o le hubieren asignado sus votos
conforme a este articulo podrd, durante el tiempo en que la suspensién esté en vigor,
asignar sus votos a cualquier otro miembro del Comité dentro de su categoria, sin per-
juicio de lo dispuesto en el parrafo 6 del presente articulo.

9. Si un miembro del Comité deja de ser Miembro de la Organizacién, los Miem-
bros que hubieren votado por €l o le hubieren asignado sus votos y los Miembros que
no hubieren votado por otro miembro del Comité ni le hubieren asignado sus votos
procederdn, durante la siguiente reunién del Consejo, a la eleccién de un Miembro para
que cubra la vacante del Comité. Cualquier Miembro que hubiere votado por el miembro
que dej6 de ser Miembro de la Organizacién o le hubiere asignado sus votos y que no
vote por el Miembro elegido para cubrir 1a vacante del Comité podrd asignar sus votos
a otro miembro del Comité, sin perjuicio de lo dispuesto en el parrafo 6 del presente
articulo.

10. En circunstancias especiales, y después de consultar con el miembro del Comité
Ejecutivo por el cual hubiere votado o al que hubiere asignado sus votos conforme a lo
dispuesto en el presente articulo, todo Miembro podr4 retirar sus votos a ese miembro
durante el resto del aiio. Ese Miembro podrd entonces asignar esos votos a otro miembro
del Comité Ejecutivo dentro de su categoria, pero no podrd retirar esos votos a ese otro
miembro durante el resto de ese afio. El miembro del Comité Ejecutivo al que se hayan
retirado los votos conservard su puesto en el Comité Ejecutivo durante el resto de ese
afio. Toda medida que se adopte conforme a lo dispuesto en este pérrafo surtird efecto
después de ser comunicada por escrito al Presidente del Comité Ejecutivo.

Articulo 19. DELEGACION DE ATRIBUCIONES DEL CONSEJO EN EL COMITE EJECUTIVO

1. El Consejo, por votacidn especial, podrd delegar en el Comité Ejecutivo el ejer-
cicio de todas o de algunas de sus atribuciones, con excepcion de las siguientes:

a) La ubicacién de la sede de la Organizacién conforme al parrafo 2 del articulo 3;

b) El nombramiento del Director Ejecutivo y de cualquier funcionario superior conforme
al articulo 22;

¢) La aprobacién del presupuesto administrativo y la determinacién de las contribu-
ciones conforme al articulo 24,

d) Toda peticién dirigida al Secretario General de la UNCTAD para que convoque una
conferencia de negociacién en virtud del parrafo 2 del articulo 32;

e} La adopcién de decisiones sobre controversias conforme al articulo 33;

f) La suspensién del derecho de voto y otros derechos de un Miembro conforme al
parrafo 3 del articulo 34;

g) La exclusién de un Miembro de la Organizacién conforme al articulo 42;
#) La recomendacién de modificaciones conforme al articulo 44;
i} La prérroga o terminacién de este Convenio conforme al articulo 45.
2. El Consejo podra, en todo momento, revocar la delegacién de cualquiera de sus
atribuciones en el Comité Ejecutivo.
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Articulo 20. PROCEDIMIENTO DE VOTACION Y DECISIONES DEL COMITE EJECUTIVO

1. Cada miembro del Comité Ejecutivo tendrd derecho a emitir el niimero de votos
que haya recibido conforme al articulo 18 y no podré dividirlos.

2. Cualquier decisién adoptada por el Comité Ejecutivo requerird la misma mayoria
que hubiese requerido para ser adoptada por el Consejo.

3. Todo Miembro tendrd derecho a recurrir ante el Consejo, en las condiciones que
éste establezca en su reglamento, contra cualquier decisién del Comité Ejecutivo.

Articulo 21. QUORUM PARA LAS SESIONES DEL CoMITE EJECUTIVO

Constituird quérum para todas las sesiones del Comité Ejecutivo la presencia de
mas de la mitad de todos los miembros exportadores del Comité y de mds de la mitad
de todos los miembros importadores del Comité, siempre que los miembros presentes
representen por lo menos dos tercios del total de votos de todos los miembros del Comité
en sus categorias respectivas.

capiTuLo vi. EL DIRECTOR EJECUTIVO Y EL PERSONAL

Articulo 22. EL DIRECTOR EJECUTIVO Y EL PERSONAL

1. El Consejo, después de consultar al Comité Ejecutivo, nombrard por votacién
especial al Director Ejecutivo. El Consejo fijard las condiciones de empleo del Director
Ejecutivo.

2. El Director Ejecutivo serd el funcionario administrativo superior de la Organi-
zacion y serd responsable de la ejecucién de todas las funciones que le incumban en la
aplicacién de este Convenio.

3. El Consejo, después de consultar con el Director Ejecutivo, nombrard por votacién
especial a todos los funcionarios superiores en las condiciones que determine el Consejo.

4. El Director Ejecutivo nombraré a los demds funcionarios conforme al reglamento
y las decisiones del Consejo.

5. El Consejo, de conformidad con lo dispuesto en el articulo 8, aprobara las normas
y reglamentos por los que se regirdn las condiciones bdsicas de empleo y los derechos,
funciones y obligaciones fundamentales de todos los funcionarios de la Secretarfa.

6. Ni el Director Ejecutivo ni ningin miembro del personal podrén tener ningiin
interés financiero en la industria o el comercio del azicar.

7. En el desempeiio de las funciones que les incumban conforme a este Convenio,
ni el Director Ejecutivo ni ningiin miembro del personal solicitardn ni recibirdn instruc-
ciones de ningin Miembro ni de ninguna autoridad ajena:a la Organizacién. Se absten-
dran de actuar en forma alguna que sea incompatible con su condicién de funcionarios
internacionales responsables tinicamente ante la Organizacién. Cada uno de los Miembros
respetard el caricter exclusivamente internacional de las funciones del Director Ejecutivo
y del personal, y no tratard de influir en ellos en el desempefio de las mismas.

capituLo vil. DISPOSICIONES FINANCIERAS

Articulo 23. GASTOS

1. Los gastos de las delegaciones ante el Consejo, el Comité Ejecutivo o cualquiera
de los comités del Consejo o del Comité Ejecutivo serdn sufragados por los Miembros
interesados.
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2. Los gastos necesarios para la aplicacién de este Convenio se sufragardn mediante
contribuciones anuales de los Miembros, determinadas conforme al articulo 24. Sin em-
bargo, si un Miembro solicita servicios especiales, el Consejo podrd exigirle el pago de
€50S Servicios.

3. Se llevard una contabilidad adecuada para la aplicacién de este Convenio.

Articulo 24. APROBACION DEL PRESUPUESTO ADMINISTRATIVO
Y CONTRIBUCIONES DE LOS MIEMBROS

I. A los efectos del presente artfculo, los Miembros tendrdn 2.000 votos, distribui-
dos conforme a lo dispuesto en el parrafo 1 del articulo 11.

2. No obstante, como medida excepcional para los tres primeros afios de este Con-
venio, los Miembros exportadores tendrdn 1.150 votos, y los Miembros importadores
850, de conformidad con la distribucién especificada en los anexos C y D, respectiva-
mente. Esta distribucién especial de los votos entre las dos categorfas de Miembros serd
también aplicable durante cualquier periodo de prérroga que se acuerde conforme a lo
dispuesto en el parrafo 2 del articulo 45, a menos que el Consejo decida otra cosa por
votacién especial.

3. Al entrar en vigor este Convenio, cada vez que se produzca un cambio en el
ndmero de Miembros y al aprobar el presupuesto administrativo, la Secretarfa calculard
los votos de cada Miembro del modo siguiente:

a) Miembros exportadores:

i) Cada Miembro exportador tendré el nimero de votos especificado en el anexo
C, que se ajustard conforme a lo dispuesto en el apartado c) del presente
articulo,

ii) Ningin Miembro exportador tendrd mds de 260 votos ni menos de 6;

iii) Los votos de los Miembros exportadores que tienen asignados 6 votos en el
anexo C no serdn objeto de ajuste alguno al amparo de lo dispuesto en el
presente articulo;

iv) Los votos que queden disponibles como consecuencia de cualquier cambio que
se produzca en el nimero de Miembros de la categoria de los Miembros ex-
portadores se repartirdn también conforme a lo dispuesto en el apartado c) del
presente articulo;

b) Miembros importadores:

i) Durante el primer afio de este Convenio, cada Miembro importador tendra el
ntmero de votos especificado en el anexo D, que se ajustard conforme a lo
dispuesto en el apartado ¢) del presente articulo;

ii) En los afios siguientes, el total de los votos que tengan los Miembros impor-
tadores se distribuird entre ellos con arreglo al promedio de sus importaciones
netas de aziicar durante los cuatro afios precedentes para los que se disponga
de cifras, omitiendo el afio de sus importaciones netas mas bajas, ponderado en
la forma siguiente:

—Mercado libre: 67%
—Mercado mundial: 33%;

iii) El nimero de votos que tenga cualquier Miembro importador no podré incre-
mentarse en mds del 5%, entre un afio dado y el siguiente, como resuitado de
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las distribuciones que se efectiien conforme a lo dispuesto en el inciso ii) de
este apartado;
iv) Ningdn Miembro importador tendrd mds de 240 votos ni menos de 6;

¢} Los votos de los anexos C y D que no estén asignados en el momento de entrar en
vigor este Convenio se repartirdn entre los distintos Miembros de la categoria o
categorias pertinentes en la proporcién que exista entre el niimero de votos que
tengan asignados en el anexo pertinente y el total de los votos de los paises enu-
merados en ese anexo que sean Miembros;

d) No habri votos fraccionarios.

4. Las disposiciones del parrafo 2 del articulo 25 y del apartado a) del pérrafo 3
del articulo 34, relativas a la suspensién del derecho de voto por incumplimiento de
obligaciones, no se aplicaran al presente articulo.

5. Durante el segundo semestre de cada afio, el Consejo aprobard el presupuesto
administrativo de la Organizacién para el afio siguiente y determinard el importe de la
contribucién por voto que deberdn pagar los Miembros para sufragar dicho presupuesto.

6. La contribucién de cada Miembro al presupuesto se calculard multiplicando la
contribucién por voto por el nimero de votos que le correspondan en virtud del presente
articulo, en la forma siguiente:

a) Para los que sean Miembros en el momento de la aprobacién definitiva del presu-
puesto administrativo, el nimero de votos que tengan entonces; y

b) Para los que pasen a ser Miembros después de la aprobacién del presupuesto ad-
ministrativo, el ntimero de votos que se les asigne en el momento de pasar a ser
Miembros, ajustado en proporcién al resto del periodo abarcado por el presupuesto
o los presupuestos. No se modificardn las contribuciones asignadas a los demds
Miembros.

7. Si este Convenio entra en vigor cuando falten mas de ocho meses para el com-
ienzo de su primer aflo completo, el Consejo aprobard en su primera reunién un presu-
puesto administrativo para el perfodo que falte hasta el comienzo del primer afio
completo. En caso contrario, el primer presupuesto administrativo abarcard tanto el per-
fodo inicial como el primer afio completo.

8. El Consejo podrd, por votacién especial, tomar las medidas que estime adecuadas
para atenuar los efectos que pueda tener en las contribuciones de los Miembros la par-
ticipacién quizd limitada en este Convenio en el momento de ser aprobado el presupuesto
administrativo para el primer afio del Convenio o cualquier reduccién importante del
ndmero de Miembros en los afios sucesivos.

Articulo 25. PAGO DE LAS CONTRIBUCIONES

1. Los Miembros pagardn sus contribuciones al presupuesto administrativo para
cada ano de conformidad con sus respectivos procedimientos constitucionales. Las con-
tribuciones al presupuesto administrativo de cada afio se abonardn en monedas libremente
convertibles y serdn exigibles el primer dia de ese afio; las contribuciones de los Miem-
bros correspondientes al afio en que ingresen en la Organizacién serdn exigibles en la
fecha en que pasen a ser Miembros.

2. Si un Miembro no ha pagado su contribucién completa al presupuesto adminis-
trativo en un plazo de cuatro meses contado a partir de la fecha en que venza su con-
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tribucién conforme al pdrrafo 1 del presente articulo, el Director Ejecutivo le requerird
a que efectie el pago lo més rdpidamente posible. Si, en el plazo de dos meses a contar
de la fecha de ese requerimiento, el Miembro todavia no ha pagado su contribucién, su
derecho de voto en el Consejo y en el Comité Ejecutivo quedara suspendido hasta que
haya abonado integramente su contribucién.

3. El Miembro cuyo derecho de voto haya sido suspendido conforme al parrafo 2
del presente articulo no serd privado de ninguno de sus otros derechos ni relevado de
ninguna de las obligaciones que haya contraido en virtud de este Convenio, a menos que
asi lo decida el Consejo por votacién especial, y seguird obligado a pagar su contribucién
y a cumplir sus demds obligaciones financieras estipuladas en este Convenio.

Articulo 26. COMPROBACION Y PUBLICACION DE CUENTAS

Tan pronto como sea posible después de finalizado cada afio, se presentardn al
Consejo, para su aprobacién y publicacién, los estados financieros de la Organizacién
correspondientes a ese afio, comprobados por un auditor independiente.

capftuLo viii.  COMPROMISOS GENERALES DE LOS MIEMBROS
Articulo 27. COMPROMISOS DE LOS MIEMBROS

Los Miembros se comprometen a adoptar las medidas que sean necesarias para dar
cumplimiento a las obligaciones contraidas en virtud de este Convenio y a cooperar
plenamente entre si para la consecucién de los objetivos de este Convenio.

Articulo 28. NORMAS LABORALES

Los Miembros garantizardn el mantenimiento de normas laborales justas en sus
respectivas industrias azucareras y, en la medida de lo posible, procurardn mejorar €l
nivel de vida de los trabajadores agricolas e industriales en los distintos ramos de la
produccién azucarera y de los cultivadores de cafia de aziicar y de remolacha azucarera.

Articulo 29. RESPONSABILIDAD FINANCIERA DE LOS MIEMBROS

La responsabilidad financiera de cada Miembro para con la Organizacién y para con
los demds Miembros se limitard a sus obligaciones relacionadas con sus contribuciones
a los presupuestos administrativos aprobados por el Consejo en virtud de este Convenio.

CAPITULO IX. INFORMACION Y ESTUDIOS
Articulo 30. INFORMACION Y ESTUDIOS

1. La Organizacién actuard como centro para la reunién y publicacién de infor-
macién estadistica y de estudios sobre la produccién, los precios, las exportaciones e
importaciones, el consumo y las existencias de aziicar (incluidos tanto el azicar crudo
como el azicar refinado segin el caso) y otros edulcorantes, y los impuestos sobre el
azicar y otros edulcorantes en el mundo.

2. Los Miembros se comprometen a suministrar dentro del plazo que se prescriba
en el reglamento todas las estadisticas de que dispongan y toda la informacién que segin
dicho reglamento sean necesarias para que la Organizacién pueda desempefiar las fun-
ciones que le confiere este Convenio. Si fuere necesario, la Organizaci6n utilizard la
informacién pertinente que pueda obtener de otras fuentes. La Organizacién no publicara
ninguna informacién que pueda servir para identificar las operaciones de personas o
compaiifas que produzcan, elaboren o comercialicen aziicar.
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Articulo 31. EVALUACION DEL MERCADO, DEL CONSUMO
Y DE LAS ESTADISTICAS DE AZUCAR

1. El Consejo creara un Comité de Evaluacién del Mercado, del Consumo y de las
Estadisticas de Aziicar compuesto por Miembros exportadores y Miembros importadores,
que serd presidido por el Director Ejecutivo.

2. El Comité mantendrd bajo continuo examen los asuntos relativos a la economia
mundial del azicar y edulcorantes, e informara a los Miembros del resultado de sus
deliberaciones. Con este fin, se reunird normalmente cada 90 dias. El Comité, en su
examen, tendrd en cuenta toda la informacién de interés reunida por la Organizacién de
conformidad con lo estipulado en el articulo 30.

3. El Comité estudiari, entre otras, las cuestiones siguientes:

a) El comportamiento de las condiciones de mercado y los factores que lo afectan, con es-
pecial referencia a la participacién de los paises en desarrollo en el comercio mundial,

b) Los efectos que ejerce la utilizacién de cualquier forma de sucedaneos del azicar,
incluidos los edulcorantes naturales y artificiales, sobre el comercio y consumo mun-
diales de ese producto;

c) El trato fiscal que se dé al azicar, en comparacién con el que se dé a los demds
edulcorantes o a las materias primas que sirven para la produccién de estos tiltimos;

d) Los efectos que ejercen sobre el consumo de aziicar en los diferentes paises 1) el
régimen fiscal y las medidas restrictivas; ii) las condiciones econémicas y, en par-
ticular, las dificultades de balanza de pagos; y iii) las condiciones climaticas y de
otra indole;

e) Los medios de promover el consumo, especialmente en los paises en que el consumo
per capita es bajo;

f) Los medios de cooperar con los organismos que se ocupan del aumento del consumo
de aziicar y de los productos alimenticios conexos;

g) La investigacién de las nuevas utilizaciones del aziicar, de sus subproductos y de las
plantas de las cuales se extrae;

y presentard sus informes al Consejo.

CAPITULO X. PREPARATIVOS PARA UN NUEVO CONVENIO
Articulo 32. PREPARATIVOS PARA UN NUEVO CONVENIO

1. El Consejo podré estudiar las bases y el marco de un nuevo convenio interna-
cional del azidcar con disposiciones econémicas, informar a los Miembros y hacer las
recomendaciones que estime pertinentes.

2. El Consejo podrd, tan pronto como lo considere apropiado, pedir al Secretario
General de la UNCTAD que convoque una conferencia de negociacion.
cAapiTULO XI. CONTROVERSIAS Y RECLAMACIONES
Articulo 33. CONTROVERSIAS

1. Toda controversia relativa a la interpretacién o a la aplicacién de este Convenio
que no sea resuelta entre los Miembros interesados serd sometida, a instancia de cualquier
Miembro parte en la controversia, a la decisién del Consejo.
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2. Cuando una controversia haya sido sometida al Consejo conforme al parrafo 1
del presente articulo, una mayorfa de Miembros que rednan al menos un tercio del total
de votos, con arreglo a lo dispuesto en el articulo 11, podré pedir al Consejo que solicite,
después de examinado el asunto y antes de adoptar su decisién, la opinién de una co-
misién consultiva, constituida conforme al parrafo 3 del presente articulo, sobre la cues-
tién en litigio.

3. a) A menos que ¢l Consejo decida otra cosa por votacién especial, la comisién
estard compuesta de las cinco personas siguientes:

i) Dos personas designadas por los Miembros exportadores, una de ellas con gran
experiencia en asuntos de la misma naturaleza que la cuestién objeto de la con-
troversia, y la otra con autoridad y experiencia en cuestiones juridicas;

ii) Dos personas de calificaciones andlogas designadas por los Miembros importadores ;
y

iii) Un Presidente elegido por unanimidad por las cuatro personas designadas conforme
a los incisos i) y ii) de este apartado o, en caso de desacuerdo, por el Presidente
del Consejo.

b) Podran ser designados para formar parte de la comisién consultiva ciudadanos
de Miembros y de no miembros.

¢) Las personas designadas para formar parte de la comisidn consultiva actuardn a
titulo personal y no recibirdn instrucciones de ningin gobierno.

d) Los gastos de la comisién consultiva serdn sufragados por la Organizacién.

4. La opinidn de la comisién consultiva y las razones de la misma serdn sometidas
al Consejo, el cual dirimira la controversia por votacién especial, después de tomar en
consideracién toda la informacién pertinente.

Articulo 34. MEDIDAS DEL CONSEIO EN CASO DE RECLAMACION
O DE INCUMPLIMIENTO DE OBLIGACIONES POR LOS MIEMBROS

1. Toda reclamacién en el sentido de que un Miembro ha incumplido las obliga-
ciones que le impone este Convenio serd sometida, a peticién del Miembro que la for-
mule, al Consejo, el cual decidird al respecto previa consulta con los Miembros
interesados.

2. Toda decisién del Consejo en el sentido de que un Miembro ha infringido las
obligaciones que le impone este Convenio especificard la naturaleza de la infraccidn.

3. El Consejo, siempre que como consecuencia de una reclamacidén o de otro modo
Negue a la conclusién de que un Miembro ha infringido este Convenio, podrd, por vo-
tacién especial y sin perjuicio de las demés medidas expresamente previstas en otros
articulos de este Convenio :

a) Suspender el derecho de voto de ese Miembro en el Consejo y en el Comité Eje-
cutivo; y, si lo considera necesario,

b) Suspender otros derechos de ese Miembro, incluidos el de poder ser designado para
una funcién oficial en el Consejo o en cualquiera de sus comités o el de ejercer tal
funcién, hasta que haya cumplido sus obligaciones; o, si la infraccién entorpece
seriamente el funcionamiento de este Convenio,

¢) Adoptar la medida prevista en el articulo 42.
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cAPiTULO x1I. DISPOSICIONES FINALES
Articulo 35. DEPOSITARIO

Por el presente articulo se designa depositario de este Convenio al Secretario General
de las Naciones Unidas.

Articulo 36. FIRMA

Este Convenio estard abierto en la Sede de las Naciones Unidas, desde el I° de
noviembre hasta el 31 de diciembre de 1987, a la firma de todo gobierno invitado a la
Conferencia de las Naciones Unidas sobre el Azicar, 1987.

Articulo 37. RATIFICACION, ACEPTACION Y APROBACION

1. Este Convenio estard sujeto a ratificacién, aceptacién o aprobacién por los go-
biernos signatarios, de conformidad con sus respectivos procedimientos constitucionales.

2. Los instrumentos de ratificacién, aceptacién o aprobacién seran depositados en
poder del depositario a mds tardar el 31 de diciembre de 1987. El Consejo podrd, no
obstante, conceder prérrogas a los gobiernos signatarios que no puedan depositar sus
instrumentos en esa fecha.

Articulo 38. NOTIFICACION DE APLICACION PROVISIONAL

1. Todo gobierno signatario que tenga intencién de ratificar, aceptar o aprobar este
Convenio, o todo gobierno para el que el Consejo haya establecido condiciones de ad-
hesién pero que todavia no haya podido depositar su instrumento, podra en todo momento
notificar al depositario que aplicard este Convenio con cardcter provisional, bien cuando
éste entre en vigor conforme al articulo 39, bien, si estd ya en vigor, en la fecha que se
especifique.

2. Todo gobierno que haya notificado conforme al parrafo 1 del presente articulo
que aplicard este Convenio, bien cuando éste entre en vigor, bien, si estd ya en vigor,
en la fecha que se especifique, serd desde ese momento Miembro provisional hasta la
fecha en que deposite su instrumento de ratificacion, aceptacion, aprobacion o adhesién
y se convierta asi en Miembro.

Articulo 39. ENTRADA EN VIGOR

1. Este Convenio entrard definitivamente en vigor el 1° de enero de 1988, o en
cualquier otra fecha posterior, si para esa fecha se han depositado los correspondientes
instrumentos de ratificacién, aceptacién, aprobacién o adhesién en nombre de varios
gobiernos que retdnan el 50% de los votos de los paises exportadores y el 50% de los
votos de los paises importadores, conforme a la distribucién establecida en el anexo A
y en el anexo B de este Convenio, respectivamente.

2. Si el 1° de enero de 1988 no ha entrado en vigor este Convenio de conformidad
con lo dispuesto en el pdrrafo 1 del presente articulo, entrard provisionalmente en vigor
si para esa fecha se han depositado los correspondientes instrumentos de ratificacién,
aceptacién o aprobaci6n o las correspondientes notificaciones de aplicacién provisional
en nombre de varios gobiernos que cumplan los requisitos de porcentajes prescritos en
el parrafo 1 del presente articulo.

3. Si el 1° de enero de 1988 no se han alcanzado los porcentajes prescritos para la
entrada en vigor de este Convenio con arreglo a lo dispuesto en el pdrrafo 1 o el parrafo
2 del presente articulo, el Secretario General de las Naciones Unidas invitard a los go-
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biernos en cuyo nombre se hayan depositado los correspondientes instrumentos de rati-
ficacién, aceptacién o aprobacién o las correspondientes notificaciones de aplicacién
provisional a que se retinan para decidir si este Convenio debe entrar definitiva o pro-
vistonalmente en vigor entre ellos, en su totalidad o en parte, en la fecha que determinen.
Si este Convenio ha entrado provisionalmente en vigor de conformidad con lo dispuesto
en este parrafo, entrard posteriormente en vigor definitivamente si se han cumplido las
condiciones prescritas en el parrafo 1 del presente articulo, sin que sea necesaria ninguna
otra decisién.

4. Para todo gobierno en cuyo nombre se deposite un instrumento de ratificacién,
aceptacion, aprobacién o adhesién o una notificacién de aplicacién provisional después
de la entrada en vigor de este Convenio de conformidad con lo dispuesto en los parrafos
1, 2 6 3 del presente articulo, el instrumento o la notificacién surtird efecto en la fecha
de su depdsito y, respccto de la notificacién de aplicacién provisional, con arreglo a lo
dispuesto en el parrafo | del articulo 38.

Articulo 40. ADHESION

Podran adherirse a este Convenio, en las condiciones que el Consejo establezca, los
gobiernos de todos los Estados. En el momento de la adhesidn, el Estado que se adhiere
se considerar incluido en los anexos pertinentes de este Convenio, junto con los votos
que le correspondan segun las condiciones de la adhesién. Esta se efectuard mediante el
depdsito de un instrumento de adhesién en poder del depositario. En los instrumentos de
adhesion se declarard que el gobierno acepta todas las condiciones establecidas por el
Consejo.

Articulo 41. RETIRO

1. Cualquier Miembro podri retirarse de este Convenio en cualquier momento des-
pués de la entrada en vigor de éste notificando por escrito su retiro al depositario. Este
Miembro debera informar simultdneamente al Consejo de la decisién que ha tomado.

2. El retiro conforme al presente articulo tendrd efecto 30 dias después de que el
depositario reciba dicha notificacién.

Articulo 42. EXCLUSION

El Consejo, si estima que un Miembro ha infringido las obligaciones contraidas en
virtud de este Convenio y decide ademds que tal infraccién entorpece el funcionamiento
de este Convenio, podrd excluir, por votacién especial, a dicho Miembro de la Organi-
zacion. El Consejo notificard inmediatamente al depositario esta decisién. Noventa dias
después de la fecha de la decisién del Consejo, ese Miembro dejard de ser Miembro de
la Organizacién.

Articulo 43. LIQUIDACION DE LAS CUENTAS

1. Si un Miembro se hubiere retirado de este Convenio o hubiere sido excluido de
la Organizacién, o hubiere dejado por otra causa de ser parte en este Convenio, el Consejo
procederd a liquidar con €l las cuentas que considere equitativas. La Organizacién reten-
drd las cantidades ya abonadas por dicho Miembro. Este estard obligado a pagar toda
cantidad que adeude a la Organizacion.

2. El Miembro a que se hace referencia en el parrafo | del presente articulo no
tendrd derecho, al terminar este Convenio, a recibir ninguna parte del producto de la
liquidacién o de otros haberes de la Organizacién, tampoco responderd de parte alguna
del déficit que pudiere tener la Organizacidn.
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Articulo 44. MODIFICACION

1. El Consejo, por votacién especial, podrd recomendar a los Miembros que se
modifique este Convenio. El Consejo podrd fijar un plazo al término del cual cada Miem-
bro deberd notificar al depositario que acepta la modificacién. Esta modificacién entrard
en vigor 100 dias después de que el depositario haya recibido las notificaciones de
aceptacién de Miembros que retnan al menos 850 del total de votos de los Miembros
exportadores, conforme a lo dispuesto en el articulo 11, y representen al menos tres
cuartos de todos los Miembros exportadores y de Miembros que retinan al menos 800
del total de votos de los Miembros importadores, conforme a lo dispuesto en el articulo
11, y representen al menos tres cuartos de todos los Miembros importadores, o en la
fecha posterior que el Consejo haya determinado por votacion especial. El Consejo podra
fijar un plazo para que cada Miembro notifique al depositario su aceptacién de la mo-
dificacidn, si transcurrido dicho plazo la modificacién no hubiere entrado en vigor, se
considerari retirada. El Consejo proporcionara al depositario la informacidén necesaria
para determinar si las notificaciones de aceptaci6n recibidas son suficientes para que la
moadificacién entre en vigor.

2. Todo Miembro en cuyo nombre no se haya notificado la aceptacién de una
modificacién antes de la fecha en que ésta entre en vigor dejard, en esa fecha, de ser
Parte en este Convenio, a menos que pruebe, a satisfaccién del Consejo, que por difi-
cultades de procedimientos constitucionales no se pudo conseguir a tiempo su aceptacién
y que el Consejo decida prorrogar respecto de tal Miembro el plazo fijado para la acep-
tacién. Este Miembro no estard obligado por la modificacién hasta que haya notificado
su aceptacién de la misma.

Articulo 45. DURACION, PRORROGA Y TERMINACION

1. Este Convenio permanecerd en vigor hasta el 31 de diciembre de 1990, a menos
que haya sido prorrogado conforme al pdrrafo 2 del presente articulo o que se delcare
terminado con anterioridad conforme al parrafo 3 del presente articulo.

2. El Consejo, por votacién especial, podra acordar anualmente nuevas prérrogas
de este Convenio por un periodo maximo de dos afios. Todo Miembro que no acepte
tales prorrogas informara de ello al Consejo antes del comienzo del periodo de prérroga
y dejard de ser Parte en este Convenio desde el comienzo de ese periodo.

3. El Consejo, por votacién especial, podrd en cualquier momento declarar termi-
nado este Convenio con efecto a partir de la fecha que determine y con sujecién a las
condiciones que establezca.

4. Al declararse terminado este Convenio, la Organizacién continuaréa en funciones
durante el tiempo que sea necesario para llevar a cabo su liquidacién y tendrd los poderes
y ejercera las funciones que sean necesarios a tal efecto.

5. El Consejo notificard al depositario toda medida adoptada en conformidad con
el pdrrafo 2 o el parrafo 3 del presente articulo.

Articulo 46. MEDIDAS TRANSITORIAS

1. Las acciones, las obligaciones y las omisiones que, conforme al Convenio Inter-
nacional del Azicar, 1984, y en relacién con la aplicacién de dicho Convenio, debian
tener consecuencias en un afio posterior producirdn las mismas consecuencias conforme
a este Convenio que si las disposiciones del Convenio de 1984 continuardn en vigor a
estos efectos.
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2. El presupuesto administrativo de la Organizacién para 1988 serd aprobado pro-
visionalmente por el Consejo del Convenio Internacional del Azicar, 1984, en su dltima
reunién ordinaria de 1987, a reserva de su aprobacién definitiva por el Consejo de este
Convenio en su primera reunién de 1988,

EN FE DE LO CUAL los infrascritos, debidamente autorizados al efecto por sus go-
biernos respectivos, han firmado este Convenio en las fechas que figuran junto a sus
firmas.

HecHO en Londres el dia once de septiembre de mil novecientos ochenta y siete.
Los textos en drabe, chino, espaiiol, francés, inglés y ruso serdn igualmente auténticos.
Los textos auténticos en drabe y chino de este Convenio serdn preparados por el depo-
sitario y sometidos, para su adopcién, a todos los signatarios y gobiernos que se hayan
adherido a este Convenio.

[For the signatures, see p. 172 of this volume — Pour les signatures, voir p. 172
du présent volume.]
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ANEXO A
LISTA DE LOS PAISES EXPORTADORES Y ASIGNACION DE VOTOS
A LOS EFECTOS DE LOS ARTICULOS 11 Y 39

Argentina ............. ...l 23 | Hungria.........c.oovnninniinn. ... 6
Australia .............. ..ol 84 | India..........coiiiiii 57
Austria..........ooiiiiiii 6 | Jamaica.................ooial 5
Barbados............c..oioiiial, 5 | Madagascar. ..., 5
Belice.......c.ooiiii e S| Malawi........oooii 5
Bolivia..........c..iiiii i 5| Mauricio..........ooiiiiiii, 10
Brasil .......cooooiiiiii oo 123 | MEXICO. ..o viiii et 17
Camerin ..................ociiiue.. 5| Nicaragua ..................... ... 5
Colombia.................oooiiiinat 16 | Pakistdn..............c.co ity 7
Comunidad Econémica Europea........ 209 [ Panamd ...l 5
COngo . vvvvevi 5 | Papua Nueva Guinea.................. S
CostaRica .................ciin.e. 5| Paraguay ... 5
Coted’Ivoire .......coovvinniinnnn. ST Peri. ..o 5
Cuba. ...t 126 | Reptblica Dominicana................. 35
Ecuador.......... ... il 5 | Saint Kitts y Nevis.................... 5
El Salvador.................coiainan, S| Sudéfrica..............ooiiiii, 32
Fiji oo 10  Swazilandia .............. .. .. ..., 10
Filipinas. ................. ... lL. 42 | Tailandia............................. 50
Guatemala............ ... L. 10 | Trinidad y Tabago .................... 5
GUYANA ... St Uganda ......cooooviiiiiiiiiiiin L, 5
Haitf......... .. ... L Sl Umguay...........o.oiiiiL 5
Honduras................ ... ... ... 5| Zimbabwe....... ... ... ol _ 1

TotaL 1 000
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ANEXO B

LISTA DE LOS PAISES IMPORTADORES Y ASIGNACION DE VOTOS
A LOS EFECTOS DE LOS ARTICULOS 11 Y 39

Canadd........... .ot 99 | Nueva Zelandia....................... 16
Egipto ..ovvnii 64 | Republicade Corea ................... 54
Estados Unidos de América............ 220 | Repiiblica Democrética Alemana ....... 7
Finlandia....................... .. ... 8 Suecia ...l 7
Irag....ooii 52 | Uni6n de Reptiblicas

Japon . ..o 179 Socialistas Soviéticas................ 276
Noruega..............coviiiiiiit, 18 TotaL 1 000
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ANEXO C
DISTRIBUCION ESPECIAL DE VOTOS DE LOS PAISES EXPORTADORES
CONFORME A LO DISPUESTO EN EL PARRAFO 2 DEL ARTICULO 24

Argentina ...t 26 | Hungria...........oooiiiiiiiiienn 7
Australia ..o 96 [ India..........ccoiiiiiiiiiii 64
Austria. . ... 7| Jamaica............oooiiiiiiiiin, 6
Barbados .................. ol 6 | Madagascar. ...l 6
Belice. ..ot 6 | Malawi. ..., 6
Bolivia......covviii i 6 | Mauricio ..., 12
Brasil ..o 140 | MEXIiCO. ... vvvir it 20
Camerin ............cooiiiiiiiiinn... 6 | Nicaragua ................cooiiiin 6
Colombia.........oovviviiiiiiiit, 18 | Pakistdn.........cooeviiiiiiint, 8
Comunidad Econémica Europea........ 238 | Panamd ... 6
CONgo .. ovviiiiiii 6 | Papua Nueva Guinea.................. 6
CostaRica .............oooiiiiiiin, 6 | Paraguay .............oiiiiiiiiiiin 6
Cote d’lvoire ........ovvvvvninnnnn 6| Perd .....oovvniiiii 6
Cuba........coooiiiiiii 144 | Repuiblica Dominicana................. 40
Ecuador...........cocoiiiiiiiit 6 | Saint Kitts y Nevis.................... 6
El Salvador...............ooiinunn, 6 | Suddfrica.................oooia 37
Fijl oo 12 | Swazilandia ................ ... 11
Filipinas. ...........o ool 48 | Tailandia............... ... ool 58
Guatemala................coooiiia 12 | Trinidady Tabago .................... 6
GUYaNa . ... 6| Uganda ..., 6
Haiti .. ... 6§ Uruguay...........oooviiiiint, 6
Honduras.............ooviiiiinn., 6 | Zimbabwe............ ...l 8

ToTAL 1150
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ANEXO D

DISTRIBUCION ESPECIAL DE VOTOS DE LOS PAISES IMPORTADORES

CONFORME A LO DISPUESTO EN EL PARRAFO 2 DEL ART{CULO 24
Canadd............. .. i 84 | Nueva Zelandia....................... 14
EQIPLO ...t 54 | Repiblicade Corea ................... 46
Estados Unidos de América............ 187 | Repiiblica Democrética Alemana .. ..... 6
Finlandia...............ccoiiiinninn. 7Tl Suecia ... 6
15 ¢ To JF S T 44 | Unién de Repiiblicas
Japbn . ... 152 Socialistas Soviéticas................ 235
Noruega..........oiiiiiiiiiinenenn 15 ToTaL 850
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1 ot il p—\
RENEFT.

In the name of Afghanistan:
Au nom de I’ Afghanistan:
OT nmenn AdraHucTaHa:
En nombre del Afganistan:

s e WY et
RIMAERE:

In the name of Albania:
Au nom de I’Albanie:
OT uMeHN AnNGaHNHU:
En nombre de Albania:

1—=ped b
REMERH L

In the name of Algeria:

Au nom de I’Algérie:
OT uMeHN ANXHpa:

En nombre de Argelia:

: 3,———“‘ ~b
REXEH:

In the name of Angola:
Au nom de I’Angola:
OT BMeHH AHrOJbI:
En nombre de Angola:
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t Ve YAl

RAEAMIEHiL .

In the name of Antigua and Barbuda:
Au nom d’Antigua-et-Barbuda:

OT uMeHH AHTHrya U Bapbynsl:
En nombre de Antigua y Barbuda:

;o Y el

REFME.

In the name of Argentina:
Au nom de 1’ Argentine:

OT uMeHHu APreHTHHbL
En nombre de la Argentina:

[MARCELO EMILIO DELPECH]
12.15.87

: \-—-.—“ﬁ-| p—-\r
REAAFIE:

In the name of Australia:
Au nom de I’ Australie:
OT UMeHH ABCTpPalHH:
En nombre de Australia:

RERBA:

In the name of Austria:
Au nom de I’ Autriche:
OT UMeHH ABCTPHH:

En nombre de Austria:

[KARL FISCHER]
29th of December 1987
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r Ll f—l't
REE% 5,

In the name of the Bahamas:
Au nom des Bahamas:

OT uMeHHn BaraMcKux OCTPOBOB:

En nombre de las Bahamas:

t ol pa b
REEHK,

In the name of Bahrain:
Au nom de Bahrein:
OT umenn Baxpeiina:
En nombre de Bahrein:

I SED VEVIUS B
REZ BN,

In the name of Bangladesh:
Au nom du Bangladesh:
OT uMenu Baurnapmeun:
En nombre de Bangladesh:

1V J‘--uv p—‘v
RELES ¥.

In the name of Barbados:
Au nom de la Barbade:
Ot umenu Bap6agoca:
En nombre de Barbados:
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1 Sade pa b
RELHY,

In the name of Belgium:
Au nom de la Belgique:
Ot umenn benbruu:
En nombre de Bélgica:

3 h—kr—k
REMBHE

In the name of Belize:
Au nom du Belize:
Ot umenu benusa:
En nombre de Belice:

[KENNETH E. TILLET]
23 Dec. 1987

lg‘-—vf-‘t
RERTP:

In the name of Benin:

Au nom du Bénin:
Ot uMeHu bennHa:

En nombre de Benin:

1o =V
RETHA:

In the name of Bhutan:
Au nom du Bhoutan:
Ot umenun Byrtana:
En nombre de Bhutin:
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1 Welye p o
RANHAE:

In the name of Bolivia:
Au nom de la Bolivie:
OT umenu BonuBuu:

En nombre de Bolivia:

: Ly o= e
AREABXKHA:

In the name of Botswana:
Au nom du Botswana:
OT umenu BoTcBaHkbI:
En nombre de Botswana:

s J— ! b
RRAEE:

In the name of Brazil:

Au nom du Brésil:
Ot uMenu Bpa3unuu:

En nombre del Brasil:

eV Vo ey L
REXEE:

In the name of Brunei Darussalam:

Au nom de Brunéi Darussalam:
Ot umenu BpyHes Jlapyccanama:
En nombre de Brunei Darussalam:
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1 Lol oy
REKRDAT.

In the name of Bulgaria:
Au nom de la Bulgarie:
Ot umenn Bonrapuu:

En nombre de Bulgaria:

S ENR RN,

In the name of Burkina Faso:

Au nom du Burkina Faso:
Ot umenn Bypkuna Paco:
En nombre de Burkina Faso:

1 b ge o=V
RN

In the name of Burma:
Au nom de la Birmanie:
OT uMeHH BHUpMBIL:

En nombre de Birmania:

2 Ay g p—
REAR®:

In the name of Burundi:
Au nom du Burundi:
Ot nmenH Bypyuau:
En nombre de Burundi:
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186 Wiy QS 1A YT by e Auppae o= b
REGKRYFERXUHLI XA PN,

In the name of the Byelorussian Soviet Socialist Republic:
Au nom de la République socialiste soviétique de Biélorussie:

Ot uMmenu benopycckon CoBerckoA Coumnanuctudeckon Pecry6nukm:

En nombre de la Repiiblica Socialista Soviética de Bielorrusia:

e W L

TRXNAL:

In the name of Cameroon:
Au nom du Cameroun:
Ot umenun KamepyHa:
En nombre del Camerin:

s 1S pal
REXE X

In the name of Canada:
Au nom du Canada:
Ot umenn KaHagpl:
En nombre del Canada:

t:"‘-‘." u";" ~L\
REKAA.

In the name of Cape Verde:

Au nom du Cap-Vert:

Ot uMmenu OctpoBoB 3eneHoro Mseica:
En nombre de Cabo Verde:
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1t g—iyl! Wil dppar gl

REFPEAPE.

In the name of the Central African Republic:

Au nom de la République centrafricaine:
Ot umenn llenrpanbHoadpHKaHCKON PecnyOnuku:

En nombre de la Repiblica Centroafricana:

gJL-—.-"f-‘!
REER:

In the name of Chad:
Au nom du Tchad:
Ot uMenH Yaga:

En nombre del Chad:

1 o—lvs ol
REEH:

In the name of Chile:
Au nom du Chili:
OT1 uMeHu Yunu:
En nombre de Chile:

1 coadl pal
REPE.

In the name of China:
Au nom de la Chine:
Ot umenu Kuras:

En nombre de China:
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: LepdyS =V
R4 IL T

In the name of Colombia:
Au nom de la Colombie:

Ot umenn KoayMouu:
En nombre de Colombia:

[ENRIQUE PENALOSA COMARGO]
30-XI1-87

t 30— =V

REAHEY:

In the name of the Comoros:

Au nom des Comores:

Ot umeHn KoMOpcKHX oCcTpOBOB:
En nombre de las Comoras:

2 gy b
A€ ST ¥ .

In the name of the Congo:
Au nom du Congo:

Ot umenun Konro:

En nombre del Congo:

[MARTIN ADOUKI]
le 29 décembre 1987

: L—&uh"S P‘L
KREFXLED.

In the name of Costa Rica:
Au nom du Costa Rica:
Ot uMmenu Kocra-Puku:
En nombre de Costa Rica:

[CARLOS JOSE GUTIERREZ)]
2 de noviembre 1987

"2 November 1987—2 novembre 1987.
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oY 0 255 el

HEER AR
In the name of Céte d’Ivoire:

Au nom de la Cote d’Ivoire:
Ot umenu Kot n’Usyp:

En nombre de Cote d’Ivoire:

) WP 7O D
RXHE.

In the name of Cuba:
Au nom de Cuba:
Ot uMenu Ky6oI:
En nombre de Cuba:

[OscaR ORAMAS OLIVA]
25/11/87

P pl

REREERY.

In the name of Cyprus:
Au nom de Chypre:
Ot uMmenu Kunpa:

En nombre de Chipre:

LS Uyl o b
KREBAFEZEX:

In the name of Czechoslovakia:

Au nom de la Tchécoslovaquie:
Ot umMeHn YexocIOBaKUU:

En nombre de Checoslovaquia:

'See p. 216 of this volume for the text of
le texte de la déclaration faite lors de la signature.
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PR S 1 VOIS LI WCCTOR SPus B
RERTXAE:

In the name of Democratic Kampuchea:.
Au nom du Kampuchea démocratique:

Ot umenH JleMokpatudeckon Kamnyuun:
En nombre de Kampuchea Democritica:

MRS IR WU UK & WPUUPp »
KEAHREIXARE A,

In the name of the Democratic People’s Republic of Korea:

Au nom de la République populaire démocratique de Corée:
Ot umenu Kopenckoin Haponno-IleMokpaTuueckoit PecHyOmuKu:

En nombre de la Repiiblica Popular Democrética de Corea:

p b Liey all ! pe
RERTHEM:

In the name of Democratic Yemen:

Au nom du Yémen démocratique:
Ot uMmenu JleMokparuueckoro HemeHa:

En nombre del Yemen Democratico:

g e el ol
KREAE:

In the name of Denmark:
Au nom du Danemark:
Ot umenu lanwuu:

En nombre de Dinamarca:
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1 ey ey
REFTHNR;

In the name of Djibouti:
Au nom de Djibouti:
Ot numenn xubyrH:
En nombre de Djibouti:

t LSy 3 g
REE X to

In the name of Dominica:
Au nom de la Dominique:
Ot umenn JJOMUHHKH:
En nombre de Dominica:

:"-arso&v-, 2J! i yypas]! r—-b
RESARM# P,

In the name of the Dominican Republic:
Au nom de la République dominicaine:

Ot umenu JloMuHHKaHCKoR Pecnybiauku:
En nombre de la Repiiblica Dominicana:

[ANA ESTHER DE LA MAzZA]
Dic. 30/87'

t g9 39St =L
RERLE K.

In the name of Ecuador
Au nom de I’Equateur:
OT UMeHH DKBajaopa:
En nombre del Ecuador:

[CARLOS TOBAR ZALDUMBIDE] ?
Dec. 31, 1987

'30 December 1987—30 décembre 1987.
*See p. 216 of this volume for the text of the declaration made upon signature—Voir p. 216 du présent volume pour
le texte de la déclaration faite lors de la signature.

Vol. 1499, 1-25811



184 United Nations — Treaty Series ® Nations Unies — Recueil des Traités

1988

t)——"—.b

REYR.

In the name of Egypt:
Au nom de I’Egypte:
Ot umenu Erunra:
En nombre de Egipto:

g‘gdt—___u.-“'.-b
REPXNS.

In the name of El Salvador:
Au nom d’El Salvador:

Ot umenu CanbBagopa:
En nombre de El Salvador:

b Y Lk pal
REXBNATE:

In the name of Equatorial Guinea:
Au nom de la Guinée équatoriale:

Ot uMeHH DKBaTopHanbHOU [BuHeH:

En nombre de Guinea Ecuatorial:

t wgs! pell
REKEALT.

In the name of Ethiopia:
Au nom de I’Ethiopie:
OT uMeHH DPUOIHNH:
En nombre de Etiopia:
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lw——“f-b
RERK:

In the name of Fiji:
Au nom de Fidji:
Ot uMeHn OumxKu:
En nombre de Fiji:

[WINSTON THOMPSON]
25th November 1987

LR W T PO B
REF2,

In the name of Finland:
Au nom de Ia Finlande:
Ot nMeHH OHHISTHIUM:
En nombre de Finlandia:

[KEIJO KORHONEN]
Dec. 21, 1987

)| SNEREESCYY IO ¥
REZN,

In the name of France:
Au nom de la France:

Ot uMeHH PpaHUNH:
En nombre de Francia:

t (v g

RENE:

In the name of Gabon:
Au nom du Gabon:
Ot uMenn l'aboHa:
En nombre del Gabon:
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REFHE.
In the name of Gambia:
Au nom de la Gambie:

Ot umenu Iam6uun:
En nombre de Gambia:

2 i W WIih Ly A iy ppand e
RERELZRIAFE,

In the name of the German Democratic Republic:

Au nom de la République démocratique allemande:
Ot nMmenu ['epmanckon JeMokpaTHyeckon Pecrry6auku:

En nombre de la Republica Democrética Alemana:

[DIETMAR HUCKE]'
29.12.87

Y Sy PO l,.U‘ .‘Uﬁ» f"’"‘

REEEIBHA PN,

In the name of the Federal Republic of Germany:

Au nom de la République fédérale d’Allemagne:
Ot umenH denepatusHon Pecrryomauky 'epmaHuu:

En nombre de la Reptblica Federal de Alemania:

gL__—iUf_——lo
RERE:

In the name of Ghana:
Au nom du Ghana:
Ot uMenu [aHbl:

En nombre de Ghana:

‘See p. 217 of this volume for the text of the declaration made upon signature—Voir p. 217 du présent volume pour
le texte de la déclaration faite lors de la signature.

Vol. 1499, 1-25811



1988 United Nations — Treaty Series ® Nations Unies — Recueil des Traités 187

H u‘——d')o” f-‘l
REAE.

In the name of Greece:
Au nom de la Grece:
Ot nMenu penun:
En nombre de Grecia:

bl el
REMMK AL,

In the name of Grenada:
Au nom de la Grenade:
Ot nmenu I'penansr:

En nombre de Granada:

s Yl gl
RERBEH.

In the name of Guatemala:
Au nom du Guatemala:
Ot umenu I'BaTemansn
En nombre de Guatemala:

[RENE MONTES COBAR]
11 Dic. 87!

:l——o'-oi(u-‘q
KELAT:

In the name of Guinea:
Au nom de la Guinée:
Ot umenu I'BuHen:

En nombre de Guinea:

'11 December 1987—11 décembre 1987.
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J] SV WOV PR B
RENLAT RS,

In the name of Guinea-Bissau:
Au nom de la Guinée-Bissau:
Ot umenu I'suHen-bucay:

En nombre de Guinea-Bissau:

:L—ibir-‘v
RELLS.

In the name of Guyana:
Au nom de la Guyane:
Ot umenn I'suansn:

En nombre de Guyana:

[SAMUEL R. INSANALLY]
December 15, 1987

G La p—‘w
REE .

In the name of Haiti:
Au nom d’Haiti:

OT1 umenu lautu:
En nombre de Haiti:

t P =8 -t
REEE,

In the name of the Holy See:
Au nom du Saint-Siege:

OT uMeHHu CBATENIIErO MpecToa:

En nombre de la Santa Sede:
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trls a—a

KEBEHK.

In the name of Honduras:

Au nom du Honduras:
Ot umenu oupypaca:
En nombre de Honduras:

sy, lica
K&k %A

In the name of Hungary:
Au nom de la Hongrie:
Ot umeHn Beurpum:
En nombre de Hungria:

:‘h——'-L—r‘r—-L
KERKE:

In the name of Iceland:
Au nom de !’Islande:

Ot uMenn Ucnanonu:
En nombre de Islandia:

R e
REWE .

In the name of India:
Au nom de !’Inde:

Ot nmenn UHIouu:
En nombre de la India:

[MIKLOS ENDREFFY]
30/12/87
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RENEREE:

In the name of Indonesia:
Au nom de I’Indonésie:

Ot mmenn MHOnoHe3MH:
En nombre de Indonesia:

2 ah——attpa b
REFPHX:

In the name of Iraq:
Au nom de I’Iraq:

OT1 umenn Hpaka:
En nombre del Iraq:

Pla el pale
REEFRE:

In the name of Ireland:
Au nom de I'Irlande:
Ot nmenn Upnannuu:
En nombre de Irlanda:

;e A ~L

REPHPN LE K.

In the name of the Islamic Republic of Iran:

Au nom de la République islamique d’Iran:
Ot mmenn Ucnamckoit Pecny6auku Hpan:
En nombre de la Repiiblica Isldmica del Irén:
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s Jet =t pe b
REUELF.

In the name of Israel:
Au nom d’Israél:

Ot umenn HUzpauns:
En nombre de Israel:

o ST PR
ok EXH,

In the name of Italy:
Au nom de I'lalie:

Ot uMeun Hranuu:
En nombre de Italia:

L CLL ol
REFEw.

In the name of Jamaica:

Au nom de la Jamaique:

OT uMeHu SAManku:
En nombre de Jamaica:

:gL_,LJ! P‘L
K& B .

In the name of Japan:
Au nom du Japon:

Ot uMenH SlnoHuu:
En nombre del Japén:

[K1YOAKI KIKUCHI]
18 December, 1987
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In the name of Jordan:
Au nom de la Jordanie:

Ot umenu Hopnanum:
En nombre de Jordania:

:‘—‘-Jp—-‘v
KERARL:

In the name of Kenya:
Au nom du Kenya:
Ot umenu Kennn:
En nombre de Kenya:

REATEEN.

In the name of Kiribati:
Au nom de Kiribati:

Ot umenu Kupubartu:
En nombre de Kiribati:

IR ¢ | (A-'n
KEHAH:

In the name of Kuwait:

Au nom du Koweit:

Ot umenu Kysenra:
En nombre de Kuwait:
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REEHRARRERE,

In the name of the Lao People’s Democratic Republic:

Au nom de la République démocratique populaire lao:
Ot umenH Jlaocckont HapomHo-IleMokpaTuueckoi Pecny6nuku:

En nombre de la Repiiblica Democrética Popular Lao:

SOL—-SJ(-L
REZEM.

In the name of Lebanon:

Au nom du Liban:
Ot uMenu JlusaHa:
En nombre del Libano:

2 gy pe b
REERE:

In the name of Lesotho:

Au nom du Lesotho:
Ot umenu Jlecoro:
En nombre de Lesotho:

1w pe by
ARHLEF.

In the name of Liberia:
Au nom du Libéria:
Ot mmenu Jinbepun:
En nombre de Liberia:
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REFMHBHARIRAE.

In the name of the Libyan Arab Jamahiriya:

Au nom de la Jamahiriya arabe libyenne:

Ot nMmenu JInBuiickoit Apabekoit IkaMaxHpHH:
En nombre de la Jamahiriya Arabe Libia:

IO—QM r—L
RRAIR IR

In the name of Liechtenstein:
Au nom du Liechtenstein:

Ot umeHn JIMXTeHLITENHa:
En nombre de Liechtenstein:

1 g pmant) po
RESAE.

In the name of Luxembourg:
Au nom du Luxembourg:
Ot umenu JIrokcembypra:
En nombre de Luxemburgo:

2 pmedlb de pa
REBL ¥l

In the name of Madagascar:
Au nom de Madagascar:
Ot nmenn Manarackapa:
En nombre de Madagascar:
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K& D%

In the name of Malawi:
Au nom du Malawi:

OT uMeHH Manasu:
En nombre de Malawi:

S R
KEDIXEL:

In the name of Malaysia:

Au nom de la Malaisie:
Ot uMeHn Manansuu:
En nombre de Malasia:

sy al Aol
REGRAK:

In the name of Maldives:

Au nom des Maldives:
OT uMeHH ManbpIuBOB:
En nombre de Maldivas:

RRDE.

In the name of Mali:
Au nom du Mali:
Ot uMeHu Manu:
En nombre de Mali:
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RELXW,

In the name of Malta:
Au nom de Malte:

OT uMeHH ManpTh:
En nombre de Malta:

] L_.;L'.,. f-'v
REALEXRT.

In the name of Mauritania:

Au nom de la Mauritanie:
OT uMeHH MaBpUTaHHU:
En nombre de Mauritania:

1 Ui pe b
REEE RN

In the name of Mauritius:
Au nom de Maurice:

OT umMeHHd MaBpHUKHA:
En nombre de Mauricio:

ld——fdﬁj‘fﬂ'ﬂ
REXEE.

In the name of Mexico:
Au nom du Mexique:
OT1 uMeHu MekcHKH:
En nombre de México:
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t3——ILgo p=b
REERE.

In the name of Monaco:
Au nom de Monaco:
OT umenn MoHako:
En nombre de Ménaco:

ll—vj,-ﬂ-p-b
RERS:

In the name of Mongolia:
Au nom de la Mongolie:
Ot umMeHn Monromnum:

En nombre de Mongolia:

t p—aadl ool
REELE.

In the name of Morocco:
Au nom du Maroc:

OT uMeHH Mapokko:
En nombre de Marruecos:

$ v 190 ~b
KRERBHY.

In the name of Mozambique:

Au nom du Mozambique:
Ot umenn Mo3zambuka:

En nombre de Mozambique:
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3,“_—-’ PL
AREZE.

In the name of Nauru:
Au nom de Nauru:
Ot umenu Haypy:
En nombre de Nauru:

RERAKR:

In the name of Nepal:

Au nom du Népal:
Ot umenn Henana:

En nombre de Nepal:

In the name of the Netherlands:
Au nom des Pays-Bas:

Ot uMenu HugepnaHmoos:

En nombre de los Paises Bajos:

dla ot s p=le
REFFL.

In the name of New Zealand:

Au nom de la Nouvelle-Zélande:

Ot umenu Hoson 3enanouu:
En nombre de Nueva Zelandia:
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H 5——‘.‘4& f-"
RERPHA:

In the name of Nicaragua:
Au nom du Nicaragua:
Ot umenu Hukaparya:
En nombre de Nicaragua:

[NORA ASTORGA GADEA]

23/12/87

Y m—ULt L PO B
KERB X

In the name of the Niger:
Au nom du Niger:

Ot umenu Hurepa:

En nombre del Niger:

t o =V
RERBHT.

In the name of Nigeria:

Au nom du Nigéria:
OT nmenu Hurepuu:

En nombre de Nigeria:

) —y ¢ LY
AREEX.

In the name of Norway:

Au nom de la Norvege:
Ot umenn Hopeeruu:

En nombre de Noruaga:

[ERIC VRAALSEN]

21 December 1987
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1ol pa b
REME .

In the name of Oman:
Au nom de I'Oman:
Ot uMeRn OMaHa:
En nombre de Oman:

tolaSt pall
REEX K8,

In the name of Pakistan:

Au nom du Pakistan:
Ot umenn Ilakucrana

En nombre del Pakistdn:

ey b
REEL LS.

In the name of Panama:
Au nom du Panama:
Ot umeHH IlaHaMbI:
En nombre de Panama:

[JORGE EDUARDO RITTER}
30/X11/87

b o ayandl o ol ol

REEHIFNLAE.

In the name of Papua New Guinea:

Au nom de Ia Papouasie-Nouvelle-Guinée:
Ot umenu Ilanya-Hosoit 'Bunen:

En nombre de Papua Nueva Guinea:

Vol. 1499, 1-25811
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Y | S— LY VPO B
REEN £,

In the name of Paraguay:
Au nom du Paraguay:
Ot nMmenu Ilaparpas:
En nombre del Paraguay:

(P Y Sm——y O B

RERE.

In the name of Peru:
Au nom du Pérou:
Ot umenn Ilepy:
En nombre del Pert:

[CARLOS ALZAMORA TRAVERSO]
29/12/87

REFRE:
In the name of the Philippines:
Au nom des Philippines:

Ot uMenn PHILITHITHH:
En nombre de Filipinas:

[MANUAL MENDEZ]
30 XII 87
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g'-L_-'J,; HL
REHEE.

In the name of Poland:
Au nom de la Pologne:

Ot umenu Iloapn:
En nombre de Polonia:

1 JJ—ac
REXEX.

In the name of Portugal:
Au nom du Portugal:

Ot umenn Iloptyranuu:

En nombre de Portugal:

P Sem— Y
REEE K,

In the name of Qatar:
Au nom du Qatar:
Ot umenn Karapa:
En nombre de Qatar:

g N il

REARRE:

In the name of the Republic of Korea:

Au nom de la République de Corée:
Ot umenn Kopenickont Pecry6mukn:

En nombre de la Republica de Corea:

Vol. 1499, 1-2581
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L ‘—w“,) f-tr
REFERE.

In the name of Romania:
Au nom de la Roumanie:
OT uMenu PyMpIHMU:
En nombre de Rumania:

Vel b
REFEL:

In the name of Rwanda:
Au nom du Rwanda:
OT uMenu Pyaunsr:
En nombre de Rwanda:

rheoy paeS Gl poly
REZEZPORAX .

In the name of Saint Kitts and Nevis:

Au nom de Saint-Kitts-et-Nevis:
Ot umenn Ceut-Kutc u Hesuc:
En nombre de Saint Kitts y Nevis:

1‘——1-’1“‘- f-tv
REE/,EE:

In the name of Saint Lucia:
Au nom de Sainte-Lucie:
Ot umenn Cenrt-Jliocuu:
En nombre de Santa Lucia:
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t w9l oy comis o b
AREZ XA RKEBT .

In the name of Saint Vincent and the Grenadines:
Au nom de Saint-Vincent-et-Grenadines:

Ot umenn Cenr-Buncenra u I'peHansl:

En nombre de San Vicente y las Granadinas:

REFES.

In the name of Samoa:
Au nom du Samoa:
Ot nmenn Camoa:
En nombre de Samoa:

10—l o= pl
REZLH¥E.

In the name of San Marino:
Au nom de Saint-Marin:
Ot umenn Cau-MapHHO:
En nombre de San Marino:

P e gy Ol pa b
REZSXPERE I,

In the name of Sao Tome and Principe:

Au nom de Sao Tomé-et-Principe:
Ot umenn Can-Tome u [IpuHCHHHE:

En nombre de Santo Tomé y Principe:
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¢ i Syand! gy pad! Ehaad ! o
ARy #F118:

In the name of Saudi Arabia:
Au nom de 1'Arabie saoudite:
OT1 nmenu CaygoBcKonl ApaBMH:
En nombre de Arabia Saudita:

REEALKR.

In the name of Senegal:

Au nom du Sénégal:
Ot umenu CeHeraina:

En nombre del Senegal:

:J—r—‘v—-p—lv
REEER.

In the name of Seychelles:
Au nom des Seychelles:

OT1 nmenu CeHlUebCKHUX OCTPOBOB:

En nombre de Seychelles:

t o pe b
REELDHE.

In the name of Sierra Leone:
Au nom de la Sierra Leone:
Ot nmenu Coeppa-Jleone:

En nombre de Sierra Leona:
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In the name of Singapore:

Au nom de Singapour:
Ot umenu CHHranypa:
En nombre de Singapur:

'OL—~"-J.’? p—‘c
REFF A Y.

In the name of Solomon Islands:

Au nom des lles Salomon:

Ot umenn ConoMOHOBBIX OCTPOBOB:
En nombre de las Islas Salomén:

REXDE.

In the name of Somalia:
Au nom de la Somalie:
Ot umenu CoMamu:

En nombre de Somalia:

~t Beoiadl WGl o,

REKL:

In the name of South Africa:
Au nom de I’ Afrique du Sud:
Ot uMmenH FOxHoN AdpHKH:

En nombre de Sudifrica:

Val. 1499, 1-25811
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L ——) W p—b
REATEYN,

In the name of Spain:
Au nom de I’Espagne:
Ot umenu Mcnanum:
En nombre de Espafia:

s LY J)—p—‘t
REKE 2¥:

In the name of Sri Lanka:
Au nom de Sri Lanka:

Ot umenu Ulpn Jlanku:
En nombre de Sri Lanka:

10! o—adl paly
REZA.

In the name of the Sudan:

Au nom du Soudan:
Ot umenn CynaHa:
En nombre del Sudan:

el =V
REXEH,

In the name of Suriname:
Au nom du Suriname:
Ot umenu CypHuHaMma:
En nombre de Suriname:
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Pl b
REFRL 2.

In the name of Swaziland:
Au nom du Swaziland:

Ot uMenn CBasuneHIa:
En nombre de Swazilandia:

[T. L. L. DLAMINI]
14th December, 1987

H i—-o.-" r_L
REZR.

In the name of Sweden:

Au nom de la Sueéde:
Ot umenu IBenuu:

En nombre de Suecia:

[ANDERS FERM]
15 December 1987

th— o=V
RER .

In the name of Switzerland:
Au nom de la Suisse:

Ot umenn lllBennapun:
En nombre de Suiza:
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t ap=)! i et i ppand! b
REFNEGHIANPT.

In the name of the Syrian Arab Republic:

Au nom de la République arabe syrienne:
Ot nMenu Cupuiickon Apabckon Pecniy6auku:

En nombre de la Repiiblica Arabe Siria:

x*—‘-’v‘-‘-p-‘;
REAK.

In the name of Thailand:
Au nom de la Thailande:

Ot uMenu TaunaHpa:

En nombre de Tailandia:

19— =
RESE.

In the name of Togo:
Au nom du Togo:
Ot umenu Toro:
En nombre del Togo:

1 iy et
REF o,

In the name of Tonga:
Au nom des Tonga:
Ot umenu Tonra:

En nombre de Tonga:
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19—ilysy ol pel

REBIRLHEEF.

In the name of Trinidad and Tobago:

Au nom de la Trinité-et-Tobago:
Ot uMenn Tpununaga u Tobaro:
En nombre de Trinidad y Tabago:

to——sys pm v
REREN:

In the name of Tunisia:
Au nom de la Tunisie:
Ot umenn TyHHca:
En nombre de Tinez:

t S5 =
RELXHR

In the name of Turkey:
Au nom de la Turquie:
Ot uMmenH Typumu:

En nombre de Turquia:

19—Jdby pa by
REERA.

In the name of Tuvalu:
Au nom de Tuvalu:
Ot umenn Tysany:
En nombre de Tuvalu:
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:'-\—%‘f—'"
REGT2.

In the name of Uganda:
Au nom de 1'Ouganda:
OT MMeHH YTaHIbl:

En nombre de Uganda:

IR Y (PLTRTY AT SR s
RRSLLERRHLIALRE.

In the name of the Ukrainian Soviet Socialist Republic:

Au nom de la République socialiste soviétique d’Ukraine:
Ot nMenu Ykpaunckon Coserckont CoupanucTuyeckon Pecny6nuku:

En nombre de la Repuiblica Socialista Soviética de Ucrania:

U Y (PO O ROV | I FE P B
REFA%HE TN APERE,

In the name of the Union of Soviet Socialist Republics:

Au nom de 1’Union des Républiques socialistes soviétiques:
Ot naMmenn Coo3a Coerckux CoupanucTuyecKHX PecryOnuk:

En nombre de la Unién de Repiblicas Socialistas Soviéticas:

[ALEKSANDR MIKHAILOVICH BELONOGOV]'
30.12.87

;5.\_’.'.—“ .&«)-AJ‘G")L" HL
REFHIEREEKE:

In the name of the United Arab Emirates:

Au nom des Emirats arabes unis:

OT uMeHH O6bLeIHHEHHBIX ApabcKUX DMHPATOB:
En nombre de los Emiratos Arabes Unidos:

'See p. 217 of this volume for the text of the declaration made upon signature—Voir p. 217 du présent volume pour

le texte de la déclaration faite lors de la signature.
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P leadl Tad gl alhad?l Lol ) ozt Lt ooy
REATFNRALERAERAIHE.

In the name of the United Kingdom of Great Britain and Northern Ireland:

Au nom du Royaume-Uni de Grande-Bretagne et d’Irlande du Nord:

Ot umenu CoegunenHoro Koponesctsa Benuko6putanuyn u CesepHont Hpnanavu:
En nombre del Reino Unido de Gran Bretafia e Irlanda del Norte:

16 il LI G pges o U
REBARIFEAH#PE,

In the name of the United Republic of Tanzania:

Au nom dc la République-Unie de Tanzanie:
OT1 umenn O6venuHeHHoN Pecny6iauky TaH3aHus:

En nombre de 1a Repiblica Unida de Tanzania:

T % (L FVER | SR
KEEHE4LM,

In the name of the United States of America:
Au nom des Etats-Unis d’ Amérique:

Ot uMenn CoegnHeHHbIX llITaTOB AMepHKH:
En nombre de los Estados Unidos de América:

FRY] A PR
REGHE:

In the name of Uruguay:
Au nom de I’Uruguay:
OT uiMenu Ypyraag:

En nombre del Uruguay:

Vol. 1499, I-25811
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u-—_ﬂ,;b,...i,
RAXEFHE.

In the name of Vanuatu:
Au nom de Vanuatu:
Ot umenn Banyarty:
En nombre de Vanuatu:

2 Ao s p b
REREARH.

In the name of Venezuela:
Au nom du Venezuela:

Ot umenn BeHecyanbl:
En nombre de Venezuela:

b f‘—-"h"q-i f-‘v
REAFHLINAPE,

In the name of Viet Nam:
Au nom du Viet Nam:
Ot umenu BreTHama:
En nombre de Viet Nam:

t ! p U
e L ARE

In the name of Yemen:

Au nom du Yémen:
Ot umenuu HMemeHa:

En nombre del Yemen:
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() Sr) IV S
REWEH .

In the name of Yugoslavia:
Au nom de la Yougoslavie:

Ot umenn Krocnasuu:
En nombre de Yugoslavia:

t o3t b
RENLP R

In the name of Zaire:

Au nom du Zaire:
Ot umenu 3awupa:

En nombre del Zaire:

RERKLE.

In the name of Zambia:
Au nom de la Zambie:
Ot uMeHn 3aMGuu:
En nombre de Zambia:

T S—Y PP ¥
REREL S,

In the name of Zimbabwe:
Au nom du Zimbabwe:
Ot umenu 3uMbabee:
En nombre de Zimbabwe:
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g9 31 s 9Lz Y paiaddl ol
RTT M 25 3L F k.

In the name of the European Economic Community:

Au nom de la Communauté économique européenne:
Ot umeHH EBponeickoro 3KOHOMHYECKOT0 coob1ecTBa:

En nombre de la Comunidad Econémica Europea:

[MAURIZIO FRANCINI]
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DECLARATIONS FAITES LORS
DE LA SIGNATURE

DECLARATIONS MADE UPON
SIGNATURE

CUBA CUBA

[SPANISH TEXT—TEXTE ESPAGNOL]

‘‘La firma de la Republica de Cuba al Convenio Internacional del Azicar, 1987, no
podra interpretarse como el reconocimiento o aceptacién por parte del Gobierno de la
Republica de Cuba, del Gobierno racista de Suddfrica, que no representa al pueblo su-
dafricano y que por su prictica sistemdtica de la politica discriminatoria del apartheid,
ha sido expulsado de Organismos Internacionales, recibido la condena de la Organizacién

de las Naciones Unidas y la repulsa de todos los pueblos del mundo.”

[TRANSLATION]

The signature by the Republic of Cuba
of the International Sugar Agreement,
1987, shall not be interpreted as recogni-
tion or acceptance on the part of the Gov-
ernment of the Republic of Cuba of the
racist Government of South Africa, which
does not represent the South African peo-
ple and which, because of its systematic
practice of the discriminatory policy of
apartheid, has been expelled from inter-
national agencies, condemned by the
United Nations and rejected by all the peo-
ples of the world.

ECUADOR

[TRADUCTION]

La signature par la République de Cuba
de P’Accord international sur le sucre de
1987 ne pourra €tre interprétée comme im-
pliquant la reconnaissance ou ’acceptation
par le Gouvernement cubain du Gouver-
nement raciste d’Afrique du Sud, qui ne
représente pas le peuple sud-africain et au-
quel la pratique systématique de la poli-
tique discriminatoire d’apartheid a valu
d’étre expulsé d’organismes internatio-
naux, condamné par I’Organisation des
Nations Unies et rejeté par tous les peuples
du monde.

EQUATEUR

[SPANISH TEXT—TEXTE ESPAGNOL]

*‘El Gobierno del Ecuador considera de suma importancia la negociacién de un Con-
venio Internacional del Aziicar de cardcter econdmico, que contenga disposiciones efi-
caces para establizar tanto el mercado mundial, que registra una creciente contraccion,
como el precio del producto, cuyo deterioro es sistemdtico. Por otra parte, considera
irregular la distribucién desigual de votos para cargas financieras y adopcién de deci-
siones, medida que entiende como excepcional y temporal y que no puede constituir
precedente para futuras negociaciones, por lo expuesto, si bien no obstaculiza el consenso
a base des cual se ha llegado al Convenio, el Gobierno del Ecuador deja a salvo su
posicién respecto de los puntos materia de la presente declaracion.”

[TRANSLATION] [TRADUCTION]

Le Gouvernement équatorien considére
comme extrémement importante la négo-
ciation d’un accord international sur le su-
cre de caractére économique, contenant des

The Government of Ecuador attaches the
utmost importance to the negotiation of an
International Sugar Agreement containing
effective provisions for stabilizing both the
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world market, which continues to shrink,
and the price of sugar, which is declining
steadily. On the other hand, the Govern-
ment of Ecuador considers unusual the un-
cqual distribution of votes for financial
obligations and decision-making and un-
derstands it to be an ¢xceptional, temporary
mcasure which cannot create a precedent
for future negotiations. Therefore, while
the Government of Ecuador does not op-
pose the consensus on which the Agree-
ment is based, it reserves its position on
the points raised in this declaration.

GERMAN DEMOCRATIC
REPUBLIC

dispositions efficaces pour stabiliser tant le
marché mondial, qui enregistre une contrac-
tion croissante, que le prix du produit qui
ne cesse de baisser. Il considére par ailleurs
comme irréguli¢re la répartition inégale des
voix concernant les charges financiéres et
I’adoption de décisions, disposition qui, a
son avis, est exceptionnelle et provisoire et
ne peut constituer un précédent pour les fu-
tures négociations. Vu ce qui précede, le
Gouvernement €quatorien ne s’oppose pas
au consensus qui a permis d’élaborer
I’accord, mais il réserve sa position en ce
qui concerne les points qui font I’objet de
la présente déclaration.

REPUBLIQUE DEMOCRATIQUE
ALLEMANDE

[GERMAN TEXT—TEXTE ALLEMAND)]

“‘Die Teilnahme der Regierung der Deutschen Demokratischen Republik am Inter-
nationalen Zuckerabkommen 1987 bedeutet keine Aenderung ihrer Haltung zu verschie-

denen internationalen Organisationen.’””

[TRANSLATION]

The participation of the Government of
the German Democratic Republic in the In-
ternational Sugar Agreement 1987 does not
imply any change of its position towards
various international organizations.

UNION OF SOVIET SOCIALIST
REPUBLICS

[TRADUCTION]

La participation du Gouvernement de la
République démocratique allemande 2a
I’Accord international de 1987 sur le sucre
n’implique aucune modification de sa po-
sition a I’égard des diverses organisations
internationales.

UNION DES REPUBLIQUES
SOCIALISTES SOVIETIQUES

[RUSSIAN TEXT—TEXTE RUSSE}

"B cpeTe H3BeCTHO# NO3UIMU MO Kopefickomy Bompocy Cows
CoseTckux ComMamicTuiecknx Pecnylmmk He MOxeT HNPH3HATDH
npaBOMepPHHM HauMeHoBaHme "Kopeiickas Pecmyimuka", comepxameecs
B llpmnoxenun "B" x CorsameHmp".

[TRANSLATION]

In view of its well-known position on
the Korean question, the Union of Soviet
Socialist Republics cannot recognize as

lawful the designation ‘‘Republic of
Korea’ contained in annex B to the
Agreement.

[TRADUCTION]

Etant donné sa position bien connue sur
la question de Corée, I’Union des Répu-
bliques socialistes soviétiques ne peut re-
connaitre comme légale la désignation
«République de Corée» figurant a I’annexe
B de I’ Accord.
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DECLARATION MADE UPON NOTIFI- DECLARATION FAITE LORS DE LA
CATION OF PROVISIONAL APPLI- NOTIFICATION  D’APPLICATION

CATION PROVISOIRE
CUBA CUBA
[Confirming the declaration made upon [Avec confirmation de la déclaration
signature; see p. 216 of this volume.) faite lors de la signature; voir p. 216 du

présent volume.]

Vol. 1499, 125811



No. 25812

FINLAND
and
MALAYSIA

Agreement for protection of investments. Signed at Helsinki
on 15 April 1985

Authentic texts: Finnish, Bahasa Malaysia and English.
Registered by Finland on 30 March 1988.

FINLANDE
et
MALAISIE

Accord relatif a la protection des investissements. Signé a
Helsinki le 15 avril 1985

Textes authentiques: finnois, bahasa malaysia et anglais.

Enregistré par la Finlande le 30 mars 1988.

Vol. 1499, 1-25812



220 United Nations — Treaty Series ® Nations Unies — Recueil des Traités 1988

[FINNISH TEXT—TEXTE FINNOIS]

SUOMEN HALLITUKSEN JA MALESIAN HALLITUKSEN VALINEN
SHOITUSTEN SUOJELUA KOSKEVA SOPIMUS

Suomen hallitus ja Malesian hallitus, jidljempénéd sopimuspuolet,

jotka haluavat laajentaa ja syventid taloudellista ja teollista yhteistydtéiin pitkalld
aikaviililla, ja erityisesti luoda suotuisat edellytykset toisen sopimuspuolen kansalaisten
ja yhtididen sijoituksille toisen sopimuspuolen alueella ja

Jotka tunnustavat tarpeen suojella kummankin sopimuspuolen kansalaisten ja
yhtididen sijoituksia ja lisdtd sijoitusten liikkuvuutta ja yksittdisten liiketoimien
kaynnistymisté pitden silmélld kummankin sopimuspuolen taloudellista menestystd;

ovat sopineet seuraavasta:
I artikla. MAARITELMAT

Téassa sopimuksessa:

a) ’’sijoitukset’ tarkoittavat kaikenlaisia varoja ja késittavit erityisesti, joskaan ei
yksinomaisesti:

(1) irtaimen ja kiintedn omaisuuden ja muut omistusoikeudet, kuten kiinnitykset, pi-
ditysoikeudet ja pantit;

(i) yhtididen osuudet, osakkeet ja debentuurit tai osuudet tillaisten yhtididen omais-
uuteen;

(iii) oikeuden rahaan, rahallisen saatavan tai oikeuden suoritukseen, jolla on taloudelli-
nen arvo;

(iv) immateriaali- ja teollisoikeudet, mukaanlukien oikeudet, jotka liittyvit tekijéno-
ikeuksiin, patentteihin, tavaramerkkeihin, kauppanimiin, teollisiin mallioikeuksiin,
litkesalaisuuksiin, teknisiin valmistusmenetelmiin ja taitotietoon sekd goodwill-
arvon;

(v) lakiin tai sopimukseen perustuvat liiketoiminnan toimiluvat mukaanlukien luonnon-
varojen etsintdd, jalostamista, louhintaa tai hyodyntdmista koskevat toimiluvat;

Sanottu méairitelma koskee:

a) Suomen alueella tehtidvien sijoitusten osalta kaikkia sijoituksia, jotka on tehty Suo-
men lainsd3dinnon ja méirdysten mukaisesti; ja

b) Malesian alueella tehtdvien sijoitusten osalta kaikkia sellaisia sijoituksia, jotka on
tehty Malesian asianomaisen ministerion sitd koskevan lainsdddannon ja hallinnolli-
sen kdytdnnon mukaisesti ‘’hyvdksytyksi projektiksi’® luokitteleman projektin
puitteissa.

Varojen sijoittamismuodossa tapahtuva muutos ei vaikuta niiden luokitteluun sijoi-
tuksena, edellyttden ettd muutos ei ole alun perin sijoitetuille varoille annetun mahdollisen
hyviaksymisen vastainen.
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b) ’’tuotto’’ tarkoittaa sijoituksen tuottamia rahamiirid ja kasittdd erityisesti, jos-
kaan ei yksinomaan, voiton, koron, padomatulot, osingot, rojaltit ja maksut;

¢) ’kansalaisella’’ tarkoitetaan:
G

(i) Malesian osalta henkilda, joka on kansalainen Malesian perustuslain mukaan;

) Suomen osalta fyysistd henkildd, joka on kansalainen Suomen lakien mukaan;

d) ’’yhtioilla’’ tarkoitetaan:
i

—

) Suomen osalta osakeyhtiGitd, yhtiGitd ja yhteisgjd, jotka on muodostettu tai perus-
tettu Suomen lakien mukaisesti, tai jossa suomalaisilla on hallitseva osuus;

(i) Malesian osalta yhti6td, jonka osakkaiden vastuu on rajoitettu tai rajoittamaton, tai
oikeushenkild, henkildiden muodostamaa yhteisod, yhteistydkumppanuutta taikka
pelkkdd omistusta, joka on muodostettu tai laillisesti perustettu Malesian alueella
tai jossa malesialaisilla on hallitseva osuus;

e) ’’alueella’’ tarkoitetaan:
G

(i) Malesian osalta kaikkia Malesian osavaltioita;

) Suomen osalta aluetta, joka muodostaa Suomen;

f) ’vapaasti vaihdettavalla valuutalla’’ tarkoitetaan Yhdysvaltain dollaria, sterling-
puntaa, Saksan markkaa, Ranskan frangia, Japanin jenid tai muuta kansainvil-
isessd vaihdannassa laajalti kdytettdvdd valuuttaa, jolle on olemassa kysyntda
jonkin edelld mainitun valuutan pasasiallisilla markkinoilla.

2 artikla. SOITUSTEN SUOJELU

Kummankin sopimuspuolen kansalaisten ja yhtididen sijoituksille turvataan, sopi-
muspuolten lakien ja midrdysten sallimissa rajoissa, kaikissa tilanteissa kohtuullinen ja
oikeudenmukainen kohtelu sekd tdysi suojelu ja turvallisuus toisen sopimuspuolen
alueella.

3 artikla. SUOSITUIMMUUSMAARAYKSET

(1) Kummankaan sopimuspuolen kansalaisten tai yhtididen sijoituksiin toisen so-
pimuspuolen alueella ei sovelleta epidedullisempaa kohtelua kuin sovelletaan minki ta-
hansa kolmannen valtion kansalaisten tai yhtididen tekemiin sijoituksiin.

(2) Sen sopimuspuolen kansalaisiin tai yhtidihin, joiden sijoituksille toisen sopi-
muspuolen alueella aiheutuu menetyksid sodan tai muun aseellisen selkkauksen, vallank-
umouksen, kansallisen hititilan, kahakan, kapinan tai mellakan johdosta viimeksi
mainitun alueella, ei sovelleta ennalleen palauttamisen, korvausten, hyvitysten tai muun
suorituksen osalta epdedullisempaa kohtelua kuin viimeksi mainittu sopimuspuoli sov-
eltaa minki tahansa kolmannen valtion kansalaisiin tai yhtidihin.

4 artikla. POIKKEUKSET

Tamén sopimuksen madriyksid koskien sellaisen kohtelun mydntdmisti, joka ei ole
epdedullisempaa kuin mitd sovelletaan minki tahansa kolmannen maan kansalaisiin tai
yhtisihin, ei voida tulkita siten, ettéd se velvoittaisi toista sopimuspuolta ulottamaan toisen
sopimuspuolen kansalaisiin tai yhtidihin etua kohtelusta, suosituimmuudesta tai etuoikeu-
desta, joka johtuu:
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a) olemassa olevasta tai tulevasta tulliliitosta, vapaakauppa-alueesta tai yhteisen ulko-
tullin omaavasta alueesta tai rahaunionista tai vastaavasta kansainvilisestd sopimuk-
sesta taikka muista alueellisen yhteistybn muodoista, joihin jompi kumpi
sopimuspuolista on liittynyt tai tulee liittyméén; tai

b) sellaisen sopimuksen hyvédksymisestd, jonka tarkoituksena on sellaisen liiton tai al-
ueen muodostaminen tai laajentaminen kohtuullisen ajan kuluessa; tai

¢} kansainvilisestd sopimuksesta tai jarjestelystd, joka liittyy kokonaan tai pidasiassa
verotukseen, tai kotimaisesta, kokonaan tai piddasiassa verotukseen liittyvasti
lainsdadannosta.

5 artikla. PAKKOLUNASTUS

Kumpikaan sopimuspuoli ei saa ryhtya mihink&én toisen sopimuspuolen kansalaisen
tai yhtion sijoitukseen kohdistuvaan pakkolunastukseen, kansallistamiseen tai muuhun
haltuunottoon liittyvadn toimeen, joka vastaa vaikutukseltaan kansallistamista tai pak-
kolunastusta, paitsi seuraavin edellytyksin:

a) toimenpiteisiin ryhdytdén yleisen edun vuoksi ja asianmukaisin laillisin menettelyin;

b) toimenpiteet eivit ole syrjivid;

c) toimenpiteisiin liittyy médrdykset nopean, riittdvin ja tehokkaan korvauksen mak-
samisesta. Sellaisen korvauksen tulee kattaa toimenpiteen kohteena olevan sijoituksen
markkina-arvo vilittémisti ennen haltuunottoon liittyvdn toimenpiteen tapahtumista
tai julkiseen tietoon tulemista, ja sen on oltava vapaasti siirrettdvissd vaihdettavissa
valuutoissa sopimuspuolen alueelta. Korvauksen maksamisen aiheettomasta viivés-
tyksesti suoritetaan asianmukaista, osapuolten kesken sovittua kaupallisesti kohtuul-
lista korkoa tai laissa maarittyd korkoa.

6 artikla. SIOITUSTEN TAKAISINPALAUTTAMINEN

(1) Kummankin sopimuspuolen on lakiensa ja madrdystensi sallimissa rajoissa sal-
littava ilman aiheetonta viivytysti siirtid missd tahansa vaihdettavassa valuutassa:

a) nettovoitot, osingot, rojaltit, tekniset avustukset ja muut tekniset maksut, korot ja
muut toisen sopimuspuolen kansalaisten tai yhtididen sijoituksesta aiheutuvat juok-
sevat tulot;

b) minki tahansa toisen sopimuspuolen kansalaisten tai yhtididen tekemiin sijoituksen
kokonaisesta tai osittaisesta lakkauttamisésta saatava tuotto;

¢} sellaisten toisen sopimuspuolen kansalaisten tai yhtididen toisen sopimuspuolen kan-
salaisilta tai yhtioiltd saamien lainojen takaisinmaksua koskevat varat, jotka kumpikin
sopimuspuoli on tunnustanut sijoituksiksi;

d) niiden toisen sopimuspuolen kansalaisten ansiotulot, jotka ovat saamansa luvan pe-
rusteella sijoitukseen liittyvéssi tyossd toisen sopimuspuolen alueella.
(2) Tamin artiklan 1 kappaleessa tarkoitettuihin siirtoihin sovelletaan suorituspéi-
vind voimassa olevien vaihtokurssien mukaisia kursseja.

(3) Kummankin sopimuspuolen tulee, lakiensa ja miédrdystensd mukaisesti, niini-
kaan sallia vapaasti siirtdd alueeltaan sellainen irtain omaisuus, joka muodostaa osan
toisen sopimuspuolen kansalaisen tai yhtion tekemisti sijoituksesta.

(4) Sopimuspuolet sitoutuvat soveltamaan tdmén artiklan 1 ja 3 kappaleessa tarko-
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itettuihin siirtoihin yhté edullista kohtelua kuin ne soveltavat minki tahansa kolmannen
valtion kansalaisten ja yhtididen tekemisté sijoituksista aiheutuviin siirtoihin.

7 artikla. SIOITUKSIA KOSKEVIEN RIITAISUUKSIEN RATKAISEMINEN

(1) Kumpikin sopimuspuoli suostuu titen alistamaan sijoituksia koskevien riitais-
uuksien kansainviliselle ratkaisu- ja sovittelukeskukselle (jaljempini *"keskus’’) ratkais-
tavaksi sovittelu- ja vilitysmenettelyin valtioiden ja toisten valtioiden kansalaisten
vilisten sijoituksia koskevien riitaisuuksien ratkaisemisesta Washingtonissa 18 pdivini
maaliskuuta 1965 tehdyn yleissopimuksen nojalla kaikki oikeudelliset riitaisuudet, jotka
syntyvit timén sopimuspuolen ja toisen sopimuspuolen kansalaisen tai yhtion vililli ja
littyvit viimeksi mainitun sijoitukseen edelldmainitun alueella.

(2) Yhtiotd, joka on perustettu tai muodostettu sopimuspuolen alueella voimassa
olevan lain mukaisesti ja josta toisen sopimuspuolen kansalaiset tai yhtiét ennen sellaisen
rildan syntymistd omistavat enemmiston osakkeista, tulee yleissopimuksen 25 artiklan 2
kappaleen b kohdan mukaisesti kohdella yleissopimukseen nihden toisen sopimuspuolen
yhtioni.

(3) Mikili jokin riita syntyisi, eikd sopimukseen pi#isti tai riitaa saada lopullisesti
ratkaistuksi riidan osapuolten kesken paikallisia oikeuskeinoja kidyttden tai muutoin, sil-
loin, jos kysymyksesséd oleva kansalainen tai yhtio on my®s sitoutunut kirjallisesti alis-
tamaan riidan keskuksen ratkaistavaksi yleissopimuksen mukaisin sovittelu- tai
vilitysmenettelyin, kumpikin osapuoli voi panna vireille menettelyt esittamélla tédtd ko-
skevan pyynnon keskuksen padsihteerille siten kuin yleissopimuksen 28 ja 36 artiklassa
on maaratty. Mikili osapuolet ovat erimielisid siitd, soveltuuko sovittelu- vai vélimies-
menettely paremmin, on kysymyksessd oleva kansalainen tai yhtid oikeutettu valitse-
maan. Riidan osapuolena oleva sopimuspuoli ei ole oikeutettu esittamédan menettelyn tai
paitoksen tidytdntoonpanon missadn vaiheessa viitettd sen perusteella, ettd riidan toinen
osapuoli on vastaanottanut vakuutussopimuksen perusteella korvausta osasta tai kaikista
menetyksistadn.

(4) Kumpikaan sopimuspuoli ei ole oikeutettu kéasitteleméin diplomaattista tietd mi-
tadn riitaa, joka on jatetty keskuksen ratkaistavaksi, ellei:

a) keskuksen paisihteeri tai sen asettama sovittelulautakunta tai vilimiesoikeus péiti,
ettei riita kuulu keskuksen tuomiovaltaan, tai

b) toinen sopimuspuoli alistuisi vilimiesoikeuden antamaan vilitystuomioon tai nou-
dattaisi sitd.

8 artikla. SOPIMUSPUOLTEN VALISTEN RIITAISUUKSIEN RATKAISEMINEN

(1) Sopimuspuolten viliset riidat timin sopimuksen tulkinnasta ja soveltamisesta
tulee, mikili mahdollista, ratkaista diplomaattista tieta.

(2) Mikili sopimuspuolten vilistd riitaa ei kyetd nidin ratkaisemaan, se saatetaan
jomman kumman sopimuspuolen pyynnostd vilimiesoikeuden ratkaistavaksi.

(3) Sellainen vilimiesoikeus perustetaan jokaista eri tapausta varten seuraavalla tav-
alla. Kahden kuukauden kuluessa vilimiesmenettelyd koskevan pyynndn saamisesta kum-
pikin sopimuspuoli nimittdd toisen oikeuden jisenistd. Ndma kaksi jdsentd valitsevat
sitten sellaisen kolmannen valtion kansalaisen, joka nimitetdén molempien sopimuspuol-
ten suostumuksella oikeuden puheenjohtajaksi. Puheenjohtaja on nimitettdvda kahden
kuukauden kuluessa kahden muun jdsenen nimittamisesta.
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(4) Jos timin artiklan 3 kappaleessa madrittyjen aikojen kuluessa tarvittavia nim-
ityksid ei ole suoritettu, jompi kumpi sopimuspuoli voi muun sopimuksen puuttuessa
pyytdd Kansainvilisen tuomioistuimen puheenjohtajaa suorittamaan tarvittavat nimityk-
set. Jos puheenjohtaja on jomman kumman sopimuspuolen Kansalainen tai jos hin on
muulla tavoin estynyt tdyttiméstd sanottua tehtévid, varapuheenjohtajaa on pyydettivi
tekeméin tarvittavat nimitykset. Jos varapuheenjohtaja on jomman kumman sopimus-
puolen kansalainen tai jos myds hin on estynyt tdyttimistd sanottua tehtivii, Kansain-
vilisen tuomioistuimen virkaidssi seuraavaa jisentd, joka ei ole kummankaan
sopimuspuolen kansalainen ja joka ei ole muutoin estynyt tdyttimistd sanottua tehtivis,
on pyydettdva suorittamaan tarvittavat nimitykset.

(5) Vilimiesoikeus tekee péitoksensd ddnten enemmistolld. Sellainen piités on mo-
lempia sopimuspuolia sitova. Kumpikin sopimuspuoli vastaa oikeuden oman jisenensi
ja vilimiesmenettelyyn liittyvdn edustautumisensa kustannuksista; puheenjohtajan ja jil-
Jelle jadvistd kustannuksista sopimuspuolet vastaavat yhtd suurin osuuksin. Vilimieso-
ikeus voi kuitenkin p#idtoksessddn mddrdtd toisen sopimuspuolista vastaamaan
suuremmasta osuudesta kustannuksia, ja tillainen p#dtGs on molempia sopimuspuolia
sitova. Oikeus péittda omasta menettelytavastaan.

9 artikla. SUAANTULO

Jos sopimuspuoli suorittaa maksun jollekin kansalaiselleen tai yhtitlleen sijoitukseen
liittyvin takuun perusteella, toinen sopimuspuoli tunnustaa ensinmainitun sopimuspuolen
8 artiklan mukaisia oikeuksia loukkaamatta tdmin sopimuspuolen oikeuden siirtdd
omistus- tai muu oikeus itselleen ja timin sopimuspuolen omistus- tai muuta oikeutta
koskevan sijaantulon.

10 artikla. SOVELTAMINEN SUOITUKSIIN

Tatd sopimusta sovelletaan kummankin sopimuspuolen alueella sellaisiin toisen so-
pimuspuolen kansalaisten tai yhtididen ennen tdméin sopimuksen voimaantuloa tai sen
jalkeen tekemiin sijoituksiin, jotka on tehty vastaanottavan sopimuspuolen lakien, sdin-
téjen tai médraysten mukaisesti.

11 artikla. VOIMAANTULO, VOIMASSAOLOAIKA JA PAATTYMINEN

(1) Tama sopimus tulee voimaan kolmenkymmenen (30) paivian kuluttua siitd, kun
sopimuspuolten hallitukset ovat ilmoittaneet toisilleen sopimuksen voimaantulon edel-
lyttdmien valtiosddntonsd mukaisten vaatimusten tulleen téytetyiksi.

(2) Tdmid sopimus on voimassa viisitoista (15) vuotta ja sen voimassaolo jatkuu,
ellei sitd ole irtisanottu péittyméén timin artiklan 3 kappaleen mukaisesti.

(3) Kumpikin sopimuspuoli voi antamalla kirjallisen ilmoituksen toiselle sopimus-
puolelle yhtd (1) vuotta aikaisemmin irtisanoa tdmin sopimuksen pédttymién alkuper-
disen viidentoista (15) vuoden ajanjakson pidttyessé tai milloin tahansa sen jilkeen.

(4) Niiden sijoitusten osalta, jotka on tehty tai hankittu ennen timin sopimuksen
paattymistéd, tdimédn sopimuksen kaikkien muiden artikloiden madrdykset ovat edelleen
voimassa pédttymispéivastéd viidentoista (15) vuoden ajan.
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TAMAN VAKUUDEKSI hallitustensa asianmukaisesti valtuuttamat ovat allekirjoittaneet
timin sopimuksen.
TeuTY Helsingissd 15 pdivdnd huhtikuuta 1985 kahtena suomen-, malesian- ja en-

glanninkielisend kappaleena kaikkien tekstien ollessa yhté todistusvoimaiset. Sopimus-
tekstien erotessa englanninkielinen teksti on ratkaiseva.

Suomen hallituksen puolesta:
JERMU LAINE

Malesian hallituksen puolesta:
TaN TIONG HONG
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[BAHASA MALAYSIA TEXT—TEXTE BAHASA MALAYSIA]

PERJANJIAN DI ANTARA KERAJAAN FINLAND DENGAN KERAJAAN
MALAYSIA BAGI PERLINDUNGAN PELABURAN

Kerajaan Finland dan Kerajaan Malaysia, kemudian dari ini disebut Pihak-Pihak
Pejanji;

Berhasrat untuk mengembangkan dan mendalamkan kerjasama ekonomi dan
perindustrian mengikut dasar jangka panjang dan khususnya, untuk mengwujudkan

keadaan yang baik bagi pelaburan-pelaburan yang dibuat oleh rakyat dan syarikat suatu
Pihak Pejanji dalam wilayah Pihak Pejanji yang satu lagi;

Menyedari perlunya untuk melindungi pelaburan-pelaburan yang dibuat oleh rakyat
dan syarikat kedua-dua Pihak Pejanji dan untuk menggalakkan pelaburan dan inisiatif
perniagaan individu dengan tujuan untuk mengembangkan ekonomi kedua-dua Pihak
Pejanji;

Telah bersetuju seperti berikut:

Perkara 1. TAKRIF

Bagi maksud Perjanjian ini: v

(a) ‘‘pelaburan’’ ertinya tiap-tiap jenis aset dan khususnya, walaupun tidak ekslusif,
termasuk:

(i) harta alih dan tak alih dan apa-apa hak lain mengenai harta seperti gadai-janji, lien
dan sandaran;

(i1) syer, saham dan dibentur syarikat atau kepentingan dalam harta syarikat itu;

(i11) hakmilik atau tuntutan terhadap wang atau tuntutan terhadap pelaksanaan yang
mempunyai nilai ekonomi;

(iv) hak-hak harta intelek dan perindustrian, termasuk hak-hak mengenai hakcipta,
paten, tanda niaga, nama perniagaan, rekabentuk perniagaan, rahsia dagangan,
proses teknik dan kepakaran dan muhibah;

(v) konsesi perniagaan yang diberi oleh undang-undang atau di bawah kontrak, ter-
masuklah konsesi untuk mencari, mengusahakan, mengeluar atau mengeksploit
sumber alam;

Istilah yang tersebut hendaklah merujuk:

(a) berkenaan dengan pelaburan dalam wilayah Finland, kepada semua pelaburan yang
dibuat mengikut undang-undang dan peraturan-peraturan Finland.

(b) berkenaan dengan pelaburan dalam wilayah Malaysia, kepada semua pelaburan yang
dibuat dalam projek yang diklasifikasikan oleh Kementerian yang berkenaan di Ma-
laysia mengikut undang-undang dan amalan pentadbirannya sebagai suatu ‘‘projek
yang diluluskan’’; dan

Apa-apa perubahan tentang bentuk aset yang dilaburkan tidak akan menyentuh klas-
ifikasinya sebagai pelaburan, dengan syarat bahawa perubahan itu tidak bertentangan
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dengan kelulusan, jika ada, yang telah diberi berkenaan dengan aset yang dilaburkan
pada asalnya.

(b) ‘‘hasil’’ ertinya amaun yang diperolehi dari hasil pelaburan dan khususnya, wa-
laupun tidak ekslusif, termasuk keuntungan, faedah, laba modal, dividen, royalti
atau fee.

(c) ‘‘rakyat’’ ertinya:

(i) berkenaan dengan Finland, seseorang yang menjadi warganegara mengikut undang-
undang Finland.

(i) berkenaan dengan Malaysia, mana-mana orang yang menjadi warganegara mengikut
perlembagaan Malaysia;

(d) ‘‘syarikat-syarikat’’ ertinya:

(i) berkenaan dengan Finland, perbadanan, firma atau persatuan yang diperbadankan
atau ditubuhkan di bawah undang-undang Finland, atau yang mempunyai kepentin-
gan Finland yang lebih.

(ii) berkenaan dengan Malaysia, mana-mana syarikat yang mempunyai atau yang tidak
mempunyai liabiliti terhad, atau mana-mana orang juridikal, persatuan orang, per-
kongsian atau keempunyaan tunggal yang diperbadankan atau yang ditubuhkan den-
gan sah di sisi undang-undang dalam wilayah Malaysia atau yang mempunyai
kepentingan Malaysia yang menguasai;

(e) ‘‘wilayah’’ ertinya:

(i) berkenaan dengan Finland, wilayah yang menjadikan Finland.
(i) berkenaan dengan Malaysia, semua negeri di Malaysia;

(f) ‘‘matawang yang boleh dipertukarkan secara bebas’’ ertinya United States Dol-
lar, Pound Sterling, Deutshmark, French Franc, Japanese Yen atau lain-lain ma-
tawang yang digunakan secara meluas untuk membuat pembayaran bagi
transaksi antarabangsa dan yang baginya terdapat pembeli siap sedia dalam pa-
saran utama bagi salah satu daripada matawang yang dinyatakan di atas.

Perkara 2. PERLINDUNGAN PELABURAN

Pelaburan yang dibuat oleh rakyat atau syarikat mana-mana satu Pihak Pejanji hen-
daklah, tertakluk kepada undang-undang dan peraturan-peraturannya, pada setiap masa
diberi layanan yang adil dan saksama dan hendaklah menikmati perlindungan dan pen-
jaminan penuh dalam wilayah Pihak Pejanji yang satu lagi itu.

Perkara 3. PERUNTUKAN-PERUNTUKAN NEGARA DIUTAMAKAN

(1) Pelaburan yang dibuat oleh rakyat atau syarikat salah satu Pihak Pejanji dalam
wilayah Pihak Pejanji yang satu lagi itu hendaklah tidak tertakluk kepada layanan yang
kurang baik daripada layanan yang diberikan kepada pelaburan yang dibuat oleh rakyat
atau syarikat mana-mana Negara ketiga.

(2) Rakyat atau syarikat satu Pihak Pejanji yang mana pelaburannya dalam wilayah
Pihak Pejanji yang satu lagi itu mengalami kerugian disebabkan peperangan atau lain-
lain sengketa bersenjata, revolusi, keadaan darurat negara, pemberontakan, penderhakaan
atau rusuhan dalam wilayah Pihak Pejanji terkemudian itu hendaklah diberi oleh Pihak
Pejanji terkemudian itu layanan, berkenaan dengan restitusi, penanggungan rugi, pam-
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pasan atau penyelesaian lain, yang tidak kurang baiknya daripada layanan yang diberi
oleh Pihak Pejanji terkemudian itu kepada rakyat atau syarikat mana-mana Negara ketiga.

Perkara 4. PERKECUALIAN

Peruntukan-peruntukan Perjanjian ini yang berhubung dengan pemberian layanan
yang tidak kurang baiknya daripada layanan yang diberi kepada rakyat atau syarikat
mana-mana Negara ketiga tidak boleh ditafsirkan sebagai mewajibkan satu Pihak Pejanji
untuk memberi kepada rakyat atau syarikat Pihak Pejanji yang satu lagi itu faedah apa-
apa layanan, keutamaan atau keistimewaan hasil daripada:

(a) sesuatu kesatuan kastam yang sedia ada atau yang akan diadakan atau kawasan per-
dagangan bebas atau kawasan tarif luar bersama atau kesatuan kewangan atau per-
janjian antarabangsa yang serupa atau lain-lain bentuk kerjasama serantau yang
dengannya salah satu Pihak Pejanji itu adalah atau boleh menjadi suatu pihak; atau

(b) penerimapakaian sesuatu perjanjian yang direka untuk membawa kepada penubuhan
atau perluasan kesatuan atau kawasan tersebut dalam jangkamasa yang munasahah;
atau

(c) apa-apa perjanjian atau perkiraan antarabangsa yang berkaitan keseluruhannya atau
terutamanya dengan percukaian atau apa-apa undang-undang dalam negeri yang ber-
kaitan keseluruhannya atau terutamanya dengan percukaian.

Perkara 5. EKSPROPRIASI

Tiada satupun Pihak Pejanji boleh mengambil apa-apa langkah ekspropriasi, pemi-
liknegaraan atau apa-apa perampasan, yang mempunyai kesan yang sama dengan pemi-
liknegaraan atau ekspropriasi terhadap pelaburan rakyat atau syarikat Pihak Pejanji yang
satu lagi itu kecuali di bawah syarat-syarat yang berikut:

(a) langkah-langkah itu diambil bagi maksud awam dan di bawah proses undang-undang
yang wajar;

(b) langkah-langkah itu tidak berdiskriminasi;

(c) langkah-langkah itu disertai dengan peruntukan-peruntukan untuk membayar pam-
pasan yang segera, mencukupi dan berkesan. Pampasan itu hendaklah sama dengan
nilai pasaran pelaburan yang terlibat sebelum sahaja langkah perampasan yang ber-
laku itu diketuai oleh orang ramai dan ianya hendaklah boleh dipindahkan secara
bebas dalam matawang yang boleh dipertukarkan dari Pihak Pejanji. Apa-apa kelen-
gahan tak berpatutan untuk membayar pampasan hendaklah dikenakan faedah yang
sesuai mengikut kadar munasabah perdagangan sebagaimana dipersetujui oleh kedua-
dua pihak atau mengikut apa-apa kadar yang ditetapkan oleh undang-undang.

Perkara 6. REPATRIASI PELABURAN

(1) Tiap-tiap satu Pihak Pejanji hendaklah, tertakluk kepada undang-undang dan
peraturan-peraturan, membenarkan tanpa kelengahan tak berpatutan pemindahan ke
dalam mana-mana matawang yang boleh dipertukarkan secara bebas:

(a) keuntungan bersih, dividen, royalti, bantuan teknik dan fee teknik, faedah atau lain-
lain pendapatan semasa yang terakru daripada apa-apa pelaburan rakyat atau syarikat
Pihak Pejanji yang satu lagi itu;

(b) hasil likuidasi kesemua atau sebahagian daripada apa-apa pelaburan yang dibuat oleh
rakyat atau syarikat Pihak Pejanji yang satu lagi itu;
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(c) wang bagi bayaran balik pinjaman yang diberi oleh rakyat atau syarikat satu Pihak
Pejanji kepada rakyat atau syarikat Pihak Pejanji yang satu lagi itu yang diakui
sebagai pelaburan oleh kedua-dua Pihak Pejanji;

(d) pendapatan rakyat Pihak Pejanji yang satu lagi itu yang diambil kerja dan dibenarkan
bekerja berkaitan dengan sesuatu pelaburan dalam wilayahnya.

(2) Kadar pertukaran yang dipakai bagi apa-apa pemindahan dalam perenggan |
Perkara ini adalah kadar pertukaran yang terpakai semasa membuat remitan.

(3) Tiap-tiap satu Pihak Pejanji hendaklah juga, tertakluk kepada undang-undang
dan peraturan-peraturannya, membenarkan pemindahan bebas harta alih yang menjadi
sebahagian daripada suatu pelaburan dari wilayahnya oleh rakyat atau syarikat Pihak
Pejanji yang satu lagi itu.

(4) Pihak-Pihak Pejanji mengakujanji untuk memberi layanan berkenaan dengan
pemindahan yang tersebut dalam Perenggan (1) dan (3) Perkara ini yang sama baiknya
seperti layanan yang diberi berkenaan dengan pemindahan yang bermula dari pelaburan
yang dibuat oleh rakyat atau syarikat mana-mana Negara ketiga.

Perkara 7. PENYELESAIAN PERTIKAIAN PELABURAN

(1) Tiap-tiap satu Pihak Pejanji dengan ini bersetuju untuk menyerahkan sahaja
kepada Pusat Antarabangsa bagi Penyelesaian Pertikaian Pelaburan (kemudian dari ini
disebut ‘‘Pusat’’) untuk mendapatkan penyelesaian secara pendamaian atau timbangtara
di bawah Konvesyen mengenai Penyelesaian Pertikaian Pelaburan di antara Negara-
Negara dengan Rakyat Negara lain yang ditandatangani di Washington pada 18 haribulan
Mac 1965 apa-apa pertikaian undang-undang yang timbul di antara Pihak Pejanji itu
dengan rakyat atau syarikat Pihak Pejanji yang satu lagi itu berkenaan denqan sesuatu
pelaburan Pihak Pejanji yang terkemudian itu dalam wilayah Pihak Pejanji yang terdahulu
1tu.

(2) Sesuatu syarikat yang diperbadankan atau ditubuhkan di bawah undang-undang
yang berkuatkuasa dalam wilayah satu Pihak Pejanji, yang mana sebelum timbulnya
pertikaian itu majoriti syernya dimiliki oleh rakyat atau syarikat Pihak Pejanji yang satu
lagi itu hendaklah, mengikut Perkara 25(2)(b) Konvensyen, dianggapkan, bagi maksud
Konvensyen itu, sebagai suatu syarikat Pihak Pejanji yang satu lagi.

(3) Jika timbul apa-apa pertikaian, dan persetujuan tidak dapat dicapai atau perti-
kaian itu akhirnya tidak dapat diselesaikan dalam masa tiga bulan di antara pihak perti-
kaian melalui penyelesaian tempatan atau selainnya, maka, rakyat atau syarikat yang
terlibat itu juga bersetuju secara bertulis untuk menyerah sahaja pertikaian itu kepada
Pusat untuk diselesaikan melalui pendamaian atau timbangtara di bawah Konvensyen itu,
salah satu pihak boleh memulakan prosiding dengan mengutus surat menyatakan maksud
sedemikian kepada Setiausaha Agong Pusat sebagaimana diperuntukkan dalam Perkara
28 dan 36 Konvensyen. Jika tiada tercapai persetujuan sama ada pendamaian ataupun
timbangtara adalah prosedur yang lebih sesuai maka rakyat atau syarikat yang terjejas
itu berhak membuat pilihan. Pihak Pejanji yang menjadi satu Pihak kepada pertikaian itu
tidak boleh membuat bantahan pada mana-mana peringkat prosiding atau pada mana-
mana peringkat penguatkuasaan sesuatu award bahawa rakyat atau syarikat yang menjadi
pihak yang satu lagi dalam pertikaian itu telah menerima tanggung rugi menurut suatu
kontrak insurans berkenaan dengan sebahagian atau kesemua kerugiannya.

(4) Tiada satupun Pihak Pejanji boleh bertindak melalui saluran diplomatik ke atas
apa-apa pertikaian yang dirujukkan kepada Pusat melainkan jika:
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(a) Setiausaha Agong Pusat, atau suatu suruhanjaya pendamaian atau suatu tribunal tim-
bangtara yang ditubuhkan olehnya, memutuskan bahawa pertikaian itu tidak termasuk
dalam bidang kuasa pusat, atau

(b) Pihak Pejanji yang satu lagi itu ingkar atau tidak mematuhi apa-apa award yang
diberi oleh sesuatu tribunal timbangtara.

Perkara 8. PENYELESAIAN PERTIKAIAN Di ANTARA PIHAK-PIHAK PEJANII

(1) Pertikaian di antara Pihak-Pihak Pejanji mengenai tafsiran atau pemakaian Per-
janjian ini hendaklah, jika boleh, diselesaikan melalui saluran diplomatik.

(2) Jika suatu pertikaian di antara Pihak Pejanji tidak dapat dengan demikian itu
diselesaikan, maka, atas permintaan salah satu Pihak Pejanji, pertikaian itu hendaklah
dikemukakan kepada suatu tribunal timbangtara.

(3) Tribunal timbangtara itu hendaklah ditubuhkan bagi tiap-tiap kes individu men-
gikut cara berikut. Dalam tempoh dua bulan selepas permintaan untuk timbangtara diter-
ima, tiap-tiap satu Pihak Pejanji hendaklah melantik seorang ahli tribunal. Kedua-dua ahli
itu hendaklah pula memilih seorang rakyat dari Negara ketiga yang setelah diluluskan oleh
keduadua Pihak Pejanji hendaklah dilantik menjadi Pengerusi tribunal. Pengerusi hendak-
lah dilantik dalam tempoh dua bulan dari tarikh perlantikan dua orang ahli lain itu.

(4) Jika perlantikan yang perlu telah tidak dibuat dalam tempoh yang dinyatakan
dalam perenggan (3) Perkara ini, maka salah satu Pihak Pejanji boleh, kerana tidak
adanya mana-mana perjanjian lain, mengundang Yang Dipertua Mahkamah Keadilan
Antarabangsa untuk membuat apa-apa perlantikan yang perlu. Jika Yang Dipertua adalah
seorang rakyat salah satu Pihak Pejanji atau jika dia sebaliknya tidak dapat melaksanakan
fungsi tersebut, Naib Yang Dipertua hendaklah diundang untuk membuat apa-apa per-
lantikan yang perlu. Jika Naib Yang Dipertua adalah seorang rakyat salah satu Pihak
Pejanji atau jika dia juga tidak dapat melaksanakan fungsi tersebut, ahli Mahkamah Kead-
itlan Antarabangsa yang terkanan selepasnya yang bukan rakyatsalah satu Pihak Pejanji
hendaklah diundang untuk membuat perlantikan yang perlu.

(5) Tribunal timbangtara hendaklah mencapai keputusannya mengikut undi lebih
suara. Keputusan itu hendaklah mengikat kedua-dua Pihak Pejanji. Tiap-tiap satu Pihak
Pejanji hendaklah menanggung kos ahlinya sendiri dalam tribunal dan kos perwakilannya
dalam prosiding timbangtara; kos Pengerusi dan baki kos hendaklah ditanggung sama
banyaknya oleh Pihak Pejanji. Bagaimana pun Tribunal boleh dalam keputusannya men-
garahkan supaya suatu bahagian kos yang lebih tinggi ditanggung oleh salah satu dari-
pada kedua-dua Pihak Pejanji, dan award ini hendaklah mengikat kedua-dua Pihak Pejanji
Tribunal hendaklah menetapkan prosedurnya sendiri.

Perkara 9. SUBROGASI

Jika suatu Pihak Pejanji membuat pembayaran kepada mana-mana rakyat atau syar-
ikatnya dibawah suatu gerenti yang diberi olehnya berkenaan dengan suatu pelaburan,
Pihak Pejanji yang satu lagi itu hendaklah, tanpa menyentuh hak-hak Pihak Pejanji ter-
dahulu di bawah Perkara 8, memperakui pemindahan apa-apa hak atau hakmilik rakyat
atau syarikat itu kepada Pihak Pejanji terdahulu dan subrogasi Pihak Pejanji terdahulu
itu kepada apa-apa hak atau hakmilik.

Perkara 10. PEMAKAIAN BAGI PELABURAN

Perjanjian ini adalah terpakai bagi pelaburan yang dibuat dalam wilayah salah satu
Pihak Pejanji mengikut undang-undang atau kaedah-kaedah atau peraturan-peraturannya
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yang dibuat oleh rakyat atau syarikat Pihak Pejanji yang satu lagi itu sebelum dan juga
selepas mula berkuatkuasanya Perjanjian ini.

Perkara 11. MUuULA BERKUATKUASA, TEMPOH DAN PENAMATAN

(1) Perjanjian ini hendakiah mula berkuatkuasa tiga puluh (30) hari selepas tarikh
Kerajaan Pihak-Pihak Pejanji itu memberitahu antara satu sama lain bahawa kehendak-
kehendak perlembagaan mereka bagi mula berkuatkuasanya Perjanjian ini telah
ditunaikan.

(2) Perjanjian ini hendakiah terus berkuatkuasa selama tempoh lima belas (15) ta-
hun, dan hendaklah terus berkuatkuasa, melainkan jika ditamatkan mengikut perenggan
3 Perkara int.

(3) Salah satu Pihak Pejanji boleh dengan memberi notis secara bertulis kepada
Pihak Pejanji yang satu lagi itu menamatkan Perjanjian ini diakhir tempoh permulaan
lima belas (15) atau pada bila-hila masa selepas itu.

(4) Berkenaan dengan pelaburan yang dibuat atau yang diperolehi sebelum tarikh
Perjanjian ini ditamatkan, peruntukan-peruntukan semua Perkara lain dalam Perjanjian
ini hendaklah terus berkuatkuasa selama tempoh lima belas (15) tahun dari tarikh
penamatan. _

PADA MENYAKSIKAN HAL DI ATAS, yang bertandatangan di bawah ini, yang diberi
kuasa dengan sempurnanya oleh Kerajaan mereka masing-masing, telah menandatangani
Perjanjian ini.

DIPERBUAT dalam dua salinan di Helsinki pada 15 haribulan April, 1985, dalam
Bahasa Finland, Bahasa Malaysia dan Bahasa Inggeris, dan ketigatiga teks adalah sama
sah. Jika terdapat perbezaan di antara teks-teks Perjanjian ini, teks Bahasa Inggeris hen-
daklah dipakai.

Bigi pihak Kerajaan Finland:
JERMU LAINE

Bagi pihak Kerajaan Malaysia:
TaN TioNG HONG
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AGREEMENT' BETWEEN THE GOVERNMENT OF FINLAND AND THE
GOVERNMENT OF MALAYSIA FOR PROTECTION OF IN-
VESTMENTS

The Government of Finland and the Government of Malaysia, hereinafter referred
to as Contracting Parties;

Desiring to expand and deepen economic and industrial cooperation on a long term
basis, and in particular, to create favourable conditions for investments by nationals and
companties of one Contracting Party in the territory of the other Contracting Party;

Recognizing the need to protect investments by nationals and companies of both
Contracting Parties and to stimulate the flow of investments and individual business
initiative with a view to the economic prosperity of both Contracting Parties;

Have agreed as follows:
Article 1. DEFINITIONS

For the purpose of this Agreement:

(a) ‘‘Investments’’ means every kind of assets and in particular, though not exclu-
sively, includes:

(i) Movable and immovable property and any other property rights such as mortgages,
liens and pledges;

(ii) Shares, stocks and debentures of companies or interests in the property of such
companies;

(i1i) Title or a claim to money or a claim to any performance having economic value;

(iv) Intellectual and industrial property rights, including rights with respect to

copyrights, patents, [trademarks], business names, industrial designs, trade secrets,
technical processes and know-how and goodwill;

(v) Business concessions conferred by law or under contract, including concessions to
search for, cultivate, extract, or exploit natural resources;

The said term shall refer:

(a) In respect of investments in the territory of Finland, to all investments made in
accordance with the Finnish laws and regulations; and

(b) In respect of investments in the territory of Malaysia, to all investments made in
[projects] classified by the appropriate Ministry of Malaysia in accordance with its
legislation and administrative practice as an ‘‘approved project’’.

Any alteration of the form in which assets are invested shall not affect their clas-
sification as investments, provided that such alteration is not contrary to the approval, if
any, granted in respect of the assets originally invested.

! Came into force on 3 January 1988, i.e., 30 days after the date (4 December 1987) on which the Contracting Parties
informed each other of the completion of the constitutional requirements, in accordance with article 11 (1).
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(b) ‘‘Returns’’ means the amounts yielded by an investment and in particular,
though not exclusively, includes profit, interest, capital gains, dividends, roy-
alties or fees;

(c¢) ‘‘National’’ means:

(i) With respect to Finland, physical person who is a citizen according to Finnish laws;

(i) With respect to Malaysia, any person who is a citizen according to the Malaysian
constitution;

(d) ‘‘Companies’’ means:

(i) With respect to Finland, corporations, firms or associations incorporated or consti-
tuted under the Finnish laws, or has a predominating Finnish interest;

(i) With respect to Malaysia, any company with or without limited liability, or any
juridical person, association of persons, partnership or sole proprietorship which is
incorporated or lawfully constituted in the territory of Malaysia or has a predomi-
nating Malaysian interest;

(e) ‘‘Territory’’ means:

(i) With respect to Finland, the territory which constitutes Finland;
(i) With respect to Malaysia, all the states in Malaysia;

(f) “‘Freely convertible currency’’ means the United States Dollar, Pound Sterling,
Deutsch mark, French Franc, Japanese Yen or other currency that is widely used
to make payments for international transactions and for which there are ready
buyers in the principal markets for one of the currencies specified above.

Article 2. PROTECTION OF INVESTMENTS

Investments of nationals or companies of either Contracting Party shall, subject to
its laws and regulations, at all times be accorded fair and equitable treatment and shall
enjoy full protection and security in the territory of the other Contracting Party.

Article 3.  MOST-FAVOURED-NATION PROVISIONS

(1) Investments made by nationals or companies of either Contracting Party in the
territory of the other Contracting Party shall not be subjected to a treatment less favour-
able than that accorded to investments made by nationals or companies of any third State.

(2) Nationals or companies of one Contracting Party whose investments in the ter-
ritory of the other Contracting Party suffer losses owing to war or other armed conflict,
revolution, a state of national emergency, revolt, insurrection or riot in the territory of
the latter Contracting Party shall be accorded by the latter Contracting Party treatment,
as regards restitution, indemnification, compensation or other settlement, not less fa-
vourable than that which the latter Contracting Party accords to nationals or companies
of any third State.

Article 4. EXCEPTIONS

The provisions of this Agreement relative to the granting of treatment not less
favourable than that accorded to the nationals or companies of any third State shall not
be construed so as to oblige one Contracting Party to extend to the nationals or companies
of the other the benefit of any treatment, preference or privilege resulting from:
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(a) Any existing or future customs union or free trade area or a common external tariff
area or a monetary union or similar international agreement or other forms of regional
cooperation to which either of the Contracting Parties is or may become a party; or

(b) The adoption of an agreement designed to lead to the formation or extension of such
a union or area within a reasonable length of time; or

(c) Any international agreement or arrangement relating wholly or mainly to taxation or
any domestic legislation relating wholly or mainly to taxation.

Article 5. EXPROPRIATION

Neither Contracting Party shall take any measures of expropriation, nationalization
or any other dispossession, having effect equivalent to nationalization or expropriation
against the investment of a national or a company of the other Contracting Party except
under the following conditions:

(a) The measures are taken for a public purpose and under due process of law;
(b) The measures are not discriminatory;

(c) The measures are accompanied by provisions for the payment of prompt, adequate
and effective compensation. Such compensation shall amount to the market value of
the investments affected immediately before the measure of dispossession occurred
or became public knowledge and it shall be freely transferable in convertible cur-
rencies from the Contracting Party. Any undue delay in payment of compensation
shall carry an appropriate interest at commercially reasonable rate as agreed upon by
both parties or at such rate as prescribed by law.

Article 6. REPATRIATION OF INVESTMENTS

(1) Each Contracting Party shall, subject to its laws and regulations, allow without
undue delay the transfer in any freely convertible currency:

(a) The net profits, dividends, royalties, technical assistance and technical fees, interest
and other current income, accruing from any investment of the nationals or compa-
nies of the other Contracting Party;

(b) The proceeds from the total or partial liquidation of any investment made by nationals
or companies of the other Contracting Party;

(c) Funds in repayment. of loans given by nationals or companies of one Contracting
Party to the nationals or companies of the other Contracting Party which both Con-
tracting Parties have recognized as investments;

(d) The earnings of nationals of the other Contracting Party who are employed and
allowed to work in connection with an investment in its territory.

(2) The exchange rates applicable to such transfer in paragraph (1) of this Article
shall be the rate of exchange prevailing at the time of remittance.

(3) Each Contracting Party shall, subject to its laws and regulations, also allow free
transfer from its territory of movable property constituting part of an investment by a
national or company of the other Contracting Party.

(4) The Contracting Parties undertake to accord to transfers referred to in paragraphs
(1) and (3) of this Article a treatment as favourable as that accorded to transfer originating
from investments made by nationals or companies of any third State.
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Article 7. SETTLEMENT OF INVESTMENT DISPUTES

(1) Each Contracting Party hereby consents to submit to the International Centre
for the Settlement of Investment Disputes (hereinafter referred to as ‘‘the Centre’’) for
settlement by conciliation or arbitration under the Convention on the Settlement of In-
vestment Disputes between States and Nationals of Other States opened for signature at
Washington on 18 March 1965' any legal dispute arising between that Contracting Party
and a national or company of the other Contracting Party concerning an investment of
the latter in the territory of the former.

(2) A company which is incorporated or constituted under the law in force in the
territory of one Contracting Party, in which before such a dispute arises the majority of
shares are owned by nationals or companies of the other Contracting Party shall, in
accordance with Article 25(2)(b) of the Convention, be treated, for the purpose of the
Convention, as a company of the other Contracting Party.

(3) If any dispute should arise, and agreement cannot be reached or the dispute
cannot be finally disposed of within three months between the parties to this dispute
through pursuit of local remedies or otherwise, then, the national or company affected
having also consented in writing to submit the dispute to the Centre- for settlement by
conciliation or arbitration under the Convention, either party may institute proceedings
by addressing a request to that effect to the Secretary-General of the Centre as provided
in Articles 28 and 36 of the Convention. In the event of disagreement as to whether
conciliation or arbitration is the more appropriate procedure the national or company
affected shall have the right to choose. The Contracting Party which is a party to the
dispute shall not raise as an objcction at any stage of the proceedings or enforcement of
an award the fact that the national or company which is the other party to the dispute
has received in pursuance of an insurance contract an indemnity in respect of some or
all of his or its losses.

(4) Neither Contracting Party shall pursue through diplomatic channels any dispute
referred to the Centre unless:

(a) The Secretary-General of the Centre, or a conciliation commission or an arbitral
tribunal constituted by it, decides that the dispute is not within the jurisdiction of the
Centre, or

(b) The other Contracting Party should fail to abide by or to comply with any award
rendered by an arbitral tribunal.

Article 8. SETTLEMENT OF DISPUTES BETWEEN THE CONTRACTING PARTIES

(1) Disputes between the Contracting Parties concerning the interpretation or
application of this Agreement should, if possible, be settled through diplomatic channels.

(2) If a dispute between the Contracting Parties cannot thus be settled, it shall upon
the request of either Contracting Party be submitted to an arbitral tribunal.

(3) Such an arbitral tribunal shall be constituted for each individual case in the
following way. Within two months of the receipt of the request for arbitration, each
Contracting Party shall appoint one member of the tribunal. Those two members shall
then select a national of a third State who on approval by the two Contracting Parties

! United Nations, Treaty Series, vol. 575, p. 159.
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shall be appointed Chairman of the tribunal. The Chairman shall be appointed within
two months from the date of appointment of the other two members.

(4) If within the periods specified in paragraph (3) of this Article the necessary
appointments have not been made, either Contracting Party may, in the absence of any
other agreement, invite the President of the International Court of Justice to make any
necessary appointments. If the President is a national of either Contracting Party or if he
is otherwise prevented from discharging the said function, the Vice-President shall be
invited to make the necessary appointments. If the Vice-President is a national of either
Contracting Party or if he too is prevented from discharging the said function the member
of the International Court of Justice next in seniority who is not a national of either
Contracting Party shall be invited to make the necessary appointments.

(5) The arbitral tribunal shall reach its decisions by a majority of votes. Such de-
cision shall be binding on both Contracting Parties. Each Contracting Party shall bear
the cost of its own member of the tribunal and of its representation in the arbitral pro-
ceedings; the cost of the Chairman and the remaining costs shall be borne in equal parts
by the Contracting Parties. The tribunal may, however, in its decision direct that a higher
proportion of costs shall be borne by one of the two Contracting Parties, and this award
shall be binding on both Contracting Parties. The tribunal shall determine its own
procedure.

Article 9. SUBROGATION

If a Contracting Party makes a payment to any of its nationals or companies under
a guarantee it has granted in respect to an investment, the other Contracting Party shall,
without prejudice to the rights of the former Contracting Party under Article 8, recognize
the transfer of any right or title of such national or company to the former Contracting
Party and the subrogation of the former Contracting Party to any right or title.

Article 10. APPLICATION TO INVESTMENTS

This Agreement shall apply to investments made in the territory of either Contracting
Party in accordance with its legislation or rules or regulations by nationals or companies
of the other Contracting Party prior to as well as after the entry into force of this
Agreement.

Article 11. ENTRY INTO FORCE, DURATION AND TERMINATION

(1) This Agreement shall enter into force thirty (30) days after the date on which
the Governments of the Contracting Parties have notified each other that their constitu-
tional requirements for the entry into force of this Agreement have been fulfilled.

(2) This Agreement shall remain in force for a period of fifteen (15) years, and
shall continue in force, unless terminated in accordance with paragraph (3) of this Article.

(3) Either Contracting Party may, by giving one (1) year’s written notice to the
other Contracting Party, terminate this Agreement at the end of the initial fifteen (15)
year period or any time thereafter.

(4) With respect to investments made or acquired prior to the date of termination
of this Agreement, the provisions of all of the other Articles of this Agreement shall
continue to be effective for a period of fifteen (15) years from such date of termination.
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IN WITNESS WHEREOF, the undersigned, duly authorized thereto by their respective
Governments, have signed this Agreement.

DonNE in duplicate at Helsinki this 15th day of April, 1985, in Finnish, Bahasa
Malaysia and English languages, all three texts being equally authentic. In case of di-
vergence between the texts of this Agreement, the English text shall prevail.

For the Government of Finland:
JERMU LAINE

For the Government of Malaysia:
TaN TIONG HONG
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[TRADUCTION—TRANSLATION]

ACCORD' ENTRE LE GOUVERNEMENT FINLANDAIS ET LE
GOUVERNEMENT MALAISIEN RELATIF A LA PROTECTION DES
INVESTISSEMENTS

Le Gouvernement finlandais et le Gouvernement malaisien, ci-aprés dénommés les
Parties contractantes,

Souhaitant élargir et approfondir la coopération économique et industrielle 4 long
terme et, en particulier, désirant créer des conditions favorables aux investissements des
ressortissants et des soci€tés de ’une des Parties contractantes sur le territoire de I’autre
Partie contractante,

Reconnaissant la nécessité de protéger les investissements des ressortissants et des
sociétés des deux Parties contractantes ainsi que de stimuler le flux des investissements
ainsi que I’initiative commerciale individuelle afin de favoriser la prospérité économique
des deux Parties contractantes,

Sont convenus de ce qui suit :
Article premier. DEFINITIONS

Aux fins du présent Accord :

a) Le terme « investissements » désigne les avoirs de toute nature et notamment
mais non exclusivement :

i) Les biens meubles et immeubles ainsi que tous autres droits réels tels qu’hy-
potheques, gages et nantissements ;

ii) Les actions, obligations de sociétés ou autres formes de participation au capital de
SOCiétés ;

iii) Les créances ou droits & prestation pécuniaires ou des prestations présentant une
valeur économique ;

iv) Les droits de propriété intellectuelle ou industrielle, y compris les droits d’auteur,
brevets, marques de commerce ou de fabrique, noms déposés, études et plans in-
dustriels, secrets commerciaux, procédés techniques, connaissances techniques et
clientele ;

v) Les concessions industrielles ou commerciales accordées par la loi ou en vertu d’un
contrat, y compris les concessions relatives a la prospection, la culture, I’extraction
ou I’exploitation de ressources naturelles ;

Ledit terme se réfere :

a) En ce qui concerne les investissements sur le territoire de la Finlande, 2 tous les
investissements effectués conformément a la législation et a la réglementation fin-
landaises ; et

b) En ce qui concerne les investissements sur le territoire de la Malaisie, a tous les
' Entré en vigueur le 3 janvier 1988, soit 30 jours apres la date (4 décembre 1987) A Iaquelle les Parties contractantes se
sont informées de I"accomplissement des formalités constitutionnelles requises, conformément au paragraphe 1 de Particle 11.
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i)
i

investissements effectués dans le cadre d’un projet reconnu par le Ministere malaisien
compétent comme étant un « projet approuvé », conformément 2 la législation et
aux pratiques administratives malaisiennes.

Une modification de la forme sous laquelle les avoirs sont investis ne porte pas
atteinte a leur qualité d’investissements 2 condition que ladite modification ne soit
pas contraire a 1’approbation accordée, le cas échéant, concernant les avoirs initiale-
ment investis.

b) Le terme « revenus » désigne les montants rapportés par un investissement et,
en particulier mais non exclusivement, les hénéfices, les intéréts, les gains en
capital, les dividendes, les redevances ou les droits ;

¢) Le terme « ressortissant » désigne :

Dans le cas de la Finlande, toute personne physique qui est citoyen aux termes de
la législation finlandaise ;

Dans le cas de la Malaisie, toute personne physique qui est citoyen aux termes de
la Constitution malaisienne ;

d) Le terme « société » désigne :

Dans le cas de la Finlande, les sociétés, entreprises ou associations constituées ou
enregistrées en vertu de la législation finlandaise ou dont les intéréts finlandais sont
prédominants ;

Dans le cas de 1a Malaisie, toute société anonyme ou non, ou toute personne morale,
association de personnes, groupe de personnes, qui est constitué ou enregistré 1é-
galement en Malaisie ou dont les intéréts malaisiens sont prédominants ;

e) Le terme « territoire » désigne :

Dans le cas de la Finlande, le territoire qui constitue la Finlande ;
Dans le cas de la Malaisie, tous les Etats qui composent la Malaisie ;
f) L’expression « devise librement convertible » s’entend du dollar des Etats-
Unis, de la livre sterling, du mark allemand, du franc francgais, du yen japonais
ou de toutes autres devises dont 1’utilisation est largement répandue en mati¢re

de paiements dans les transactions internationales et pour lesquelles des ache-
teurs se trouvent facilement sur les marchés internationaux.

Article 2. PROTECTION DES INVESTISSEMENTS

Sous réserve de sa législation et de sa réglementation, chacune des Parties contrac-

tantes accorde, a tout moment, aux investissements des ressortissants et des sociétés de
Pautre Partie effectués sur son territoire un traitement juste et équitable et une pleine et
entiére protection et sécurité.

Article 3. CLAUSE DE LA NATION LA PLUS FAVORISEE

1. Les investissements effectués par des rcssortissants ou des sociétés de 'une ou

de P'autre des Parties contractantes sur le territoire de I’autre Partie contractante sont
soumis 2 un traitement non moins favorable que celui accordé aux investissements ef-
fectués par des ressortissants ou des sociétés d’un Etat tiers.
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2. Les ressortissants ou les sociétés de 'une des Parties contractantes qui, du fait
d’une guerre ou autre conflit armé, d’une révolution, d’un état d’urgence national, d’une
révolte, d’une insurrection ou d’émeutes sur le territoire de I’autre Partie contractante,
subiraient des pertes sur les investissements qu’ils ont faits sur le territoire de cette autre
Partie bénéficient de la part de cette derniere d’un traitement non moins favorable que
celui qu’elle accorde aux ressortissants ou aux sociétés d’un Etat tiers, en ce qui concerne
la restitution, I’indemnisation, la réparation ou tout autre réglement.

Article 4. EXCEPTIONS

Les dispositions du présent Accord concernant I’octroi d’un traitement qui ne soit
pas moins favorable que celui accordé aux ressortissants ou aux sociétés de tout Etat
tiers ne peuvent étre interprétées comme obligeant une Partie contractante a étendre aux
ressortissants ou aux sociétés de I'autre le bénéfice de tout traitement, préférence ou
privilege découlant :

a) D’une union douaniére, d’une zone de libre-échange, d’une zone prévoyant un tarif
extérieur commun, d’une union monétaire ou d’un accord international similaire ex-
istants ou futurs ou de toute autre forme de coopération régionale a laquelle 1’une
ou I’autre Partie pourrait devenir partie ; ou

b) De I’adoption d’un accord visant a la création ou a I’élargissement d’une telle union
ou d’une telle zone dans un délai raisonnable ; ou

¢) De tout accord ou arrangement international concernant enti€rement ou principale-
ment I’imposition ou toute législation interne concernant entierement ou principale-
ment I’imposition.

Article 5. EXPROPRIATION

Les Parties contractantes n’adoptent aucune mesure d’expropriation, de nationali-
sation ou toute autre mesure de dépossession ayant un effet équivalent 2 une nationali-
sation ou & une expropriation touchant 'investissement d’un ressortissant ou d’une
société de I'autre Partie contractante, sauf lorsque :

a) Les mesures sont prises pour une cause d’intérét public et dans le respect des formes
régulieres ;
b) Les mesures ne sont pas discriminatoires ;

¢) Les mesures contiennent des dispositions relatives au versement d’une indemnisation
appropriée, effective et réalisable sans retard injustifié. Ladite indemnisation doit
correspondre a la valeur marchande des investissements établie immédiatement avant
la prise des mesures de dépossession ou avant que celles-ci ne soient rendues pub-
liques. Elle doit étre librement transférable en devises convertibles. Tout retard in-
justifié ou excessif concernant le paiement de I'indemnisation entraine |’obligation

de verser des intéréts appropriés fixés a4 un taux commercial raisonnable convenu
entre les deux parties ou sur la base d’un taux établi par la loi.

Article 6. RAPATRIEMENT DES INVESTISSEMENTS

1. Chacune des Parties contractantes, sous réserve de ses lois et réglements, autorise
le transfert en toute monnaie convertible, sans retard injustifié :

a) Du montant net des bénéfices, dividendes, redevances, rétribution de services d’as-
sistance technique et autres services techniques, et des autres revenus périodiques
provenant d’investissements effectués par des ressortissants ou des sociétés de I’ autre
Partie contractante ;
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b) Du produit de la liquidation totale ou partielle de tout investissement effectué par
des ressortissants ou des sociétés de 1’autre Partie contractante ;

¢) Des fonds constituant le remboursement d’emprunts contractés par des ressortissants
ou des sociétés de I’autre Partie contractante dont les Parties contractantes ont admis
qu’ils constituaient des investissements ;

d) De la rémunération de ressortissants d’une Partie contractante autorisés a travailler
sur le territoirc de Vautre Partie en rapport avec un investissement.

2. Les taux de change applicables aux transferts visés au paragraphe 1 du présent
article sont les taux de change pratiqués au moment des versements.

3. Sous réserve de sa législation et de sa réglementation, chacune des Parties con-
tractantes autorise le libre transfert de son territoire des biens meubles rattachés a
I’investissement d’un ressortissant ou d’une société de I’autre Partie contractante.

4. Les Parties contractantes s’engagent a accorder aux transferts visés aux para-
graphes | et 3 du présent article un traitement aussi favorable que celui qu’elles appli-
quent aux transferts qui tirent leur origine d’investissements effectués par des ressortis-
sants ou des sociétés de tout Etat tiers.

Article 7. REGLEMENT DES DIFFERENDS RELATIFS AUX INVESTISSEMENTS

1. Chacune des Parties contractantes consent a soumettre au Centre international
pour le réglement des différends relatifs aux investissements (ci-aprés dénommé « le
Centre »), aux fins de réglement par voie de conciliation ou d’arbitrage, conformément
a la Convention pour le réglement des différends relatifs aux investissements entre Etats
et ressortissants d’autres Etats, ouverte 2 la signature 2 Washington le 18 mars 1965,
tout différend juridique survenant entre cette Partie contractante et un ressortissant ou
une société de 'autre Partie contractante au sujet d’un investissement effectué par ce
ressortissant ou cette société sur le territoire de la premiére Partie.

2. Une société enregistrée ou constituée selon la législation en vigueur sur le ter-
ritoire de I’'une des Parties contractantes et dont la majorité des actions était détenue,
avant que survienne ce différend, par des ressortissants ou des sociétés de I’autre Partie
contractante, est considérée aux fins de la Convention, conformément a 1’article 25, pa-
ragraphe 2, b, de celle-ci, comme une société de I’autre Partie contractante.

3. Dans le cas d’un tel différend, si les parties ne parviennent pas 2 une entente ou
si le différend ne peut étre réglé dans les trois mois, soit en usant des recours locaux
dont elles disposent soit autrement, 1’une ou I'autre partie peut, si le ressortissant ou la
société en cause consent également par écrit a2 soumettre le différend au Centre pour
réglement par voie de conciliation ou d’arbitrage conformément a la Convention, entamer
une procédure en adressant une requéte a cet effet au Secrétaire général du Centre, comme
le prévoient les articles 28 et 36 de la Convention. En cas de désaccord sur la question
de savoir si c’est la conciliation ou I’arbitrage qui constitue la procédure la plus appro-
priée, le ressortissant ou la société en cause aura le droit d’en décider. La Partie con-
tractante qui est partie au différend ne peut, a aucun moment de la procédure ou de
I’exécution d’une sentence, opposer le fait que le ressortissant ou la société qui constitue
’autre partie a ce différend a été indemnisé, aux termes d’un contrat d’assurance, de tout
ou partie des dommages subis.

' Nations Unies, Recueil des Traités, vol. 575, p. 159.
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4. Ni 'une ni "autre Partie contractante ne recourt a la voie diplomatique pour
régler un différend porté devant le Centre, sauf au cas ot :

a) Le Secrétaire général du Centre, une commission de conciliation ou un tribunal ar-
bitral constitué par ce dernier décide que le Centre n’est pas compétent pour statuer
en la matiére ; ou

b) L’autre Partie contractante ne respecte pas ou n’exécute pas une sentence rendue par
un tribunal arbitral.

Article 8 REGLEMENT DES DIFFERENDS ENTRE LES PARTIES CONTRACTANTES

N

I. Les différends survenant entre les Parties contractantes a propos de
I’interprétation ou de 1’application du présent Accord seront dans la mesure du possible
réglés par la voie diplomatique.

2. Si un différend entre les Parties contractantes ne peut étre réglé de la sorte, il
est porté, a la diligence de I’une ou I’autre des Parties contractantes, devant un tribunal
arbitral.

3. Ce tribunal arbitral est constitué pour chaque affaire de la fagcon suivante : dans
les deux mois qui suivent la réception de la requéte d’arbitrage, chacune des deux Parties
contractantes désigne un membre du tribunal. Ces deux membres choisissent alors un
ressortissant d’un Etat tiers qui, aprés approbation des deux Parties contractantes, est
nommé Président du tribunal. Le Président est nommé dans les deux mois qui suivent la
désignation des deux autres membres.

4. Si les nominations requises n’ont pas été faites dans les délais prévus au para-
graphe 3 du présent article, ’'une ou 1’autre Partie contractante peut, faute d’un autre
accord, inviter le Président de la Cour internationale de Justice & procéder a ces nomi-
nations. Si le Président est ressortissant de I’une ou I’autre Partie contractante, ou s’il
est empéché pour toute autre raison de remplir cette fonction, le Vice-Président est invité
a procéder aux nominations requises. Si le Vice-Président est ressortissant de 1’une des
Parties contractantes ou s’il est lui aussi empéché de remplir cette fonction, les nomi-
nations sont effectuées par le membre de la Cour internationale de Justice le plus ancien
qui n’est ressortissant d’aucune des deux Parties contractantes.

5. Le tribunal arbitral prend ses décisions a la majorité des voix. Ces décisions ont
force obligatoire pour les deux Parties contractantes. Chacune des Parties contractantes
regle les dépenses du membre du tribunal qu’elle a désigné et de ses représentants devant
le tribunal arbitral; les frais du Président et les autres frais sont répartis également entre
les Parties contractantes. Le tribunal a toutefois la faculté de stipuler dans sa décision
qu’une part plus importante des dépenses incombe 2 [’une des Parties contractantes, et
cette décision a force obligatoire pour les deux Parties. Le tribunal fixe lui-méme sa
procédure.

Article 9. SUBROGATION

Si I'une des Parties contractantes verse un certain montant, en vertu d’une garantie
donnée a un investissement, a un de ses ressortissants ou a une de ses sociétés, 1’autre
Partie contractante reconnait, sans préjudice des droits de la premiere Partie contractante
découlant de I’article 8, que tous droits ou garanties de ce ressortissant ou de cette société
sont transférés a la premieére Partie contractante, et que celle-ci est subrogée dans lesdits
droits et garanties.
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Article 10. INVESTISSEMENTS VISES

Le présent Accord s’applique aux investissements effectués sur le territoire de ’une
ou I'autre des Parties contractantes conformément a sa 1égislation ou & sa réglementation
par des ressortissants ou par des sociétés de I’autre Partie contractante tant avant qu’aprés
I’entrée en vigueur du présent Accord.

Article 1]. ENTREE EN VIGUEUR, DUREE ET DENONCIATION

1. Le présent Accord entrera en vigueur trente (30) jours suivant la date a laquelle
les Gouvernements des Parties contractantes se seront mutuellement informés que les
formalités constitutionnelles requises pour son entrée en vigueur ont été remplies.

2. Le présent Accord restera en vigueur pendant une période de quinze (I5) ans et
le demeurera par la suite jusqu’a sa dénonciation aux termes du paragraphe 3 du présent
article.

3. Au moyen d’un préavis écrit d’'une année adressé a ’autre Partie contractante,
chacune des Parties contractantes peut dénoncer le présent Accord a la fin de la période
de quinze (15) ans ou & tout moment par la suite.

4. En ce qui concerne les investissements effectués pendant la durée de validité de
I’ Accord, les dispositions de tous ses autres articles continueront a s’appliquer pendant
une période de quinze (15) ans suivant la date de sa dénonciation.

N

EN FOI DE QuUOI les soussignés, a ce diment autorisés par leurs Gouvernements
respectifs, ont signé le présent Accord.

FAIT en double exemplaire a Helsinki, le 15 avril 1985, en langues finnoise, bahasa
malaysia et anglaise, les trois textes faisant également foi. En cas de divergence entre
les textes du présent Accord, le texte anglais prévaudra.

Pour le Gouvernement finlandais :
JERMU LAINE

Pour le Gouvernement malaisien :
TaN TiONG HONG
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[FINNISH TEXT—TEXTE FINNOIS]

SUOMEN TASAVALLAN HALLITUKSEN JA SRI LANKAN DEMO-
KRAATTISEN SOSIALISTISEN TASAVALLAN HALLITUKSEN
VALINEN SIJOITUSTEN EDISTAMISTA JA SUOJELUA KOSKEVA
SOPIMUS

Suomen tasavallan hallitus ja Sri Lankan demokraattisen sosialistisen tasavallan
hallitus;

jotka haluavat luoda suotuisat edellytykset laajemmalle taloudelliselle yhteistyolle
vililldén ja erityisesti toisen valtion kansalaisten ja yhtididen sijoituksille toisen valtion
alueella ja

jotka tunnustavat tarpeen suojella kummankin valtion kansalaisten ja yhtididen
sijoituksia ja lisdtd pddoman liikkuvuutta ja yksittdisten liiketoimien kaynnistymista
pitden silmélld kummankin valtion taloudellista menestysté;

ovat sopineet seuraavasta:
1 artikla. MAARITELMAT

(1) Tassd sopimuksessa:

a) ’sijoitus’’ tarkoittaa kaikenlaisia varoja ja kasittaa erityisesti, joskaan ei yksi-
nomaisesti:

(i) irtaimen ja kiintefin omaisuuden ja muut omistusoikeudet, kuten kiinnitykset, pi-
datysoikeudet ja pantit;

(i) yhtididen osuudet, osakkeet ja debentuurit tai osuudet téllaisten yhtididen omais-
uuteen;

(iii) oikeuden rahaan, rahallisen saatavan tai oikeuden suoritukseen, jolla on taloudetli-
nen arvo,

(iv) tekijinoikeudet, teollisoikeudet (kuten patentit, tavaramerkit, teolliset mallioikeu-
det), tekniset valmistusmenetelmdt, taitotiedon, kauppanimet ja goodwill -arvon;

(v) lakiin tai sopimukseen perustuvat liiketoiminnan toimiluvat mukaanlukien luonnon-
varojen eisinidi, jalostamista, louhintaa tai hyodyntiamistd koskevat toimiluvat,

b) ’tuotto’’ tarkoittaa sijoituksen tuottamia rahaméidrid ja erityisesti, joskaan ei
yksinomaan, kisittdd voiton, koron, pddomatulot, osingot, rojaltit ja maksut;

¢) kansalaisilla’’ tarkoitetaan Suomen ja Sri Lankan osalta fyysisid henkil6its,
jotka ovat jomman kumman maan kansalaisia sen lakien mukaisesti;

d) ’yhti6illd’’ tarkoitetaan Suomen ja Sri Lankan osalta osakeyhtiditi, yhtidita tai
yhteisj4, jotka on muodostettu tai perustettu Suomessa tai Sri Lankassa niiden
alueella voimassa olevan lain mukaan;
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e) alueella’ tarkoitetaan Suomen ja Sri Lankan osalta aluetta, joka muodostaa
Suomen tasavallan ja vastaavasti Sri Lankan demokraattisen sosialistisen
tasavallan.

(2) Mikili sijoitusta kaavaillaan toisen sopimuspuolen alueelle sellaisen yhtion to-
imesta, joka ei tdytd tdimdén artiklan 1 kappaleen d kohdan maéritelméssi asetettuja ehtoja,
mutta jossa toisen sopimuspuolen kansalaisilla tai yhtioilld on olennainen osuus, edella-
mainitun sopimuspuolen tulee, mikili se sallii sijoituksen, kummankin sopimuspuolen
keskeniin niin sopiessa pitdd yhtiota sellaisena, jota suojataan tdmén sopimuksen nojalla
suhteessa sanottuun sijoitukseen.

2 artikla. TAMAN SOPIMUKSEN SOVELTAMINEN

(1) Titd sopimusta sovelletaan ainoastaan sijoituksiin, jotka on tehty vastaanottavan
maan lakien, médrdysten ja menettelytapojen mukaisesti.

(2) Huomioonottaen tdmin artiklan 1 kappaleen madridykset titd sopimusta sovel-
letaan kaikkiin sijoituksiin, joita toisen sopimuspuolen kansalaiset tai yhtidt ovat tehneet
toisen sopimuspuolen alueella ennen tdmin sopimuksen voimaantuloa tai sen jilkeen.

3 artikla. S1JOITUSTEN SUOJELU

Kumpikin sopimuspuoli turvaa kaikissa tilanteissa omien lakiensa ja médrdystensi
sallimissa rajoissa ja kansainvilisen oikeuden mukaisesti kohtuullisen ja oikeudenmu-
kaisen kohtelun toisen sopimuspuolen kansalaisten ja yhtididen sijoituksille.

4 artikla. SUOSITUIMMUUSMAARAYKSET

Ottaen huomioon 5 artiklan méirdykset, kumpikaan sopimuspuoli ei sovella alueel-
laan timidn sopimuksen méirdysten mukaisesti vastaanotettuihin sijoituksiin tai toisen
sopimuspuolen kansalaisten tai yhtididen saamaan tuottoon epdedullisempaa kohtelua
kuin se soveltaa vastaavissa tilanteissa minkddn kolmannen valtion kansalaisten tai yht-
ididen tekemiin sijoituksiin tai tuottoon.

5 artikla. POIKKEUKSET

Tdméin sopimuksen madrdyksid koskien sellaisen kohtelun myodntdmistd, joka ei ole
epsedullisempaa kuin mitd sovelletaan minké tahansa kolmannen maan kansalaisiin tai
yhtiéihin, ei voida tulkita siten, etti se velvoittaisi toista sopimuspuolta ulottamaan toisen
sopimuspuolen kansalaisiin tai yhtiihin etua kohtelusta, suosituimmuudesta tai etuoikeu-
~ desta, joka johtuu:

a) olemassa olevasta tai tulevasta tulliliitosta, vapaakauppa-alueen muodostamista ko-
skevasta sopimuksesta tai muista alueellisen yhteistyon muodoista, joihin jompi
kumpi sopimuspuolista on liittynyt tai tulee littymaiin, tai

b) kansainvilisestd sopimuksesta tai jirjestelyisti, jotka liittyvat kokonaan tai padasiassa
verotukseen.

6 artikla. PAKKOLUNASTUS
(1) Kumpikaan sopimuspuoli ei saa ryhtyd mihinkéin toisen sopimuspuolen kan-
salaisen tai yhtidn sijoitukseen kohdistuvaan pakkolunastukseen, kansallistamiseen tai

muuhun haltuunottoon liittyvdédn toimeen, joka vastaa vaikutukseltaan kansallistamista tai
pakkolunastusta, paitsi seuraavin edellytyksin:

a) toimenpiteisiin ryhdytdén yleisen edun vuoksi ja asianmukaisin laillisin menettelyin
kansainvilisen oikeuden mukaisesti;
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b) toimenpiteet eivit ole syrjivid;

¢) toimenpiteisiin liittyy médrdykset nopean, riittiivdn ja tehokkaan korvauksen mak-
samisesta. Sellaisen korvauksen tulee kattaa toimenpiteen kohteena olevan sijoituksen
markkina-arvo vilittdmaésti ennen haltuunottoon liittyvén toimenpiteen tapahtumista
tai julkiseen tietoon tulemista, ja sen on oltava vapaasti siirrettdvissd vaihdettavissa
valuutoissa sopimuspuolen alueelta sen virallisen valuuttakurssin mukaisena, joka on
voimassa arvon madérittdmispéivéand. Siirto on toteutettava ilman aiheetonta viivytysti
siirtomuodollisuuksien suorittamisen tavanomaisesti vaatiman ajanjakson kuluessa.
Korvauksen tulee sisiltdad korko maksupiiviin asti sopijapuolen keskuspankin sov-
eltaman tavanomaisen korkokannan mukaisesti.

(2) Tdmin artiklan | kappaleen miiridyksii sovelletaan my6s sijoituksen tuottoihin
seki lakkauttamistapauksessa saatavaan tuottoon.

7 artikla. SIOITUSTEN TAKAISINPALAUTTAMINEN

(1) Kummankin sopimuspuolen on lakiensa ja médrdystensd sallimissa rajoissa sal-
littava ilman rajoituksia ja aiheetonta viivytysti siirtdd missi tahansa vaihdettavassa val-
uutassa:

a) nettovoitot, osingot, rojaltit, tekniset avustukset ja muut tekniset maksut, korot ja
muut toisen sopimuspuolen kansalaisten tai yhtididen sijoituksesta aiheutuvat tuotot;

b) minki tahansa toisen sopimuspuolen kansalaisten tai yhtididen tekemén sijoituksen
kokonaisesta tai osittaisesta lakkauttamisesta saatava tuotto;

¢) sellaisten toisen sopimuspuolen kansalaisten tai yhtididen toisen sopimuspuolen kan-
salaisilta tai yhti6iltd saamien sellaisten lainojen takaisinmaksua koskevat varat, jotka
kumpikin sopimuspuoli on tunnustanut sijoituksiksi; ja

d) toisen sopimuspuolen sellaisten kansalaisten osalta, jotka ovat sijoitukseen liittyvissd
tydssd toisen sopimuspuolen alueella, tillaisten kansalaisten ansiotulot sanotusta
tyOstd.

(2) Sopimuspuolten tulee niinikdén sallia sellaisen irtaimen omaisuuden vapaa siir-
tdminen alueeltaan, joka muodostaa osan toisen sopimuspuolen kansalaisen tai yhtion
tekemasti sijoituksesta.

(3) Sopimuspuolet sitoutuvat soveltamaan taman artiklan 1 ja 2 kappaleessa tarko-
itettuihin siirtoihin yhté edullista kohtelua kuin ne soveltavat mink& tahansa kolmannen
maan kansalaisten tekemistd sijoituksista aiheutuviin siirtoihin.

8 artikla. SOVELLETTAVAT LAIT

Kaikkiin sijoituksiin tulee, timén sopimuksen asettamissa rajoissa ja soveltuvien
kansainvilisen oikeuden sdintdjen mukaisesti, soveltaa sen sopimuspuolen alueella voi-
massa olevia lakeja, jossa sellaiset sijoitukset on tehty.

9 artikla. VIITTAUS SHOITUKSIA KOSKEVIEN RIITAISUUKSIEN KANSAINVALISEEN
RATKAISU- JA SOVITTELUKESKUKSEEN

(1) Kumpikin sopimuspuoli suostuu titen alistamaan sijoituksia koskevien riitais-
uuksien kansainviliselle ratkaisu- ja sovittelukeskukselle (jaljempénd ‘‘keskus’’) ratkais-
tavaksi sovittelu- tai vilitysmenettelyin valtioiden ja toisten valtioiden kansalaisten
vilisten sijoituksia koskevien riitaisuuksien ratkaisemisesta Washingtonissa 18 pdivina
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maaliskuuta 1965 tehdyn yleissopimuksen nojalla kaikki oikeudelliset riitaisuudet, jotka
syntyvit timin sopimuspuolen ja toisen sopimuspuolen kansalaisen tai yhtion vilillid ja
littyvit viimeksi mainitun sijoitukseen edelldmainitun alueella.

(2) Yhtiotd, joka on perustettu tai on muodostettu sopimuspuolen alueella voimassa
olevan lain mukaisesti ja josta toisen sopimuspuolen kansalaiset tai yhtiot ennen sellaisen
riidan syntymistd omistavat tdmin sopimuksen 1 artiklan 2 kappaleessa asetut ehdot tiyt-
tdvin olennaisen osuuden, tulee yleissopimuksen 25 artiklan 2 kappaleen b kohdan mu-
kaisesti kohdella yleissopimukseen nihden toisen sopimuspuolen yhtioné.

(3) Mikali jokin riita syntyisi, eikd sopimukseen p#dsti tai riitaa saada lopullisesti
ratkaistuksi riidan osapuolten kesken paikallisia oikeuskeinoja kiyttden tai muutoin, sil-
loin, jos kysymyksessid oleva kansalainen tai yhtio on myos sitoutunut kirjallisesti alis-
tamaan riidan keskuksen ratkaistavakst yleissopimuksen mukaisin sovittelu- tai
vilitysmenettelyin, kumpikin osapuoli voi panna vireille menettelyt esittdmalla titd ko-
skevan pyynnon keskuksen piisihteerille siten kuin yleissopimuksen 28 ja 36 artiklassa
on midritty.

Mikili osapuolet ovat erimielisid stitd, soveltuuko sovittelu- vai vilitysmenettely
paremmin, on kysymyksessid oleva kansalainen tai yhti¢ oikeutettu valitsemaan. Riidan
osapuolena oleva sopimuspuoli ei ole oikeutettu esittimiin menettelyn tai paitdksen
tdytantdonpanon missiidn vaiheessa viitettd sen perusteella, etti riidan toinen osapuoli on
vastaanottanut  vakuutussopimuksen perusteella korvausta osasta tai kaikista
menetyksistiin.

(4) Kumpikaan sopimuspuoli ei ole oikeutettu kisitteleméin diplomaattista tietd mi-
tadn riitaa, joka on jatetty keskuksen ratkaistavaksi, ellei:

a) keskuksen péasihteeri tai sen asettama sovittelulautakunta tai vilimiesoikeus piita,
ettei riita kuulu keskuksen tuomiovaltaan, tai

b) toinen sopimuspuoli alistuisi vilimiesoikeuden antamaan vilitystuomioon tai nou-
dattaisi sitd.

10 artikla. SOPIMUSPUOLTEN VALISET RIIDAT

(1) Sopimuspuolten viliset ritdat tdmin sopimuksen tulkinnasta ja soveltamisesta
tulee, mikili mahdollista, ratkaista diplomaattista tieti.

(2) Mikili sopmmuspuolten vilistéd riitaa ei kyetd nidin ratkaisemaan, se saatetaan
jomman kumman sopimuspuolen pyynnostd vilimiesoikeuden ratkaistavaksi.

(3) Sellainen vilimiesoikeus perustetaan jokaista eri tapausta varten seuraavalla tav-
alla. Kahden kuukauden kuluessa vilimiesmenettelyi koskevan pyynndn saamisesta kum-
pikin sopimuspuoli nimittid toisen oikeuden jasenisti. Namé kaksi jdsentd valitsevat
sitten sellaisen kolmannen valtion kansalaisen, joka nimitetdin molempien sopimuspuol-
ten suostumuksella oikeuden puheenjohtajaksi. Puheenjohtaja on nimitettivd kahden
kuukauden kuluessa kahden muun jidsenen nimittimisesti.

(4) Jos tamin artiklan 3 kappaleessa maiérittyjen aikojen kuluessa tarvittavia nim-
ityksid ei ole suoritettu, jompi kumpi sopimuspuoli voi muun sopimuksen puuttuessa
pyytid Kansainvilisen tuomioistuimen puheenjohtajaa suorittamaan tarvittavat nimityk-
set. Jos puheenjohtaja on jomman kumman sopimuspuolen kansalainen tai jos hidn on
muulla tavoin estynyt tdyttdméstd sanottua tehtévid, varapuheenjohtajaa on pyydettdvi
tekemdin tarvittavat nimitykset. Jos varapuheenjohtaja on jomman kumman sopimus-
puolen kansalainen tai jos myds hidn on estynyt tiyttamisti sanottua tehtiviid, Kansain-
vilisen tuomioistuimen virkaidssi seuraavaa jdsentd, joka ei ole kummankaan
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sopimuspuolen kansalainen ja joka ei ole muutoin estynyt tayttdmasti sanottua tehtdvis,
on pyydettivi suorittamaan tarvittavat nimitykset.

(5) Vilimiesoikeus tekee pddtoksensd dédnten enemmistolld. Sellainen paitds on mo-
lempia sopimuspuolia sitova. Sopimuspuolet vastaavat yhtd suurin osuuksin puheenjoh-
tajan ja vilimiesoikeuden jésenten Kkustannuksista. Vilimiesoikeus voi kuitenkin
padtoksessddn madrita toisen sopimuspuolista vastaamaan suuremmasta osuudesta kus-
tannuksia, ja tillainen padtds on molempia sopimuspuolia sitova. Oikeus pa4ttidd omasta
menettelytavastaan.

11 artikla. SUAANTULO

Jos sopimuspuoli suorittaa maksun jollekin kansalaiselleen tai yhtidlleen sijoitukseen
liittyvén takuun perusteella, toinen sopimuspuoli tunnustaa ensinmainitun sopimuspuolen
10 artiklan mukaisia oikeuksia loukkaamatta timéan sopimuspuolen oikeuden siirtda om-
istus- tai muu oikeus itselleen ja tdmin sopimuspuolen omistustai muuta oikeutta koske-
van sijaantulon.

12 artikla. VOIMAANTULO, VOIMASSAOLOAIKA JA PAATTYMINEN

(1) Tami sopimus tulee voimaan kolmenkymmenen pdivin kuluttua siitd, kun so-
pimuspuolten hallitukset ovat ilmoittaneet toisilleen, ettd sopimuksen voimaantulon edel-
lyttimét valtiosddnndn mukaiset vaatimukset ovat tulleet tdytetyiksi.

(2) Tami sopimus on voimassa 15 vuotta. Sen jilkeen se on voimassa 12 kuukauden
paiattymiseen saakka siitd, kun jompi kumpi sopimuspuoli on ilmoittanut kirjallisesti ir-
tisanomisesta toiselle sopimuspuolelle.

(3) Niiden sijoitusten osalta, jotka on tehty ennen kuin tdiman sopimuksen irtisan-
ominen tulee voimaan, 1-11 artiklan madrdykset ovat edelleen voimassa 10 vuotta so-
pimuksen voimassaolon padttymisen jilkeen estdmittd tdmidn jilkeen yleisen
kansainvilisen oikeuden sddntdjen soveltamista.

TAMAN VAKUUDEKSI hallitustensa asianmukaisesti valtuuttamat ovat allekirjoittaneet
tdimén sopimuksen.

TeEHTY Kandyssa 27 pidivind huhtikuuta 1985 kahtena suomen-, sinhalan- ja en-
glanninkieliseni kappaleena kaikkien tekstien ollessa yhté todistusvoimaiset. Tulkintojen
erotessa englanninkielinen teksti on ratkaiseva.

Suomen tasavallan hallituksen puolesta:
JERMU LAINE
Sri Lankan demokraattisen sosialistisen
tasavallan hallituksen puolesta:
A. C. S. HAMEED
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AGREEMENT' BETWEEN THE GOVERNMENT OF THE REPUBLIC OF
FINLAND AND THE GOVERNMENT OF THE DEMOCRATIC SO-
CIALIST REPUBLIC OF SRI LANKA FOR THE PROMOTION AND
PROTECTION OF INVESTMENTS

The Government of the Republic of Finland and the Government of the Democratic
Socialist Republic of Sri Lanka;

Desiring to create favourable conditions for greater economic co-operation between
them and in particular for investments by nationals and companies of one State in the
territory of the other State;

Recognizing the need to protect investments by nationals and companies of both
States and to stimulate the flow of capital and individual business initiative with a view
to the economic prosperity of both States;

Have agreed as follows:
Article 1. DEFINITIONS

(1) For the purposes of this Agreement:

a) ‘‘Investment’’ means every kind of asset and in particular, though not exclu-
sively, includes:

(i) Movable and immovable property and any other property rights such as mortgages,
liens or pledges;

(ii) Shares, stocks and debentures of companies or interests in the property of such
companies;
(1ii) Title or claim to money or right to any performance having an economic value;

(iv) Copyrights, industrial property rights (such as patents for inventions, trade marks,
industrial designs), technical processes, know-how, business names and goodwill;

(v) Business concessions conferred by law or under contract, including concessions to
search for, cultivate, extract or exploit natural resources.

b) “‘Returns” means the amounts yielded by an investment and in particular,
though not exclusively, includes profit, interest, capital gains, dividends, roy-
alties or fees;

¢) ‘‘Nationals’’ means in respect of Finland and Sri Lanka physical persons who
are citizens of either country according to its laws;

d) ‘‘Companies’’ means in respect of Finland and Sri Lanka corporations, firms or
associations incorporated or constituted under the law in force in any part of
Finland and Sri Lanka respectively;

! Came into force on 25 October 1987, i.e., 30 days after the date on which the Contracting Parties notified each other
(on 25 September 1987) of the completion of the constitutional requirements, in accordance with article 12 (1).
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e) ‘‘Territory’” means in respect of Finland and Sri Lanka the territory which
constitutes the Republic of Finland and the Democratic Socialist Republic of
Sri Lanka respectively.

(2) If an investment is envisaged in the territory of one Contracting Party by a
company which is not covered by the definition in paragraph (1) (d) of this Article, but
in which nationals or companies of the other Contracting Party have a substantial interest,
the former Contracting Party shall, if it admits the investment, by mutual agreement
between the two Contracting Parties, regard the company as one which enjoys protection
under this Agreement in respect of the said investment.

Article 2. APPLICABILITY OF THIS AGREEMENT

(1) This Agreement shall only apply to investments made in accordance with the
laws, regulations and procedures of the host country.

(2) Subject to the provisions of paragraph (1) of this Article, this Agreement shall
apply to all investments made in the territory of a Contracting Party by nationals or
companies of the other Contracting Party before or after the entry into force of this
Agreement.

Article 3. PROTECTION OF INVESTMENTS

Each Contracting Party shall, subject to its laws and regulations and in conformity
with international law, at all times ensure fair and equitable treatment to the investments
of nationals and companies of the other Contracting Party.

Article 4. MoST-FAVOURED-NATION PROVISIONS

Subject to the provisions of Article 5, neither Contracting Party shall in its territory
subject investments admitted in accordance with the provisions of this Agreement or
returns of nationals or companies of the other Contracting Party to treatment less fa-
vourable than that which it accords to investments or returns of nationals or companies
of any third State.

Article 5. EXCEPTIONS

The provisions of this Agreement relative to the granting of treatment not less
favourable than that accorded to the nationals or companies of any third State shall not
be construed so as to oblige one Contracting Party to extend to the nationals or companies
of the other the benefit of any treatment, preference or privilege resulting from:

a) Any existing or future customs union or agreement regarding the formation of a free
trade area or other forms of regional co-operation to which either of the Contracting
Parties is or may become a party, or

b) Any international agreement or arrangement relating wholly or mainly to taxation.
Article 6. EXPROPRIATION

(1) Neither Contracting Party shall take any measures of expropriation, nationali-
zation or any other dispossession, having effect equivalent to nationalization or expro-
priation, against the investment of a national or a company of the other Contracting Party
except under the following conditions:

a) The measures are taken in the public interest and under due process of law in ac-
cordance with international law;
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b) The measures are not discriminatory;

¢) The measures are accompanied by provisions for the payment of prompt, adequate
and effective compensation. Such compensation shall amount to the market value of
the investments affected immediately before the measure of dispossession occurred
or became public knowledge and it shall be freely transferable in convertible cur-
rencies from the Contracting Party, at the official rate of exchange prevailing on the
date used for the determination of value. The transfer shall be effected without undue
delay within such a period as normally required for the completion of transfer for-
malities. The compensation shall include interest until the date of payment at an
appropriate rate as applied by the Central Bank of the Contracting Party.

(2) The provisions of paragraph (1) of this Article shall also apply to the returns
from an investment as well as, in the event of liquidation, to the proceeds from the
liquidation.

Article 7. REPATRIATION OF INVESTMENTS

(1) Each Contracting Party shall, subject to its laws and regulations, allow without
restrictions or undue delay the transfer in any convertible currency of:

a) The net profits, dividends, royalties, technical assistance and other technical fees,
interest and other returns accruing from any investment of the nationals or companies
of the other Contracting Party;

b) The proceeds from the total or partial liquidation of any investment made by nationals
or companies of the other Contracting Party;

¢) Funds in repayment of borrowings by nationals or companies of one Contracting
Party from the nationals or companies of the other Contracting Party which both
Contracting Parties have recognized as investments; and

d) With regard to nationals of the other Contracting Party who are employed in con-
nection with an investment in its territory, the earnings of such nationals from the
said work.

(2) The Contracting Parties shall also allow free transfer from their territories of
movable property constituting part of an investment by a national or company of the
other Contracting Party.

(3) The Contracting Parties undertake to accord to transfers referred to in paragraphs
(1) and (2) of this Article treatment as favourable as that accorded to transfers originating
from investments made by nationals of any third country.

Article 8. Laws

All investments shall, subject to this Agreement, be governed by the laws in force
in the territory of the Contracting Party in which such investments are made and in
accordance with such rules of international law as may be applicable.

Article 9. REFERENCE TO INTERNATIONAL CENTRE FOR
SETTLEMENT OF INVESTMENT DISPUTES

(1) Each Contracting Party hereby consents to submit to the International Centre
for the Settlement of Investment Disputes (hereinafter referred to as ‘‘the Centre’’) for
settlement by conciliation or arbitration under the Convention on the Settiement of In-
vestment Disputes between States and Nationals of Other States opened for signature at
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Washington on 18 March 1965' any legal dispute arising between that Contracting Party
and a national or company of the other Contracting Party concerning an investment of
the latter in the territory of the former.

(2) A company which is incorporated or constituted under the law in force in the
territory of the Contracting Party and in which before such a dispute arises nationals or
companies of the other Contracting Party have substantial ownership subject to the con-
ditions set out in Article 1(2) of this Agreement shall, in accordance with Article 25(2)
(b) of the Convention, be treated, for the purpose of the Convention, as a company of
the other Contracting Party.

(3) If any dispute should arise, and agreement cannot be reached or the dispute
cannot be finally disposed of within three months between the parties to this dispute
through pursuit of local remedies or otherwise, then, the national or company affected
having also consented in writing to submit the dispute to the Centre for settlement by
conciliation or arbitration under the Convention, either party may institute proceedings
by addressing a request to that effect to the Secretary-General of the Centre as provided
in Articles 28 and 36 of the Convention.

In the event of disagreement as to whether conciliation or arbitration is the more
appropriate procedure the national or company affected shall have the right to choose.
The Contracting Party which is a party to the dispute shall not raise as an objection at
any stage of the proceedings or enforcement of an award the fact that the national or
company which is the other party to the dispute has received in pursuance of an insurance
contract an indemnity in respect of some or all of his or its losses.

(4) Neither Contracting Party shall pursue through diplomatic channels any dispute
referred to the Centre unless:

a) the Secretary-General of the Centre, or a conciliation commission or an arbitral tri-
bunal constituted by it, decides that the dispute is not within the jurisdiction of the
Centre, or

b) the other Contracting Party should fail to abide by or to comply with any award
rendered by an arbitral tribunal.

Article 10. DiSPUTES BETWEEN THE CONTRACTING PARTIES

(1) Disputes between the Contracting Parties concerning the interpretation or ap-
plication of this Agreement should, if possible, be settled through diplomatic channels.

(2) If a dispute between the Contracting Parties cannot thus be settled, it shall upon
the request of either Contracting Party be submitted to an arbitral tribunal.

(3) Such an arbitral tribunal shall be constituted for each individual case in the
following way. Within two months of the receipt of the request for arbitration, each
Contracting Party shall appoint one member of the tribunal. Those two members shall
then select a national of a third State who on approval by the two Contracting Parties
shall be appointed Chairman of the tribunal. The Chairman shall be appointed w1thm
two months from the date of appointment of the other two members.

(4) If within the periods specified in paragraph (3) of this Article the necessary
appointments have not been made, either Contracting Party may, in the absence of any
other agreement, invite the President of the International Court of Justice to make any
necessary appointments. If the President is a national of either Contracting Party or if he

! United Nations, Treary Series, vol. 575, p. 159.
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is otherwise prevented from discharging the said function, the Vice President shall be
invited to make the necessary appointments. If the Vice President is a national of either
Contracting Party, or if he too is prevented from discharging the said function, the Mem-
ber of the International Court of Justice next in seniority who is not a national of either
Contracting Party and who is not otherwise prevented from discharging the said function
shall be invited to make the necessary appointments.

(5) The arbitral tribunal shall reach its decision by a majority of votes. Such decision
shall be binding on both Contracting Parties. The cost of the Chairman and the members
of the tribunal shall be borne in equal parts by the Contracting Parties. The tribunal may,
however, in its decision direct that a higher proportion of costs shall be borne by one of
the two Contracting Parties, and this award shall be binding on both Contracting Parties.
The tribunal shall determine its own procedure.

Article 11. SUBROGATION

If a Contracting Party makes a payment to any of its [nationals] or companies under
a guarantee it has granted in respect of an investment, the other Contracting Party shall,
without prejudice to the rights of the former Contracting Party under Article 10, recognize
the transfer of any right or title of such national or company to that Contracting Party
and the subrogation of that Contracting Party to any right or title.

Article 12. ENTRY INTO FORCE, DURATION AND TERMINATION

(1) This Agreement shall enter into force thirty days after the date on which the
Governments of the Contracting Parties have notified each other that the constitutional
requirements for the entry into force of this Agreement have been fulfilled.

(2) The Agreement shall remain in force for a period of fifteen years. Thereafter it
shall remain in force until the expiration of twelve months from the date on which either
Contracting Party shall have given written notice of termination to the other.

(3) In respect of investments made prior to the date when the termination of this
Agreement becomes effective, the provisions of Articles 1-11 shall continue in effect for
a further period of ten years after the date of termination and without prejudice to the
application thereafter of the rules of general international law.

IN WITNESS WHEREOF the undersigned, duly authorized thereto by their respective
Governments, have signed this Agreement.

DONE in duplicate at Kandy this 27th day of April 1985, in the Finnish, Sinhala
and English languages, all texts being equally authentic. In case of divergence of inter-
pretation, the English text shall prevail.

For the Government of the Republic of Finland:
JERMU LAINE

For the Government of the Democratic Socialist
Republic of Sri Lanka:
A. C. S. HAMEED
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[TRADUCTION—TRANSLATION]

ACCORD' ENTRE LE GOUVERNEMENT DE LA REPUBLIQUE DE
FINLANDE ET LE GOUVERNEMENT DE LA REPUBLIQUE SO-
CIALISTE DEMOCRATIQUE DE SRI LANKA RELATIF A LA PRO-
MOTION ET A LA PROTECTION DES INVESTISSEMENTS

Le Gouvernement de la République de Finlande et le Gouvernement de la Ré-
publique socialiste démocratique de Sri Lanka,

Souhaitant créer des conditions favorables au développement de la coopération
économique entre les deux pays et en particulier aux investissements de ressortissants et
de sociétés d’un Etat sur le territoire de I’autre Etat,

Reconnaissant la nécessité de protéger les investissements des ressortissants et des
sociétés des deux Etats ainsi que de stimuler le flux des capitaux ainsi que I’initiative
commerciale et industrielle individuelle afin de favoriser la prospérité économique des
deux Etats,

Sont convenus de ce qui suit :

Article premier. DEFINITIONS

1. Aux fins du présent Accord :

a) Le terme « investissement » désigne les avoirs de toute nature et notamment
mais non exclusivement :

i) Les biens meubles et immeubles ainsi que tous autres droits réels tels qu’hy-
pothéques, gages ou nantissements ;

ii) Les actions et obligations de sociétés ou autres formes de participation au capital
de sociétés ;
iii) Les créances ou droits a prestations ayant une valeur économique ;

iv) Les droits d’auteur, les droits de propriété industrielle (tels que brevets d’invention,
marques de fabrique ou de commerce, études et plans industriels), connaissances
techniques, savoir-faire, noms déposés et clientele ;

v) Les concessions industrielles ou commerciales accordées par la loi ou en vertu d’un
contrat, y compris les concessions relatives a ia prospection, la culture, I’extraction
ou I’exploitation de ressources naturelles ;

b) Le terme « revenus » désigne les montants rapportés par un investissement et
en particulier, mais non exclusivement, ies bénéfices, intéréts, gains en capital,
dividendes, redevances ou autres rémunérations du capital ;

' Entré en vigueur le 25 octobre 1987, soit 30 jours apres la date 2 laquelle les Parties contractantes se sont notifié (ie
25 septembre 1987) I'accomplissement des formalités constitutionnelles requises, conformément au paragraphe 1 dc Iarti-
cle 12.
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¢) Le terme « ressortissants » désigne, en ce qui concerne la Finlande et Sri
Lanka, les personnes physiques qui sont citoyens de I’un ou I’autre pays en
vertu de leurs lois respectives ;

d) Leterme « sociétés » désigne, en ce qui concerne la Finlande et Sri Lanka, les so-
ciétés, entreprises ou associations constituées ou enregistrées en vertu de la 1égis-
lation en vigueur sur toute partie respectivement de la Finlande et de Sri Lanka ;

e) Le terme « territoire » désigne, en ce qui concerne la Finlande et Sri Lanka,
les territoires qui constituent respectivement la République de Finlande et la
République de Sri Lanka.

2. Si un investissement est envisagé sur le territoire de 'une des Parties contrac-
tantes par une société qui ne répond pas a la définition donnée a I’alinéa 1, d, du présent
article, mais dont les actions sont en majeure partie détenues par des ressortissants ou
sociétés de 1’autre Partie contractante, la premiére Partie contractante, si elle admet ledit
investissement, considérera ladite société, par accord mutuel entre les Parties contractan-
tes, comme une société bénéficiant de la protection prévue dans le présent Accord en ce
qui concerne ledit investissement.

Article 2. CHAMP D’ APPLICATION DE L’ ACCORD

1. Le présent Accord n’est applicable qu’aux investissements conformes aux lois,
réglements et procédures du pays d’accueil.

2. Sous réserve des dispositions du premier paragraphe du présent article, le présent
Accord est applicable a tous les investissements effectués sur le territoire de ’'une des
Parties contractantes par des ressortissants ou des sociétés de I’autre Partie contractante,
que ce soit avant ou apres ’entrée en vigueur du présent Accord.

Article 3. PROTECTION DES INVESTISSEMENTS

Sous réserve de sa propre législation et de sa réglementation et conformément au
droit international, chacune des Parties contractantes assure a tout moment aux investis-
sements de 1’autre Partie contractante un traitement juste et €quitable.

Article 4. CLAUSE DE LA NATION LA PLUS FAVORISEE

Sous réserve des dispositions de I’article 5, aucune des Parties contractantes ne
soumettra sur son territoire les investissements admis conformément aux dispositions du
présent Accord ou les revenus de ressortissants ou de sociétés de 1’autre Partie contrac-
tante 4 un traitement moins favorable que celui qu’elle accorde aux investissements ou
aux revenus de ressortissants ou de sociétés d’un Etat tiers.

Article 5. EXCEPTIONS

Les dispositions du présent Accord concernant I’octroi d’un traitement qui ne soit
pas moins favorable que celui accordé aux ressortissants ou aux sociétés de tout Etat
tiers ne peuvent étre interprétées comme obligeant une Partie contractante a étendre aux
ressortissants ou aux sociétés de I’autre Partie le bénéfice de tout traitement, préférence
ou priviléege découlant :

a) De toute union douaniére existante ou future ou d’un accord relatif a la création d’une
zone de libre-échange ou de toutes autres formes de coordination régionale auxquelles
I’une ou I’autre des Parties contractantes est ou pourrait devenir partie; ou

b) De tout accord ou arrangement international concernant entiérement ou principale-
ment 1’ imposition.
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Article 6. EXPROPRIATION

I. Les Parties contractantes n’adoptent aucune mesure d’expropriation, de natio-
nalisation ou toute autre mesure de dépossession ayant un effet équivalent 2 une natio-
nalisation ou 2 une expropriation touchant I’investissement d’un ressortissant ou d’une
société de I’autre Partie contractante, sauf lorsque :

a) Les mesures sont prises pour une cause d’intérét public et dans le respect des formes
régulieres, conformément au droit international ;

b) Les mesures ne sont pas discriminatoires ;

¢) Les mesures contiennent des dispositions relatives au versement d’une indemnisation
appropriée, effective et réalisable sans retard injustifié. Ladite indemnisation doit
correspondre a la valeur marchande des investissements établie immédiatement avant
la prise des mesures de dépossession ou avant que celles-ci ne soient rendues pub-
liques. Elle doit étre librement transférable en devises convertibles au taux de change
officiel pratiqué a la date a laquelle la valeur aura été établie. Le transfert doit étre
effectué sans retard injustifié ou excessif dans un délai n’excédant pas la période
normalement requise pour les formalités dudit transfert. L’indemnisation comprend,
jusqu’a la date du paiement, les intéréts fixés a un taux raisonnable appliqué par la
Banque centrale de la Partie contractante.

2. Les dispositions du paragraphe I du présent article s’appliquent également aux
revenus d’un investissement ainsi que, dans le cas d’une réalisation, au produit d’une
telle réalisation.

Article 7. RAPATRIEMENT DES INVESTISSEMENTS

1. Chacune des Parties contractantes, sous réserve de ses lois et réglements, autorise
le transfert en toute monnaie convertible, sans retard injustifié ni restrictions :

a) Du montant des bénéfices, dividendes, redevances, rétribution de services d’assis-
tance technique et autres services techniques, intéréts et autres revenus courants pro-
venant de tout investissement de ressortissants ou de sociétés de 1’autre Partie con-
tractante ;

b) Du produit de la réalisation totale ou partielle de tout investissement effectué par des
ressortissants ou des sociétés de 1’autre Partie contractante ;

¢) Des fonds constituant le remboursement d’emprunts contractés par des ressortissants
ou des sociétés de P'une des Parties contractantes aupres des ressortissants ou des
sociétés de 1’autre Partie contractante, dont les Parties contractantes ont admis qu’ils
constituaient des investissements ;

d) De la rémunération de ressortissants de I’autre Partie contractante autorisés i tra-
vailler sur son territoire en rapport avec un investissement.

2. En outre, les Parties contractantes autorisent le libre transfert de leurs territoires
des biens meubles faisant partie d’un investissement effectué par un ressortissant ou une
société de I’autre Partie contractante.

3. Les Parties contractantes s’engagent a accorder aux transferts visé€s aux para-
graphes 1 et 2 du présent article un traitement aussi favorable que celui qu’elles appli-
quent aux transferts qui tirent leur origine d’investissements effectués par des ressortis-
sants de tout pays tiers.
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Article 8. LEGISLATION

Sous réserve des dispositions du présent Accord, tous les investissements sont régis
par la législation en vigueur sur le territoire de la Partie contractante ol lesdits investis-
sements sont effectués et conformément aux régles applicables du droit international.

Article 9. RENVO! DEVANT LE CENTRE INTERNATIONAL POUR LE REGLEMENT
DES DIFFERENDS RELATIFS AUX INVESTISSEMENTS

1. Chacune des Parties contractantes consent a soumettre au Centre international
pour le réglement des différends relatifs aux investissements (ci-aprés dénommé « le
Centre »), aux fins de réglement par voie de conciliation ou d’arbitrage, conformément
a la Convention pour le réglement des différends relatifs aux investissements entre Etats
et ressortissants d’autres Etats, ouverte a la signature 2 Washington le 18 mars 1965',
tout différend juridique survenant entre cette Partie contractante et un ressortissant ou
une société de I’autre Partie contractante au sujet d’un investissement effectué par ce
ressortissant ou cette société sur le territoire de la premicre Partie.

2. Une société enregistrée ou constituée selon la législation en vigueur sur le ter-
ritoire de 'une des Parties contractantes et dont la majorité des actions était détenue,
avant que survienne ce différend, par des ressortissants ou des sociétés de 1’autre Partie
contractante, est considérée aux fins de la Convention, conformément a I’article 25, pa-
ragraphe 2, b, de celle-ci, comme une société de 1’autre Partie contractante.

3. Dans le cas d’un tel différend, si les parties ne parviennent pas a une entente ou
si le différend ne peut étre réglé dans les trois mois, soit en usant des recours locaux
dont elles disposent soit autrement, 1’une ou 1’autre partie peut, si le ressortissant ou la
soci€té en cause consent également par écrit a soumetire le différend au Centre pour
réglement par voie de conciliation ou d’arbitrage conformément a 1a Convention, entamer
une procédure en adressant une requéte a cet effet au Secrétaire général du Centre, comme
le prévoient les articles 28 et 36 de la Convention.

En cas de désaccord sur la question de savoir si c’est la conciliation ou V’arbitrage
qui constitue la procédure la plus appropriée, le ressortissant ou la société en cause aura
le droit d’en décider. La Partie contractante qui est partie au différend ne peut, & aucun
moment de la procédure ou de I’exécution d’une sentence, opposer le fait que le ressor-
tissant ou la société qui constitue ’autre partie a ce différend a été indemnisé, aux termes
d’un contrat d’assurance, de tout ou partie des dommages subis.

4. Ni Pune ni Vautre Partie contractante ne recourt a la voie diplomatique pour
régler un différend porté devant le Centre, sauf au cas ot :

a) Le Secrétaire général du Centre, une commission de conciliation ou un tribunal ar-
bitral constitué par ce dernier décide que le Centre n’est pas compétent pour statuer
en la matiere ; ou

b) L’autre Partie contractante ne respecte pas ou n’exécute pas une sentence rendue par
un tribunal arbitral.

Article 10. REGLEMENT DES DIFFERENDS ENTRE LES PARTIES CONTRACTANTES

1. Les différends survenant entre les Parties contractantes a propos de I'interpréta-
tion ou de I’application du présent Accord seront dans la mesure du possible réglés par
la voie diplomatique.

' Nations Unies, Recueil des Traités, vol. 575, p. 159.
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2. Si un différend entre les Parties contractantes ne peut étre réglé de la sorte, il
est porté, 2 la diligence de 1’une ou I'autre des Parties contractantes, devant un tribunal
arbitral.

3. Ce tribunal arbitral est constitué pour chaque affaire de la fagon suivante : dans
les deux mois qui suivent la réception de la requéte d’arbitrage, chacune des deux Parties
contractantes désigne un membre du tribunal. Ces deux membres choisissent alors un
ressortissant d’un Etat tiers qui, aprés approbation des deux Parties contractantes, est
nommé Président du tribunal. Le Président est nommé dans les deux mois qui suivent la
désignation des deux autres membres.

" 4. Si les nominations requises n’ont pas été faites dans les délais prévus au para-
graphe 3 du présent article, I'une ou !’autre Partie contractante peut, faute d’un autre
accord, inviter le Président de la Cour internationale de Justice a procéder a ces nomi-
nations. Si le Président est ressortissant de 'une ou l'autre Partie contractante, ou s’il
est empéché pour toute autre raison de remplir cette fonction, le Vice-Président est invité
A procéder aux nominations requises. Si le Vice-Président est ressortissant de I’'une des
Parties contractantes ou s'il est lui aussi empéché de remplir cette fonction, les nomi-
nations sont effectuées par le membre de la Cour internationale de Justice le plus ancien
qui n’est ressortissant d’aucune des deux Parties contractantes.

5. Le tribunal arbitral prend ses décisions a la majorité des voix. Ces décisions ont
force obligatoire pour les deux Parties contractantes. Chacune des Parties contractantes
regle les dépenses du membre du tribunal qu’elle a désigné et de ses représentants devant
le tribunal arbitral; les frais du Président et les autres frais sont répartis également entre
les Parties contractantes. Le tribunal a toutefois la faculté de stipuler dans sa décision
qu’une part plus importante des dépenses incombe a4 I’'une des Parties contractantes, et
cette décision a force obligatoire pour les deux Parties. Le tribunal fixe lui-méme sa
procédure.

Article 11. SUBROGATION

Si I’une des Parties contractantes verse un certain montant, en vertu d’une garantie
donnée a un investissement, 2 un de ses ressortissants ou a une de ses sociétés, 1’autre
Partie contractante reconnatit, sans préjudice des droits de la premicre Partie contractante
découlant de Varticle 10, que tous droits ou garanties de ce ressortissant ou de cette
société sont transférés a la premiere Partie contractante, et que celle-ci est subrogée dans
lesdits droits et garanties.

Article 12. ENTREE EN VIGUEUR, DUREE ET DENONCIATION

1. Le présent Accord entrera en vigueur 30 jours suivant la date a laquelle les
Gouvernements des Parties contractantes se seront mutuellement informés que les for-
malités constitutionnelles requises pour son entrée en vigueur ont été accomplies.

2. Le présent Accord restera en vigueur pendant une période de 15 ans. Par la suite,
il demeurera en vigueur jusqu’a I’expiration d’une période de 12 mois a compter de la
date a laquelle 1’une ou I’autre des Parties contractantes aura communiqué a ’autre un
préavis écrit de dénonciation.

3. En ce qui concerne les investissements effectués avant la date a laquelle la dé-
nonciation du présent Accord deviendra applicable, les dispositions des articles 1 a 11
continueront 2 s’appliquer pendant une période de 10 ans suivant la date a laquelle
I’ Accord aura pris fin et ce sans préjudice de 1’application ultérieure des régles communes
du droit international.
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EN FOI DE QUOI les soussignés, a ce diiment autorisés par leurs Gouvernements
respectifs, ont signé le présent Accord.

FAIT en double exemplaire a8 Kandy, le 27 avril 1985, en langues finnoise, cingh-
alaise et anglaise, les trois textes faisant également foi. En cas de divergence
d’interprétation, le texte anglais prévaudra.

Pour le Gouvernement de la République de Finlande :
JERMU LAINE
Pour le Gouvernement de la République socialiste
démocratique de Sri Lanka :
A. C. S. HAMEED
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[FINNISH TEXT—TEXTE FINNOIS]

SOPIMUS SUOMEN TASAVALLAN JA SAKSAN LIITTOTASAVALLAN
VALILLA 23 PAIVANA HUHTIKUUTA 1979 TEHDYN SOSIAALI-
TURVASOPIMUKSEN TOIMEENPANEMISESTA

Suomen Tasavallan hallitus ja Saksan Liittotasavallan hallitus

ovat Suomen Tasavallan ja Saksan Liittotasavallan vilillda 23 paivdna huhtikuuta
1979 tehdyn sosiaaliturvasopimuksen, jota jaljempana nimitetdén ‘‘sosiaaliturvasopimuk-
seksi’’, 35 artiklan 1 kappaletta soveltaen sopineet seuraavaa:

10sA. YLEISET MAARAYKSET

1 artikla. Seuraavissa miadrdyksissa kdytetddn sosiaalitur-vasopimuksessa mainit-
tuja késitteitd siind vahvistetussa merkityksessi.

2 artikla.  Sosiaaliturvasopimuksen 35 artiklan 2 kappaleen mukaan perustettujen
yhdyselinten velvollisuutena on toimivaltansa puitteissa selvittdd kysymykseen tuleville
henkiléille sosiaaliturvasopimuksen mukaiset oikeudet ja velvollisuudet.

3 artikla. Sosiaaliturvasopimuksen 35 artiklan 2 kappaleen mukaisesti perustetut
yhdyselimet ja tdmén sopimuksen 12 artiklan 2 kappaleen mukaiset asianomaiset vaku-
utuselimet sopivat, asianomaisten viranomaisten osallistuessa neuvonpitoon, kukin oman
toimivaltapiirinsd osalta niistd hallinnollisista toimenpiteistd, jotka ovat tarpeen ja tar-
koituksenmukaiset sosiaaliturvasopimuksen toteuttamiseksi. Sosiaaliturvasopimuksen 35
artiklan 1 kappale pysyy muuttumattomana.

4 artikla. (1) Sosiaaliturvasopimuksen 29 artiklan 1 kappaleessa mainittujen elin-
ten on toimivaltansa puitteissa ilmoitettava toisilleen ja asianomaisille henkil6ille heidén
anomuksestaan ne tosiseikat ja asetettava kdytettdviksi ne todisteet, joita tarvitaan var-
mistamaan sosiaaliturvasopimuksen 2 artiklan 1 kappaleessa mainitun lainsdadannon, so-
siaaliturvasopimuksen ja timén sopimuksen perusteella asianosaisille tulevat oikeudet ja
velvollisuudet.

(2) Jos henkildlld on sosiaaliturvasopimuksen 2 artiklan 1 kappaleessa mainitun
lainsdddinndn, sosiaaliturvasopimuksen tal timdn sopimuksen mukaan velvollisuus il-
moittaa méadrityt tosiseikat vakuutuselimelle tai muulle elimelle niin koskee timi vel-
vollisuus my®s vastaavien tosiseikkojen osalta toisessa sopimusvaltiossa tai toisen
sopimusvaltion lainsddddnndn mukaan 1lmoitettavia tosiseikkoja. Titi noudatetaan myds
silloin, kun henkilén on annettava kaytettaviksi tiettyja todisteita.

5 artikla. (1) Sosiaaliturvasopimuksen 6 ja I0 artikloiden tarkoittamissa tapauk-
sissa antaa sen sopimusvaltion asianomainen vakuutuselin, jonka lainsdddant6d on sov-
ellettava, asianomaiselle henkildlle pyynndsté todistuksen siité, ettd henkilodn sovelletaan
mainittua lainsaddantod.

(2) Saksan liittotasavallassa antaa sairausvakuutusta hoitava vakuutuselin télldisen
todistuksen myo6s muita vakuutusaloja varten. Jos henkil6 on vain tapaturmavakuutuksen
alainen, antaa tapaturmavakuutuksen asianomainen vakuutuselin mainitun todistuksen.
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(3) Suomen tasavallassa antaa todistuksen Eldketurvakeskus.

6 artikla. Rahasuoritukset maksetaan toisessa sopimusvaltiossa olevalle vastaan-
ottajalle ilman tdmédn sopimusvaltion yhdyselimen viliintuloa.

7 artikla. Jos henkilétietoja tai yritys- tai litkesalaisuuksia vilitetddn sosiaalitur-
vasopimuksen tai tdmdn sopimuksen perusteella sopimusvaltiosta toiseen, sovelletaan
sekd niiden vilittdimiseen ettd kdyttimiseen sopimusvaltion sisdistd lainsdadintdd, joka
koskee henkildtietojen ja yritys- ja liikesalaisuuksien suojelua.

8 artikla. Sosiaaliturvasopimuksen 30 artiklassa tarkoitetut Saksan liittotasaval-
lassa annetut tdytantéonpanokelpoiset padtokset ja asiakirjat toimitetaan Suomen tasa-
vallassa sosiaali- ja terveysministerioon.

11 0sA. ERITYISMAARAYKSET

I luku. SAIRAUSVAKUUTUS SAKSAN LIITTOTASAVALLAN JA SUOMEN TASAVALLAN LAIN-
SAADANNON MUKAAN, AITIYSAVUSTUS SEKA KANSANTERVEYS- JA SAIRAALAPALVE-
LUT SUOMEN TASAVALLAN LAINSAADANNON MUKAAN

9 artikla. Mikéli henkilo on velvollinen ilmoittamaan asianomaiselle vakuutuseli-
melle tydkyvyttomyyden ilmaantumisesta tai padttymisestd, hdn voi osoittaa tdmain il-
moituksen sosiaaliturvasopimuksen 17 artiklan mukaan myds oleskelupaikkakunnan
vakuutuselimelle. Jos kysymyksessa on asianomainen Saksan liittotasavallan vakuutuse-
lin, tulee ilmoitus toimittaa viipymittd ainoastaan oleskelupaikkakunnan vakuutuseli-
melle. Tamd vakuutuselin  ilmoittaa tapauksesta  viipymittd asianomaiselle
vakuutuselimelle.

10 artikla. (1) Henkilolta, jolla sopimusvaltion lainsdddidnndn mukaan on oikeus
sairaanhoitoetuuksiin, voi sosiaaliturvasopimuksen 13 ja 16 artikloissa tarkoitettujen
etuuksien antamiseksi toisessa sopimusvaltiossa oleskelupaikkakunnan vakuutuselin vaa-
tia todistuksen toimittamista siité, ettd kyseiselld henkil6lla ensin mainitun sopimusvaltion
lainsdddannon mukaan on oikeus sairaanhoitoetuuksiin. Saksan liittotasavallan vakuutu-
selintd, jolle todistus toimitetaan, pidetddn, jos henkild siirtyy toisen vakuutuselimen
toimialueelle, edelleenkin oleskelupaikkakunnan vakuutuselimend, jollei tille vakuutu-
selimelle toimiteta uutta todistusta.

(2) Sosiaaliturvasopimuksen I4 ja 16 artikloissa tarkoitettujen sairaanhoitoetuuksien
saamisekst Saksan liittotasavallassa on perheenjidsenen toimitettava asuinpaikkakuntansa
vakuutuselimelle todistus siitd, ettd han on Suomen tasavallassa asuvan ja sen lainsdi-
danndn mukaan vakuutetun henkilon perheenjdsen. Asianomainen suomalainen vakuutu-
selin ilmoittaa asuinpaikkakunnan vakuutuselimelle vakuutuksen paéttymisesta.

(3) Sosiaaliturvasopimuksen I5 artiklan mukaisten sairaanhoitoetuuksien saamiseksi
Saksan liittotasavallassa toimittaa henkild, joka saa tai on anonut elidkettd vain Suomen
lainsdaddnnon mukaan, tistd asianomaisen suomalaisen vakuutuselimen antaman todis-
tuksen asuinpaikkakuntansa vakuutuselimelle. Suomalainen vakuutuselin ilmoittaa asuin-
paikkakunnan vakuutuselimelle elikkeenmaksun pédttymisestd tai eldkeanomuksen
hylkdidmisesta.

(4) Mikaili kappaleessa 1-3 tarkoitettua todistusta ei ole ajoissa voitu toimittaa oles-
kelupaikkakunnan vakuutuselimelle, korvaa tdimi vakuutuselin oikeutetun henkilén an-
omuksesta syntyneet kustannukset silloin kun ilmoitus toimitetaan myShemmin.
Korvauksen suuruuden méirdd, miten paljon kuluja oleskelupaikkakunnan vakuutuseli-
melli olisi ollut, jos todistus olisi toimitettu ajoissa. Sosiaaliturvasopimuksen 13 artiklassa
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mainituissa tapauksissa henkilon itse Saksan liittotasavallassa maksamista etuuksista
suorittaa ensin asianomainen suomalainen yhdyselin korvaussumman siihen oikeutetulle
henkildlle ja saa siitd korvauksen Saksan liittotasavallan yhdyselimeltd niin pian kuin
sosiaaliturvasopimuksen 13, 14, 16 ja 21 artiklan mukaiset sairaanhoitoetuudet on jaettu
kaikkien saksalaisten sairausvakuutuslaitosten kesken.

(5) Henkilon, joka sosiaaliturvasopimukseen liittyvén paattopoytikirjan 9 a kohdan
mukaisesti erottuaan Suomen sairausvakuutuksesta, jatkaa vapaaehtoisesti kuulumista
vakuutukseen Saksan liittotasavallan sairausvakuutuslainsddddnnén mukaan, on Saksan
liittotasavallan sairausvakuutusta hoitavan vakuutuselimen vaatimuksesta esitettivi to-
distus siitd, milloin hdn oli vakuutettu sairauden varalta Suomen sairausvakuutuslainsia-
ddannén mukaan.

2 luku. TAPATURMAVAKUUTUS

11 artikla. (1) Ty&tapaturman (ammattitaudin) ilmoittamisessa sovelletaan sen so-
pimusvaltion lainsdddintdd, jonka mukaan vakuutus on olemassa.

(2) 1llmoitus tehddidn asianomaiselle vakuutuselimelle. Tami ilmoittaa asiasta vii-
pymiittd oleskelupaikkakunnan vakuutuselimelle. Ilmoitus voidaan tehdd myos viimeksi
mainitulle vakuutuselimelle. Tdmi ldhettdd ilmoituksen viipymittd asianomaiselle
vakuutuselimelle.

3 luku. ELAKEVAKUUTUS

12 artikla. (1) Mikili Saksan liittotasavallan lainsdaddnnossa ei jo niin médrati,
on Saksan liittotasavallan tydntekijain elidkevakuutuksessa titd vakuutusta varten perus-
tettu yhdyselin asianomainen elin etuuksien toteamiseksi ja suorittamiseksi, lukuunotta-
matta kuntouttamista varten annettavia ladkinnillisid, ammatillisia ja tdydentivid
palveluja, jos

a) vakuutusajat on suoritettu tai kun ne ovat hyviksilaskettavia aikoja Saksan liittota-
savallan ja Suomen tasavallan lainsd4diannén mukaan tai

b) etuuteen oikeutettu henkilé asuu Suomen tasavallassa, tai

¢) etuuteen oikeutettu henkild asuu Suomen kansalaisena sopimusvaltioiden
ulkopuolella

(2) Saksan liittotasavallan erityislaitosten toimivalta pysyy muuttumattornana.

13 artikla.  Sosiaaliturvasopimuksen 35 artiklan 2 kappaleessa ja timin sopimuk-
sen 12 artiklan 2 kappaleessa mainitut vakuutuselimet antavat vuosittain 31 joulukuuta
vallinneen tilanteen mukaan tilastoja toiseen sopimusvaltioon suoritetuista maksuista. Tie-
tojen tulee kisittdd niikédli mahdollista eldkelajeittain jdsenneltyjen elidkkeiden ja kor-
vausten lukumdirit ja yhteissummat. Tilastoja vaihdetaan sopimusmaiden kesken.

u 0SA. LOPPUMAARAYKSET

14 artikla. T#ama sopimus ulotetaan 3 pidivani syyskuuta 1971 tehdyn neljan vallan
sopimuksen mukaisesti vahvistettuja menettelytapoja noudattaen, koskemaan Linsi-
Berliinid, mikéli Saksan liittotasavallan hallitus ei anna vastakkaista ilmoitusta Suomen
tasavallan hallitukselle kolmen kuukauden kuluessa timédn sopimuksen voimaantulon
jélkeen.

15 artikla. T#mi sopimus tulee voimaan niin pian kuin molemmat hallitukset ovat
ilmoittaneet toisilleen, ettd sisdisen lainsdddanndn mukaiset sopimuksen voimaantulolle
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tarpeelliset edellytykset ovat olemassa. Sopimus on sovellettavissa sosiaaliturvasopimuk-
sen voimaantulopdivisti ldhtien.

TEHTY Bonnissa 28 pdivianid marraskuuta 1985 kahtena alkuperiiskappaleena, kum-
pikin suomen ja saksan kielelld, joista molemmat tekstit ovat yhtd todistusvoimaiset.

Suomen Tasavallan hallituksen puolesta:
ANTTI KARPPINEN

Saksan Liittotasavallan hallituksen puolesta:
J. RUuHFuUsS
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[GERMAN TEXT—TEXTE ALLEMAND]

VEREINBARUNG ZUR DURCHFUHRUNG DES ABKOMMENS VOM
23. APRIL 1979 ZWISCHEN DER REPUBLIK FINNLAND UND DER
BUNDESREPUBLIK DEUTSCHLAND UBER SOZIALE SICHERHEIT

Die Regierung der Republik Finnland und die Regierung der Bundesrepublik
Deutschland

haben in Anwendung des Artikles 35 Absatz 1 des Abkommens vom 23. April 1979
zwischen der Republik Finnland und der Bundesrepublik Deutschland iiber Soziale
Sicherheit, im folgenden als *’ Abkommen’’ bezeichnet, folgendes vereinbart:

ABSCHNITT 1. ALLGEMEINE BESTIMMUNGEN

Artikel 1. In den folgenden Bestimmungen werden die Ausdriicke des Abkommens
in der dort festgelegten Bedeutung verwendet.

Artikel 2. Den nach Artikel 35 Absatz 2 des Abkommens eingerichteten Verbin-
dungfBtellen obliegt in Rahmen ihrer Zustindigkeit die allgemeine Aufkldrung der in
Betracht kommenden Personen tiber die Rechte und Pflichten nach dem Abkommen.

Artikel 3. Die nach Artikel 35 Absatz 2 des Abkommens eingerichteten Verbin-
dungftellen und die nach Artikel 12 Absatz 2 dieser Vereinbarung zusténdigen Triger
vereinbaren unter Beteiligung der zustindigen Behorden jeweils fiir ihren Zustandigkeits-
bereich die Verwaltungsmafnahmen, die zur Durchfiihrung des Abkommens notwendig
und zweckmifig sind. Artikel 35 Absatz 1 des Abkommens bleibt unberiihrt.

Artikel 4. (1) Die in Artikel 29 Absatz 1 des Abkommens genannten Stellen haben
im Rahmen ihrer Zustindigkeit einander und den betroffenen Personen auf deren Antrag
die Tatsachen mitzuteilen und die Beweismittel zur Verfiigung zu stellen, die zur Sich-
erung der Rechte und Pflichten der Beteiligten dienen, die sich aus den in Artikel 2
Absatz 1 des Abkommens genannten Rechtsvorschriften, dem Abkommen und dieser
Vereinbarung ergeben.

(2) Hat eine Person nach den Artikel 2 Absatz 1 des Abkommens genannten Rechts-
vorschriften, nach dem Abkommen oder nach dieser Vereinbarung die Pflicht, dem Tri-
ger oder einer anderen Stelle bestimmte Tatsachen mitzuteilen, so gilt diese Pflicht auch
in bezug auf entsprechende Tatsachen, die im anderen Vertragsstaat oder nach defen
Recht gegeben sind. Dies gilt auch, soweit eine Person bestimmte Beweismittel zur Ver-
fiigung zu stellen hat.

Artikel 5. (1) In den Fillen der Artikel 6 und 10 des Abkommens erteilt der zu-
stindige Triger des Vertragsstaates, dessen Rechtsvorschriften anzuwenden sind, der
betreffenden Person auf Antrag eine Bescheinigung dariiber, dap sie diesen Rechtsvor-
schriften untersteht.

(2) In der Bundesrepublik Deutschland stellt der Triger der Krankenversicherung
diese Bescheinigung auch fiir die iibrigen Versicherungszweige aus. Unterliegt eine Per-
son nur der Unfallversicherung, so wird die Bescheinigung vom zustindigen Triger der
Unfallversicherung ausgestellt.
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(3) In der Republik Finnland stellt die Zentralanstalt fiir Rentenschutz die Beschei-
nigung aus.

Artikel 6. Geldleistungen werden an Empfinger im Anderen Vertragsstaat ohne
Einschaltung einer VerbindungpPtelle dieses Veriragsstaates ausgezahlt.

Artikel 7. Werden personenbezogene Daten oder Betriebs- oder Geschiftsgeheim-
nife aufgrund des Abkommens oder dieser Vereinbarung von einem VertragBtaat in den
anderen weitergegeben, so gilt sowohl fiir die weitergabe als auch fiir die Verwendung
das jeweilige innerstaatliche Recht liber den Schutz von personenbezogenen Daten sowie
Betriebs- und Geschiftsgeheimnife.

Artikel 8. Die in Artikel 30 des Abkommens bezeichneten in der Bundesrepublik
Deutschland ergangenen vollstreckbaren Entscheidungen und Urkunden werden in der
Republik Finnland iliber das Sozial- und Gesundheitsministerium geleitet.

ABSCHNITT 1. BESONDERE BESTIMMUNGEN

Kapitel 1. KRANKENVERSICHERUNG NACH DEN RECHTSVORSCHRIFTEN DER BUNDES-
REPUBLIK DEUTSCHLAND UND DER REPUBLIK FINNLAND, MUTTERSCHAFTS-
HILFE SOWIE SACHLEISTUNGEN IN DER VOLKSGESUNDHEIT UND DER KRANKENHAU-
SER NACH DEN RECHTSVORSCHRIFTEN DER REPUBLIK FINNLAND

Artikel 9. Soweit eine Person verpflichtet ist, dem zustindigen Tridger das Vorlie-
gen oder die Beendigung der Arbeitsunfihigkeit mitzuteilen, kann sie diese Mitteilung
bei Anwendung des Artikels 17 des Abkommens auch an den Triger des Aufenthaltsortes
richten. Handelt es sich um einen deutschen zustidndigen Tréger, ist die Mitteilung un-
verziiglich nur dem Tréager des Aufenthaltsortes zuzuleiten. Der Triger des Aufenthalt-
sortes unterrichtet unverziiglich den zustidndigen Trager.

Artikel 10 (1) Von einer Person, fiir die nach den Rechtsvorschriften eines Ver-
tragsstaates Anspruch auf Sachleistungen besteht, kann fiir den Bezug von Sachleistungen
nach den Artikeln 13 und 16 des Abkommens im anderen Vertragsstaat vom Triger des
Aufenthaltsortes die iibermittlung einer Bescheinigung verlangt werden, daf sie Anspruch
auf Sachleistungen nach den Rechtsvorschriften des ersten Vertragsstaates hat. Der deut-
sche Trager, dem die Bescheinigung iibermittelt wird, gilt weiterhin als Trager des Au-
fenthaltsortes, wenn die Person ihren Aufenthalt im Bezirk eines anderen Trigers nimmt,
es sei denn, daf diesem eine weitere Bescheinigung iibermittelt wird.

(2) Zum Bezug von Sachleistungen nach den Artikeln 14 und 16 des Abkommens
in der Bundesrepublik Deutschland hat der Familienangehorige dem Triger seines ge-
wohnlichen Aufenthaltsortes Bescheinigungen dariiber zu iibermitteln, daP} er Familien-
angehdoriger einer Person ist, die sich in der Republik Finnland gewohnlich aufhilt und
nach den dortigen Rechtsvorschriften versichert ist. Der Triger des gewohnlichen Auf-
enthaltsortes wird durch den finnischen zustindigen Triger vom Ende der Versicherung
unterrichtet.

(3) Zum Bezug von Sachleistungen nach Artikel 15 des Abkommens in der Bun-
desrepublik Deutschland tibermittelt die Person, die eine Rente nur nach den finnischen
Rechtsvorschriften erhélt oder beantragt hat, hieriiber dem Triger des gewhnlichen Auf-
enthaltsortes eine Bescheinigung des finnischen zustidndigen Trigers. Dieser unterrichtet
den Tréager des gewohnlichen Aufenthaltsortes vom Ende des Rentenbezuges oder der
Ablehnung des Rentenantrages.

(4) Konnte die Bescheinigung nach den Absitzen | bis 3 dem Triger des Aufent-
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haltsortes nicht rechtzeitig iibermittelt werden, so erstattet dieser Trager auf Antrag der
berechtigten Person bei nachtriglicher Ubermittlung der Bescheinigung die entstandenen
Kosten. Fiir die Hohe der Erstattung ist mafigebend, was bei rechtzeitiger Ubermittlung
der Bescheinigung vom Triger des Aufenthaltsortes aufzuwenden gewesen wire. Fiir die
in den Fillen des Artikels 13 des Abkommens in der Bundesrepublik Deutschiand auf
eigene Rechnung in Anspruch genommenen Leistungen wird der Erstattungsbetrag der
berechtigten Person zunidchst von der zustidndigen finnischen Verbindungsstelle ausge-
zahlt und dieser von der deutschen Verbindungsstelle erstattet, sobald die nach den Ar-
tikeln 13, 14, 16 und 21 des Abkommens erbrachten Sachleistungen auf alle deutschen
Triger der Krankenversicherung umgelegt worden sind.

(5) Eine Person, die nach Nummer 9 Buchstabe a des SchluPprotokolls zum Ab-
kommen nach dem Ausscheiden aus der finnischen Krankenversicherung die Versicher-
ung nach den deutschen Rechtsvorschriften iiber die Krankenversicherung freiwillig
fortsetzt, hat auf Verlangen des deutschen Trigers der Krankenversicherung eine Be-
scheinigung dariiber vorzulegen, wann sie nach den finnischen Rechtsvorschriften kran-
kenversichert war.

Kapitel 2. UNFALLVERSICHERUNG

Artikel 11. (1) Fiir die Anzeige des Arbeitsunfalls (Berufskrankheit) gelten die
Rechtsvorschriften des Vertragsstaates, nach denen die Versicherung besteht.

(2) Die Anzeige wird dem zustidndigen Tréger erstattet. Er unterrichtet davon un-
verziiglich den Tréiger des Aufenthaltsortes. Die Anzeige kann auch diesem erstattet wer-
den. Er iibersendet die Anzeige unverziiglich dem zustindigen Triger.

Kapitel 3. RENTENVERSICHERUNG

Artikel 12. (1) Soweit die deutschen Rechtsvorschriften es nicht bereits vorschrei-
ben, ist innerhalb der deutschen Rentenversicherung der Arbeiter die fiir diese einge-
richtete Verbindungsstelle fiir die Feststellung und das Erbringen der Leistungen mit
Ausnahme der medizinischen, berufsfordernden und ergédnzenden Leistungen zur Reha-
bilitation zustindig, wenn

a) Versicherungszeiten nach den deutschen und finnischen Rechtsvorschriften zuriick-
gelegt oder anrechnungsfihig sind oder

b) der Berechtigte sich in der Republik Finnland gewohnlich aufhilt oder

c¢) der Berechtigte sich als finnischer Staatsagehériger gewdhnlich auPerhalb der Ver-
tragPtaaten aufhilt.

(2) Die Zustiandigkeit der deutschen Sonderanstalten bleibt unberiihrt.

Artikel 13. Die in Artikel 35 Absatz 2 des Abkommens und in Artikel 12 Absatz
2 dieser Vereinbarung bezeichneten Triger erstelien jahrlich, jeweils nach dem Stand
vom 31. Dezember, Statistiken iiber die in den anderen Vertragsstaat vorgenommenen
Zahlungen. Die Angaben sollen sich nach Moglichkeit auf Zahl und Gesamtbetrag der
nach Rentenarten gegliederten Renten und Abfindungen erstrecken. Die Statistiken wer-
den ausgetauscht.

ABSCHNITT 1. SCHLUBBESTIMMUNGEN

Artikel 14. Diese Vereinbarung wird entsprechend dem Viermichte-Abkommen
vom 3. September 1971 in Ubereinstimmung mit den festgelegten Verfahren auf Berlin
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(West) ausgedehnt, sofern nicht die Regierung der Bundesrepublik Deutschland gegen-
iiber der Regierung der Republik Finnland innerhalb von drei Monaten nach Inkrafttreten
der Vereinbarung eine gegenteilige Erklarung abgibt.

Artikel 15. Diese Vereinbarung tritt in Kraft, sobald beide Regierungen einander
mitgeteilt haben, daP die nach innerstaatlichem Recht fiir ihr Inkrafttreten erforderlichen
Voraussetzungen vorliegen. Sie ist von dem Tage des Inkrafttretens des Abkommens an
anzuwenden,

GESCHEHEN zu Bonn am 28. November 1985 in zwei Urschriften, jede in finnischer
und deutscher Sprache, wobei jeder Wortlaut gleichermafen verbindlich ist.
Fiir die Regierung der Republik Finnland:
ANTTI KARPPINEN

Fiir die Regierung der Bundesrepublik Deutschland:
J. RUHFUS
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[TRANSLATION—TRADUCTION]

AGREEMENT' FOR THE IMPLEMENTATION OF THE CONVENTION OF
23 APRIL 1979 BETWEEN THE REPUBLIC OF FINLAND AND THE:
FEDERAL REPUBLIC OF GERMANY ON SOCIAL SECURITY?

The Government of the Republic of Finland and the Government of the Federal
Republic of Germany,

Pursuant to article 35, paragraph 1, of the Convention of 23 April 1979 between
the Republic of Finland and the Federal Republic of Germany on social security,”
hereinafter referred to as ‘‘the Convention’’, have agreed as follows:

SECTION I. GENERAL PROVISIONS

Article 1. 1In the following provisions, the terms used in the Convention have the
meaning ascribed to them therein.

Article 2. The liaison offices established under article 35, paragraph 2, of the Con-
vention shall be responsible, within their sphere of competence, for providing persons
concerned with general information concerning rights and obligations under the
Convention.

Article 3. The liaison offices established under article 35, paragraph 2, of the Con-
vention and the competent insurance authorities referred to in article 12, paragraph 2, of
this Agreement shall, within their respective spheres of competence and in cooperation
with the competent authorities, reach agreement on such administrative measures as are
necessary and expedient for the implementation of the Convention. Article 35, paragraph
1, of the Convention shall not be affected.

Article 4. (1) The agencies referred to in article 29, paragraph 1, of the Convention
shall, within their sphere of competence, provide each other and interested persons, upon
request, with the information and make available the evidence necessary to safeguard the
rights and obligations of the persons concerned under the legislation referred to in article
2, paragraph 1, of the Convention, under the Convention itself and under this Agreement.

(2) Where, under the legislation referred to in article 2, paragraph 1, of the Con-
vention, under the Convention itself or under this Agreement, a person is required to
provide the insurance authority or any other agency with information concerning certain
circumstances, such requirement shall also apply in respect of similar circumstances aris-
ing in the other Contracting State or under its law. The same shall apply in cases where
a person is required to produce certain evidence.

Article 5. (1) In the cases referred to in articles 6 and 10 of the Convention, the
competent insurance authority of the Contracting State whose legislation is to be applied
shall upon request issue a certificate to the person concerned, stating that such person is
covered by that legislation.

' Came into force on 19 November 1987, the date on which the Parties notified each other that the necessary domestic
requirements had been met, in accordance with article 15.
* United Nations, Treary Series, vol. 1276, p. 195.
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(2) In the Federal Republic of Germany, the sickness insurance authority shall also
issue the aforesaid certificate for other types of insurance. Where a person is covered
only by accident insurancc, the certificate shall be issued by the competent accident
insurance authority.

(3) In the Republic of Finland, the Central Pension Protection Institute shall issue
the certificate.

Article 6. Cash benefits shall be paid to recipients in the other Contracting State
without the intervention of a liaison office in such Contracting State.

Article 7. Where personal data or trade or business secrets are transmitted from
one Contracting State to the other pursuant to the Convention or this Agreement, both
the transmission and the use of such information shall be governed by each State’s
respective internal legislation concerning the protection of personal data and trade and
business secrets.

Article 8. The enforceable orders and documents issued in the Federal Republic
of Germany which are referred to in article 30 of the Convention shall be transmitted,
in the Republic of Finland, through the Ministry of Social Affairs and Health.

SECTION 1. SPECIAL PROVISIONS

Chapter 1. SICKNESS INSURANCE UNDER THE LEGISLATION OF THE REPUBLIC
OF FINLAND AND THE FEDERAL REPUBLIC OF GERMANY; MATERNITY ASSISTANCE
AND BENEFITS IN KIND PROVIDED BY THE NATIONAL HEALTH SYSTEM AND BY HOS-
PITALS UNDER THE LEGISLATION OF THE REPUBLIC OF FINLAND

Article 9. Where a person is required to report to the competent insurance authority
that he is unfit for work or is again fit for work, the fact may, in application of article
17 of the Convention, also be reported to the insurance authority of the place of tem-
porary residence. Where the competent insurance authority is German, an immediate
report is required only by the insurance authority of the place of temporary residence.
The latter shall immediately inform the competent insurance authority.

Article 10. (1) Where a person who is entitled to sickness benefits in kind under
the legislation of one Contracting State applies for such benefits under articles 13 and
16 of the Convention in the other Contracting State, the insurance authority of the place
of temporary residence may require such person to submit a certificate showing that
entitlement to benefits in kind exists under the legislation of the first-mentioned Con-
tracting State. The German insurance authority receiving the certificate in question shall
thereafter be regarded as the insurance authority of the place of temporary residence even
if the person concerned should move to an area covered by another insurance authority,
unless the latter authority receives a new certificate.

(2) In order to receive sickness benefits in kind under articles 14 and 16 of the
Convention in the Federal Republic of Germany, a family member shall submit certifi-
cates to the insurance authority of his place of normal residence showing that he is a
member of the family of a person who is normally resident in the Republic of Finland
and 1s insured under Finnish legislation. The insurance authority of the place of normal
residence shall be informed by the competent Finnish insurance authority when the in-
surance coverage ceases.

(3) In order to receive sickness henefits in kind under article 15 of the Convention
in the Federal Republic of Germany, the person receiving, or having applied for, a pen-
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sion exclusively under Finnish legislation shall submit a certificate to that effect, provided
by the competent Finnish insurance authority, to the insurance authority of his normal
place of residence. The Finnish insurance authority shall inform the insurance authority
of the normal place of residence when the pension payments cease or the application for
a pension is rejected.

(4) If the certificate referred to in paragraphs 1 to 3 above cannot be submitted to
the insurance authority of the place of temporary residence in good time, that authority
shall, at the request of the person entitled to the benefit, reimburse any costs arising upon
subsequent submission of the certificate. The level of reimbursement shall correspond to
the amount that would have been paid by the insurance authority of the place of residence
if the certificate had been submitted in good time. Where, in the cases referred to in
article 13 of the Convention, benefits are applied for in person in the Federal Republic
of Germany, the entitled person shall initially be reimbursed by the competent Finnish
liaison office, which shall in turn be reimbursed by the German liaison office once the
benefits in kind provided under articles 13, 14, 16 and 21 of the Convention have been
apportioned among all the German sickness insurance authorities.

(5) A person who, under item 9 (@) of the Final Protocol to the Convention, after
separating from Finnish sickness insurance chooses to continue the insurance coverage
under the German legislation governing sickness insurance shall, at the request of the
German sickness insurance authority, provide a certificate stating when he was covered
by sickness insurance under Finnish legislation.

Chapter 2. ACCIDENT INSURANCE

Article 11. (1) In the reporting of industrial accidents (or occupational diseases)
the legislation of the Contracting State under which the insurance exists shall be applied.

(2) Such cases shall be reported to the competent insurance authority and that au-
thority shall forthwith notify the insurance authority at the place of temporary residence
of the report. The case may also be reported to the latter authority, which shall forthwith
transmit the report to the competent insurance authority.

Chapter 3. PENSIONS INSURANCE

Article 12. (1) Where there are no existing provisions under German legislation,
the liaison office established for such insurance shall be competent to determine and
provide benefits under the German pensions insurance scheme for manual workers, except
in the case of medical benefits, vocational advancement benefits and supplementary re-
habilitation benefits, when:

(a) Insurance periods have been completed or are reckonable under both Finnish and
German legislation, or

(b) The person entitled to benefits is normally resident in the Republic of Finland, or
(c) The person entitled to benefits is a Finnish national who is normally resident outside
the Contracting States.

(2) The competence of German special institutions shall not be affected.

Article 13. The insurance authorities referred to in article 35, paragraph 2, of the
Convention and article 12, paragraph 2, of this Agreement shall each year, as of
31 December, compile statistics concerning payments made in the other Contracting
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State. In so far as possible, the statistical data shall contain a breakdown, by type of
pension, of the number and total amount of pensions and cash settlements paid. The
statistics shall be exchanged.

SECTION 11I. FINAL PROVISIONS

Article 14. In conformity with the Quadripartite Agreement of 3 September 1971,
this Agreement shall be extended to Berlin (West) in accordance with established pro-
cedures, provided that the Government of the Federal Republic of Germany has not made
a contrary declaration to the Government of the Republic of Finland within three months
from the date of entry into force of this Agreement.

Article 15. This Agreement shall enter into force as soon as the two Governments
have notified each other that the conditions necessary for its entry into force under
domestic law have been fulfilled. It shall be applied as from the date of entry into force
of the Convention.

DoNE at Bonn on 28 November 1985 in duplicate in the Finnish and German lan-
guages, both texts being equally authentic.
For the Government of the Republic of Finland:
ANTTI KARPPINEN

For the Government of the Federal Republic of Germany:
J. RUHFUS

! United Nations. Treaty Series, vol. 880, p. 115.
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[TRADUCTION-—TRANSLATION]

ACCORD' RELATIF A L’EXECUTION DE LA CONVENTION DE SE-
CURITE SOCIALE DU 23 AVRIL 1979 ENTRE LA REPUBLIQUE DE
FINLANDE ET LA REPUBLIQUE FEDERALE D’ ALLEMAGNE?

Le Gouvernement de la République de Finlande et le Gouvernement de la
République fédérale d’Allemagne,

En application du paragraphe 1 de Particle 35 de la Convention de sécurité sociale
du 23 avril 1979 entre 1a République de Finlande et la République fédérale d’ Allemagne?,
ci-aprés dénommée la « Convention », sont convenus de ce qui suit :

TITRE PREMIER. DISPOSITIONS GENERALES

Article premier. Les termes et expressions utilisés dans la Convention seront em-
ployés dans les dispositions suivantes avec la signification qui leur a été attribuée dans
ladite Convention.

Article 2. Les bureaux de liaison créés en application du paragraphe 2 de Iarticle
35 de la Convention devront, dans le cadre de leurs attributions, donner aux personnes
intéressées des renseignements généraux sur leurs droits et leurs devoirs tels qu’ils dé-
coulent de la Convention.

Article 3. Les bureaux de liaison créés en vertu du paragraphe 2 de Iarticle 35 de
la Convention et les organismes compétents visés au paragraphe 2 de I’article 12 du
présent Accord s’entendront, avec la participation des autorités compétentes, et chacun
dans le domaine de ses attributions, sur les mesures administratives nécessaires et ap-
propriées a I’application du présent Accord. Le paragraphe 1 de Varticle 35 de la Con-
vention reste inchangé.

Article 4. 1) Les organes visés au paragraphe I de I’article 29 de la Convention
doivent, dans le cadre de leurs attributions, se notifier et notifier aux personnes intérés-
sées, sur leur demande, les faits et se communiquer et communiquer aux personnes
intéressées, sur leur demande, les pieces nécessaires a l'exercice des droits et a
I’accomplissement des obligations prévus par les dispositions 1égislatives visées au para-
graphe 1 de Varticle 2 de la Convention, par la Convention et par le présent Accord.

2) Si une personne a, en vertu des dispositions législatives visées au paragraphe 1
de I’article 2 de la Convention, en vertu de la Convention ou en vertu du présent Accord,
I’obligation d’informer I’organisme ou un autre organe de certains faits, cette obligation
est également valable en ce qui concerne les faits correspondants survenus sur le territoire
de P'autre Etat contractant ou relevant du droit de celui-ci. La m&me disposition s’ap-
plique au cas olt une personne doit produire certaines piéces.

' Entré en vigueur le 19 novembre 1987, date a laquelle les Parties se sont notifié ’accomplissement des formalités
internes requises, conformément a I'article 15.
* Nations Unies, Recueil des Traités, vol. 1276, p. 195.
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Article 5. 1) Dans les cas visés aux articles 6 et 10 de la Convention, I’organisme
compétent de I’Etat contractant dont la législation est applicable délivrera sur demande
a I'intéressé une attestation stipulant qu’il releve de cette législation.

2) En République fédérale d’Allemagne, I’organisme d’assurance maladie établira
également cette attestation pour les autres branches d’assurance. Si une personne ne
releve que de I’assurance accidents, I’ attestation sera établie par I’organisme d’assurance
accidents compétent.

3) En République de Finlande, I’attestation sera établie par le Conseil national des
assurances sociales.

Article 6. Les prestations seront versées au bénéficiaire sur le territoire de I’autre
Etat contractant sans intervention d’un bureau de liaison de cet Etat.

Article 7. La communication ultérieure et 1’utilisation des informations de nature
personnelle, des secrets de fabrique ou des secrets commerciaux qui, en application de
la Convention ou du présent Accord, seront communiqués par I’'une des Parties contrac-
tantes a I’autre seront soumises & la législation nationale de la Partie contractante inté-
ressée applicable a la protection des informations de nature personnelle, des secrets de
fabrique ou des secrets commerciaux.

Article 8. Les jugements exécutoires émanant de tribunaux ainsi que les actes
exécutoires d’organismes en République fédérale d’Allemagne visés a I’article 30 de la

Convention seront communiqués a la République de Finlande par I'intermédiaire du
Ministére de la santé et des affaires sociales.

TITRE 1. DIVERS

Chapitre premier. ASSURANCE MALADIE CONFORMEMENT AUX DISPOSITIONS LEGISLA-
TIVES DE LA REPUBLIQUE DE FINLANDE ET DE LA REPUBLIQUE FEDERALE
D’ ALLEMAGNE; ALLOCATIONS DE MATERNITE ET PRESTATIONS EN NATURE SERVIES
PAR LE SYSTEME DE SANTE PUBLIQUE ET LES HOPITAUX CONFORMEMENT AUX DIS-
POSITIONS LEGISLATIVES DE LA REPUBLIQUE DE FINLANDE

Article 9. Lorsqu’une personne a I’obligation de notifier a I’organisme compétent
I’existence ou la fin d’une incapacité de travail, cette notification peut aussi, en cas
d’application de I’article 17 de la Convention, étre adressée a I’organisme du lieu de
résidence. Si I’organisme compétent est un organisme allemand, la notification sera com-
muniquée sans retard uniquement 2 ’organisme du lieu de séjour. Celui-ci informera
sans retard 1’organisme compétent.

Article 10. 1) Lorsqu’une personne a droit, selon la législation d’un Etat contrac-
tant, & des prestations en nature, I’organisme de son lieu de résidence peut exiger, pour
le versement de ces prestations dans ’autre Etat contractant en vertu des articles 13 et
16 de la Convention, la présentation d’une attestation stipulant que cette personne a droit
a des prestations en nature selon la législation du premier Etat contractant. L’organisme
allemand 2 qui Dattestation doit étre remise continuera d’étre considéré comme I’orga-
nisme du lieu de résidence, lorsque cette personne s’installe dans la circonscription d’un
autre organisme, sauf si une nouvelle attestation est remise & cet organisme.

2) En ce qui concerne les prestations en nature, conformément aux articles 14 et
16 de la Convention, en République fédérale d’ Allemagne tout membre de la famille de
’assuré devra remettre a 1’organisme de son lieu de résidence habituelle des attestations
stipulant qu’il est membre de la famille d’une personne qui réside habituellement en
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Finlande et qui est assurée selon la législation de ce pays. L’organisme du lieu de rési-
dence habituelle sera informé de la fin de I'assurance par I’organisme finlandais
compétent.

3) La personne qui regoit ou a demandé une pension uniquement selon la législation
finlandaise doit, pour obtenir des prestations en nature en République fédérale
d’Allemagne conformément a I’article 15 de la Convention, remettre & I’organisme de
son lieu de résidence habituelle une attestation de I’organisme finlandais compétent.
Celui-ci informera I’organisme du lieu de résidence habituelle de la fin du versement de
la pension ou du rejet de la demande de pension.

4) Si Pattestation visée aux paragraphes 1 & 3 du présent article ne peut étre remise
a temps a I'organisme du lieu de résidence, cet organisme remboursera sur demande de
I’ayant-droit et lors de la remise ultérieure de I’attestation les frais encourus. Le montant
du remboursement sera conforme a ce qu’il aurait été si ’attestation avait été remise a
temps par I’organisme du lieu de résidence. En ce qui concerne les prestations visées a
I’article 13 de la Convention obtenues par une personne a ses frais en République fédérale
d’Allemagne, le remboursement sera effectué d’abord a I'intéressé par le bureau de li-
aison finlandais compétent auquel il sera remboursé par le bureau de liaison allemand
dés que les prestations en nature visées aux articles 13, 14, 16 et 21 de la Convention
auront été prises en charge par tous les organismes allemands d’assurance maladie.

5) Toute personne qui, aprés son retrait de la Caisse générale d’assurances finlan-
daise, maintient volontairement, conformément a I’alinéa a du paragraphe 9 du Protocole
final de la Convention, une assurance par I’intermédiaire de I’assurance maladie selon la
législation allemande, doit présenter sur demande de I’organisme allemand d’assurance
maladie une attestation stipulant les dates auxquelles elle a bénéficié d’une assurance
maladie selon la législation finlandaise.

Chapitre 2. ASSURANCE ACCIDENTS

Article 11. 1) S’agissant de la déclaration d’un accident de travail (ou d’une ma-
ladie professionnelle), la 1égislation applicable est celle de I’Etat contractant dont releve
I’assurance.

2) La déclaration sera effectuée auprés de ’organisme compétent. Celui-ci en in-
formera sans retard I’organisme du lieu de résidence. La déclaration pourra également
étre effectuée auprés de ce dernier. Celui-ci la transmettra sans retard a 1’organisme
compétent.

Chapitre 3. ASSURANCE PENSIONS

Article 12. 1) Si la législation allemande ne prévoit rien en la matiere, le bureau
de liaison compétent pour la détermination et 1’octroi des prestations, & I’exception des
prestations médicales, des prestations professionnelles et des prestations complémentaires
de réadaptation est, a I’intérieur de I’assurance pensions des travailleurs, le bureau chargé
de cette assurance, dans I’'un ou 'autre des cas ci-apres :

a) Si les périodes d’assurance sont accomplies ou prises en compte selon les législations
finlandaises et allemandes;
b) Si I’ayant droit réside habituellement sur le territoire de la République de Finlande ;

¢) Si I’ayant droit réside habituellement, en tant que ressortissant finlandais en dehors
du territoire des Etats contractants.

2) La compétence des institutions spéciales allemandes reste inchangée.
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Article 13.  Les organismes visés au paragraphe 2 de I’article 35 de la Convention
et au paragraphe 2 de I’article 12 du présent Accord établiront, au 31 décembre de chaque
année, des statistiques relatives aux paiements effectués dans le territoire de I’autre Etat
contractant. Les données devront dans la mesure du possible porter sur le nombre et le
montant total des pensions et des indemnités répartis selon les types de pension. Les
statistiques feront I’objet d’un échange.

TITRE 11I. DISPOSITIONS FINALES

Article 14. Conformément a 1’ Accord quadripartite du 3 septembre 1971,' le pré-
sent Accord sera étendu a Berlin (Ouest) selon la procédure établie, sauf déclaration
contraire faite par le Gouvernement de la République de Finlande au Gouvernement de
la République fédérale d’Allemagne dans les trois mois suivant I’entrée en vigueur de
I’ Accord.

Article 15. Le présent Accord entrera en vigueur dés que les deux Gouvernements
se seront notifié que les conditions requises par leurs législations nationales pour son
entrée en vigueur ont été satisfaites. Il s’appliquera & compter du jour de I’entrée en
vigueur de la Convention.

FAIT a Bonn, le 28 novembre 1985, en deux exemplaires originaux, chacun en
langues finnoise et allemande, les deux textes faisant également foi.
Pour le Gouvernement de la République de Finlande :
ANTTI KARPPINEN

Pour le Gouvernement de la République fédérale d’Allemagne :
J. RUHFuUS

' Nations Unies, Recueil des Traités, vol. 880, p. 115
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CONVENTION' BETWEEN THE REPUBLIC OF FINLAND AND THE
SOCIALIST FEDERAL REPUBLIC OF YUGOSLAVIA FOR THE
AVOIDANCE OF DOUBLE TAXATION WITH RESPECT TO TAXES
ON INCOME AND ON CAPITAL

The Republic of Finland and the Socialist Federal Republic of Yugoslavia,

Desiring to conclude a Convention for the avoidance of double taxation with respect
to taxes on income and on capital,

Have agreed as follows:
Article 1. PERSONAL SCOPE

This Convention shall apply to persons who are residents of one or both of the
Contracting States.
Article 2. 'TAXES COVERED

1. This Convention shall apply to taxes on income and on capital imposed on behalf
of a Contracting State or of its political subdivisions or local authorities, irrespective of
the manner in which they are levied.

2. There shall be regarded as taxes on income and on capital all taxes imposed on
total income, on total capital, or on elements of income or of capital, including taxes on
gains from the alienation of movable or immovable property, taxes on the total amount
of wages or salaries paid by enterprises, as well as taxes on capital appreciation.

3. The existing taxes to which the Convention shall apply are:
a) In Finland:

(1) The state income and capital tax;
(it) The communal tax;
(iti) The church tax; and
(iv) The tax withheld at source from non-residents’ income;
(hereinafter referred to as ‘‘Finnish tax’’);
b) In Yugoslavia:

(i) The tax on income;
(it) The tax on a worker’s personal income;
(iit) The tax on personal income from agricultural activity;
(iv) The tax on personal income from economic activity,
(v) The tax on personal income from professional activity;
(vi) The tax on royalties from copyrights, patents and technical innovations;

' Came into force on 18 December 1987, i.e., 30 days after the date of the last of the notifications (effected on
18 November 1987) by which the Contracting Parties informed each other of the completion of the constitutional requirements,
in accordance with article 27 (2).
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(vii) The tax on revenue deriving from capital and capital rights;

(viii) The tax on capital;

(ix) The tax on total revenue of citizens;

(x) The tax on income of a foreign person engaged in economic and professional
activities;

(xi) The tax on profit obtained by a foreign person from his investments in a do-
mestic organisation of associated labour; and

(xii) The tax on profit from transportation activity of a foreign person not having
his agency in the territory of the Socialist Federal Republic of Yugoslavia;

(hereinafter referred to as ‘“Yugoslav tax’’).

4. The Convention shall apply also to any identical or substantially similar taxes

which are imposed after the date of signature of the Convention in addition to, or in
place of, the existing taxes. The competent authorities of the Contracting States shall
notify each other of any substantial changes which have been made in their respective
taxation laws,

a)

b)

c)

d)

e)

Article 3. GENERAL DEFINITIONS

1. For the purposes of this Convention:

The term ‘‘Finland’’ means the Republic of Finland and, when used in a geographical
sense, means the territory of the Republic of Finland, and any area adjacent to the
territorial sea of the Republic of Finland within which, under the laws of Finland
and in accordance with international law, the rights of Finland with respect to the
exploration for and exploitation of the natural resources of the sea bed and its sub-
soil may be exercised;

The term ‘‘Yugoslavia’® means the Socialist Federal Republic of Yugoslavia and,
when used in a geographical sense, means the territory of the Socialist Federal Re-
public of Yugoslavia, and any area adjacent to the territorial sea of the Socialist
Federal Republic of Yugoslavia within which, under the laws of Yugoslavia and in
accordance with international law, the rights of Yugoslavia with respect to the ex-
ploration for and exploitation of the natural resources of the sea bed and sub-soil
may be exercised;

The term ‘‘person’’ means:

(i) In the case of Finland, an individual, a company and any other body of persons;
(i) In the case of Yugoslavia, an individual and any legal person;

The term ‘‘company’’ means

(1) In the case of Finland, any body corporate or any entity which is treated as a
body corporate for tax purposes;

(i) In the case of Yugoslavia, an organisation of associated labour and any other
legal person subject to tax;

The terms ‘‘enterprise of a Contracting State’’ and ‘‘enterprise of the other Contract-
ing State’’ mean, as the context requires, in the case of Yugoslavia, an organisation
of associated labour, a self-managed organisation and community, working people
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who individually perform activities independently and an enterprise established in
accordance with the laws of Yugoslavia carried on by a resident of Yugoslavia, and
in the case of Finland, an enterprise carried on by a resident of Finland;

f)  The term ‘‘national’’ means:

(1) In the case of Finland, any individual possessing the nationality of Finland and
any legal person, partnership and association deriving its status as such from
the laws in force in Finland;

(ii) In the case of Yugoslavia, any individual possessing the nationality of the So-
cialist Federal Republic of Yugoslavia under the Yugoslav laws in force, and
any Yugoslav legal person;

LX)

g) The term ‘‘international traffic’’ means any transport by a ship or aircraft operated
by an enterprise which has its place of effective management in a Contracting State,
except when the ship or aircraft is operated solely between places in the other Con-
tracting State;

k) The term ‘‘competent authority’” means:

(i) In the case of Finland, the Ministry of Finance or its authorised representative;

(ii) In the case of Yugoslavia, the Federal Secretariat of Finance or its authorised
representative.

2. As regards the application of the Convention by a Contracting State any term
not defined therein shall have the meaning which it has under the law of that State
concerning the taxes to which the Convention applies.

Article 4. RESIDENCE

1. For the purposes of this Convention, the term ‘‘resident of a Contracting State’’
means any person who, under the laws of that State, is liable to tax therein by reason of
his domicile, residence, place of management or any other criterion of a similar nature.

2. Where by reason of the provisions of paragraph 1 of this Article an individual
is a resident of both Contracting States, then his status shall be determined as follows:

a) He shall be deemed to be a resident of the State in which he has a permanent home
available to him; if he has a permanent home available to him in both States, he
shall be deemed to be a resident of the State with which his personal and economic
relations are closer (centre of vital interests);

b) If the State in which he has his centre of vital interests cannot be determined, or if
he has not a permanent home available to him in either State, he shall be deemed to
be a resident of the State in which he has an habitual abode;

¢) If he has an habitual abode in both States or in neither of them, he shall be deemed
to be a resident of the State of which he is a national;

d) If he is a national of both States or of neither of them, the competent authorities of
the Contracting States shall settle the question by mutual agreement.

3. Where by reason of the provisions of paragraph 1 of this Article a person other
than an individual is a resident of both Contracting States, then it shall be deemed to be
a resident of the State in which its place of effective management is situated.
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Article 5. PERMANENT ESTABLISHMENT

1. For the purposes of this Convention, the term ‘‘permanent establishment’’ means
a fixed place of business through which the business of an enterprise is wholly or partly
carried on.

2. The term ‘‘permanent establishment’” includes especially:
a) A place of management;
b) A branch;
¢) An office;
d) A factory;
e) A workshop; and
f) A mine, a quarry or any other place of extraction of natural resources.

3. A building site or construction or installation project constitutes a permanent
establishment only if it lasts more than twelve months.

4. Notwithstanding the provisions of paragraphs 1, 2 and 3 of this Article, the term
‘‘permanent establishment’” shall be deemed not to include:

a) The use of facilities solely for the purpose of storage, display or delivery of goods
or merchandise belonging to the enterprise;

b) The maintenance of a stock of goods or merchandise belonging to the enterprise
solely for the purpose of storage, display or delivery;

¢) The maintenance of a stock of goods or merchandise belonging to the enterprise
solely for the purpose of processing by another enterprise;

d) The maintenance of a fixed place of business solely for the purpose of purchasing
goods or merchandise or of collecting information, for the enterprise;

e) The maintenance of a fixed place of business solely for the purpose of carrying on,
for the enterprise, any other activity of a preparatory or auxiliary character;

f)  The maintenance of a fixed place of business solely for any combination of activities
mentioned in sub-paragraphs a) to e), provided that the overall activity of the fixed
place of business resulting from this combination is of a preparatory or auxiliary
character.

5. Notwithstanding the provisions of paragraphs 1 and 2 of this Article, where a
person—other than an agent of an independent status to whom paragraph 6 applies—is
acting on behalf of an enterprise and has, and habitually exercises, in a Contracting State
an authority to conclude contracts in the name of the enterprise, that enterprise shall be
deemed to have a permanent establishment in that State in respect of any activities which
that person undertakes for the enterprise, unless the activities of such person are limited
to those mentioned in paragraph 4 of this Article which, if exercised through a fixed
place of business, would not make this fixed place of business a permanent establishment
under the provisions of that paragraph.

6. An enterprise shall not be deemed to have a permanent establishment in a Con-
tracting State merely because it carries on business in that State through a broker, general
commission agent or any other agent of an independent status, provided that such persons
are acting in the ordinary course of their business.
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7. The fact that a company which is a resident of a Contracting State controls or is con-
trolled by a company which is a resident of the other Contracting State, or which carries on
business in that other State (whether through a permanent establishment or otherwise), shall
not of itself constitute either company a permanent establishment of the other.

Article 6. INCOME FROM IMMOVABLE PROPERTY

1. Income derived by a resident of a Contracting State from immovable property
(including income from agriculture or forestry) situated in the other Contracting State
may be taxed in that other State.

2. For the purposes of this Convention, the term ‘‘immovable property’” shall have
the meaning which it has under the law of the Contracting State in which the property
in question is situated. Ships and aircraft shall not be regarded as immovable property.

3. The provisions of paragraph 1 of this Article shall apply to income derived from
the direct use, letting, or use in any other form of immovable property.

4. The provisions of paragraphs | and 3 of this Article shall aiso apply to the income
from immovable property of an enterprise and to income from immovable property used
for the performance of independent personal services.

Article 7. BUSINESS PROFITS

I. The profits of an enterprise of a Contracting State shall be taxable only in that
State unless the enterprise carries on business in the other Contracting State through a
permanent establishment situated therein. If the enterprise carries on business as afore-
said, the profits of the enterprise may be taxed in the other State but only so much of
them as is attributable to that permanent establishment.

2. Subject to the provisions of paragraph 3 of this Article, where an enterprise of
a Contracting State carries on business in the other Contracting State through a permanent
establishment situated therein, there shall in each Contracting State be attributed to that
permanent establishment the profits which it might be expected to make if it were a
distinct and separate enterprise engaged in the same or similar activities under the same
or similar conditions and dealing wholly independently with the enterprise of which it
is a permanent establishment.

3. In determining the profits of a permanent establishment, there shall be allowed
as deductions expenses which are incurred for the purposes of the permanent establish-
ment, including executive and general administrative expenses so incurred, whether in
the State in which the permanent establishment is situated or elsewhere.

4. Insofar as it has been customary in a Contracting State to determine the profits
to be attributed to a permanent establishment on the basis of an apportionment of the
total profits of the enterprise to its various parts nothing in paragraph 2 of this Article
shall preclude that Contracting State from determining the profits to be taxed by such an
apportionment as may be customary. The method of apportionment adopted shall, how-
ever, be such that the result shall be in accordance with the principles contained in this
Article.

5. No profits shall be attributed to a permanent establishment by reason of the mere
purchase by that permanent establishment of goods or merchandise for the enterprise.

6. For the purposes of the preceding paragraphs, the profits to be attributed to the
permanent establishment shall be determined by the same method year by year unless
there is good and sufficient reason to the contrary.
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7. Any profits derived from sources in Yugoslavia by a resident of Finland from
his investments in a domestic organisation of associated labour may be taxed in
Yugoslavia.

8. Where profits include items of income which are dealt with separately in other
Articles of this Convention, then the provisions of those Articles shall not be affected
by the provisions of this Article.

Article 8. SHIPPING AND AIR TRANSPORT

1. Profits from the operation of ships or aircraft in international traffic shall be
taxable only in the Contracting State in which the place of effective management of the
enterprise is situated.

2. If the place of effective management of a shipping enterprise is aboard a ship,
then it shall be deemed to be situated in the Contracting State in which the home harbour
of the ship is situated, or, if there is no such home harbour, in the Contracting State of
which the operator of the ship is a resident.

3. The provisions of paragraph 1 of this Article shall also apply to profits from the
participation in a pool, a joint business or an international operating agency.

Article 9. ASSOCIATED ENTERPRISES

Where

a) an enterprise of a Contracting State participates directly or indirectly in the manage-
ment, control or capital of an enterprise of the other Contracting State, or

b) the same persons participate directly or indirectly in the management, control or
capital of an enterprise of a Contracting State and an enterprise of the other Con-
tracting State,

and in either case conditions are made or imposed between the two enterprises in their
commercial or financial relations which differ from those which would be made between
independent enterprises, then any profits which would, but for those conditions, have
accrued to one of the enterprises, but, by reason of those conditions, have not so accrued,
may be included in the profits of that enterprise and taxed accordingly.

Article 10. DIVIDENDS

1. Dividends paid by a company which is a resident of a Contracting State to a
resident of the other Contracting State may be taxed in that other State.

2. However, such dividends may also be taxed in the Contracting State of which
the company paying the dividends is a resident and according to the laws of that State,
but the tax so charged shall not exceed:

a) 5 per cent of the gross amount of the dividends if the recipient is a company (other
than a partnership) which holds directly at least 25 per ccnt of the capital of the
company paying the dividends;

b) 15 per cent of the gross amount of the dividends in all other cases.
The competent authorities of the Contracting States shall by mutual agreement settle
the mode of application of these limitations.

This paragraph shall not affect the taxation of the company in respect of the profits
out of which the dividends are paid.
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3. The term ‘‘dividends’’ as used in this Article means, in respect of Finland, in-
come from shares, or other rights, not being debt-claims, participating in profits, as well
as income from other corporate rights which is subjected to the same taxation treatment
as income from shares by the laws of that State. Any distributed profits derived from
sources in Yugoslavia by a resident of Finland from his investments in a domestic or-
ganisation of associated labour shall not be regarded as dividends for the purposes of
this Convention.

4. The provisions of paragraphs 1 and 2 of this Article shall not apply if the recip-
ient of the dividends, being a resident of a Contracting State, carries on business in the
other Contracting State of which the company paying the dividends is a resident, through
a permanent establishment situated therein, or performs in that other State independent
personal services from a fixed base situated therein, and the holding in respect of which
the dividends are paid is effectively connected with such permanent establishment or
fixed base. In such case the provisions of Article 7 or Article 14, as the case may be,
shall apply.

5. Where a company which is a resident of a Contracting State derives profits or
income from the other Contracting State, that other State may not impose any tax on the
dividends paid by the company, except insofar as such dividends are paid to a resident
of that other State or insofar as the holding in respect of which the dividends are paid
is effectively connected with a permanent establishment or a fixed base situated in that
other State nor subject the company’s undistributed profits to a tax on the company’s
undistributed profits, even if the dividends paid or the undistributed profits consist wholly
or partly of profits or income arising in such other State.

Article 11. INTEREST

1. Interest arising in a Contracting State and paid to a resident of the other Con-
tracting State shall be taxable only in that other State.

2. The term ‘‘interest’” as used in this Article means income from Government
securities, bonds or debentures, whether or not secured by mortgage and whether or not
carrying a right to participate in profits, and from debt-claims of every kind as well as
all other income assimilated to income from money lent by the taxation law of the State
in which the income arises.

3. The provisions of paragraph 1 of this Article shall not apply if the recipient of
the interest, being a resident of a Contracting State, carries on business in the other
Contracting State in which the interest arises, through a permanent establishment situated
therein, or performs in that other State independent personal services from a fixed base
situated therein, and the debt-claim in respect of which the interest 1s paid is effectively
connected with such permanent establishment or fixed base. In such case the provisions
of Article 7 or Article 14, as the case may be, shall apply.

4. Where, by reason of a special relationship between the payer and the recipient
or between both of them and some other person, the amount of the interest paid, hav-
ing regard to the debt-claim for which it is paid, exceeds the amount which would
have been agreed upon by the payer and the recipient in the absence of such relation-
ship, the provisions of this Article shall apply only to the last-mentioned amount. In
such case, the excess part of the payments shall remain taxable according to the laws
of each Contracting State due regard being had to the other provisions of this
Convention.
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Article 12. ROYALTIES

1. Royalties arising in a Contracting State and paid to a resident of the other Con-
tracting State may be taxed in that other State.

2. However, such royalties may also be taxed in the Contracting State in which
they arise and according to the laws of that State, but the tax so charged shall not exceed
10 per cent of the gross amount of the royalties. The competent authorities of the Con-
tracting States shall by mutual agreement settle the mode of application of this limitation.

3. The term ‘‘royalties’’ as used in this Article means payments of any kind received
as a consideration for the use of, or the right to use, any copyright of literary, artistic or
scientific work including cinematograph films and films or tapes for television or radio
broadcasting, any patent, trade mark, design or model, plan, secret formula or process,
or for the use of, or the right to use, industrial, commercial, or scientific equipment, or
for information concerning industrial, commercial or scientific experience.

4. The provisions of paragraphs 1 and 2 of this Article shall not apply if the recip-
ient of the royalties, being a resident of a Contracting State, carries on business in the
other Contracting State in which the royalties arise, through a permanent establishment
situated therein, or performs in that other State independent personal services from a
fixed base situated therein and the right or property in respect of which the royalties are
paid is effectively connected with such permanent establishment or fixed base. In such
case the provisions of Article 7 or Article 14, as the case may be, shall apply.

5. Royalties shall be deemed to arise in a Contracting State when the payer is that
State itself, a political subdivision, a local authority or a resident of that State, and in
the case of Finland, a statutory body.

6. Notwithstanding the provisions of paragraph 5 of this Article, where the person
paying the royalties, whether he is a resident of a Contracting State or not, has in a
Contracting State a permanent establishment or a fixed base in connection with which
the liability to pay the royalties was incurred, and such royalties are borne by such
permanent establishment or fixed base, then such royalties shall be deemed to arise in
the State in which the permanent establishment or fixed base is situated.

7. Where, by reason of a special relationship between the payer and the recipient
or between both of them and some other person, the amount of the royalties paid, having
regard to the use, right or information for which they are paid, exceeds the amount which
would have been agreed upon by the payer and the recipient in the absence of such
relationship, the provisions of this Article shall apply only to the last-mentioned amount.
In such case, the excess part of the payments shall remain taxable according to the laws
of each Contracting State, due regard being had to the other provisions of this
Convention.

Article 13. CAPITAL GAINS

1. Gains derived by a resident of a Contracting State from the alienation of im-
movable property referred to in paragraph 2 of Article 6 and situated in the other Con-
tracting State may be taxed in that other State.

2. Gains from the alienation of movable property forming part of the business prop-
erty of a permanent establishment which an enterprise of a Contracting State has in the
other Contracting State or of movable property pertaining to a fixed base available to a
resident of a Contracting State in the other Contracting State for the purpose of perform-
ing independent personal services, including such gains from the alienation of such a
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permanent establishment (alone or with the whole enterprise) or of such fixed base, may
be taxed in that other State.

3. Notwithstanding the provisions of paragraph 2 of this Article gains from the
alienation of ships or aircraft operated in international traffic or movable property per-
taining to the operation of such ships or aircraft shall be taxable only in the Contracting
State in which the place of effective management of the enterprise is situated.

4. Gains from the alienation of any property other than that referred to in paragraphs
1, 2 and 3 of this Article shall be taxable only in the Contracting State of which the
alienator is a resident.

Article 14. INDEPENDENT PERSONAL SERVICES

1. Income derived by a resident of a Contracting State in respect of professional
services or other activities of an independent character shall be taxable only in that State
unless he has a fixed base regularly available to him in the other Contracting State for
the purpose of performing his activities. If he has such a fixed base, the income may be
taxed in the other State but only so much of it as is attributable to that fixed base.

2. Notwithstanding the provisions of paragraph 1 of this Article, income derived
by a resident of a Contracting State in respect of his professional services performed in
the other Contracting State shall not be taxable in that other State if:

a) the resident is present in the other State for a period or periods not exceeding in the
aggregate 183 days in the calendar year concerned, and

b) the resident does not have a fixed base regularly available to him in the other State
for a period or periods exceeding in the aggregate 183 days in the calendar year.

3. The term ‘‘professional services’’ includes especially independent scientific, lit-
erary, artistic, educational or teaching activities as well as the independent activities of
physicians, lawyers, engineers, architects, dentists and accountants.

Article 15. DEPENDENT PERSONAL SERVICES

1. Subject to the provisions of Articles 16, 17, 18 and 19, salaries, wages and other
similar remuneration derived by a resident of a Contracting State in respect of an em-
ployment shall be taxable only in that State unless the employment is exercised in the
other Contracting State. If the employment is so exercised, such remuneration as is de-
rived therefrom may be taxed in that other State.

2. Notwithstanding the provisions of paragraph 1 of this Article, remuneration de-
rived by a resident of a Contracting State in respect of an employment exercised in the
other Contracting State shall be taxable only in the first-mentioned State if:

a) the recipient is present ia the other State for a period or periods not exceeding in
the aggregate 183 days in the calendar year concerned, and

b) the remuneration is paid by, or on behalf of, a person to whom, or for whose benefit,
the relevant dependent personal services are rendered and who is not a resident of
the other State, and

¢) the remuneration is not borne by a permanent establishment or a fixed base which
the person to whom, or for whose benefit, the relevant dependent personal services
are rendered has in the other State. '

3. a) Remuneration paid by a Contracting State or a political subdivision or a local
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authority or, in the case of Finland, a statutory body thereof to an individual shall be
taxable only in that State.

b) Remuneration paid by a Contracting State or a political subdivision or a local
authority or, in the case of Finland, a statutory body thereof to an individual shall be
taxable only in the other Contracting State if the work is performed in that other State
and the recipient is a resident of that other State who:

(i) is a national of that State, or

(i) did not become a resident of that State solely for the purpose of performing the
work.

4. Remuneration derived by an individual in respect of work performed in connec-
tion with a business carried on by a Contracting State or a political subdivision or a local
authority or, in the case of Finland, a statutory body thereof shall be taxable in accordance
with the provisions of paragraphs 1 and 2 of this Article.

5. Remuneration derived by individuals in respect of their work in the Joint Eco-
nomic Representation of Yugoslavia or in the Tourist Federation of Yugoslavia shall be
taxable in accordance with the provisions of paragraph 3 of this Article.

6. Notwithstanding the preceding provisions of this Article, remuneration derived
in respect of an employment exercised aboard a ship or aircraft operated in international
traffic may be taxed in the Contracting State in which the place of effective management
of the enterprise is situated.

Article 16. DIRECTORS’ FEES AND FEES DERIVED FROM WORK
IN JOINT BUSINESS BOARDS

1. Directors’ fees and other similar payments derived by a resident of Yugoslavia
in his capacity as a member of the board of directors or any other similar organ of a
company which is a resident of Finland may be taxed in Finland.

2. Fees and other similar payments derived by a resident of Finland in his capacity
as a member of a joint business board of a company which is a resident of Yugoslavia
may be taxed in Yugoslavia.

Article 17. ARTISTES AND ATHLETES

1. Notwithstanding the provisions of Articles 14 and 15, income derived by a res-
ident of a Contracting State as an entertainer, such as a theatre, motion picture, radio or
television artiste, or a musician, or as an athlete, from his personal activities as such
exercised in the other Contracting State, may be taxed in that other State.

2. Where income derived directly or indirectly by reason of entertainment or athletic
contest accrues not to the entertainer or athlete himself but to another person, that income
may, notwithstanding the provisions of Articles 7, 14 and 15, be taxed in the Contracting
State in which the activities of the entertainer or athlete are exercised.

3. Notwithstanding the provisions of paragraphs 1 and 2 of this Article, income
derived in respect of activities referred to in paragraph 1 of this Article and exercised
within the framework of a cultural or sports exchange programme approved by both
Contracting States shall be taxable only in the Contracting State of which the entertainer
or athlete is a resident.
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Article 18. PENSIONS

1. Pensions and other similar remuneration paid to a resident of a Contracting State
in consideration of past employment shall be taxable only in that State.

2. Notwithstanding the provisions of paragraph 1 of this Article any pension paid
by a Contracting State or a political subdivision or a local authority or, in the case of
Finland, a statutory body thereof out of the budget or special funds to any individual
shall be taxable only in that State. However, such pension shall [be] taxable only in the
other Contracting State if the recipient is a national of and a resident of that State.

3. Any pension derived by an individual in respect of work performed in connection
with a business carried on by a Contracting Statc or a political subdivision or a local
authority or, in the case of Finland, a statutory body thereof shall be taxable only in the
Contracting State of which the individual is a resident.

4. Notwithstanding the provisions of paragraphs 1 and 3 of this Article payments
made under the Public Social Security Scheme of a Contracting State may be taxed in
that State.

Article 19. STUDENTS AND APPRENTICES

1. Payments which a student or business apprentice who is or was immediately
before visiting a Contracting State a resident of the other Contracting State and who is
present in the first-mentioned State solely for the purpose of his education or training
receives for the purpose of his maintenance, education or training shall not be taxed in
that State, provided that such payments arise from sources outside that State.

2. A student at a university or other institution for higher education in a Contracting
State, or a business apprentice who is or was immediately before visiting the other
Contracting State a resident of the first-mentioned State and who is present in the other
Contracting State for a period or periods not exceeding in the aggregate 183 days in
the calendar year concerned, shall not be taxed in that other State in respect of remunera-
tion for services rendered in that State, provided that the services are in connection with
his studies or training and the remuneration constitutes earnings necessary for his
maintenance.

Article 20. OTHER INCOME

1. Items of income of a resident of a Contracting State, wherever arising, not dealt
with in the foregoing Articles of this Convention shall be taxable only in that State.

2. The provisions of paragraph 1 of this Article shall not apply to income, other
than income from immovable property referred to in paragraph 2 of Article 6, if the
recipient of such income, being a resident of a Contracting State, carries on business in
the other Contracting State through a permanent establishment situated therein, or per-
forms in that other State independent personal services from a fixed base situated therein,
and the right or property in respect of which the income is paid is effectively connected
with such permanent establishment or fixed base. In such case the provisions of Article
7 or Article 14, as the case may be, shall apply.

Article 21. CAPITAL

1. Capital represented by immovable property referred to in paragraph 2 of Article
6, owned by a resident of a Contracting State and situated in the other Contracting State,
may be taxed in that other State.

2. Capital represented by movable property forming part of the business property
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of a permanent establishment which an enterprise of a Contracting State has in the other
Contracting State or by movable property pertaining to a fixed base available to a resident
of a Contracting State in the other Contracting State for the purpose of performing
independent personal services, may be taxed in that other State.

3. Capital represented by ships and aircraft operated in international traffic, and by
movable property pertaining to the operation of such ships and aircraft, shall be taxable
only in the Contracting State in which the place of effective management of the enterprise
1s situated.

4. All other elements of capital of a resident of a Contracting State shall be taxable
only in that State.

Article 22. ELIMINATION OF DOUBLE TAXATION

1. Where a resident of a Contracting State derives income or owns capital which,
in accordance with the provisions of this Convention, may be taxed in the other Con-
tracting State, the first-mentioned State shall allow:

a) as a deduction from the tax on the income of that person, an amount equal to the
tax on income paid in that other State;

b) as a deduction from the tax on the capital of that person, an amount equal to the tax
on capital paid in that other State.

Such deduction in either case shall not, however, exceed that part of the tax on
income or on capital, as computed before the deduction is given which is attributable,
as the case may be, to the income or the capital which may be taxed in that other State.

2. Notwithstanding any other provision of this Convention an individual who is a
resident of Yugoslavia and under Finnish taxation law with respect to the Finnish taxes
referred to in Article 2 also is regarded as a resident of Finland may be taxed in Finland.
However, Finland shall allow any Yugoslav tax paid on the income or the capital as a
deduction from Finnish tax in accordance with the provisions of paragraph 1 of this
Article. The provisions of this paragraph shall apply only to nationals of Finland.

3. Where in accordance with any provision of the Convention income derived or
capital owned by a resident of a Contracting State is exempt from tax in that State, such
State may nevertheless, in calculating the amount of tax on the remaining income or
capital of such resident, take into account the exempted income or capital.

4. a) For the purpose of allowance as a credit in a Contracting State, the tax paid
in the other Contracting State shall be deemed to include the tax which is otherwise
payable in that other State but has been reduced or waived by that State under its legal
provisions for tax incentives.

b) This provision shall apply for the first five years for which the Convention is
effective but the competent authorities of the Contracting States may consult each other
to determine whether this period shall be extended.

Article 23. NON-DISCRIMINATION

1. Nationals of a Contracting State shall not be subjected in the other Contracting
State to any taxation or any requirement connected therewith, which is other or more
burdensome than the taxation and connected requirements to which nationals of that other
State in the same circumstances are or may be subjected.
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2. The taxation on a permanent establishment which an enterprise of a Contracting
State has in the other Contracting State shall not be less favourably levied in that other
State than the taxation levied on enterprises of that other State carrying on the same
activities. This provision shall not be construed as obliging a Contracting State to grant
to residents of the other Contracting State any personal allowances, reliefs and reductions
for taxation purposes on account of civil status or family responsibilities which it grants
to its own residents.

3. Except where the provisions of Article 9, paragraph 4 of Article 11, or paragraph
7 of Article 12, apply, interest, royalties and other disbursements paid by an enterprise
of a Contracting State to a resident of the other Contracting State shall, for the purpose
of determining the taxable profits of such enterprise, be deductible under the same con-
ditions as if they had been paid to a resident of the first-mentioned State. Similarly, any
debts of an enterprise of a Contracting State to a resident of the other Contracting State
shall, for the purpose of determining the taxable capital of such enterprise, be deductible
under the same conditions as if they had been contracted to a resident of the first-
mentioned State.

4. Enterprises of a Contracting State, the capital of which is wholly or partly owned
or controlled, directly or indirectly, by one or more residents of the other Contracting
State, shall not be subjected in the first-mentioned State to any taxation or any require-
ment connected therewith which is other or more burdensome than the taxation and
connected requirements to which other similar enterprises of the first-mentioned State
are or may be subjected.

5. The provisions of this Article shall apply to the taxes referred to in Article 2.

Article 24. MUTUAL AGREEMENT PROCEDURE

1. Where a resident of a Contracting State considers that the actions of one or both
of the Contracting States result or will result for him in taxation not in accordance with
the provisions of this Convention, he may, irrespective of the remedies provided by the
domestic law of those States, present his case to the competent authority of the Con-
tracting State of which he is a resident. The case must be presented within three years
from the first notification of the action resulting in taxation not in accordance with the
provisions of the Convention.

2. The competent authority shall endeavour, if the objection appears to it to be
justified and if it is not itself able to arrive at a satisfactory solution, to resolve the case
by mutual agreement with the competent authority of the other Contracting State, with
a view to the avoidance of taxation which is not in accordance with the Convention. In
the event the competent authorities reach an agreement, taxes shall be imposed, and
refund or credit of taxes shall be allowed by the Contracting States in accordance with
such agreement. It shall be implemented notwithstanding any time limits in the domestic
law of the Contracting States.

3. The competent authorities of the Contracting States shall endeavour to resolve
by mutual agreement any difficulties or doubts as to the interpretation or application of
the Convention. In particular, they may consult together for the purpose of reaching an
agreement on the allocation of income in cases referred to in Article 9. They may also
consult together for the elimination of double taxation in cases not provided for in the
Convention.

4. The competent authorities of the Contracting States may communicate with each
other directly for the purpose of reaching an agreement in the sense of paragraphs I, 2
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and 3 of this Article. When it seems advisable in order to reach agreement to have an
oral exchange of opinions, such exchange may take place through a Commission con-
sisting of representatives of the competent authorities of the Contracting States.

Article 25. EXCHANGE OF INFORMATION

1. The competent authorities of the Contracting States shall exchange such infor-
mation as is necessary for carrying out the provisions of this Convention or of the
domestic laws of the Contracting States concerning taxes covered by the Convention
insofar as the taxation thereunder is not contrary to the Convention. Any information
received by a Contracting State shall be treated as secret in the same manner as infor-
mation obtained under the domestic laws of that State and shall be disclosed only to
persons or authorities (including courts and administrative bodies) involved in the as-
sessment or collection of, the prosecution in respect of, or the determination of appeals
in relation to, thc taxes covered by the Convention. They may disclose the information
in public court proceedings or in judicial decisions.

2. In no case shall the provisions of paragraph | of this Article be construed so as
to impose on the competent authority of a Contracting State the obligation:
a) to carry out administrative measures at variance with the laws and administrative
practice of that or of the other Contracting State;

b) to supply information which is not obtainable under the laws or in the normal course
of the administration of that or of the other Contracting State;

c) to supply information which would disclose any business or official secret or trade
process, or information, the disclosure of which would be contrary to public poliey
(ordre public).

Article 26. DIPLOMATIC AGENTS AND CONSULAR OFFICERS

Nothing in this Convention shall affect the fiscal privileges of diplomatic agents or
consular officers under the general rules of international law or under the provisions of
special agreements.

Article 27. ENTRY INTO FORCE

1. The Contracting States shall notify each other that the constitutional requirements
for the entry into force of this Convention have been complied with.

2. The Convention shall enter into force thirty days after the date of the later of
the notifications referred to in paragraph 1 and its provisions shall have effect:

a) In Finland:

(i) In respect of taxes withheld at source, on income derived on or after 1 January
in the calendar year next following the year in which the Convention enters
into force;

(i) In respect of other taxes on income, and taxes on capital, for taxes chargeable
for any tax year beginning on or after 1 January in the calendar year next
following the year in which the Convention enters into force;

b) In Yugoslavia:

In respect of taxes on income and on capital for any fiscal year beginning on or
after 1 January in the calendar year next following the year in which the Convention
enters into force.
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Article 28. TERMINATION

This Convention shall remain in force until terminated by a Contracting State. Either
Contracting State may terminate the Convention, through diplomatic channels, by giving
notice of termination on or before the thirtieth day of June in a calendar year after the
fifth year from the date of entry into force of the Convention. In such event, the Con-
vention shall cease to have effect:

a) In Finland:
(1) 1In respect of taxes withheld at source, on income derived on or after 1 January
in the calendar year next following the year in which the notice is given;

(ii) In respect of other taxes on income, and taxes on capital, for taxes chargeable
for any tax year beginning on or after 1 January in the calendar year next
following the year in which the notice is given;

b) In Yugoslavia:

In respect of taxes on income and on capital for any fiscal year beginning on or
after 1 January in the calendar year next following the year in which the notice of
termination has been given.

IN WITNESS WHEREOF the undersigned, duly authorised thereto, have signed this
Convention.

DonE in duplicate at Beograd this 8th day of May 1986, in the English language.

For the Republic of Finland:
HEIkK1 TALVITIE

For the Socialist Federal Republic of Yugoslavia:
V. KLEMENCIC
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PROTOCOL

At the signing today of the Convention between the Republic of Finland and the
Socialist Federal Republic of Yugoslavia for the avoidance of double taxation with re-
spect to taxes on income and on capital, the undersigned have agreed upon the following
provisions which shall form an integral part of the Convention:

1. With reference to Article 6

Where the ownership of shares or other corporate rights in a company, being a
resident of Finland, entitles the owner of such shares or corporate rights to the enjoyment
of immovable property held by the company, the income from the direct use, letting, or
use in any other form of such right of enjoyment may be taxed in Finland.

2. With reference to Article 11
The provisions of paragraph 1 of Article 11 are based on the fact that

a) Finland under its taxation law as in force at the date of signature of the Convention
exempts from income tax interest derived by persons who are not resident in Finland
on bonds, debentures and other mass instruments of debt, loans from abroad not
considered as capital investment assimilated to the debtor’s equity, deposits in banks
or other financial institutions, and foreign trade credit accounts; and

b) Yugoslavia under its taxation law as in force at the date of signature of the Conven-
tion does not impose any income tax on interest paid to persons who are not resident
in Yugoslavia.

If, after the date of signature of the Convention, one or both of the Contracting
States shall impose income tax on interest referred to above, they shall enter into ne-
gotiations with a view to revising Article 11 of the Convention.

3. With reference to Article 13

Gains derived from the alienation of shares or other corporate rights in a company,
being a resident of Finland, the ownership of which entitles the owner of such shares or
corporate rights to the enjoyment of immovable property held by the company may be
taxed in Finland.

4. With reference to Article 21

Shares or other corporate rights in a company, being a resident of Finland, the
ownership of which entitles the owner of such shares or corporate rights to the enjoyment
of immovable property held by the company may be taxed in Finland.

IN WITNESS WHEREOF the undersigned, duly authorised thereto, have signed this
Protocol.

DoNE in duplicate at Beograd this 8th day of May 1986, in the English language.

For the Republic of Finland:
HEIKK1 TALVITIE

For the Socialist Federal Republic of Yugoslavia:
V. KLEMENCIC
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[TRADUCTION—TRANSLATION]

CONVENTION' ENTRE LA REPUBLIQUE DE FINLANDE ET LA RE-
PUBLIQUE FEDERATIVE SOCIALISTE DE YOUGOSLAVIE TEN-
DANT A EVITER LA DOUBLE IMPOSITION EN MATIERE D’IM-
POTS SUR LE REVENU ET LA FORTUNE

La République de Finlande et la République fédérative socialiste de Yougoslavie,

Désireuses de conclure une convention tendant & éviter la double imposition en
matiére d’impdts sur la revenu et sur la fortune,

Sont convenues de ce qui suit :

Article premier. PERSONNES VISEES

La présente Convention s’applique aux personnes qui sont des résidents de I’'un des
Etats contractants ou des deux.

Article 2. IMPOTS VISES

1. La présente Convention s’applique aux impdts sur le revenu et sur le capital
percus pour le compte de chacun des Etats contractants, de ses subdivisions politiques
ou de ses collectivités locales, quel que soit le systéme de perception.

2. Sont considérés comme impdts sur le revenu et sur le capital tous les impdts
pergus sur le revenu total, sur le capital total, ou sur des éléments de revenu ou de capital,
y compris les impdts sur les gains provenant de 1’aliénation de biens immobiliers ou
mobiliers, les impdts sur le montant total des traitements et salaires payés par les entre-
prises ainsi que les impots sur les plus-values.

3. Les impdts actuels auxquels s’applique la Convention sont les suivants :
a) En Finlande :
i) L’imp6t d’Etat sur le revenu et sur la fortune ;
i) L’imp6t communal;
ili) L’impdt ecclésiastique ;
iv) L’imp6t par voie de retenue a la source sur le revenu des non-résidents
(ci-aprés dénommés « impdt finlandais »);
b) En Yougoslavie :
i) L’impbt sur le revenu ;
il) L’impdt sur le revenu personnel des travailleurs ;
iiil) L’impdt sur le revenu des personnes provenant d’activités agricoles ;
iv) L’impdt sur le revenu des personnes provenant d’activités économiques ;
v) L’imp6t sur le revenu des personnes provenant d’activités professionnelles;

vi) L’impét sur les redevances provenant de droits d’auteur, brevets et perfection-
nements techniques;

' Entré en viguer le 18 décembre 1987, soit 30 jours aprés Ia date de la derniere des notifications (effectuées le
18 novembre 1987) par lesquelles les Parties contractantes se sont informées de I’accomplissement des formalités constitu-
tionnelles, conformément au paragraphe 2 de I'article 27.
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vii) L’impdt sur le revenu provenant du capital et des droits afférents au capital;
viii) L’impdt sur la fortune ;
ix) L’imp6t sur le revenu global des citoyens ;

x) L’impdt sur le revenu des étrangers exergant une activité économique ou pro-
fessionnelle ;

xi) L’impdt sur les bénéfices des personnes étrangeres provenant d’investissements
dans une organisation nationale de travailleurs associés ; et

xii) L’impdt sur les bénéfices provenant des activités en mati¢re de transport d’une
personne étrangére n’ayant pas de succursale sur le territoire de la République
fédérative socialiste de Yougoslavie

(ci-apreés dénommés « impdt yougoslave »).

4. La présente Convention s’applique aussi aux impdts futurs de nature identique

ou analogue qui, établis aprés la date de la signature de la Convention, s’ajoutent aux
impots actuels ou les remplacent. Les autorités compétentes des Etats contractants
s’informent mutuellement de toute modification substantielle apportée a leurs législations
fiscales respectives.

a)

b)

c)

d)

e)

Article 3. DEFINITIONS GENERALES

1. Aux fins de la présente Convention :

Le terme « Finlande »s’entend de la République de Finlande et, au sens géogra-
phique, s’entend du territoire de la République de Finlande et de toute zone adjacente
aux eaux territoriales de la République de Finlande dans laquelle la Finlande peut,
en vertu de sa législation et conformément au droit international, exercer ses droits
en matiere de prospection et d’exploitation des ressources naturelles des fonds et du
sous-sol marins ;

Le terme « Yougoslavie » désigne la République fédérative socialiste de Yougoslavie
et, au sens géographique, désigne le territoire de la République fédérative socialiste de
Yougoslavie et toute zone adjacente aux eaux territoriales de la République fédérative
socialiste de Yougoslavie dans laquelle la Yougoslavie peut, en vertu de sa législation
et conformément au droit international, exercer ses droits en matiére de prospection et
d’exploitation des ressources naturelles des fonds et du sous-sol marins ;

Le terme « personne » désigne :

i) Dans le cas de la Finlande, une personne physique, une société ou tout autre
groupement de personnes ;

ii) Dans le cas de la Yougoslavie, une personne physique ou toute personne mo-
: rale ;
Le terme « société » désigne :

i) Dans le cas de Finlande, toute personne morale ou toute entité considérée
comme une personne morale aux fins d’imposition ;

ii) Dans le cas de la Yougoslavie, une organisation de travailleurs associés ou toute
autre personne morale assujettie a I’impét ;

Les expressions « entreprise d’un Etat contractant » et « entreprise de I’autre Etat
contractant » s’entendent, suivant le contexte, dans le cas de la Yougoslavie, d’une
organisation de travailleurs associés, d’une organisation communautaire autogérée,
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de travailleurs exercant des activités indépendantes a titre individuel et d’une entre-
prise établie aux termes de la législation yougoslave et exploitée par un résident de
la Yougoslavie, et, dans le cas de la Finlande, d’une enterprise exploitée par un
résident de la Finlande ;

f) Le terme « ressortissant » désigne :

i) Dans le cas de la Finlande, toute personne physique possédant la nationalité
finlandaise et toute personne morale, société ou association dont la condition
découle de la législation finlandaise en vigueur ;

it) Dans le cas de la Yougoslavie, toute personne physique possédant la nationalité
de la République fédérative de Yougoslavie en vertu de la législation yougo-
slave en vigueur, et toute personne morale yougoslave ;

g) L’expression « trafic international » s’entend de tout transport effectué par un navire
ou un aéronef exploité par une entreprise dont le siege de direction effective est situé
dans ’'un des Etats contractants, sauf lorsque le navire ou I’aéronef n’est exploité
qu’entre des points situés dans I’autre Etat contractant;

h) L’expression « autorité compétente » s’entend :

i) Dans le cas de la Finlande, du Ministére des finances ou de son représentant
autorisé ;

ii) Dans le cas de la Yougoslavie, du Secrétariat fédéral aux finances ou de son
représentant autorisé.

2. Pour I'application de la Convention par ’'un des Etats contractants, toute ex-
pression qui n’y est pas définie a le sens que lui attribue le droit de cet Etat concernant
les impdts auxquels s’applique la Convention.

Article 4. RESIDENCE

1. Aux fins de la présente Convention, I’expression « résident de I'un des Etats
contractants » s’entend de toute personne qui, en vertu du droit de cet Etat, est assujettie
A I'impét dudit Etat, en raison de son domicile, de sa résidence, de son siége de direction
ou autre critere du méme ordre.

2. Si, par application des dispositions du paragraphe I, une personne physique se
trouve étre un résident des deux Etats contractants, sa situation est réglée de la maniére
suivante :

a) La personne est réputée résident de I’Etat o elle dispose d’un foyer d’habitation
permanent ; si elle dispose d’un foyer d’habitation permanent dans les deux Etats,
elle est réputée résident de I'Etat avec lequel elle a les liens personnels et écono-
miques les plus étroits (centre des intéréts vitaux) ;

b) Si I’on ne peut déterminer dans quel Etat se trouve le centre de ses intéréts vitaux,
ou bien si elle ne dispose de foyer d’habitation permanent dans aucun des deux Etats,
la personne est réputée résident de I’Etat ot elle séjourne habituellement ;

¢) Si elle séjourne habituellement dans les deux Etats ou si elle ne séjourne habituel-
lement dans aucun d’eux, la personne est réputée résident de I’Etat dont elle est
ressortissant ;

d) Si la personne est ressortissant des deux Etats ou ne I’est d’aucun des deux, les
autorités compétentes des Etats contractants réglent la question d’un commun accord.
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3. Si, par application des dispositions du paragraphe 1, une personne autre qu’une
personne physique est résident des deux Etats contractants, elle est réputée résident de
I’Etat ou le siege de direction effective est situé.

Article 5. ETABLISSEMENT STABLE

1. Aux fins de la présente Convention, I’expression « établissement stable » s’entend
d’une installation fixe d’affaires par I'intermédiaire de laquelle une entreprise exerce tout
ou partie de son activité.

2. Sont notamment réputés établissements stables :
a) Un siége de direction ;
b) Une succursale ;
¢) Un bureau ;
d) Une usine ;
e¢) Un atelier ;

) Une mine, un puits de pétrole ou de gaz, une carriere ou autre lieu d’extraction de
ressources naturelles.

3. Un chantier de construction, d’installation ou de montage ne constitue un éta-
blissement stable qu’au-deld de douze mois d’existence.

4. Nonobstant les dispositions des paragraphes 1, 2 et 3 du présent article,
I’expression « établissement stable » n’est pas réputée couvrir :

a) L’usage d’installations aux seules fins de stockage, d’exposition ou de livraison de
produits ou marchandises appartenant a I’entreprise ;

b) L’entreposage de produits ou marchandises appartenant a I’entreprise aux seules fins
de stockage, d’exposition ou de livraison ;

¢) L’entreposage de produits ou marchandises appartenant a I’entreprise aux seules fins
de transformation par une autre entreprise ;

d) Le maintien d’une installation fixe d’affaires aux seules fins d’acheter des produits
ou marchandises ou de recueillir des renseignements pour I’entreprise ;

e¢) Le maintien d’une installation fixe d’affaires aux seules fins d’exercer, pour
Pentreprise, d’autres activités de caractére préparatoire ou auxiliaire ;

f)  Le maintien d’une installation fixe d’affaires aux seules fins d’exercer selon quelque
combinaison que ce soit des activités visées aux alinéas a & e, pourvu que I’activité
cumulée de V'installation fixe d’affaires ait un caractére préparatoire ou auxiliaire.

5. Nonobstant les dispositions des paragraphes 1 et 2, lorsqu’une personne — autre
qu’un agent jouissant d’un statut indépendant et auquel s’applique le paragraphe 6 —
agit pour le compte d’une entreprise et dispose dans 1'un des Etats contractants de
pouvoirs qu’elle y exerce habituellement et qui lui permettent de conclure des contrats
au nom de I’entreprise, celle-ci est réputée avoir un établissement stable dans cet Etat
au regard de toutes les activités que cette personne exerce pour ’entreprise, 3 moins
que les activités de la personne dont il s’agit ne soient limitées a celles visées au para-
graphe 4 et qui, si elles étaient exercées par l'intermédiaire d’une installation fixe
d’affaires, ne conféreraient pas 2 ladite installation le caractére d’un établissement sta-
ble au sens dudit paragraphe 4.

Vol. 1499, 1-25815



314 United Nations — Treaty Series ® Nations Unies — Recueil des Traités 1988

6. Une entreprise n’est pas réputée avoir un établissement stable dans I’un des Etats
contractants du seul fait qu’elle y exerce une activité par I’entremise d’un courtier, d’un
commissionnaire général ou d’un autre agent jouissant d’un statut indépendant, a con-
dition que ce dernier agisse dans le cadre ordinaire de ladite activité.

7. Le fait qu’une société qui est un résident de 1’un des Etats contractants controle
une société ou est contrdlée par une société qui est un résident de I’autre Etat contractant
ou qui y exerce son activité que ce soit par I’intermédiaire d’un établissement stable ou
autrement ne suffit pas, en soi, a faire de I’'une quelconque de ces sociétés un établis-
sement stable de I’autre.

Article 6. REVENUS IMMOBILIERS

1. Les revenus qu’un résident de I’un des Etats contractants tire de biens immobi-
liers (y compris les revenus des exploitations agricoles ou forestiéres) situés dans I’autre
Etat contractant peuvent &tre imposés dans ce dernier.

2. Aux fins de la présente Convention, I’expression « biens immobiliers » a le sens
que lui attribue la législation de I’Etat contractant ol sont situés les biens considérés.
Les navires, les bateaux et les aéronefs ne sont pas réputés constituer des biens
immobiliers.

3. Les dispositions du paragraphe 1 du présent article s’appliquent aux revenus
provenant tant de I’exploitation directe que de la location ou d’une quelconque autre
forme d’exploitation de biens immobiliers.

4. Les dispositions des paragraphes 1 et 3 s’appliquent aussi aux revenus provenant
de biens immobiliers d’une entreprise et aux revenus provenant de biens immobiliers
servant a I’exercice d’une profession indépendante.

Article 7. BENEFICES DES ENTREPRISES

1. Les bénéfices d’une entreprise de 1’un des Etats contractants ne sont imposables
que dans cet Etat 8 moins que I’entreprise n’exerce son activité dans 1’autre Etat con-
tractant par I’intermédiaire d’un établissement stable qui y est situé. Dans ce dernier cas,
lesdits bénéfices ne peuvent-étre imposés dans 1’autre Etat que dans la mesure ol ils sont
imputables a 1’établissement.

2. Sous réserve des dispositions du paragraphe 3, lorsqu’une entreprise de 1’un des
Etats contractants exerce son activité dans I’autre Etat contractant par I’intermédiaire d’un
établissement stable qui y est situé, il est imputé a cet établissement, dans chaque Etat
contractant, les bénéfices que 1’établissement aurait pu réaliser s’il avait eu le statut
d’entreprise distincte et séparée exergant des activités identiques ou analogues dans des
conditions elles-mémes identiques ou analogues et traitant en toute indépendance avec
I’entreprise dont il constitue un établissement stable.

3. Pour déterminer les bénéfices d’un établissement stable, sont admises en déduc-
tion les dépenses encourues aux fins poursuivies par cet établissement, y compris les
dépenses de direction et les frais généraux d’administration, que ce soit dans I’Etat ol
est situé 1’établissement stable ou ailleurs.

4. Dans la mesure oll, dans un Etat contractant, il a été coutumier de déterminer
les bénéfices imputables 2 un établissement stable sur la base d’une répartition de la
totalité des bénéfices de I’entreprise entre ses diverses parties, aucune disposition du
paragraphe 2 du présent article ne fait obstacle & ce que cet Etat contractant détermine
les bénéfices imposables en procédant par voie de répartition selon la méthode habituelle.
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La méthode adoptée doit cependant étre telle que le résultat obtenu soit conforme aux
principes contenus dans le présent article.

5. Aucun bénéfice n’est imputé 2 un établissement stable du seul fait qu’il a acheté
des produits ou marchandises pour I’entreprise.

6. Aux fins des paragraphes ci-avant, les bénéfices imputables & 1’établissement
permanent sont déterminés, chaque année, selon la méme méthode, & moins qu’il n’existe
de bonnes et suffisantes raisons de procéder autrement.

7. Tous bénéfices dont la source est située en Yougoslavie qu’un résident de la
Finlande tire de ses investissements dans une organisation de travailleurs associés sont
imposables en Yougoslavie.

8. Lorsque les bénéfices comprennent des éléments de revenus traités séparément
dans d’autres articles de la présente Convention, les dispositions du présent article
s’entendent sans préjudice des dispositions de ces autres articles.

Article 8. 'TRANSPORTS MARITIME ET AERIEN

1. Les bénéfices provenant de I’exploitation en trafic international de navires ou
d’aéronefs ne sont imposables que dans 1I’Etat contractant ot le siége de direction effec-
tive de I’entreprise est situé.

2. Si le siege de direction effective d’une entreprise de navigation maritime est situé
a bord d’un navire, ce siege est réputé étre situé dans I’Etat contractant ol se trouve le
port d’attache du navire ou, a défaut de port d’attache, dans celui des Etats contractants
dont I’exploitant du navire est un résident.

3. Les dispositions du paragraphe 1 s’appliquent aussi aux bénéfices provenant de

la participation a un pool, une exploitation en commun ou un organisme international
d’exploitation.

Article 9. ENTREPRISES ASSOCIEES

Lorsque :

a) Une entreprise de ’'un des Etats contractants participe directement ou indirectement
a la direction, au contréle ou au capital d’une entreprise de 1’autre Etat contractant,
ou bien

b) Les mémes personnes participent directement ou indirectement a la direction, au
contrdle ou au capital d’une entreprise de I’un des Etats contractants et d’une entre-
prise de I’autre Etat contractant,

et que, dans I’un ou I'autre cas, les deux entreprises sont dans leurs relations commer-
ciales ou financieres liées par des conditions convenues ou imposées qui different de
celles qui seraient convenues entre entreprises indépendantes, les bénéfices qui, n’étaient
ces conditions, auraient été réalisés par I’'une de ces entreprises mais ne 1’ont pas été du
fait de ces conditions peuvent étre inclus dans les bénéfices de I’entreprise et imposés
en conséquence.

Article 10. DIVIDENDES

1. Les dividendes payés d’une société qui est un résident de I’un des Etats con-
tractants et dont le bénéficiaire est un résident de I’autre Etat contractant peuvent étre
imposés dans cet autre Etat.

2. Toutefois, ces dividendes peuvent également étre imposés dans 1’Etat contractant
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dont la société distributrice de dividendes est un résident, et cela conformément au droit
dudit Etat, mais I’impdt ainsi établi ne peut excéder :

a) Cinq p. 100 du montant brut des dividendes si la personne qui regoit les dividendes
est une société (autre qu’une société de personnes) qui détient directement 25 p. 100
au moins du capital de la société distributrice des dividendes ;

b) Quinze p. 100 du montant brut des dividendes dans tous les autres cas.

Les autorités compétentes des Etats contractants réglent d’un commun accord les
modalités d’application de ces limitations.

Le présent paragraphe n’affecte pas I’imposition de la société au titre des bénéfices
qui servent au paiement des dividendes.

3. Le terme « dividendes » employé dans le présent article désigne, dans le cas de
la Finlande, les revenus provenant d’actions ou autres parts, a I’exception des créances,
ainsi que les revenus d’autres parts sociales soumis au méme régime fiscal que les revenus
d’actions en vertu de la législation de cet Etat. Tous bénéfices répartis provenant de
sources situées en Yougoslavie qu’un résident de la Finlande tire de ses investissements
dans une organisation de travailleurs associés sont considérés comme étant des dividendes
aux fins de la présente Convention.

4. Les dispositions des paragraphes 1 et 2 du présent article ne s’appliquent pas
lorsque la personne qui recoit les dividendes, résident de 1’un des Etats contractants,
exerce dans I’autre Etat contractant dont la société qui paie les dividendes est un résident
une activité industrielle ou commerciale par I’intermédiaire d’un établissement stable qui
y est situé, ou exerce dans ledit Etat une profession indépendante a partir d’une base fixe
qui y est située, et que la participation génératrice des dividendes se rattache effective-
ment a |’établissement stable ou a la base fixe. En pareil cas, les dispositions de I’article
7 ou éventuellement de I’article 14 sont applicables.

5. Lorsqu’une société qui est un résident de 'un des Etats contractants tire des
bénéfices ou des revenus de I’autre Etat contractant, cet autre Etat ne peut prélever aucun
impdt sur les dividendes payés par la société, sauf dans la mesure oil ces dividendes sont
payés a un résident de cet autre Etat ou bien dans la mesure ol la participation génératrice
des dividendes se rattache effectivement a un établissement stable ou a une base fixe
située dans cet autre Etat ; I’autre Etat ne peut pas non plus prélever un imp6t au titre
des bénéfices non distribués sur les bénéfices correspondants de la société, méme si les
dividendes payés ou les bénéfices non distribués consistent en tout ou en partie de bé-
néfices ou revenus provenant de cet autre Etat.

Article 11. INTERETS

1. Les intéréts provenant d’un Etat contractant et payés a un résident de 1’autre Etat
contractant sont imposables dans cet autre Etat.

2. Le terme « intéréts » employé dans le présent article désigne les revenus des
fonds, bons ou obligations d’Etat, assortis ou non d’une garantie hypothécaire ou d’une
clause de participation aux bénéfices, les revenus des créances de toute nature et les
autres revenus assimilés par la Iégislation fiscale de I’Etat d’ou ils proviennent a des
revenus de sommes prétées.

3. Les dispositions du paragraphe 1 du présent article ne s’appliquent pas lorsque
la personne qui recoit les intéréts, résident de ’un des Etats contractants, exerce dans
I’autre Etat contractant d’oti proviennent les intéréts une activité industrielle ou com-
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merciale par I'intermédiaire d’un établissement stable qui y est situé, ou exerce dans ledit
Etat une profession indépendante a partir d’une base fixe qui y est située, et que la créance
génératrice des intéréts se rattache effectivement a I’établissement ou 2 la base. En pareil
cas, les dispositions de I'article 7 ou éventuellement de I’article 14 sont applicables.

4. Lorsque, en raison de relations spéciales existant entre le débiteur et le bénéfi-
ciaire effectif ou entre tous deux et une tierce personne, le montant des intéréts excede,
pour une raison quelconque, celui dont seraient convenus le débiteur et le bénéficiaire
effectif en I’absence de pareilles relations, les dispositions du présent article ne
s’appliquent qu’a ce dernier montant. Dans ce cas, la partie excédentaire des paiements
reste imposable conformément au droit de chaque Etat contractant, compte diiment tenu
des autres dispositions de la présente Convention.

Article 12. REDEVANCES

1. Les redevances provenant d’un Etat contractant et payées a un résident de I’autre
Etat contractant sont imposables dans cet autre Etat.

2. Toutefois, ces redevances sont aussi imposables dans I’Etat contractant d’ol elles
proviennent et selon la législation de cet Etat; mais I’imp0t ainsi établi ne peut excéder
10 p. 100 du montant brut des redevances. Les autorités compétentes des Etats contrac-
tants réglent d’un commun accord les modalités d’application de cette limitation.

3. Le terme « redevances » employé dans le présent article désigne les rémunéra-
tions de toute nature payées pour I’'usage ou la concession de I'usage d’un droit d’auteur
sur une oeuvre littéraire, artistique ou scientifique, y compris les films cinématogra-
phiques, ou les films ou bandes utilisés pour les émissions radiophoniques ou télévisées,
d’un brevet, d’une marque de fabrique ou de commerce, d’un dessin ou d’un modele,
d’un plan, d’une formule ou d’un procédé secrets, ainsi que pour I’usage ou la concession
de 'usage d’un équipement industriel, commercial ou scientifique et pour des informa-
tions ayant trait a2 une expérience acquise dans le domaine industriel, commercial ou
scientifique.

4. Les dispositions des paragraphes 1 et 2 ne s’appliquent pas lorsque le bénéficiaire
effectif des redevances, résident d’un Etat contractant, exerce dans ’autre Etat contractant
d’ou proviennent les redevances, soit une activité industrielle ou commerciale par
I'intermédiaire d’un établissement stable qui y est situé, soit une profession indépendante
au moyen d’une base fixe qui y est située, et que le droit ou le bien générateur des
redevances se rattache effectivement a I’établissement stable ou a la base fixe en question.
Dans ces cas, les dispositions de l'article 7 ou de Iarticle 14, suivant le cas, sont
applicables.

5. Les redevances sont considérées comme provenant d’un Etat contractant lorsque
le débiteur est cet Etat lui-mé&me, une subdivision politique, une collectivité locale ou un
résident de cet Etat et, dans le cas de la Finlande, un organisme statutaire.

6. Nonobstant les dispositions du paragraphe 5 du présent article, lorsque la per-
sonne qui paie les redevances, qu’elle soit ou non un résident de I'un des Etats contrac-
tants, a dans un Etat contractant un établissement stable ou une base fixe pour lequel
I’engagement donnant lieu aux redevances a été contracté et qui supporte la charge de
ces redevances, celles-ci sont alors considérées comme provenant de I’Etat dans lequel
est situé I’établissement stable ou la base fixe.

7. Lorsque, en raison de relations spéciales existant entre le débiteur et la personne
qui regoit les redevances ou que I'un et I’autre entretiennent avec de tierces personnes,
le montant des redevances, compte tenu de la prestation pour laquelle elles sont payées,
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excede celui dont seraient convenus le débiteur et la personne qui regoit les redevances
en ’absence de pareilles relations, les dispositions du présent article ne s’appliquent qu’a
ce dernier montant. Dans ce cas, la partie excédentaire des paiements reste imposable
selon la législation de chaque Etat contractant et compte tenu des autres dispositions de
la présente Convention.

Article 13. GAINS EN CAPITAL

1. Les gains qu’un résident d’un Etat contractant tire de 1’aliénation de biens im-
mobiliers visés au paragraphe 2 de I’article 6 et situés dans I’autre Etat contractant sont
imposables dans cet autre Etat.

2. Les gains provenant de I’aliénation de biens mobiliers qui font partie de I’actif
d’un établissement stable qu’une entreprise d’un Etat contractant a dans I’autre Etat
contractant,. ou de biens mobiliers qui appartiennent a une base fixe dont un résident
d’un Etat contractant dispose dans 1’autre Etat contractant pour 1’exercice d’une profes-
sion indépendante, y compris de tels gains provenant de I’aliénation de cet établissement
stable (seul ou avec I’ensemble de I’entreprise) ou de cette base fixe, sont imposables
dans cet autre Etat.

3. Les gains provenant de 1’aliénation de navires ou aéronefs exploités en trafic
international ou de biens mobiliers affectés a I’exploitation de ces navires ou aéronefs
ne sont imposables que dans I’Etat contractant ol le siege de direction effective de
I’entreprise est situé.

4. Les gains provenant de 1’aliénation de tous biens autres que ceux visés aux
paragraphes |, 2 et 3 du présent article ne sont imposables que dans I’Etat dont le cédant
est un résident.

Article 14, PROFESSIONS INDEPENDANTES

I. Les revenus qu’un résident de I’un des Etats contractants tire d’une profession
libérale ou d’autres activités de caractére indépendant ne sont imposables que dans cet
Etat 4 moins que I’intéressé ne dispose de fagcon habituelle dans I’autre Etat contractant
d’une base fixe pour I’exercice de ses activités. S’il dispose d’une telle base fixe, les
revenus peuvent étre imposés dans 1’autre Etat mais uniquement dans la mesure ot ils
sont imputables a cette base fixe.

2. Nonobstant les dispositions du paragraphe 1 du présent article, les revenus qu’un
résident de I’un des Etats contractants tire des activités professionnelles qu’il exerce dans
I’autre Etat contractant ne sont pas imposables dans cet autre Etat si :

a) Son séjour dans 1’autre Etat pendant une période ou plusieurs périodes n’excéde pas,
au total, 183 jours pendant 1’année civile considérée, et si

b) 1l ne dispose pas habituellement d’une base fixe dans ’autre Etat pour une période
ou des périodes excédant, au total, 183 jours pendant 1’année civile.

3. L’expression « profession libérale » couvre notamment les activités indépendan-
tes d’ordre scientifique, littéraire, artistique, éducatif ou pédagogique ainsi que les acti-
vités indépendantes des médecins, avocats, ingénieurs, architectes, dentistes et
comptables.

Article 15. PROFESSIONS DEPENDANTES

1. Sous réserve des dispositions des articles 16, 17, 18 et 19, les salaires, traitements
et autres rémunérations similaires qu’un résident de I’un des Etats contractants pergoit
au titre d’un emploi salarié ne sont imposables que dans cet Etat 2 moins que I’emploi
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ne soit exercé dans 'autre Etat contractant. Si ’emploi y est exercé, les rémunérations
pergues a ce titre peuvent étre imposées dans cet autre Etat.

2. Nonobstant les dispositions du paragraphe 1, les rémunérations qu’un résident
de I'un des Etats contractants pergoit au titre d’un emploi salarié exercé dans I’autre Etat
contractant ne sont imposables que dans le premier Etat seulement :

a) Si le bénéficiaire séjourne dans cet autre Etat pendant une ou des périodes n’excédant
pas au total 183 jours au cours de I’année d’imposition considérée ;

b) Si les rémunérations sont payées par ou pour le compte d’une personne 2 laquelle
les services sont rendus ou qui en tire avantage et qui n’est pas un résident de I’autre
Etat ;

c) Si la charge des rémunérations n’est pas supportée par un établissement stable ou
une base fixe que la personne a laquelle les services sont rendus ou qui en tire
avantage posséde dans cet autre Etat.

3. a) Les rémunérations payées a une personne physique par un Etat contractant ou par
une subdivision politique ou une collectivité locale de cet Etat ou, dans le cas de
la Finlande, par un organisme statutaire, ne sont imposables que dans cet Etat.

b) Les rémunérations payées a une personne physique par un Etat contractant ou par
une subdivision politique ou une collectivité locale de cet Etat ou, dans le cas de
la Finlande, par un organisme statutaire, ne sont imposables que dans I’autre Etat
si les travaux sont effectués dans cet autre Etat et si le bénéficiaire est un résident
de cet autre Etat qui :

i) Est aussi un ressortissant de cet Etat ; ou
ii) Nest pas devenu un résident de cet Etat a seule fin d’y travailler.

_ 4. Les rémunérations qu’'une personne physique tire d’un travail effectué dans le
cadre d’une activité industrielle ou commerciale exercée par un Etat contractant, une
subdivision politique ou une collectivité locale de cet Etat ou, dans le cas de la Finlande,
par un organisme statutaire, sont imposables conformément aux dispositions des para-
graphes 1 et 2 du présent article.

5. Les rémunérations que des personnes physiques tirent d’un travail effectué au
sein de la Représentation économique mixte de Yougoslavie ou de la Fédération du
tourisme de Yougoslavie sont imposables conformément aux dispositions du paragraphe
3 du présent article.

6. Nonobstant les dispositions ci-avant du présent article, les rémunérations regues
au titre d’un emploi exercé a bord d’un navire ou d’un aéronef exploité en trafic inter-
national sont imposables dans 1’Etat contractant ol le si¢ge de direction effective de
I’entreprise est situ€.

Article 16. TANTIEMES ET HONORAIRES PROVENANT DE CONSEILS DE GESTION MIXTES

1. Les tantiemes ou autres rétributions similaires qu’un résident de la Yougoslavie
tire en sa capacité de membre du conseil d’administration ou de tout organe similaire
d’une société qui est un résident de la Finlande sont imposables en Finlande.

2. Les honoraires et autres rétributions similaires qu'un résident de 1a Finlande tire
en sa qualité de membre du conseil de gestion mixte d’une société qui est un résident
de la Yougoslavie sont imposables en Yougoslavie.
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Article 17. ARTISTES ET SPORTIFS

1. Nonobstant les dispositions des articles 14 et 15, les revenus qu’un résident de
I’un des Etats contractants tire des activités personnelles qu’il exerce dans 1’autre Etat
contractant en tant qu’artiste du spectacle, tel qu’artiste de théétre, de cinéma, de la radio
ou de la télévision, ou que musicien, ou en tant que sportif, peuvent étre imposés dans
’autre Etat.

2. Lorsque les revenus provenant directement ou indirectement des activités exer-
cées par un professionnel du spectacle ou un sportif ne reviennent pas a celui-ci mais a
une autre personne, ces revenus sont, nonobstant les dispositions des articles 7, 14 et 15,
imposables dans I’Etat contractant ol sont exercées les activités du professionnel du
spectacle ou du sportif.

3. Nonobstant les dispositions des paragraphes 1 et 2 du présent article, les revenus
provenant des activités visées au paragraphe 1 du présent article qui sont exercées dans
le cadre d’un programme d’échanges culturels ou sportifs approuvé par les deux Etats
contractants ne sont imposables que dans 1'Etat contractant dont le professionnel du
spectacle ou le sportif est un résident.

Article 18. PENSIONS

1. Les pensions et autres rémunérations similaires payées a un résident d’un Etat
contractant en contrepartie d’un emploi antérieur sont imposables dans cet Etat.

2. Nonobstant les dispositions du paragraphe 1, les pensions payées par ’un des
Etats contractants, I’une de ses subdivisions politiques ou I'une de ses collectivités locales
ou, dans le cas de la Finlande, un organisme statutaire, par prélevement sur le budget ou
sur des fonds spéciaux, & une personne physique ne sont imposables que dans cet Etat.
Toutefois, ces pensions ne sont imposables que dans 1’autre Etat contractant si le béné-
ficiaire est un résident de cet Etat et en est un ressortissant.

3. Toute pension payée a une personne physique au titre d’activités exercées dans
le cadre d’un travail effectué par un Etat contractant, une subdivision politique ou une
collectivité locale de celui-ci ou, dans le cas de la Finlande, un organisme statutaire,
n’est imposable que dans 1’Etat contractant dont la personne physique est un résident.

4. Nonobstant les dispositions des paragraphes 1 et 3 du présent article, les paie-
ments effectués en vertu du systeme public de sécurité sociale sont imposables dans cet
Etat.

Article 19. ETUDIANTS ET STAGIAIRES

1. Les sommes regues par un étudiant ou un stagiaire qui est, ou qui était immé-
diatement avant de se rendre dans P'un des Etats contractants, résident de 1’autre Etat
contractant et qui séjourne dans le premier Etat 4 seule fin de poursuivre ses études ou
sa formation, pour couvrir ses frais d’entretien, d’études ou de formation, ne sont pas
imposables dans cet Etat, a condition qu’elles proviennent de sources situées en dehors
dudit Etat.

2. Un étudiant dans une université ou un autre établissement d’enseignement su-
périeur d’un Etat contractant ou un stagiaire dans le domaine des affaires qui est, ou qui
était immédiatement avant de se rendre dans P’autre Etat contractant, un résident du
premier Etat et qui séjourne dans 1’autre Etat contractant pour une période ou des périodes
n’excédant pas au total 183 jours dans ’année civile en question n’est pas imposable
dans cet autre Etat au titre des rémunérations qu’il recoit pour des prestations de services
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rendus dans cet Etat, a condition que ces services soient fournis dans le cadre de ses
études ou de sa formation et que les rémunérations constituent des revenus nécessaires
pour couvrir ses frais d’entretien.

Article 20. AUTRES REVENUS

1. Les éléments du revenu d’un résident d’un Etat contractant, d’ot qu’ils provien-
nent, qui ne sont pas traités dans les articles précédents de la présente Convention, ne
sont imposables que dans cet Etat.

2. Les dispositions du paragraphe 1 ne s’appliquent pas aux revenus autres que les
revenus provenant de biens immobiliers, tels qu’ils sont définis au paragraphe 2 de
I’article 6, lorsque le bénéficiaire de tels revenus, résident d’un Etat contractant, exerce
dans l'autre Etat contractant, soit une activité industrielle ou commerciale par
I’intermédiaire d’un établissement stable qui y est situé, soit une profession indépendante
au moyen d’une base fixe qui y est situé, et que le droit ou le bien générateur des revenus
s’y attache effectivement. Dans ces cas, les dispositions de I’article 7 ou de I’article 14,
suivant le cas, sont applicables.

Article 2]. FORTUNE

1. La fortune constituée par des biens immobiliers visés au paragraphe 2 de I’article
6, que posséde un résident d’un Etat contractant et qui sont situés dans ’autre Etat
contractant, est imposable dans cet autre Etat.

2. La fortune constituée par des biens mobiliers qui font partie de 1’actif d’un éta-
blissement stable qu’une entreprise d’un Etat contractant a dans |’autre Etat contractant,
ou par des biens mobiliers qui appartiecnnent a une base fixe dont un résident d’un Etat
contractant dispose dans |’autre Etat contractant pour |’exercice d’une profession indé-
pendante, est imposable dans cet autre Etat.

3. La fortune constituée par des navires et des aéronefs exploités en trafic interna-
tional ainsi que par des biens mobiliers affectés a I’exploitation de ces navires et aéronefs
n’est imposable que dans I'Etat contractant oi le siege de direction effective de
I’entreprise est situé.

4. Tous les autres éléments de la fortune d’un résident d’un Etat contractant ne sont
imposables que dans cet Etat.

Article 22. ELIMINATION DE LA DOUBLE IMPOSITION

1. Lorsqu’un résident de 1’'un des Etats contractants tire des revenus ou posséde un
capital qui, conformément aux dispositions de la présente Convention, sont imposables
dans I'autre Etat contractant, le premier Etat contractant admet :

a) En déduction de I’impét sur le revenu de cette personne, un montant égal a I’impdt
sur le revenu payé dans cet autre Etat ;

b) En déduction de I'imp6t sur le capital de cette personne, un montant égal a I’impdt
sur le capital payé dans cet autre Etat.

Toutefois, dans les deux cas, la déduction n’excédera pas la fraction de I'impdt sur
le revenu ou de I'impdt sur le capital, calculé avant la déduction, qui correspond, selon
le cas, au revenu ou au capital imposable dans cet autre Etat.

2. Nonobstant toute autre disposition de la présente Convention, une personne phy-
sique qui est un résident de la Yougoslavie et qui, aux termes de la législation fiscale
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finlandaise quant aux impdts finlandais visés a I’article 2, est considérée comme étant un
résident de la Finlande peut étre assujettie & I’imp6t en Finlande. Cependant, la Finlande
admet en déduction de I’impdt finlandais, conformément aux dispositions du paragraphe
1 du présent article, tout impdt yougoslave payé sur le revenu ou le capital. Les dispo-
sitions du présent paragraphe ne s’appliquent qu’aux ressortissants de la Finlande.

3. Lorsque, conformément a toute disposition de la Convention, les revenus pergus
ou le capital détenu par un résident de I’un des Etats contractants sont exonérés d’impdt
dans cet Etat, celui-ci peut néanmoins, pour le calcul du montant de I’impét sur la fraction
excédentaire des revenus ou du capital dudit résident, tenir compte des revenus ou du
capital exonérés.

4. a) Aux fins de ’admission d’un crédit d’imp6t dans 'un des Etats contractants,
I'impdt payé dans I’autre Etat contractant est trait€ comme s’il comprenait I"impdt qui
est par ailleurs di dans cet autre Etat mais qui a été réduit ou remis par cet Etat en vertu
des dispositions légales relatives aux incitations fiscales.

b) La présente disposition s’applique pour les cinq premieres années pendant les-
quelles la Convention sera en vigueur mais les autorités compétentes des Etats contrac-
tants peuvent se consulter pour déterminer si cette période doit étre prolongée.

Article 23. NON-DISCRIMINATION

1. Les ressortissants d’un des Etats contractants ne sont soumis dans I’autre Etat
contractant & aucune imposition ou obligation y relative, qui est autre ou plus lourde que
celles auxquelles sont ou pourront étre assujettis les ressortissants de cet autre Etat qui
se trouvent dans la méme situation.

2. L’imposition d’un établissement stable qu’une entreprise d’un des Etats a dans
"autre Etat contractant n’est pas établie dans cet autre Etat contractant d’une fagon moins
favorable que I’imposition des entreprises de cet autre Etat qui exercent les mémes ac-
tivités. La présente disposition ne peut étre interprétée comme obligeant un des Etats
contractants & accorder aux résidents de I'autre Etat contractant les déductions person-
nelles, abattements et réductions d’imp6t en fonction de la situation ou des charges de
famille qu’il accorde a ses propres résidents.

3. A moins que les dispositions de I’article 9, du paragraphe 4 de I’article 11 ou
du paragraphe 7 de I’article 12 ne soient applicables, les intéréts, redevances et autres
débours payés par une entreprise d’un Etat contractant & un résident de 1’autre Etat
contractant sont déductibles, pour la détermination des bénéfices imposables de cette
entreprise, dans les mémes conditions que s’ils avaient été payés a un résident du premier
Etat. De facon analogue, toute dette contractée par une entreprise d’un Etat contractant
envers un résident de "autre Etat contractant est déductible, pour la détermination du
capital imposable de cette entreprise, comme si elle avait été contractée envers un résident
du premier Etat.

4. Les entreprises d’un Etat contractant, dont le capital est en totalité ou en partie,
directement ou indirectement, détenu ou contr6lé par un ou plusieurs résidents de 1’autre
Etat contractant, ne sont soumises dans le premier Etat contractant & aucune imposition
ou obligation connexe autres ou plus lourdes que celles auxquelles sont ou peuvent étre
soumises les autres entreprises similaires du premier Etat.

5. Les dispositions du présent article s’ appliquent aux impdts visés a article 2.
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Article 24. PROCEDURES A L’ AMIABLE

1. Lorsqu’un résident d’un Etat contractant estime que les mesures prises par un
Etat contractant ou par les deux Etats contractants entrainent ou entraineront pour lui une
imposition non conforme a la présente Convention, il peut, indépendamment des recours
prévus dans les législations nationales de ces Etats, soumettre son cas a 1’autorité com-
pétente de I’Etat contractant dont il est un résident. Le cas doit &tre soumis dans un délai
de trois ans a partir de la premiére notification des mesures qui entrainent une imposition
non conforme aux dispositions de la Convention.

2. L’autorité compétente s’efforce, si la réclamation lui parait fondée et si elle n’est
pas elle-méme en mesure d’apporter une solution appropriée, de résoudre le cas d’un
commun accord avec I'autorité compétente de I’autre Etat contractant, en vue d’éviter
une imposition non conforme a la Convention. Lorsque les autorités compétentes sont
parvenues a un accord, les revenus sont alors imposables et un remboursement ou un
crédit d’impdt est autorisé par les Etats contractants conformément a I’accord intervenu.

Il est donné suite a cet accord quelles que soient les limites de temps fixées par la
législation nationale des Etats contractants.

3. Les autorités compétentes des Etats contractants s’efforcent, par voie d’accord
amiable, de résoudre les difficultés ou de dissiper les doutes auxquels peuvent donner
lieu I'interprétation ou I’application de la Convention. Elles peuvent notamment se con-
sulter afin de parvenir a un accord sur la répartition des revenus dans les cas visés a
I’article 9. Elles peuvent aussi se concerter en vue d’éviter la double imposition dans les
cas non prévus par la présente Convention.

4. Les autorités compétentes des Etats contractants pourront se mettre directement
en rapport en vue de parvenir a un accord dans le sens des dispositions des paragraphes
1, 2 et 3 du présent article. Lorsque, & cet égard, il parait souhaitable de procéder a un
échange de vues oral, un tel échange peut se dérouler par I’intermédiaire d’une com-
mission composée des représentants des autorités compétentes des Etats contractants.

Article 25. ECHANGE DE RENSEIGNEMENTS

1. Les autorités compétentes des Etats contractants échangent les renseignements
nécessaires aux fins d’application des dispositions de la présente Convention, ou des
dispositions du droit interne des Etats contractants qui ont trait aux impots visés dans la
Convention dans la mesure ol I’imposition prévue par ces derniéres ne contrevient pas
a la Convention. Les renseignements regus par ’un des Etats contractants sont tenus
secrets dans les mémes conditions que les renseignements obtenus en application du droit
interne de I’Etat considéré et ils sont exclusivement communiqués aux personnes ou
autorités (tribunaux et organes administratifs compris) qui participent a 1’établissement
ou au recouvrement des impdts visés dans la Convention, aux poursuites concernant ces
impbts, ou aux décisions sur les recours relatifs a ces impdts. Ces personnes ou autorités
peuvent faire état de ces renseignements au cours d’audiences publiques de tribunaux ou
dans des jugements.

2. Les dispositions du paragraphe 1 ne peuvent en aucun cas étre interprétées
comme imposant a I’autorité compétente de ’'un des Etats contractants I’obligation :

a) De mettre en ceuvre des mesures administratives dérogeant a son droit et a sa pratique
administrative ou a ceux de P’autre Etat contractant ;

b) De fournir des renseignements auxquels son droit ou sa pratique administrative nor-
male ou ceux de I’autre Etat contractant ne permettent pas d’avoir acces ;
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¢) De fournir des renseignements qui reviendraient a révéler un secret commercial,
industriel ou officiel ou un procédé de fabrication, ou dont la révélation serait con-
traire a I’ordre public.

Article 26. AGENTS DIPLOMATIQUES ET FONCTIONNAIRES CONSULAIRES

La présente Convention ne déroge en rien aux privileges fiscaux accordés aux agents
diplomatiques ou aux fonctionnaires consulaires en vertu des reégles générales du droit
international ou des dispositions d’accords particuliers.

Article 27. ENTREE EN VIGUEUR

1. Les Etats contractants se notifieront mutuellement de I’accomplissement des pro-
cédures constitutionnelles requises pour I’entrée en vigueur de la présente Convention.

2. La Convention entrera en vigueur le trentiéme jour suivant la date de la derniére
notification mentionnée au paragraphe | et ses dispositions seront applicables :

a) Dans le cas de la Finlande :

1) En ce qui concerne les impdts retenus a la source, aux revenus pergus 2 compter
du 1*f janvier de I’année civile suivant immédiatement celle de ’entrée en vi-
gueur de la Convention ;

it) En ce qui concerne les autres impdts sur les revenus et les imp6ts sur le capital,
aux impots dus pour tout exercice fiscal commencgant a partir du 1°" janvier de
Pannée civile suivant immédiatement celle de I’entrée en vigueur de la Con-
vention ;

b) Dans le cas de la Yougoslavie :

En ce qui concerne les impots sur les revenus et sur le capital, aux impdts pour tout
exercice fiscal commengant a partir du 1° janvier de I’année civile suivant immédiatement
celle de ’entrée en vigueur de la Convention.

Article 28. DENONCIATION

La présente Convention demeurera en vigueur tant qu’elle n’aura pas été dénoncée
par un Etat contractant. Chacun des Etats contractants peut dénoncer la Convention par
voie diplomatique avec un préavis transmis le trentieme jour de juin de toute année civile
suivant la cinquieéme année a compter de la date de P’entrée en vigueur de la Convention,
ou avant cette date. Dans ce cas, la Convention cessera d’étre applicable :

a) Dans le cas de la Finlande :

i) En ce qui concerne les impdts retenus 2 la source, aux revenus pergus a compter
du I*" janvier de I’année civile suivant immédiatement celle au cours de laquelle
la dénonciation a eu lieu ;

it) En ce qui concerne les autres imp0ts sur les revenus et les impdts sur le capital,
aux imp6ts dus pour tout exercice fiscal commencgant 2 partir du 1° janvier de
I’année civile suivant immédiatement celle au cours de laquelle la dénonciation
a eu lieu ;
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b) Dans le cas de la Yougoslavie :

En ce qui concerne les impdts sur les revenus et sur le capital, aux impdts pour tout
exercice fiscal commengant a partir du 1°" janvier de I’année civile suivant immédiatement
celle au cours de laquelle la dénonciation a eu lieu.

EN FOl DE QuoI les soussignés, a ce diment habilités, ont signé la présente
Convention.

FAIT en double exemplaire & Belgrade, le 8 mai 1986, en langue anglaise.

Pour la République de Finlande :
HEeIkkI TALVITIE

Pour la République fédérative socialiste de Yougoslavie :
V. KLEMENCI¢
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PROTOCOLE

Au moment de signer la Convention entre la République de Finlande et la Répub-
lique fédérative socialiste de Yougoslavie tendant a éviter la double imposition en matiére
d’impéts sur le revenu et la fortune, les soussignés sont convenus des dispositions sui-
vantes qui font partie int€grante de la Convention :

1. En ce qui concerne l'article 6

Lorsque la propriété d’actions ou d’autres parts sociales d’une société qui est un
résident de la Finlande donne au propriétaire desdites actions ou parts sociales le droit a
la jouissance de biens immobiliers détenus par la société, les revenus provenant du libre
usage, de la concession de 1’usage, ou de 1’usage sous toute autre forme de ce droit de
Jouissance sont imposables en Finlande.

2. En ce qui concerne 'article 11

Les dispositions du paragraphe 1 de I’article 11 se fondent sur les considérations
suivantes :

a) En vertu de sa législation fiscale en vigueur au moment de la signature de la Con-
vention, la Finlande exonére d’imp6t les intéréts percus par des personnes qui ne
sont pas des résidents de la Finlande et qui proviennent de bons, d’obligations ou
d’autres créances négociables, de préts étrangers qui ne sont pas traités comme étant
des investissements assimilés a des fonds propres du débiteur, de dép6ts bancaires
ou de dépdts effectués auprés d’autres établissements financiers, et de comptes de
crédit du commerce extérieur ; et

b) En vertu de sa législation fiscale en vigueur 2 la date de la signature de la Convention,
la Yougoslavie ne préléve aucun impdt sur les revenus provenant d’intéréts versés a
des personnes qui ne sont pas des résidents de la Yougoslavie.

Si, apres la date de la signature de la Convention, 1'un des Etats contractants, ou les
deux, devaient prélever un impdt sur les intéréts visés ci-avant, ils procéderont a des
négociations en vue de réviser les dispositions de I’article 11 de la Convention.

3. En ce qui concerne article 13

Les gains provenant de 1’aliénation d’actions ou d’autres parts sociales d’une société
qui est un résident de la Finlande, et dont la propriété donne au détenteur desdites actions
ou parts sociales le droit a la jouissance des biens immobiliers de la société, sont im-
posables en Finlande.

4. En ce qui concerne l'article 21

Lorsque la propriété d’actions ou d’autres parts sociales d’une société qui est un
résident de la Finlande donne au propriétaire desdites actions ou parts sociales le droit a
la jouissance de biens immobiliers détenus par la société, lesdites actions ou autres parts
sociales peuvent étre imposées en Finlande.

EN FOI DE QuOI les soussignés, a ce diment autorisés, ont signé le présent Protocole.
FAIT en double exemplaire a Belgrade, le 8 mai 1986, en langue anglaise.

Pour la République de Finlande :
HEIKK! TALVITIE

Pour la République fédérative socialiste de Yougoslavie :
V. KLEMENCIC
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ANNEX A—ANNEXE A

No. 4789. AGREEMENT CONCERNING THE ADOPTION OF UNIFORM CONDITIONS OF
APPROVAL AND RECIPROCAL RECOGNITION OF APPROVAL FOR MOTOR VEHI-
CLE EQUIPMENT AND PARTS. DONE AT GENEVA ON 20 MARCH 1958}

ENTRY INTO FORCE of amendments to Regulations No. 312 (Uniform provisions concerning
the approval of halogen sealed-beam (HSB) motor vehicle headlamps emitting an asymmet-
rical passing beam or a driving beam or both) and No. 37 (Uniform provisions concerning
the approval of filament lamps for use in approved lamp units of power-driven vehicles and
their trailers) annexed to the above-mentioned Agreement

The amendments were proposed by the Government of the Netherlands and circulated by the
Secretary-General of the United Nations among the Contracting Parties on 30 October 1987. They
came into force on 30 March 1988, in accordance with article 12 (1) of the Agreement.

The texts of the amendments to Regulation No. 31 (02 series of Amendments) and to Regu-
Iation No. 37 (Supplement 3 to the 03 series of Amendments) read as follows:

Contents, amend to read:

X

12. Penalties for non-conformity of production

13.  Modification and extension of approval of a type of halogen sealed-beam headlamp
unit (HSB unit)

14. Production definitely discontinued
15. Transitional provisions

16. Names and addresses of technical services responsible for conducting approval tests
and of administrative departments

ANNEXES

Annex I. Communication concerning the approval or refusal or extension or withdrawal of
approval or production definitely discontinued of halogen sealed-beam headlamp
unit (HSB unit) pursuant to Regulation No. 31

' United Nations, Treary Series, vol. 335, p. 211; vol. 516, p. 378 (rectification of the authentic English and French texts
of article 1 (8)); vol. 609, p. 290 (amendment to article 1 (1)); and vol. 1059, p. 404 (rectification of the authentic French text
of article 12 (2)); for subsequent actions, see references in Cumulative Indexes Nos. 4 to 15, as well as annex A in volumes
951, 955, 958, 960, 961, 963, 966, 973, 974, 978, 981, 982, 985, 986, 993, 995, 997, 1003, 1006, 1010, 1015, 1019, 1020,
1021, 1024, 1026, 1031, 1035, 1037, 1038, 1039, 1040, 1046, 1048, 1050, 1051, 1055, 1060, 1065, 1066, 1073, 1078, 1079,
1088, 1092, 1095, 1097, 1098, 1106, 1110, 1111, 1112, 1122, 1126, 1130, 1135, 1136, 1138, 1139, 1143, 1144, 1145, 1146,
1147, 1150, 1153, 1156, 1157, 1162, 1177, 1181, 1196, 1197, 1198, 1199, 1205, 1211, 1213, 1214, 1216, 1218, 1222, 1223,
1224, 1225, 1235, 1237, 1240, 1242, 1247, 1248, 1249, 1252, 1253, 1254, 1255, 1256, 1259, 1261, 1271, 1273, 1275, 1276,
1277, 1279, 1284, 1286, 1287, 1291, 1293, 1294, 1295, 1299, 1300, 1301, 1302, 1308, 1310, 1312, 1314, 1316, 1317, 1321,
1323, 1324, 1327, 1328, 1330, 1331, 1333, 1335, 1336, 1342, 1347, 1348, 1349, 1350, 1352, 1355, 1358, 1361, 1363, 1364,
1367, 1374, 1379, 1380, 1389, 1390, 1392, 1394, 1398, 1401, 1402, 1404, 1405, 1406, 1408, 1409, 1410, 1412, 1413, 1417,
1419, 1421, 1422, 1423, 1425, 1428, 1429, 1434, 1436, 1438. 1443, 1444, 1458, 1462, 1463, 1464, 1465, 1466, 1474, 1477,
1483, 1484, 1485, 1486, 1487, 1488, 1489, 1490, 1492, 1494 and 1495.

2 Ibid., vol. 966, p. 340 and vol. 1300, p. 368

*Ibid., vol. 1073, p. 337, vol. 1254, p. 464; vol. 1336, p. 350; vol. 1358, p. 295; vol. 1438, No. A-4789 and vol. 1484,
No. A-4789.
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Annex 2. Arrangements of approval marks

Annex 3. Electrical connections of HSB units

Annex 4. Measuring screen

Annex 5. Verification of conformity of production of HSB units

Annex 6. Tests for stability of photometric performance of headlamps in operation.”’

Paragraph 2.3, amend to read:
** ... refraction, absorption and/or deformation during operation.”’

Paragraph 5.2, amend to read:

‘“An approval number shall be assigned to each type approved. Its first two digits (at
present 02 corresponding to the 02 series of amendments which entered into force on
30 March 1988) shall indicate the series of amendments incorporating the most recent major
technical amendments made to the Regulation at the time of issue of approval. The same
Contracting Party shall not assign this number to another type of HSB unit covered by this
Regulation. Notice of approval or of extension or refusal of approval of a type of HSB unit
pursuant to this Regulation shall be communicated to the Parties to the 1958 Agreement
applying this Regulation, by means of a form conforming to the mode! in annex 1 to this
Regulation.”’

Paragraph 5.3, read at the end:

>

‘“ ... in addition to the marks prescribed in paragraphs 4.1 and 4.3 above: ...’

Footnote (2),' amend to read:

**(2) One for the Federal Republic of Germany, 2 for France, 3 for Italy, 4 for the Netherlands, 5
for Sweden. 6 for Belgium, 7 for Hungary, 8 for Czechoslovakia, 9 for Spain, 10 for Yugoslavia, 11 for
the United Kingdom, 12 for Austria, I3 for Luxembourg, 14 for Switzerland, 15 for the German Demo-
cratic Republic, 16 for Norway, 17 for Finland, 18 for Denmark, 19 for Romania, 20 for Poland, 21 for
Portugal and 22 for the Union of Soviet Socialist Republics. Subsequent numbers shall be assigned to
other countries in the chronological order in which they ratify or accede to the Agreement concerning the
Adoption of Uniform Conditions of Approval and Reciprocal Recognition of Approval for Motor Vehicle
Equipment and Parts, and the numbers thus assigned shall be communicated by the Secretary-General of
the United Nations to the Contracting Parties to the Agreement.”’

Add a new paragraph 5.3.2.6, to read:

“5.3.2.6. In every case the relevant operating mode used during the test procedure
according to paragraph 1.1.1.1 of annex 6 and the allowed voltage(s) according to
paragraph 1.1.1.2 of annex 6 shall be stipulated on the communication form trans-
mitted to the countries which are Contracting Parties to the Agreement and which
apply this Regulation.

In the corresponding cases the device shall be marked as follows:

On units meeting the requirements of this Regulation which are so designed
that the filament of the passing beam shall not be lit simultaneously with that of
any other lighting function with which it may be reciprocally incorporated: an

' In United Nations Treary Series, vol. 966, footnote indicators which are part of the authentic text appear as asterisks, a
single asterisk being the first footnote on a page.
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oblique stroke (/) shall be placed behind the passing lamp symbol in the approval
mark.”’

Add a new paragraph 6.5, to read:

“6.5. Complementary tests shall be done according to the requirements of annex 6
to ensure that in use there is no excessive change in photometric performance.”’

Paragraph 7.2, delete and renumber the other paragraphs accordingly.
Paragraph 11, add at the end:

‘... and with paragraph 3 of annex 6 to this Regulation.”’
Paragraph 12, amend to read:

*“12. PENALTIES FOR NON-CONFORMITY OF PRODUCTION
12.1. The approval granted in respect of a type of HSB unit pursuant to this Regulation
may be withdrawn if the requirements set forth above are not met.

12.2. If a Contracting Party to the Agreement applying this Regulation withdraws an
approval it has previously granted, it shall forthwith so notify the other Contracting
Parties applying this Regulation, by means of a communication form conforming
to the model in annex 1 to this Regulation.”’

Insert the following new paragraph 13:

*“13. MODIFICATION AND EXTENSION OF APPROVAL OF A TYPE OF HALOGEN SEALED-
BEAM HEADLAMP UNIT (HSB UNIT)

13.1. Every modification of the type of HSB unit shall be notified to the administrative
department which approved the type of HSB unit. The department may then either:

13.1.1. Consider that the modifications made are unlikely to have an appreciable adverse
effect and that in any case the HSB unit still complies with the requirements; or

[13.1.2.] Require a further test report from the technical service responsible for conducting
the tests.

13.2. Confirmation or refusal of approval, specifying the alterations shall be commu-
nicated by the procedure specified in paragraph 5.2 above to the Parties to the
Agreement applying this Regulation.

13.3. The competent authority issuing the extension of approval shall assign a series
number for such an extension and inform thereof the other Parties to the 1958
Agreement applying this Regulation by means of a communication form conform-
ing to the model in annex 1 to this Regulation.”

Old paragraph 13 becomes new paragraph 14.
Paragraph 14 (new), amend to read:

14, PRODUCTION DEFINITELY DISCONTINUED
If the holder of the approval completely ceases to manufacture a type of HSB unit
approved in accordance with this Regulation, he shall so inform the authority
which granted the approval. Upon receiving the relevant communication that au-
thority shall inform thereof the other Parties to the 1958 Agreement applying this
Regulation by means of a communication form conforming to the model in annex
1 to this Regulation.”’

Insert the following new paragraph 15:
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“15.
15.1.

15.2.

15.3.

15.3.1.

15.3.2.

TRANSITIONAL PROVISIONS

As from the date of entry into force of the 02 series of amendments to this Reg-
ulation no Contracting Party applying it shall refuse to grant approvals under this
Regulation as amended by the 02 series of amendments.

As from 24 months after the date of entry into force mentioned in paragraph 15.1
above, Contracting Parties applying this Regulation shall grant approvals only if
the type of headlamp corresponds to the requirements of this Regulation as
amended by the 02 series of amendments.

Existing approvals granted under this Regulation before the date mentioned in
paragraph 15.2 above shall remain valid.

However, Contracting Parties applying this Regulation may prohibit the fitting of
devices which do not meet the requirements of this Regulation as amended by the
02 series of amendments:

On vehicles for which type approval or individual approval is granted more than
24 months after the date of entry into force mentioned in paragraph 15.1 above.

On vehicles first registered more than 5 years after the date of entry into force
mentioned in paragraph 15.1 above.”’

Old paragraph 14 becomes new paragraph 16 and should read as follows:

““16.

NAMES AND ADDRESSES OF TECHNICAL SERVICES RESPONSIBLE FOR CONDUCTING
APPROVAL TESTS AND OF ADMINISTRATIVE DEPARTMENTS

The Parties to the 1958 Agreement applying this Regulation shall communicate
to the United Nations Secretariat the names and addresses of the technical services
responsible for conducting approval tests and of the administrative departments
which grant approval and to which forms certifying approval or extension or re-
fusal or [withdrawal] of approval, issued in other countries, are to be sent.”’
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Replace annex 1 by the following new annex:

““‘Annex 1
(maximum format: A4 (210 X 297 mm))

COMMUNICATION

issued by: Name of administration:

concerning:® APPROVAL GRANTED
APPROVAL EXTENDED
APPROVAL REFUSED
APPROVAL WITHDRAWN
PRODUCTION DEFINITIVELY DISCONTINUED

of a type of: HALOGEN SEALED-BEAM HEADLAMP UNIT (HSB unit) pursuant to Regulation No. 31

Approval No. Extension No.
1. HSB unit submitted for approval as type HSC/ HSC/ HSR/ HSCR/ HSCR HSC/R HSC/R
—_ —_ —_—
HSC/R HSC/ HSC/ HSC/® o e e i e e e e et
<> —_— P
Emitting uncoloured/selective yellow light®
Rated voltage. .. ... . e
Rated Wallage .. ..ottt ittt e e et e e
2. The passing lamp filament may/may not® be lit simultaneously with the driving lamp fila-
ment and/or another reciprocally incorporated lamp .............. .. o i,
3. Trade name Or MarK ... .. ... ..t i i e e et
4. Manufacturer’s name and address .. ....... ..o e e e
5. If applicable, name and address of manufacturer’s representative .........................
6. Submitted for approval On. .. .. ... it e e e e
7. Technical service responsible for conducting approval tests ..............................
8. Date of report issued by that service ......... ... ... . i
9. Number of report issued by that service ... ... ... .. .. . i,
10. Approval granted/refused/extended/withdrawn® ... ... . ... ... . i il
11. Reason(s) of extension (if applicable) ...... ... . i i i e
12. Maximum illumination (in lux) of the driving beam at 25 m from the HSB unit...........
......................... (average for 5 units)
I3, PlaCE . ..ot e s
S . G PP
15, SIGRAIUTE .. oot e et e e e et
16. The attached drawing No. ............. shows the unit.”’
Annex 2

In figures 1 to 5 for ‘012439 read ‘022439,
In the text of the above figures, after ** . . . Regulation’’, insert ‘‘as modified by the 02 series
of amendments ... "’

) Distinguishing number of the country which has granted/extended/refused/withdrawn approval (see approval provisions
in the Regulation).
™ Strike out what does not apply.
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Add new figures 6 and 7, as follows:

"HSC/R HSC/

022439 022439

Fig. 6 Fig. 7

Identification of a headlamp meeting
the requirements of Regulation No. 31

with respect to both the passing beam and the driving  with respect to the passing beam only and designed
beam and designed for right-hand traffic only. for right-hand traffic only.

The passing lamp filament shall not be lit
simultaneously with the driving lamp
filament and/or another reciprocally
incorporated lamp.”’

Annex 5
Add the following new paragraph 4, to read:
‘4. See also annex 6, paragraph 3.”

Add a new annex 6, to read:

“‘Annex 6
TESTS FOR STABILITY OF PHOTOMETRIC PERFORMANCE OF HEADLAMPS IN OPERATION

Compliance with the requirements of this annex is not sufficient for the approval of headlamps
incorporating lenses of plastic material.

TESTS ON COMPLETE HEADLAMPS

Once the photometric values have been measured according to the prescriptions of this
Regulation, in points for E_,, for driving beam and HV, 50 R, B 50 L for passing beam (or
HV, 50 L, B 50 R for headlamps designed for left-hand traffic) a complete headlamp sample
shall be tested for stability of photometric performance in operation. ‘‘Complete headlamp’’
shall be understood to mean the complete lamp itself including those surrounding body parts
and lamps which could influence its thermal dissipation.

1. TEST OF STABILITY OF PHOTOMETRIC PERFORMANCE

The tests shall be carried out in a dry and still atmosphere at an ambient temper-
ature of 23°C + 5°C, the complete headlamp being mounted on a base representing
the correct installation on the vehicle.
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1.1. Clean headlamp
The headlamp shall be operated for 12 hours as described in subparagraph 1.1.1
and checked as prescribed in subparagraph 1.1.2.
1.1.1. Test procedure
The headlamp shall be operated for a period according to the specified time, so
that:
1.1.1.1. (a) In the case where only one lighting function (driving or passing beam) is to be
approved, the corresponding filament is lit for the prescribed time (**);
(b) In the case of a reciprocally incorporated passing lamp and driving lamp (dual
fitament HSB headlamp):

—If the applicant declares that the headlamp is to be used with a single filament
lit (*) at a time, the test shall be carried out in accordance with this condition,
activating (**) each specified function successively for half the time specified
in paragraph 1.1;

—In all other cases (*) (**) the headlamp shall be subjected to the following cycle
until the time specified is reached:

15 minutes, passing-beam filament lit
5 minutes, all filaments lit;
(c) In the case of grouped lighting functions all the individual functions shall be lit
simultaneously for the time specified for individual lighting functions (a) also

taking into account the use of reciprocally incorporated lighting functions (b),

according to the manufacturer’s specifications.

1.1.1.2. Test voltage

The voltage shall be adjusted so as to supply 90 per cent of the maximum wattage

specified in the Regulation for the type(s) of HSB headlamp(s) concerned.
1.1.2.  Test results
1.1.2.1. Visual inspection
Once the headlamp has been stabilized to the ambient temperature, the headlamp

lens and the external lens, if any, shall be cleaned with a clean, damp cotton cloth. It
shall then be inspected visually; no distortion, deformation, cracking or change in colour
of either the headlamp lens or the external lens, if any, shall be noticeable.

1.1.2.2. Photometric test

To comply with the requirements of this Regulation, the photometric values shall
be verified following in the points:
Passing-beam:

50 R—B 50 L—HYV for headlamps designed for right-hand traffic,

50 L—B 50 R—HYV for headlamps designed for left-hand traffic.
Driving-beam:

Point of E,_,

Note: (*) Should two filaments be simultaneously lit when hcadlamp flashing is used, this shall not be considcred as
being normal use of both filaments simultaneously.

(**) When the tested headlamp is grouped and/or reciprocally incorporated with signalling lamps, the latter shall be lit
for the duration of the test. In the case of a direction indicator lamp, it shall be lit in flashing operation mode with an on/off
time ratio of approximately one to one.
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1.2.1.
1.2.1.1.

1.2.1.2.

1.2.1.3.

2.1.

Another aiming may be carried out to allow for any deformation of the headlamp
base due to heat (the change of the position of the cut-off line is covered in paragraph
2).

A 10 per cent discrepancy between the photometric characteristics and the values
measured prior to the test is permissible including the tolerances of the photometric
procedure.

Dirty headlamp

After being tested as specified in subparagraph 1.1 above, the headlamp shall be
operated for one hour as described in subparagraph 1.1.1, after being prepared as pre-
scribed in subparagraph 1.2.1, and checked as prescribed in subparagraph 1.1.2.

Preparation of the headlamp
Test mixture

The mixture of water and a polluting agent to be applied to the headlamp shall
be composed of nine parts (by weight) of silica sand with a grain size distributed
between 0 and 100 um, one part (by weight) of vegetal carbon dust of a grain size
distributed between 0 and 100 um, 0.2 part (by weight) of NaCMC and an appropriate
quantity of distilled water, the conductivity of which is lower than 1 mS/m for the
purpose of this test.

The mixture must not be more than 14 days old.
Application of the test mixture to the headlamp

The test mixture shall be uniformly applied to the entire light emitting surface of
the headlamp and then left to dry. This procedure shall be repeated until the illumination
value has dropped to 15-20 per cent of the values measured for each following point
under the conditions described in paragraph 1 above:

Point of E_,_, in driving beam, photometric distribution for a driving/passing lamp,

Point of E_,, in driving beam, photometric distribution for a driving lamp only,

50 R and 50 V for a passing lamp only, designed for right-hand traffic,

50 L and 50 V for a passing lamp only, designed for left-hand traffic.
Measuring equipment

The measuring equipment shall be equivalent to that used during headlamp ap-
proval tests.

TEST FOR CHANGE IN VERTICAL POSITION OF THE CUT-OFF LINE UNDER THE INFLUENCE
OF HEAT

This test consists of verifying that the vertical drift of the cut-off line under the
influence of heat does not exceed a specified value for an operating passing lamp.

The headlamp tested in accordance with paragraph 1.1, shall be subjected to the
test described in 2.1, without being removed from or readjusted in relation to its test
fixture.

Test

The test shall be carried out in a dry and still atmosphere at an ambient temperature
of 23° C + 5°C.
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2.2.
2.2.1.

222,

Using a mass production HSB headlamp which has been aged for at least one
hour the headlamp shall be operated on passing beam without being dismounted from
or readjusted in relation to its test fixture. (For the purpose of this test, the voltage
shall be adjusted as specified in paragraph 1.1.1.2). The position of the cut-off line in
its horizontal part (between vv and the vertical line passing through point B 50 L for
right-hand traffic or B 50 R for left-hand traffic) shall be verified 3 minutes (r;) and
60 minutes (rq,) respectively after operation.

The measurement of the variation in the cut-off line position as described above
shall be carried out by any method giving acceptable accuracy and reproducible results.

Test results

The result expressed in milliradians (mrad) shall be considered as acceptable when the
absolute value A r, = Ir; — r4l recorded on the headlamp is not more than 1.0 mrad
(A1, = 1.0 mrad).

Hov;/ever, if this value is more than 1.0 mrad but not more than 1.5 mrad (1.0 mrad A
r, < 1.5 mrad) a second headlamp shall be tested as described in 2.1 after being
subjected three consecutive times to the cycle as described below, in order to stabilize
the position of mechanical parts of the headlamp on a base representative of the correct
installation on the vehicle:

Operation of the passing lamp for one hour (the voltage shall be adjusted as
specified in paragraph 1.1.1.2),

Period of rest for one hour.

The headlamp type shall be considcred as acceptable if the mean value of the absolute
values A r, measured on the first sample and A r,, measured on the second sample is
not more than 1.0 mrad:

Arn +Ar

=< 1.
2 0 mrad)

CONFORMITY OF PRODUCTION

One of the sampled headlamps shall be tested according to the procedure described
in paragraph 2.1. after being subjected three consecutive times to the cycle described
in paragraph 2.2.2.

The headlamp shall be considered as acceptable if A r does not exceed 1.5 mrad.

If this value exceeds 1.5 mrad but is not more than 2.0 mrad, a second headlamp
shall be subjected to the test after which the mean of the absolute values recorded on
both samples shall not exceed 1.5 mrad.”
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Supplement 3" to the 03 Series of Amendments to Regulation No. 37
Annex |

Insert the following note in sheets H1/1, H2/1 and H3/1 (relating to lamps in the categories
H,, H, and H; respectively):

““The bulb shall be colourless or selective-yellow.”

4 Amendments not entailing any change in the approval number.

'In United Nations Treary Series. vol. 1073, footnote indicators which are part of the authentic text appear as asterisks,
a single asterisk being the first footnote on a page.
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Annex 1, sheet H3/2, amend to read as follows:

CATEGORY H3 Sheet H3/2

Dimensions in millimetres

Definition : Ring centre and Filanent dimensions and.

Teference a.xis<g]' tolerances jor standard lamps
see sheet H}‘}

T View B8 Filament centre

Top vieu

Reference 1e2,5
notch

aad
%
%

= g .
1 ' T
g
s g
A —C %4

z Reference axis

—— -~ - —

Rin

c Tcp viev
centre

Reference exis /

: A

Daefirition of 2 - 7 line I L
ol
=

x
Top view I .

Reference mark \M

I
=)

z
View A : peasuring h2
: ::easu.rinak, h.l, h3, £

View C : gzasuring h

to

View

4

) The cap should be pressed in these directions.
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Annex 1, sheet H3/3, amend to read as follows:

Sheet H3/3

CATEGORY H3

Dimensions in mm

Lamps of normal production

Standard filament lamp

v | 12v 24V
e 18.09 18.0
£ 3.0 min | 4.0 min 50 + 0.50
k + 020
h! 0 *0.15©
h3
h2 @ 0 = 0259
h4

Cap PK 22s in accordance with IEC Publication 6! (sheet 7004-47-2)

Electrical and photometric characteristics

Rated values Volts 6 12 24 12
Watts 55 70 55
Test voltage Volts 6.3 13.2 28.0
max max max max
Watts
Objective 63 68 84 68at 132V
values luminous | Im 1050 1450 1750
flux +9% 15

Reference luminous flux for headlamp testing : 1 100 Im at approx. 12V
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Annex 1, add a new sheet H3/5 to read:

CATEGORY H} Sheet H3/5

Screen Projection Requirements

This test is used to determine, by checking wnether the filament is correctly
positioned relatively to the reference axis and the reference plane, whether
a lamp complies with the requirements.

dimensions in millimetres

Views A and C Reference axis View B

Bt

-— e — —a >

to reference plane

2 4 k 9
6 v 2.0
27wV 1.8¢ 1.6a 1.0 2.8
24 v 2.9
d = diameter of the filament The filament shall lie entirely within

the limits shown.

The centre of the filament shall lie within
the limits of dimension K

Authentic texts of the amendments: English and French
Registered ex officio on 30 March 1988.
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PROCES-VERBAUX CONCERNING MODIFICATIONS! TO REGULATIONS NOS. 122 AND 16 ANNEXED TO
THE AGREEMENT OF 20 MARCH 1958 CONCERNING THE ADOPTION OF UNIFORM CONDITIONS
OF APPROVAL AND RECIPROCAL RECOGNITION OF APPROVAL FOR MOTOR VEHICLE EQUIPMENT
AND PARTS?

The text of the modifications reads as follows:

Amendments to Regulation No. 12

Modifications
Paragraph 5.3.1.1, amend to read:

‘... after the impact test prescribed in paragraph 5.2, no part..."”’
Corrigendum to Regulation No. 16

Paragraph 6.2.2.1, modify the last sentence as follows:

““The parts of the buckle likely to contact the body of the wearer shall present a section
of not less than 20 cm? and at least 46 mm in width, measured in a plane situated at a
maximal distance of 2.5 mm from the contact surface.”

Paragraph 7.7.1, add the following sentence:

““In that case, when the dynamic test has been carried out for a type of vehicle it need
not be repeated for other types of vehicle where each anchorage point is less than 50 mm
distant from the corresponding anchorage point of the tested belt. Alternatively, manufacturers
may determine hypothetical anchorage positions for testing in order to enclose the maximum
number of real anchorage points.”

Annex 6, paragraph 3, add to the first paragraph:

““The tolerance on the position of the anchorage points is such that each anchorage point
shall be situated at most at 50 mm from corresponding points A, B and K indicated in figure
I, or A, B, and K, as the case may be.”’

' The Group of Experts on the Construction of Vehicles of the Inland Transport Committee of the Economic Commission
for Europe, at its eighty-third session, from 20 to 23 October 1987, found it necessary to make modifications to Regulations
Nos. 12 and 16, as revised. The Secretary-General of the United Nations, acting in his capacity as depositary, has established
the corresponding procs-verhaux dated, respectively, 11 and 23 March 1988, which apply to the copies of tbe final texts of
the Regulations, as revised, which were transmitted to the Contracting Parties to the Agreement, and has caused the modifi-
cations to be effected in the English and French texts of the Agreement. The texts of the modifications are published for
information by the Secretariat.

* United Nations, Treaty Series, vol. 680, p. 338; vol. 951, p. 400, and vol. 1293, p. 235.

3 Ibid., vol. 756, p. 232; vol. 820, p. 420; vol. 893, p. 330; vol. 1153, p. 435, and vol. 1413, No. A. 4789.

+ Ibid., vol. 335, p. 211.

Vol. 1499, A-4789



342 United Nations — Treaty Series ® Nations Unies — Recueil des Traités 1988

Ne 4789. ACCORD CONCERNANT L’ADOPTION DE CONDITIONS UNIFORMES D’HO-
MOLOGATION ET LA RECONNAISSANCE RECIPROQUE DE L’'HOMOLOGATION
DES EQUIPEMENTS ET PIECES DE VEHICULES A MOTEUR. FAIT A GENEVE LE
20 MARS 1958!

ENTREE EN VIGUEUR d’amendements aux Reglements n°® 31 (Prescriptions uniformes relatives
a I’homologation des projecteurs automobiles constitués par des blocs optiques halogénes
(« sealed beam ») [bloc optique SBH] émettant un faisceau-croisement asymétrique et/ou un
Jaisceau-route) et n° 37 (Prescriptions uniformes relatives a I’homologation des lampes ¢
incandescence destinées a étre utilisées dans les feux homologués des véhicules a moteur et
de leurs remorques) annexés a 1’ Accord susmentionné

Les amendements avaient été proposés par le Gouvernement néerlandais et communiqués par
le Secrétaire général de 1’'Organisation des Nations Unies aux Parties contractantes le 30 octobre
1987. 1Is sont entré en vigueur le 30 mars 1988, conformément au paragraphe 1 de P'article 12 de
I’ Accord.

Les textes des amendements au Réglement n° 31 (Série d’amendements 02) et au Réglement
n° 37 (Complément 3 a la série d’amendements 03) se lisent comme suit:

Table des mati¢res, lire :
<« ...

12.  Sanctions pour non-conformité de la production
13.  Modification et extension de I’homologation d’un type de bloc optique halogéne
« Sealed Beam » (Bloc optique SBH)

14.  Arrét définitif de la production
15. Dispositions transitoires

16. Noms et adresses des services techniques chargés des essais d’homologation et des
services administratifs

ANNEXES

Annexe 1. Communication concernant 1’homologation, le refus, 1’extension ou le retrait
d’homologation ou 1’arrét définitif de la production d’un type de bloc optique

! Nations Unies, Recueil des Traités, vol. 335, p. 211; vol. 516, p. 379 (rectification des textes authentiques anglais et
francais du paragraphe 8 de I'article 1); vol. 609, p. 291 (amendement du paragraphe 1 de P’article 1); et vol. 1059, p. 404
(rectification du texte authentique frangais du paragraphe 2 de "article 12); pour les faits ultérieurs, voir les références données
dans les Index cumulatifs n>* 4 a 15, ainsi que ’annexe A des volumes 951, 955, 958, 960, 961, 963, 966, 973, 974, 978,
981, 982, 985, 986, 993, 995, 997, 1003, 1006, 1010, 1015, 1019, 1020, 1021, 1024, 1026, 1031, 1035, 1037, 1038, 1039,
1040, 1046, 1048, 1050, 1051, 1055, 1060, 1065, 1066, 1073, 1078, 1079, 1088, 1092, 1095, 1097, 1098, 1106, 1110, 1111,
1112, 1122, 1126, 1130, 1135, 1136, 1138, 1139, 1143, 1144, 1145, 1146, 1147, 1150, 1153, 1156, 1157, 1162, 1177, 1181,
1196, 1197, 1198, 1199, 1205, 1211, 1213, 1214, 1216, 1218, 1222, 1223, 1224, 1225, 1235, 1237, 1240, 1242, 1247, 1248,
1249, 1252, 1253, 1254, 1255, 1256, 1259, 1261, 1271, 1273, 1275, 1276, 1277, 1279, 1284, 1286, 1287, 1291, 1293, 1294,
1295, 1299, 1300, 130!, 1302, 1308, 1310, 1312, 1314, 1316, 1317, 1321, 1323, 1324, 1327, 1328, 1330, 1331, 1333, 1335,
1336, 1342, 1347, 1348, 1349, 1350, 1352, 1355, 1358, 1361, 1363, 1364, 1367, 1374, 1379, 1380, 1389, 1390, 1392, 1394,
1398, 1401, 1402, 1404, 1405, 1406, 1408, 1409, 1410, 1412, 1413, 1417, 1419, 1421, 1422, 1423, 1425, 1428, 1429, 1434,
1436, 1438, 1443, 1444, 1458, 1462, 1463, 1464, 1465, 1466, 1474, 1477, 1483, 1484, 1485, 1486, 1487, 1488, 1489, 1490,
1492, 1494 et 1495.

2 Ibid., vol. 966, p. 356, et vol. 1300, p. 370. P .

Y Ibid., vol. 1073, p. 391; vol. 1254, p. 468; vol. 1336, p. 355; vol. 1358, p. 314; vol. 1438, n° A-4789, et vol. {1484, n°-4789.|
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halogéne « Sealed Beam » (Bloc optique SBH) en application du Reéglement n°
31 '

Annexe 2. Exemples de marques d’homologation

Annexe 3. Connexions électriques des blocs optiques SBH

Annexe 4. Ecran de mesure

Annexe 5. Contrdle de la conformité de la production des blocs optiques SBH

Annexe 6. Essais de stabilité du comportement photométrique des projecteurs »

Paragraphe 2.3, modifier comme suit :
« ...réfraction, absorption et/ou déformation en cours de fonctionnement ».
Paragraphe 5.2, lire :

« Chaque homologation comporte I’attribution d’un numéro d’homologation dont les
deux premiers chiffres (actuellement 02 comrespondant a la série 02 d’amendements entrée en
vigueur le 30 mars 1988) indiquent la série d’amendements correspondant aux plus récentes
modifications techniques majeures apportées au Réglement a la date de la délivrance de I'ho-
mologation. Une méme Partie contractante ne peut attribuer ce numéro a un autre type de
bloc optique SBH visé par le présent Reéglement. L’homologation ou I’extension ou le refus
de I’homologation d’un type de bloc optique SBH, en application du présent Re¢glement, est
communiqué aux Parties 2 I’ Accord de 1958 appliquant le présent Reéglement, au moyen d’une
fiche conforme au modele visé€ & I’annexe 1 du présent Reglement. »

Paragraphe 5.3, lire 2 la derniére ligne :
« ...en plus des inscriptions prescrites aux paragraphes 4.1 et 4.3 ci-dessus : ... »
Note de bas de page @, lire :

« @1 pour la République fédérale d’ Allemagne, 2 pour la France, 3 pour I’ltalie, 4 pour les Pays-
Bas, 5 pour la Suéde, 6 pour la Belgique, 7 pour la Hongrie, 8 pour la Tchécoslovaquie, 9 pour I’Espagne,
10 pour la Yougoslavie, 11 pour le Royaume-Uni, 12 pour I’ Autriche, 13 pour le Luxembourg, 14 pour
la Suisse, 15 pour la République démocratique allemande, 16 pour la Norvege, 17 pour la Finlande, 18
pour le Danemark, 19 pour la Roumanie, 20 pour la Pologne, 21 pour le Portugal et 22 pour I’Union
des Républiques socialistes soviétiques. Les chiffres suivants seront attribués aux autres pays selon I’ordre
chronologique de leur ratification de I’Accord concernant I'adoption de conditions uniformes
d’homologation et la reconnaissance réciproque de I’homologation des équipements et pitces des véhi-
cules 2 moteur ou de leur adhésion A cet accord et les chiffres ainsi attribués seront communiqués par le
Secrétaire général de I’Organisation des Nations Unies aux Parties contractantes a I’Accord. »

Ajouter le nouvcau paragraphe 5.3.2.6, ci-apres :

' Dans le volume 966 du Recueil des Traités des Nations Unies les appels de notes dans le texte authentique ont €té
changés en astérisques, un seul astérisque étant le premier appel de note sur une page.
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« 5.3.2.6.

Dans tous les cas, le mode d’utilisation appliqué pendant la procédure d’essai
prévue au paragraphe 1.1.1.1 de I’annexe 6 et la (les) tension(s) autorisée(s) con-
formément au paragraphe 1.1.1.2 de I’annexe 6 doivent étre indiqués sur la fiche
communiquée aux pays Parties a I’ Accord qui appliquent le présent Réglement.

Dans les cas correspondants, le dispositif doit porter I'inscription suivante :

Sur les projecteurs satisfaisant aux prescriptions du présent R&églement et con-
cus de facon a exclure tout allumage simultané du filament du faisceau-croisement
et de celui de toute autre source lumineuse avec laquelle il peut étre mutuellement
incorporé, ajouter dans la marque d’homologation une barre oblique (/) aprés le
symbole du feu-croisement. »

Ajouter le nouveau paragraphe 6.5 ci-apres :

« 6.5. On procede a des essais complémentaires conformément aux prescriptions de
I’annexe 6 pour s’assurer que la performance photométrique des projecteurs n’a
pas subi de variation excessive en cours d’utilisation. »

Paragraphe 7.2, supprimer et renuméroter les autres paragraphes en conséquence.
Paragraphe 11, ajouter a la fin :
« ...et au paragraphe 3 de I’annexe 6 du présent Reglement ».
Paragraphe 12, lire :
« 12, SANCTIONS POUR NON-CONFORMITE DE LA PRODUCTION
12.1. L’homologation délivrée pour un type de bloc optique SBH conformément au
présent Reglement peut étre retirée si les prescriptions susmentionnées ne sont pas
satisfaites.
12.2.  Au cas ou une Partie contractante 2 1’Accord appliquant le présent Reéglement

retirerait une homologation qu’elle a précédemment accordée, elle en informerait
aussitot les autres Parties contractantes appliquant le présent Réglement, au moyen
d’une fiche de communication conforme au modele de I’annexe 1 du présent Re-
glement. »

Insérer le nouveau paragraphe 13 suivant :

« 13.

13.1.

13.1.1.

13.1.2.
13.2.

13.3.

Vol. 1499, A-4789

MODIFICATION ET EXTENSION DE L’HOMOLOGATION D’UN TYPE DE BLOC OPTIQUE
HALOGENE « SEALED BEAM » (bloc optique SBH)

Toute modification du type de bloc optique SBH est portée i la connaissance du
service administratif qui a accordé 1’homologation du type de bloc optique SBH.
Ce service peut alors :

Soit considérer que les modifications apportées ne risquent pas d’avoir des consé-
quences facheuses notables et qu’en tout cas ce bloc optique SBH satisfait encore
aux prescriptions.

Soit exiger un nouveau proces-verbal du service technique chargé des essais.

La confirmation de 1’homologation ou le refus d’homologation avec I’indication
des modifications sera notifié aux Parties a 1’ Accord appliquant le présent Régle-
ment par la procédure indiquée au paragraphe 5.2.

L’autorité compétente ayant délivré I’extension d’homologation attribue un nu-
méro de séries a ladite extension et en informe les autres Parties & 1’ Accord de
1958 appliquant le présent Reglement, au moyen d’une fiche de communication
conforme au modele de I’annexe 1 du présent Réglement. »
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L’ancien

paragraphe 13 devient le nouveau paragraphe 14.

Le (nouveau) paragraphe 14, doit se lire comme suit :

« 14.

ARRET DEFINITIF DE LA PRODUCTION

Si le titulaire d’une homologation arréte définitivement la production d’un
type de bloc optique SBH homologué conformément au présent Reéglement, il en
informera I’autorité qui a délivré 1’homologation, laquelle & son tour, le notifiera
aux autres Parties 2 I’ Accord de 1958 appliquant le présent Reéglement, au moyen
d’une fiche de communication conforme au modele de I’annexe 1 du présent Re-
glement. »

Insérer le nouveau paragraphe 15 comme suit :

« 15.
15.1.

15.2.

15.3.

15.3.1.

15.3.2.

DISPOSITIONS TRANSITOIRES

A compter de la date d’entrée en vigueur de la série 02 d’amendements au présent
Reglement, aucune Partie contractante appliquant ledit Réglement ne peut refuser
d’accorder une homologation en vertu du présent Réglement tel qu’il a été modifié
par la série 02 d’amendements.

Vingt-quatre mois aprés la date d’entrée en vigueur mentionnée au paragraphe
15.1 ci-dessus, les Parties contractantes appliquant le présent Reglement n’ac-
cordent I’homologation que si le type de projecteur satisfait aux prescriptions du
présent Reglement tel qu’il a été modifi€ par la série 02 d’amendements.

Les homologations déja accordées en vertu du présent Reéglement avant la date
mentionnée au paragraphe 15.2 ci-dessus restent valables. Toutefois, les Parties
contractantes appliquant le présent Reéglement peuvent interdire le montage des
projecteurs non conformes aux prescriptions du présent Reéglement tel qu’il a été
modifié par la série 02 d’amendements :

Sur les véhicules dont I’homologation du type ou 1’homologation individuelle a
été accordée plus de 24 mois aprés la date d’entrée en vigueur mentionnée au
paragraphe 15.1 ci-dessus.

Sur les véhicules dont la premi¢re immatriculation remonte & plus de 5 ans aprés
la date d’entrée en vigueur mentionnée au paragraphe 15.1 ci-dessus. »

L’ancien paragraphe 14 devient le nouveau paragraphe 16 qui doit se lire comme suit :

« 16.

NOMS ET ADRESSES DES SERVICES TECHNIQUES CHARGES DES ESSAIS D’ HOMO-
LOGATION ET DES SERVICES ADMINISTRATIFS

Les Parties & 1’Accord de 1958 appliquant le présent Réglement communi-
queront au secrétariat de I’Organisation des Nations Unies les noms et adresses
des services techniques chargés des essais d’homologation et ceux des services
administratifs qui délivrent I’homologation et auxquels doivent étre envoyées les
fiches d’homologation ou d’extension, de refus ou de retrait d’homologation
émises dans d’autres pays. »
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Remplacer I’annexe 1 par ce qui suit :
« Annexe 1
(format maximal : A4 [210 X 297 mm])

COMMUNICATION
de : Nom de 1’administration :

objet : @ DELIVRANCE D’UNE HOMOLOGATION

EXTENSION D’HOMOLOGATION
REFUS D’HOMOLOGATION

RETRAIT D’HOMOLOGATION

ARRET DEFINITIF DE LA PRODUCTION

d’un type de : bloc optique halogéne « Sealed Beam » (bloc optique SBH) conformément au
Reglement n° 31

Homologation n°. . . Extension n°. ..

1.

Bloc optique SBH présenté en vue de son homologation comme type HSC/ HSC/ HSR/ HSCR/

HSCR HSC/R HSC/R HSC/ HSC/ HSC/ @,
- - —>

Emettant une lumigre incolore/jaune sélectif 2

Tension NOMINAlE (VOIES) .. ...\ttt ettt i e e e e et eaaaaennn

Puissance nominale (Watls) . .. ... ...t iiiii it it

. Le filament du feu-croisement peut/ne peut pas @ étre allumé en méme temps que le filament

du feu-route et/ou que tout autre feu avec lequel il est mutuellement incorporé.

. Marque de fabrique ou de commerce. ........... ... e
. Nom et adresse du fabricant . ......... .. . i e
. Le cas échéant, nom et adresse ou représentant du fabricant...............................
. Présenté a 'homologation le. .. ... ... ..
. Service technique chargé des essais d’homologation . ........ ... .. ... ... ... ... . ...
. Date du proces-verbal émis Par €& SEIVICE .. ........iuiutiniiiu it
. Numéro du proces-verbal €mis par Ce SEIVICE . ...........oviriniiiiiiiiiiiiiiianen...
. Homologation accordée/refusée/étendue/retirée . ... ... . ... ... i

. Motif(s) de Vextension (le cas échéant).......... ... i,

@' Numéro distinctif du pays qui a délivré/étendu/refusé/retiré I"homologation (voir les dispositions du Réglement relatives

a I’homologation).

 Rayer les mentions inutiles.
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12. Eclairement maximal (en lux) du faisceau-route 2 25 m du bloc optique
SBH................ o (moyenne prise sur 5 blocs optiques)

15 JRN 15 71 ¥ A

I S 7 OO O

15, SIgNAtUre .. ... e

16. Ledessinn®....... ... ... i ci-joint représente le bloc optique. »
Annexe 2
Sur les figures 1 4 5, au lieu de « 012439 » lire « 022439 ».
Dans le texte de ces figures, aprés « ... présent Réglement », insérer « modifié par la série
02 d’amendements ... ».

Ajouter les nouvelles figures 6 et 7 ci-apres :

HSC/R HSC/

022439 022439

Fig. 6 Fig. 7

Identification d’un projecteur conforme
aux prescriptions du Reglement n° 31

a la fois pour le faisceau-croisement pour le faisceau-croisement
et pour le faisceau-route et congu seulement et congu uniquement pour
uniquement pour la circulation 2 droite seulement. la circulation a droite seulement.

Le filament du feu-croisement ne doit pas s’allumer
en méme temps que celui du feu-route et/ou de tout
autre feu avec lequel il est mutuellement incorporé. »

Annexe 5
Ajouter le nouveau paragraphe 4 ci-aprés :

« 4. Voir aussi I’annexe 6, paragraphe 3. »
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Ajouter une nouvelle annexe 6, comme suit :

« Annexe 6
ESSAIS DE STABILITE DU COMPORTEMENT PHOTOMETRIQUE DES PROJECTEURS
EN FONCTIONNEMENT

La conformité aux prescriptions de la présente annexe n’est pas suffisante pour I’homologation
des projecteurs pourvus de lentilles en plastique.

ESSAIS DES PROJECTEURS COMPLETS

Une fois mesurées les valeurs photométriques conformément aux prescriptions du présent
Reglement, aux points E, pour le faisceau-route et HV, 50 R, B 50 L pour le faisceau-croisement
(ou HV, 50 L, B 50 R pour les projecteurs congus pour la circulation 4 gauche), un échantilion
du projecteur complet doit étre soumis 4 un essai de stabilité du comportement photométrique en
fonctionnement. Par « projecteur complet », on entend I’ensemble du projecteur lui-méme y
compris les parties de carrosserie et les feux environnants qui peuvent affecter sa dissipation
thermique.

1. ESSAI DE STABILITE DU COMPORTEMENT PHOTOMETRIQUE

Les essais doivent &tre faits en atmosphére séche et calme, 2 une température am-
biante de 23 °C + 5 °C, le projecteur complet étant fixé sur un support qui représente
I’installation correcte sur le véhicule.

1.1.  Projecteur propre

Le projecteur doit rester allumé pendant douze heures comme indiqué au paragra-
phe 1.1.1 et contr6lé comme prescrit au paragraphe 1.1.2.

1.1.1.  Essais
Le projecteur reste allumé pendant la durée prescrite :

1.1.1.1. a) Dans le cas ou une seule source lumineuse (feu-route ou feu-croisement) doit étre
homologuée, le filament correspondant est allumé pendant la durée prescrite®™ ;

b) Dans le cas d’un feu-croisement et d’un feu-route mutuellement incorporés (pro-
jecteur SBH a deux filaments) :

—3Si le demandeur précise que le projecteur est destiné a étre utilisé avec un seul
filament allumé™, I’essai doit étre exécuté en conséquence et chacune des
sources lumineuses spécifiées reste allumée®™” pendant la moitié du temps in-
diqué au paragraphe 1.1 ;

—Dans tous les autres cas™ ¢, le projecteur doit étre soumis au cycle suivant,
pendant un temps égal 2 la durée prescrite :

15 minutes, filament du faisceau-croisement allumé

5 minutes, tous filaments allumés ;

c) Dans le cas de sources lumineuses groupées, toutes les sources individuelles doi-
vent étre allumées simultanément pendant la durée prescrite pour les sources lu-
mineuses individuelles, a) compte tenu également de I’utilisation des sources
lumineuses mutuellement incorporées, b) selon les instructions du fabricant.

Note:  Si deux filaments s’allument simultanément quand le projecteur est utilisé comme avertisseur lumineux, cette
utilisation ne doit pas étre considérée comme une utilisation simultanée normale des deux filaments.

" Quand le projecteur soumis 2 I'essai est groupé et/ou mutuellement incorporé avec les feux de position, ces derniers
doivent étre allumés pendant la durée de I’essai. S’il s’agit d’un feu indicateur de direction, celui-ci doit étre allumé en code
clignotant avec des temps d’allumage et d’extinction approximativement égaux.
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1.1.1.2.  Tension d’essai
La tension doit étre réglée de maniére A fournir 90% de la puissance maximale
spécifiée dans le présent Réglement pour le(s) type(s) de projecteur(s) SBH en cause.
1.1.2.  Résultats de I’essai
1.1.2.1. Inspection visuelle
Une fois la température du projecteur stabilisée 2 la température ambiante, on
nettoie la lentille du projecteur et la lentille extérieure s’il y en a avec un chiffon de
coton propre et humide. On les examine alors visuellement ; on ne doit pas constater
de distorsion, de déformation, de fissure ou de changement de couleur de la glace du
projecteur ni de la glace extérieure s’il y en a.
1.1.2.2. Essai photométrique
Conformément aux prescriptions du présent Réglement, on contrble les valeurs
photométriques aux points suivants :
Feu-croisement :
50 R—B 50 L—HYV pour les projecteurs congus pour la circulation a droite,
50 L—B 50 R—HYV pour les projecteurs congus pour la circulation a gauche.
Feu-route :
Point E_,,
Un nouveau réglage peut étre effectué pour tenir compte d’éventuelles déforma-
tions du support du projecteur causées par la chaleur (pour le déplacement de la ligne
de coupure voir le paragraphe 2).
On tolére un écart de 10 % y compris les tolérances dues a la procédure de mesure
photométrique, entre les caractéristiques photométriques et les valeurs mesurées avant
I’essai.
1.2.  Projecteur sale
Une fois essayé comme prescrit au paragraphe 1.1 ci-dessus, le projecteur est
préparé de la maniere décrite au paragraphe 1.2.1, puis allumé pendant une heure
comme prévu au paragraphe 1.1.1, et ensuite vérifié comme prescrit au paragraphe
1.1.2.
1.2.1. Préparation du projecteur
1.2.1.1. Mélange d’essai
Le mélange d’eau et de polluant & appliquer sur le projecteur est constitué de 9
parties (en poids) de sable silicieux de granulométrie comprise entre 0 et 100 m, d’une
partie (en poids) de poussieéres de charbon végétal de granulométrie comprise entre 0
et 100 m, de 0,2 partie (en poids) de NaCMC et d’une quantité appropriée d’eau distillée
ayant une conductivité inférieure a ImS/m.
Le mélange ne doit pas étre vieux de plus de 14 jours.
1.2.1.2. Application du mélange d’essai sur le projecteur

On applique uniformément le mélange d’essai sur toute la surface de sortie de la lu-
migre du projecteur, puis on laisse sécher. On répéte cette opération jusqu’a ce que V’éclai-
rement soit tombé 2 une valeur comprise entre 15 et 20 % des valeurs mesurées pour cha-
cun des points suivants, dans les conditions décrites au paragraphe 1 ci-dessus :
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1.2.1.3.

2.1.

2.2.
2.2.1.

2.2.2.

E, .. Route pour un feu-croisement-route,
E
50 R et 50 V pour un feu-croisement seul congu pour la circulation 2 droite,

Route pour un feu-route seul,

'max

50 L et 50 V pour un feu-croisement seul congu pour la circulation & gauche.
Appareillage de mesure

L’appareillage de mesure doit étre équivalent a celui qui est utilisé pour les essais
d’homologation des projecteurs.

VERIFICATION DU DEPLACEMENT VERTICAL DE LA LIGNE DE COUPURE SOUS L'EFFET DE
LA CHALEUR

Il s’agit de vérifier que le déplacement vertical de la ligne de coupure d’un feu-
croisement allumé dii 2 la chaleur ne dépasse pas une valeur prescrite.

Apreés avoir subi les essais décrits au pargraphe 1.1, le projecteur est soumis 2
I'essai décrit au paragraphe 2.1 sans étre démonté de son support ni réajusté par rapport
a celui-ci.

Essai

L’essai doit étre fait en atmosphere séche et calme, & une température ambiante
de 23°C £ 5 °C.

Un projecteur SBH de série vieilli pendant au moins une heure est allumé en
position feu-croisement sans étre démonté de son support ni réajusté par rapport a celui-
ci. (Aux fins de cet essai, la tension doit étre réglée comme prescrit au paragraphe
1.1.1.2). La position de la ligne de coupure dans sa partie horizontale (entre vv et la
verticale passant par le point B 50 L pour les projecteurs congus pour la circulation 2
droite ou le point B 50 R pour ceux qui sont congus pour la circulation & gauche) est
vérifiée trois minutes (r,) et 60 minutes (r4,), respectivement, aprés I’allumage.

La mesure du déplacement de la ligne de coupure décrite ci-dessus doit étre faite
par toute méthode donnant une précision suffisante et des résultats reproductibles.

Résultats de 'essai

Le résultat exprimé en milliradians (mrad) est considéré comme acceptable quand la
valeur absolue A r;, = 11, — | ¢, enregistrée sur le projecteur n’est pas supérieure 2
1,0 mrad (A r; < 1,0 mrad).

Cependant, si cette valeur est supérieure a 1,0 mrad mais inférieure ou égale 2 1,5 mrad
(1,0 mrad < A r; < 1,5 mrad), un second projecteur est soumis 2 I’essai comme prévu
sous 2.1 aprés avoir été soumis trois fois de suite au cycle décrit ci-dessous, afin de
stabiliser la position des parties mécaniques du projecteur sur un support représentatif
de son installation sur le véhicule :

Une heure de fonctionnement du feu-croisement (la tension d’alimentation étant
réglée comme prévu au paragraphe 1.1.1.2),

Une heure d’arrét.

Le type du projecteur est considéré comme acceptable si la moyenne des valeurs ab-
solues A r, mesurée sur le premier échantillon et A r,, mesurée sur le second échantillon
est inférieure ou égale & 1,0 mrad :
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(A n+Arn

) = 1,0 mrad)

3. CONFORMITE DE LA PRODUCTION
Un des projecteurs prélevés comme échantillons est mis 2 I’essai comme prévu au
paragraphe 2.1 apreés avoir € soumis trois fois de suite au cycle décrit au paragraphe
222,

Le projecteur est considéré comme acceptable si A r est inférieur ou égal a 1,5
mrad.

Si A r est supérieur a 1,5 mrad sans toutefois dépasser 2,0 mrad, un second pro-
jecteur est soumis a I'essai, aprés quoi 1a moyenne des valeurs absolues des résultats
enregistrés sur les deux projecteurs ne doit pas dépasser 1,5 mrad. »

Complément 3" a la série 03 d’amendements au Réglement n° 37

Annexe |

Ajouter dans les pages H1/1, H2/1 et H3/1 (relatives aux lampes des catégories H,, H, et H,
respectivement) la note suivante :

« L’ampoule doit étre incolore ou jaune—sélectif. »

M Amendements n’impliquant pas de changement de numéro d’homologation.

! Dans le volume 1073 du Recueil des Traités des Nations Unies les appels de notes dans le texte authentique ont été
changés en astérisques, un seul astérisque €tant le premier appel de note sur une page.
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Annexe 1, H3/2, modifier comme suit :

CATEGORIE H3 H3/2

Définition : Centre de la collerette Dimensions en millimetres

Axe de référence®® . . .
Dimensions du filament et tolérances

pour lampe-établon—voir feuille H3/3

Vue de dessus | vue Centre du filament

axe (80 £
-
- E

e

*?' : -~ 2
Y
L
- @ b
BAE
-y—s
C o
R
Vue de
dessus Axe de référence

Axe de référence

collerette '
=1

Définition de la ligne 2 - 2

Vue de dessus l

Repére de référence

fg»

2R
__L_ !'/‘l____ Q z
\ ]

Vue A : mesurer h

2
l Vue B : mesurer k, hy, h3. f

- Vue ¢ : mesurer hd

“'Le culot doit étre pressé dans ces directions.
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Annexe 1, H3/3, modifier comme suit :

CATEGORIE H3 H3/3
Lampe de fabrication courante Lampe 2 incandescence-étalon
Dimensions en mm
v | 1a2v [ 2av

e?” 18,09 18,0

£ 3,0 min | 4,0 min 50 % 0.5

k 0 * 020

h! 0 %015

h3

h2 ® 0 * 0259

h4

Culot PK 22s suivant Publ. CEl 61 (feuville 7004-47-2)
Curuactéristiques électriques et photométriques
Valeurs Volts 6 12 24 12
nominales Watts 55 70 55
Tension d’essai | Volts 6,3 13,2 28,0
max. max. max. max.
Watts
Valeurs 63 68 84 682132V
normales Flux lumineux Im 1 050 1 450 1 750
*+% 15
Flux lumineux de référence pour essais de projecteurs : 1 100 Im & 12V environ.
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Annexe 1, ajouter une nouvelle feuille H3/5 comme suit :

CATf&ORIE H3 H3/5

Prescriptions pour 1‘'écran de contrdle

Cet essai permet de déterminer si une lampe satisfait aux exigences en
contrSlant que le filament est positionné correctement par rapport a 1‘'axe
de référence et au plan de référence.

dimensions en millimétres

Vues Alet [ e de référence  Vue B

|
|

- ——————--1‘- - o - - - G—
+
.
3 9 [ 0
du plan de référence
L] [ k 9
6V 2,0
2y 1,80 1,64 1,0 2,8
24 v 2,9
d = diamétre du filament Le filament doit &tre situ€

entiérement & 1'intérieur des
limites indiquées.

Le centre du filament doit se

trouver a l'intérieur de la
dimension k.

Textes authentiques des amendements : anglais et francais.
Enregistré d’office le 30 mars 1988.
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PROCES-VERBAUX RELATIF A DES MODIFICATIONS' AUX REGLEMENTS N® 122 ET 16° ANNEXES A
L’ACCORD DU 20 MARS 1958 CONCERNANT L’ADOPTION DE CONDITIONS UNIFORMES
D’HOMOLOGATION ET LA RECONNAISSANCE RECIPROQUE DE L’HOMOLOGATION DES EQUIPE-
MENTS ET PIECES DE VEHICULES A MOTEUR*

Le texte des modifications est libellé comme suit :
Amendements au Réglement n° 12

Modifications
Paragraphe 5.3.1.1 : amender a lire :
« ...apres ’essai de choc prescrit au paragraphe 5.2, les parties de ... »

Rectificatif au Réglement n° 16

Paragraphe 6.2.2.1, modifier la dernigre phrase comme suit :

« Les parties de la boucle susceptibles d’entrer en contact avec le corps de I'utilisateur
doivent présenter une section d’au moins 20 cm? et d’au moins 46 mm de largeur, mesurée
dans un plan situé a une distance maximale de 2,5 mm de la surface de contact. »

Paragraphe 7.7.1, ajouter la phrase suivante :

« Dans ce cas, si I'essai dynamique a été effectué pour un type de véhicule, il n’est pas
nécessaire de le répéter pour d’autres types lorsque chaque point d’ancrage est distant de
moins de 50 mm du point d’ancrage correspondant de la ceinture essayée. Les fabricants
peuvent aussi déterminer des positions d’ancrage hypothétiques pour les essais de fagon 2
inclure le nombre maximal de points d’ancrage réels. »

Annexe 6, paragraphe 3, ajouter la phrase suivante au premier paragraphe :

« La tolérance sur la position des points d’ancrage est telle que chaque point d’ancrage
doit étre situé au plus 2 50 mm des points correspondants A, B et K indiqués dans la figure
1 ou A,, B, et K, le cas échéant. »

' Le Groupe d’experts de Ia construction des véhicules du Comité des transports intérieurs de Ia Commission économique
pour I'Europe, réuni pour sa quatre-vingt-troisieme session, du 20 au 23 octobre 1987, a jugé nécessaire d’ apporter des
modifications aux Reglements n™ 12 et 16, tels que révisés. Le Secrétaire général de I’ Organisation des Nations Unies, agissant
en sa qualité de dépositaire, a dressé & cette occasion deux procs-verbaux, en date, respectivement, des 11 et 23 mars 1988,
qui s’appliquent aux exemplaires des textes définitifs des Reglements, tels que révisés, qui ont été transmis aux Parties con-
tractantes 2 P’ Accord, et a fait procéder aux modifications dans les textes anglais et frangais de I'Accord. Le texte des modi-
fications est publié pour information par le Secrétariat.

* Nations Unies, Recueil des Traités, vol. 680, p. 339; vol. 951, p. 406, et vol. 1293, p. 296.

* Ibid., vol. 156, p. 233; vol. 820, p. 421; vol. 893, p. 340; vol. 1153, p. 436, et vol. 1413, n° A-4789.

* Ibid., vol. 335, p. 211,
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No. 8008. AGREEMENT OF NICE CON-
CERNING THE  INTERNATIONAL
CLASSIFICATION OF GOODS AND
SERVICES TO WHICH TRADE MARKS
ARE APPLIED. DONE AT NICE ON
15 JUNE 1957

DENUNCIATION

Notification effected with the Government
of Switzerland on:
9 April 1987

TuNISIA

(With effect from 9 April 1988.)

Certified statement was registered by Swit-
zerland on 28 March 1988.

No. 14668. INTERNATIONAL COVE-
NANT ON CIVIL AND POLITICAL
RIGHTS. ADOPTED BY THE GENERAL
ASSEMBLY OF THE UNITED NATIONS
ON 16 DECEMBER 19662

NOTIFICATION under article 4 (3)
Received on:

29 March 1988
PERU

' United Nations, Treary Series, vol. 550, p. 45.

2 Ibid.. vol. 999, p. 171; vol. 1057, p. 407 (rectification of

authentic Spanish text); vol. 1059, p. 451 (corrigendum to vol.
999), and annex A in volumes 1007, 1008, 1022, 1026, 1031,
1035, 1037, 1038, 1039, 1065, 1066, 1075, 1088, 1092, 1103,
1106, 1120, 1130, 1131, 1132, 1136, 1138, 1141, 1144, 1147,
1150, 1151, 1161, 1181, 1195, 1197, 1199, 1202, 1203, 1205,
1207, 1211, 1213, 1214, 1216, 1218, 1222, 1225, 1249, 1256,
1259, 1261, 1272, 1275, 1276, 1279, 1286, 1289, 1291, 1295,
1296, 1299, 1305, 1308, 1312, 1314, 1316, 1324, 1328, 1329,
1333, 1334, 1338, 1339, 1344, 1347, 1348, 1349, 1351, 1352,
1354, 1356, 1357, 1358, 1360, 1365, 1379, 1387, 1389, 1390,
1392, 1393, 1399, 1403, 1404, 1408, 1409, 1410, 1413, 1417,
1419, 1421, 1422, 1424, 1427, 1429, 1434, 1435, 1436, 1437,
1438, 1439, 1441, 1443, 1444, 1455, 1457, 1458, 1462, 1463,
1464, 1465, 1475, 1477, 1478, 1480, 1482, 1484, 1485, 1487,
1488, 1490, 1491, 1492, 1495 and 1498.

Vol. 1499, A-8008. 14668

Ne  8008. ARRANGEMENT DE NICE

CONCERNANT LA CLASSIFICATION
INTERNATIONALE DES PRODUITS ET
DES SERVICES AUXQUELS $’APPLI-
QUENT LES MARQUES DE FABRIQUE
OU DE COMMERCE. FAIT A NICE LE
15 JUIN 1957

DENONCIATION

Notification effectuée auprés du Gouverne-

ment suisse le :
9 avril 1987

TUNISIE
(Avec effet au 9 avril 1988.)
La déclaration certifiée a été enregistrée

par la Suisse le 28 mars 1988.

N° 14668. PACTE INTERNATIONAL RE-

LATIF AUX DROITS CIVILS ET POLI-
TIQUES. ADOPTE PAR L’'ASSEMBLEE
GENERALE DES NATIONS UNIES LE
16 DECEMBRE 19662

NOTIFICATION en vertu du paragraphe 3 de

I’article 4
Regue le :

29 mars 1988

PEROU

' Nations Unies, Recueil des Traités, vol. 550, p. 45.

2 Ibid., vol. 999, p. 171; vol. 1057, p. 407 (rectification du
texte authentique espagnol); vol. 1059, p. 451 (rectificatif au
vol. 999), et annexe A des volumes 1007, 1008, 1022, 1026,
1031, 1035, 1037, 1038, 1039, 1065, 1066, 1075, 1088, 1092,
1103, 1106, 1120, 1130, 1131, 1132, 1136, 1138, 1141, 1144,
1147, 1150, 1151, 1161, 1181, 1195, 1197, 1199, 1202, 1203,
1205, 1207, 1211, 1213, 1214, 1216, 1218, 1222, 1225, 1249,
1256, 1259, 1261, 1272, 1275, 1276, 1279, 1286, 1289, 1291,
1295, 1296, 1299, 1305, 1308, 1312, 1314, 1316, 1324, 1328,
1329, 1333, 1334, 1338, 1339, 1344, 1347, 1348, 1349, 1351,
1352, 1354, 1356, 1357, 1358, 1360, 1365, 1379, 1387, 1389,
1390, 1392, 1393, 1399, 1403, 1404, 1408, 1409, 1410, 1413,
1417, 1419, 1421, 1422, 1424, 1427, 1429, 1434, 1435, 1436,
1437, 1438, 1439, 1441, 1443, 1444, 1455, 1457, 1458, 1462,
1463, 1464, 1465, 1475, 1477, 1478, 1480, 1482, 1484, 1485,
1487, 1488, 1490, 1491, 1492, 1495 et 1498.
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[SPANISH TEXT—TEXTE ESPAGNOL]

« ...El Gobierno del Peri en uso de las atribuciones que le confiere el articulo 23lo. de la
Constitucién Politica del Estado ha prorrogado el Estado de Emergencia en las provincias de
Abancay, Aymares, Antabamba, Andahuaylas y Grau del Departamento de Apurimac, a partir de
dicha fecha y por sesenta dias.

Consecuentemente, se han suspendido las garantias individuales contempladas en el articulo
2do. de la Constitucién del Perd, incisos 70., 90., 100. y 20-G, que corresponden a los articulos
90., 120., 170. y 2lo. del Pacto Internacional de Derechos Civiles y Politicos, respectivamente.
Esta medida ha sido adoptada debido a la subsistencia de actos terroristas y de sabotaje en dichas
provincias.

Mientras dure el Estado de Emergencia, las Fuerzas Armadas continuardn ejerciendo el mando

politico-militar en las provincias referidas. »

[TRANSLATION]

... The Government of Peru, in exercise of
the powers conferred upon it under article 231
of the Political Constitution of the State, has
extended the state of emergency in the prov-
inces of Abancay, Aymares, Antabamba, An-
dahuaylas and Grau (department of
Apurimac), for 60 days, beginning on the
above-mentioned date.

As a result, the individual rights envisaged
in article 2, paragraphs 7, 9, 10 and 20 (G),
of the Constitution of Peru and corresponding
to articles 9, 12, 17 and 21, respectively, of
the International Covenant on Civil and Polit-
ical Rights have been suspended. This meas-
ure has been taken owing to continuing acts
of terrorism and sabotage in the said
provinces.

During the state of emergency, the Armed
Forces shall continue to exercise political and
military control of the provinces in question.

Registered ex officio on 29 March 1988.

ACCESSION to the Optional Protocol of
16 December 1966' to the International
Covenant on Civil and Political Rights

Instrument deposited on:

30 March 1988
ToGo
(With effect from 30 June 1988.)
Registered ex officio on 30 March 1988.

' United Nations, Treaty Series, vol. 999, p. 171; vol. 1059,
p. 451 (corrigendum to vol. 999), and annex A in volumes
1007, 1026, 1031, 1037, 1065, 1075, 1088, 1106, 1120, 1144,
1161, 1208, 1225, 1256, 1286, 1314, 1329, 1334, 1349, 1354,
1360. 1389, 1409, 1421, 1434, 1482, 1487 and 1490.

[TRADUCTION]

... Le Gouvernement péruvien, faisant us-
age des pouvoirs que lui confere Particle 231
de la Constitution politique de I’Etat, a pro-
rogé I’état d’urgence dans les Provinces
d’Abancay, Aymares, Antabamba, Andahuay-
las et Grau du Département d’Apurimac, a
compter de ce jour et pour une durée de 60
jours.

En conséquence, les garanties individuelles
visées aux paragraphes 7, 9, 10 et 20-G de
I"article 2 de 1a Constitution du Pérou, qui cor-
respondent respectivement aux articles 9, 12,
17 et 21 du Pacte international relatif aux
droits civils et politiques, sont suspendues.
L’adoption de cette mesure est due a la per-
sistance d’actes terroristes et de sabotage dans
lesdites provinces.

Pendant toute la durée de I’état d’urgence,
les forces armées continueront a exercer le
pouvoir civil et militaire dans les provinces
visées.

Enregistré d’office le 29 mars 1988.

ADHESION au Protocole Facultatif du 16 dé-
cembre 1966' se rapportant au Pacte inter-
national relatif aux droits civils et politiques

Instrument déposé le :

30 mars 1988
ToGo
(Avec effet au 30 juin 1988.)
Enregistré d’office le 30 mars 1988.

! Nations Unies, Recueil des Traités, vol. 999, p. 171; vol.
1059, p. 451 (rectificatif au vol. 999), et annexe A des vo-
lumes 1007, 1026, 1031, 1037, 1065, 1075, 1088, 1106, 1120,
1144, 1161, 1205, 1225, 1256, 1286, 1314, 1329, 1334, 1349,

1354, 1360, 1389, 1409, 1421, 1434, 1482, 1487 et 1490.

Vol. 1499, A-14668



358 United Nations — Treaty Series ® Nations Unies — Recueil des Traités 1988

No. 17512.  PROTOCOL ADDITIONAL TO THE GENEVA CONVENTIONS OF 12 AUGUST
1949, AND RELATING TO THE PROTECTION OF VICTIMS OF INTERNATIONAL
ARMED CONFLICTS (PROTOCOL I). ADOPTED AT GENEVA ON 8 JUNE 1977

RATIFICATION and ACCESSION (a)

Instrumenis deposited with the Government of Switzerland on:

18 January 1988 a
GUYANA
(With effect from 18 July 1988.)

8 February 1988
NEW ZEALAND
(With effect from 8 August 1988. With a declaration of non application to the Cook Islands,
Niue and Tokelau.)

With the following declarations:

““1. 1t is the understanding of the Government of New Zealand that in relation to Article
44 of Protocol 1, the situation described in the second sentence of paragraph 3 can exist only
in occupied territory or in armed conflicts covered by paragraph 4 of Article 1. The Govern-
ment of New Zealand will interpret the word ‘‘deployment’” in paragraph 3(b) of the Article
as meaning any movement towards a place from which an attack is to be launched. 1t will
interpret the words ‘‘visible to the adversary’’ in the same paragraph as including visible with
the aid of any form of surveillance, electronic or otherwise, available to help keep a member
of the armed forces of the adversary under observation.

2. In relation to Articles 51 to 58 inclusive, it is the understanding of the Government
of New Zealand that military commanders and others responsible for planning, deciding upon,
or executing attacks necessarily have to reach decisions on the basis of their assessment of
the information from all sources which is reasonably available to them at the relevant time.

3. In relation to paragraph 5(b) of Article 51 and to paragraph 2(a)(iii) of Article 57,
the Government of New Zealand understands that the military advantage anticipated from an
attack is intended to refer to the advantage anticipated from the attack considered as a whole
and not only from isolated or particular parts of that attack and that the term ‘‘military
advantage’’ involves a variety of considerations, including the security of attacking forces. It
is further the understanding of the Government of New Zealand that the term *‘concrete and
direct military advantage anticipated”’, used in Articles 51 and 57, means a bona fide expec-
tation that the attack will make a relevant and proportional contribution to the objective of
the military attack involved.

4. In relation to Article 52, it is the understanding of the Government of New Zealand
that a specific area of land may be a military objective if, because of its location or other
reasons specified in the Article, its total or partial destruction, capture or neutralisation in the
circumstances ruling at the time offers a definite military advantage. The Government of New

! United Nations, Treaty Series, vol. 1125, p. 3, and annex A in volumes 1138, 1140, 1151, 1175, 1202, 1216, 1226,
1256, 1271, 1283, 1289, 1300, 1314, 1339, 1344, 1356, 1360, 1372, 1390, 1404, 1419, 1425, 1435, 1444, 1457, 1477 and
1487.

Vol. 1499, A-17512
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Zealand further understands that the first sentence of paragraph 2 of the Article is not intended
to, and nor does it deal with, the question of incidental or collateral damage resulting from
an attack directed against a military objective.

5. The Government of New Zealand declares that it recognises ipso facto and without
special agreement, in relation to any other High Contracting Party accepting the same obli-
gation, the competence of the International Fact-Finding Commission to enquire, as authorised
by Article 90, into allegations by such other Party that it has been the victim of violations
amounting to a grave breach or other serious violation of the Geneva Conventions of 1949}
or of Protocol 1.”’

Certified statements were registered by Switzerland on 28 March 1988.

! United Nations, Treaty Series. vol. 75, pp. 31, 85, 135 and 287.
Vol. 1499. A-17512
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N 17512.  PROTOCOLE ADDITIONNEL AUX CONVENTIONS DE GENEVE DU 12 AOCUT
1949 RELATIF A LA PROTECTION DES VICTIMES DES CONFLITS ARMES INTER-
NATIONAUX (PROTOCOLE 1). ADOPTE A GENEVE LE 8 JUIN 1977

RATIFICATION et ADHESION (a)

Instruments déposés aupres du Gouvernement suisse les :

18 janvier 1988 a
GUYANA
(Avec effet au 18 juillet 1988.)
8 février 1988
NOUVELLE-ZELANDE
(Avec effet au 8 aofit 1988. Avec déclaration de non-application aux iles Cook, 4 Nioue et 2
Tokélaou.)
Avec les déclarations suivantes :

[TRADUCTION—TRANSLATION]

1. Selon le Gouvernement de Nouvelle-Zélande, en ce qui concerne 1’article 44 du
Protocole I, la situation décrite dans la deuxieéme phrase du paragraphe 3 ne peut exister que
dans un territoire occupé ou dans des conflits armés couverts par le paragraphe 4 de I’article
premier. Le Gouvernement de Nouvelle-Zélande interprétera le mot « déploiement » au para-
graphe 3, alinéa b de I’article comme signifiant tout mouvement vers un lieu d’oil.une attaque
sera lancée. Il interprétera les mots « a la vue de I’adversaire » dans le méme paragraphe
comme signifiant exposé a la vue de 1’adversaire grace a toute forme de surveillance, élec-
tronique ou autre, disponible pour tenir un membre des forces armées de 1’adversaire sous
observation.

2. En ce qui concerne les articles 51 a 58 compris, le Gouvernement de Nouvelle-
Zé€lande considere que les commandants militaires et autres personnes chargées de planifier,
décider ou exécuter des attaques doivent forcément parvenir a des décisions en se fondant sur
leur évaluation des informations de toutes sources dont ils peuvent raisonnablement disposer
au moment considéré.

3. En ce qui concerne le paragraphe 5, alinéa b, de I’article 51 et le paragraphe 2, alinéa
a, iii, de I'article 57, le Gouvernement de Nouvelle-Zélande considére que la mention qui est
faite de 1’avantage militaire attendu d’une attaque vise 1’avantage attendu de I’attaque con-
sidérée comme un tout et non seulement de parties isolées ou particulie¢res de cette attaque et
que l'expression « avantage militaire » met en jeu toute une variété de considérations, y
compris la sécurité des forces menant I’attaque. Le Gouvernement de Nouvelle-Zélande con-
sidere en outre que I’expression « avantage militaire concret et direct attendu » utilisée aux
articles 51 et 57 vise le 1égitime calcul que I’attaque militaire en cause apportera une contri-
bution utile et proportionnelle a I’objectif visé.

4. En ce qui concerne I'article 52, le Gouvernement de Nouvelle-Zélande considere
qu’une aire déterminée peut €tre un objectif militaire si, en raison de son emplacement ou
d’autres raisons €énoncées dans [’article, sa destruction totale ou partielle, sa capture ou sa
neutralisation dans les circonstances du moment offrent un avantage militaire précis. Le Gou-

' Nations Unies, Recueil des Traités, vol. 1125, p. 3, et annexe A des volumes 1138, 1140, 1151, 1175, 1202, 1216,
1226, 1256, 1271, 1283, 1289, 1300, 1314, 1339, 1344, 1356, 1360, 1372, 1390, 1404, 1419, 1425, 1435, 1444, 1457, 1477
et 1487,

Vol. 1499, A-17512
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vernement de Nouvelle-Zélande considere en outre que la premiere phrase du paragraphe 2
de P’article n’entend pas traiter et ne traite pas la question des dommages résultant incidem-
ment ou accessoirement d’une attaque dirigée contre un objectif militaire.

5. Le Gouvernement de Nouvelle-Zélande déclare qu’il reconnait de plein droit et sans
accord spécial, a I’égard de toute autre Partie contractante qui accepte la méme obligation, la
compétence qu’a la Commission internationale d’établissement des faits d’enquéter, comme
I’y autorise I’article 90, sur les allégations proférées par telle autre Partie qu’elle a été victime
de violations équivalant & un grave manquement ou autre sérieuse violation des obligations
inscrites dans les Conventions de Geneve de 1949' ou dans le Protocole I.

Les déclarations certifiées ont été enregistrées par la Suisse le 28 mars 1988.

'Nations Unies, Recueil des Trairés, vol. 75, p. 31, 85, 135 et 287.
Vol. 1499. A-17512
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No. 17513, PROTOCOL ADDITIONAL
TO THE GENEVA CONVENTIONS OF
12 AUGUST 1949, AND RELATING TO
THE PROTECTION OF VICTIMS OF
NON-INTERNATIONAL ARMED CON-
FLICTS (PROTOCOL II). ADOPTED AT
GENEVA ON 8 JUNE 1977

RATIFICATION AND ACCESSION (a)
Instruments deposited with the Government
of Switzerland on:
18 January 1988 a
GuYANA
(With effect from 18 July 1988.)
8 February 1988
NEW ZEALAND
(With effect from 8 August 1988. With a
declaration of non application to the Cook Is-
lands, Niue and Tokelau.)
Certified statements were registered by
Switzerland on 28 March 1988.

No. 22282. PROTOCOL ON THE PRIVI-
LEGES AND IMMUNITIES OF THE
INTERNATIONAL MARITIME SATEL-
LITE ORGANIZATION (INMARSAT).
CONCLUDED AT LONDON ON 1 DE-
CEMBER 19812

ACCESSION

Instrument deposited with the Director-
General of the International Maritime Satel-
lite Organization on:
14 March 1988

SAUDI ARABIA

(With effect from 13 April 1988.)

With the following statement and reserva-
tion:

' United Nations, Treary Series, vol. 1125,

1404, 1419, 1425, 1435, 1444, 1457, 1477 and 1487.

* United Nations, Treaty Series, vol. 1328, p. 149, and an-
nex A in volumes 1349, 1381, 1389, 1408, 1417, 1423, 1434,

1437, 1463 and 1485.

Vol. 1499, A-17513, 22282

A p. 609, and an-
nex A in volumes 1138, 1140, 1151, 1175, 1202, 1216, 1271,
1283, 1289, 1300, 1314, 1339, 1344, 1356, 1360, 1372, 1390,

Ne¢ 17513. PROTOCOLE ADDITIONNEL
AUX CONVENTIONS DE GENEVE DU
12 AOUT 1949 RELATIF A LA PROTEC-
TION DES VICTIMES DES CON-
FLITS ARMES NON INTERNATIO-
NAUX (PROTOCOLE II). ADOPTE A
GENEVE LE 8 JUIN 1977

RATIFICATION ET ADHESION (a)
Instruments déposés auprés du Gouverne-
ment suisse les:
18 janvier 1988 a
GUYANA
(Avec effet au 18 juillet 1988.)
8 février 1988
NOUVELLE-ZELANDE
(Avec effet au 8 aofit 1988. Avec déclara-
tion de non-application aux iles Cook, a Nioue
et a Tokélaou.)
Les déclarations certifiées ont été enregis-
trées par la Suisse le 28 mars 1988.

Ne 22282. PROTOCOLE SUR LES PRI-
VILEGES ET IMMUNITES DE
L’ORGANISATION INTERNATIONALE
DE TELECOMMUNICATIONS MARI-
TIMES PAR SATELLITES (INMARSAT).
CONCLU A LONDRES LE 1 DECEM-
BRE 19812

ADHESION

Instrument déposé auprés du Directeur gé-
néral de I’Organisation internationle de 1élé-
communications maritimes par satellites le :
14 mars 1988

ARABIE SAOUDITE
(Avec effet au 13 avril 1988.)
Avec la déclaration et réserve suivantes:

' Nations Unies, Recueil des Traités, vol. 1125, p. 609, et
annex A des volumes 1138, 1140, 1151, 1175, 1202, 1216,
1271, 1283, 1289, 1300, 1314, 1339, 1344, 1356, 1360, 1372,
1390, 1404, 1419, 1425, 1435, 1444, 1457, 1477 et 1487.

* Nations Unies, Recueil des Traités, vol. 1328, p. 149, et
annexe A des volumes 1349, 1381, 1389, 1408, 1417, 1423,
1434, 1437, 1463 et 1485.
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[ARABIC TEXT—TEXTE ARABE]

B NIANN M Gr NedA G2 Niscy. )
AL LB A drd )

NP U LA NG D

[TRANSLATION!'—TRADUCTION?]

Statement

This accession does not imply in any way
the recognition of Israel and does not lead us
to enter into any dealings with Israel as may
be set out in this Protocol.

Reservation

Reservations are held regarding paragraph
2, article 6 of the Protocol.

Certified statement was registered by the
International Maritime Satellite Organization
on 30 March 1988.

' Translation supplied by the International Maritime Sat-

ellite Organization.

* Traduction fournie par I'Organisation internationale de

télécommunications maritimes par satellites.

[TRADUCTION—TRANSLATION]

Déclaration

La présente ratification ne constitute en au-
cune maniére une reconnaissance d’Israél, ni
I’établissement avec Israél des relations visées
dans le présent Protocole.

Réserve

Le paragraphe 2 de I’article 6 du Protocole
fait I’objet de réserves.

La déclaration certifiée a été enregistrée
par 1’Organisation internationale de télécom-
munications maritimes par satellites le
30 mars 1988.

Vol. 1499, A-22282



364 United Nations — Treaty Series @

Nations Unies — Recueil des Traités 1988

No. 22930. AGREEMENT BETWEEN
SPAIN AND PORTUGAL CONCERNING
ADJOINING BORDER INSPECTIONS
AND BORDER TRAFFIC. SIGNED AT
MADRID ON 7 MAY 198!

EXCHANGE OF LETTERS CONSTITUTING AN
AGREEMENT? RELATING TO THE ABOVE-
MENTIONED AGREEMENT, CONCERNING THE
ESTABLISHMENT AT CAYA/BADAJOZ, IN
SPANISH TERRITORY, OF A JOINT NATIONAL
CONTROL ZONE (WITH PROVISIONAL AR-
RANGEMENT AND ANNEXES). LISBON,
20 OCTOBER 1986 AND 1] MARCH 1987

Authentic texts: Portuguese and Spanish.
Registered by Spain on 24 March 1988.

Ne 22930. ACCORD ENTRE L’ESPAGNE
ET LE PORTUGAL RELATIF A LA JUX-
TAPOSITION DES CONTROLES ET AU
TRAFIC FRONTALIER. SIGNE A MA-
DRID LE 7 MAI 1981

ECHANGE DE LETTRES CONSTITUANT UN AC-
CORD? RELATIF A L'ACCORD SUSMEN-
TIONNE, CONCERNANT LA CREATION A
CAYA/BADAJOZ, EN TERRITOIRE ESPAGNOL,
D’UNE ZONE DE CONTROLES NATIONAUX
JUXTAPOSES (AVEC PROJET D’ACCORD ET
ANNEXES). LISBONNE, 20 OCTOBRE 1986 ET
11 MARs 1987

Textes authentiques : portugais et espagnol.
Enregistré par I’Espagne le 24 mars 1988.

I

[PORTUGUESE TEXT—TEXTE PORTUGAIS]

MINISTERIO DOS NEGOCIOS ESTRANGEIROS
GABINETE DO MINISTRO

1910

Senhor Embaixador,

Tenho a honra de informar Vossa Exceléncia que o Governo Portugués concorda com o
projecto de Acordo entre Portugal e Espanha relativo a criagdo em Caia/Badajoz, em territério
espanhol, de uma zona de controlos nacionais justapostos para despacho de passageiros e suas

bagagens e mercadorias.

Tenho, assim, a honra de sugerir que esta Nota e a resposta de Vossa Exceléncia, de harmonia
com o disposto no artigo 12°. do referido Acordo, cujo texto em vers3o portuguesa se transcreve
em anexo, constituam um instrumento Iegal por que se hdo-de reger os nossos dois Governos.

Aproveito o ensejo para reiterar a Vossa Exceléncia os protestos da minha mais alta

considerag@o.

Lisboa, 20 de Outubro de 1986

A Embaixada da Espanha em Lisboa

' United Nations, Treaty Series, vol. 1357, p.277.
* Came into force on 11 March 1987 by the exchange of
the said letters.

Vol. 1499, A-22930

O Ministro dos Negocios Estrangeiros,
[Signed—Signél
PEDRO PIRES DE MIRANDA

' Nations Unies, Recueil des Traités, vol. 1357, p. 277.
* Entré en vigueur le 1T mars 1987 par ’échange desdites
lettres.
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PROJECTO DE ACORDO ENTRE PORTUGAL E ESPANHA RELATIVO A CRIACAO EM
CAIA/BADAJOZ, EM TERRITORIO ESPANHOL DE UMA ZONA DE CONTROLOS NA-
CIONAIS JUSTAPOSTOS PARA DESPACHO DE PASSAGEIROS E SUAS BAGAGENS
E DE MERCADORIAS

Artigo 1° 1. E criada na passagem fronteiriga de Caia-Badajoz, em territ6rio espanhol sobre
a estrada nacional V, uma estag¢do de controlos nacionais justapostos.

2. Os controlos portugues ¢ espanhol de entrada e safda, relativos ao trdfico de passageiros
(pessoas, capitais, veiculos, objectos de uso pessoal, amostras comerciais € pequenas quantidades
de mercadorias que aqueles transportem) e de mercadorias, serdo efectuados por esta estagdo.

3. O regime TIR e o trinsito comunitdrio aplicar-se-do de acordo com as suas normas
especificas.

Artigo 2° Para efeito da aplicacdo do artigo 1° estabelece-se uma zona aduaneira comum
delimitada de conformidade com a planta reproduzida no Anexo I, o qual faz parte integrante do
presente acordo.

Artigo 3° 1. A zona, marcada a azul na planta que figure no Anexo !, isolada por uma
redc metélica, compreende as guaritas de controlos, os edificios destinados as estagdes, armazéns
e inspec¢io de veiculos que se situam no seu interior assim como as plataformas de acesso as
mesmas e os recintos de estacionamento de transportes.

2. Em Anexo 2 figuram, assinalados a verde, os espagos de uso exclusivo do Estado limitrofe.

3. Em Anexo 3 figuram, assinalados a amarelo, os espacos de uso exclusivamente do Estado
sede.

4. Em Anexo 4 figuram, assinalados a vermelho, os espagos de uso conjunto dos Estados
limitrofe e sede.

Artigo 4°. A vigilancia, relativamente ao controlo, no interior da zona efectuar-se-4 conjunta
ou separadamente pelos agentes de ambos os Estados, excepto nas estacdes e armazéns exclusi-
vamente destinados a um Estado, onde serd exercida privativamente pelos seus agentes.

Artigo 5°. No caso de infrac¢es em matéria de controlo descobertas na zona actuar-se-4 em
conformidade com o disposto no artigo 8° da Convengdo de 7 de Maio de 1981, entre Portugal e
Espanha, relativa a justaposicdo de controlos e ao trifego fronteirigo.

Artigo 6° Ambas as administra¢des comunicardo reciprocamente as listas dos funciondrios
que prestem servigo nesta estagdio os quais poderdo entrar na zona mediante a apresentagdo de
documento oficial comprovativo da sua identidade e cargo.

Artigo 7°. 1. Quaisquer outras pessoas que devem entrar na zona por motivos profissionais,
excepto os tripulantes dos vefculos, deverdo apresentar uma autorizacio de entrada emitida con-
juntamentc pelos servigos da Guarda Fiscal e da Policia espanhola, com prévia aprovagio pelos
servicos aduaneiros.

2. A autorizagio de acesso pode ser retirada as pessoas que tenham sido declaradas culpadas
de infracgbes as disposi¢cdes legais, regulamentares e administrativas de qualquer dos Estados,
relativas ao controlo.

Artigo 8% 1. O chefe da delegacdo aduaneira de Elvas / Caia ¢ 0 Comandante da Guarda
Fiscal, por um lado, e o Inspector-Administrador de Alfindegas e Impostos Especiais de Badajoz
e o Comissdrio Chefe Provincial da Policia da mesma localidade, por outro, fixardo de comum
acordo os promenores das opera¢Bes de controlo, dentro do limite das disposi¢Ses previstas no
artigo 5° da Convengdo de 7 de Maio de 1981, entre Portugal e Espanha, atrds citada.

' See insert in a pocket at the end of this volume — Voir hors-texte dans une pochette 3 la fin du présent volume.
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2. Os funciondrios de categoria mais elevada no recinto, que representem as Autoridades
mencionadas anteriormente, adoptardo as medidas de urgéncia que considerem necessdrias para a
resolugdo das dificuldades que surjam em consequéncia do controlo.

Artigo 9% Os encargos relativos a iluminagio, aquecimento e manutengio das instalagdes
pertencentes ao Estado limitrofe serdo suportadas por este.

Artigo 10°  As instru¢des incluidas no anexo S fazem parte integrante do presente Acordo.

Artigo 11° 1. O presente Acordo poderd ser denunciado por cada uma das partes mediante
um aviso prévio de seis meses.

2. A denuncia produziré efeito no primeiro dia do més seguinte 4 data de expiragdo do prazo
do aviso prévio.

Artigo 12°. O presente Acordo entrard em vigor ap6s a troca de notas diplométicas previstas
no n° 2 do artigo 2° da citada Convengio de 7 de Maio de 1981.

Vol. 1499, A-22930
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Apéndice 1

BOLETIM DE CONTROLO DE TRANSPORTES/MERCADORIAS
NO RECINTO DE JUSTAPOSICAO DE ELVAS/CAIA—CAYA/BADAJOZ

ENTRADA (Data-hora). ...................

Matricula ..................

COM CARGA / EM VAZIO

(Riscar o que ndo interessa)

BILHETE DE DESPACHO. ..........ovnennnn.
N°deOrdem ................... Data de desalfandegamento....................

N° e Qualidade de volumes P. Bruto Natureza da mercadoria

SAIDA (Data-hora). ...................cooeeen..

Vol. 1499, A-22930
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ANEXOS 1 A 4 DO ACORDO ENTRE PORTUGAL E ESPANHA RELATIVO A CRIACAO EM
CAIA-BADAJOZ, EM TERRITORIO ESPANHOL, DE UMA ZONA DE CONTROLOS NA-
CIONAIS JUSTAPOSTOS PARA DESPACHO DE PASSAGEIROS E SUAS BAGAGENS E
MERCADORIAS

[Annex I—Annexe 1]’

Anexo 2. EDIFICIOS DE USO EXCLUSIVO DE PORTUGAL'

A-2¢ ANDAR do Edificio de Escrit6rios.
Uso: Escritérios da Guarda Fiscal e da Alfindega.

B-Cabines para controlo de veiculos de turismo;
Guarda Fiscal e Alfindega.

C-Controlo de Passageiros de entrada em Portugal e escrit6rios Alfindega.
D-Nave de reconhecimento de carros ligeiros.

E- Armazem de mercadorias e armazem de mercadorias apreendidas.

F- Cabines para controlo explanadas.

G-Controlo de Passageiros de saida de Portugal.

Anexo 3. EDIFICIOS DE USO EXCLUSIVO DE ESPANHA'

A-1 ANDAR do Edificio de Escritérios.
Uso: Escritérios da Alfindega.

B-Escritérios ¢ Guarda Civil.

C-Escritérios Comissariado da Policia e Policia Nacional.
D-Controlo de Passageiros entrada em Espanha.

E- Cabines para controlo de veiculos de turismo; Policia e Alfindega.
F-Controlo de Passageiros safda de Espanha.

G-Nave de reconhecimento veiculos de turismo.

H-Armazem de mercadorias e armazem de mercadorias apreendidas.
I- Control explanadas.

Anexo 4. EDIFICIOS DE USO CONJUNTO DE ESPANHA E PORTUGAL'!

A-Béscula explanada norte.

B-Béscula explanada sul.

C-Agentes e Despachantes parque e sala de controlo circuito interno T.V.
D-Nave reconhecimento veiculos pesados.

E-Escritérios TIR de Espanha e Portugal.

F- Sala de descanso de conductores de camides e bar.

G-Sanitarios piiblicos e cabines telef6nicas internacionais.

H-Armazem explanada norte.

I- Armazem explanada sul.

'See insert in a pocket at the end of this volume — Voir hors-texte dans une pochette 2 la fin du présent volume.
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Anexo 5. INSTRUGOES PARA APLICAGCAO DO ACORDO

a)  Inspecgbes conjuntas

Sempre que possivel, as inspecgdes dos veiculos e das mercadorias efectuar-se-do conjunta-
mente pelos servigos das Alfandegas de ambos os paises a fim de acelerar os despachos e evitar
duplas manipulag¢des dos carregamentos.

b) Veiculos acompanhados de documentos de trénsito internacional

1. A alfindega de safda executard as formalidades necessdrias. Quando as mercadorias forem
objecto de reconhecimento fisico, anotar-se-4 o documento com a men¢do « VERIFICADO » para
conhecimento da Alfindega de entrada.

2. Quando o trinsito terminar na Alfindega de saida do recinto de Elvas/Caia-Caya/Badajoz,
essa Alfindega entregard A de entrada fotocépia do documento de transito. No caso de reconhe-
cimento fisico da mercadoria mencionar-se-4 esse facto, tal como se estabelece no n° | anterior.

c) Tréansitos interiores

A alfindega de saida, que cancela o trinsito interior, procederd como se indica no n°2 da
alinea b) anterior.

d) Tramitagdo das exportagdes/importacoes

1. Das mercadorias despachadas para exportacdo no recinto, a Alfindega de safda entregard
a de entrada um exemplar de cada um dos despachos de exportagio, ou fotoc6pias, agrupadas por
meio de transporte.

2. Quando as mercadorias tenham sido verificadas na exportagdo, mencionar-se-4 tal facto
nos respectivos documentos.

3. Recomenda-se, como regra geral, a Alfindega de saida, que ndo proceda a verificacdo das
mercadorias na exportacdo, uma vez que sendo a mesma obrigatéria para um grande nimero de
mercadorias na importacéo, evitar-se-4 uma dupla verificagio.

4. Quando se constatarem divergéncias entre a documentacdo de ambas as operagbes, des-
cobertas em consequéncia da verificagdo na importacdo, a Alfandega de entrada actuard em con-
formidade com o estabelecido no nimero 2 do artigo 8° da Convengdo de 7 de Maio de 1981,
relativa a justaposicdo de controles ¢ ao tréifico fronteirigo.

e) Intervengdo de outros organismos

Quando tiver lugar a intervengdo de outros organismos (servigos fitopatolégicos, sanitérios,
veterindrios, etc.) recomenda-se que a inspecgio dos respectivos servigos de ambas as Partes se
efectue num acto comum a fim de evitar repetidas manipulagdes das mercadorias.

f) Controlo de entrada e saida no recinto

Cada pafs controlard a entrada ou safda dos veiculos a partir dos documentos internacionais
ou nacionais de trinsito, importacdo ou exportacdo.

A entrada no recinto entregar-se-2 ao motorista de cada veiculo um boletim de controlo
conforme ao modelo que figura no apéndice | do presente Anexo, numerado, com a data e hora,
de cor amarela no sentido Espanha-Portugal, e branca no sentido Portugal-Espanha.

O boletim serd autenticado apés o despacho aduaneiro e serd entregue a saida do recinto onde
lhe serd aposto, igualmente, a data e hora.
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[TRANSLATION] [TRADUCTION]
MINISTRY OF FOREIGN AFFAIRS MINISTERE DES AFFAIRES ETRANGERES
OFFICE OF THE MINISTER CABINET DU MINISTRE
1910 1910
Sir, Monsieur 1’Ambassadeur,

I have the honour to inform you that the Por-
tuguese Government agrees to the provisional
Arrangement between Portugal and Spain relat-
ing to the establishment at Caya/Badajoz, in
Spanish territory, of a joint national control
zone for the clearance of passengers and their
baggage and of commercial goods.

I also have the honour to suggest that this
letter and your reply should, in accordance with
article 12 of the aforesaid Arrangement, the
Portuguese text of which is reproduced here-
with, constitute a legal instrument by which our
two Governments shall be bound.

Accept, Sir, etc.
Lisbon, 20 October 1986
Signed]
PEDRO PIRES DE MIRANDA

Minister for Foreign Affairs
Embassy of Spain in Lisbon

Vol. 1499, A-22930

J’ai I’honneur de vous faire savoir que le
Gouvernement portugais donne son agrément
au projet d’Accord entre le Portugal et
I’Espagne relatif 2 la création 4 Caya/Badajoz,
en territoire espagnol, d’une zone de contréles
nationaux juxtaposés pour le contrdle des voy-
ageurs, de leurs bagages et des marchandises.

J’ai également I’honneur de vous proposer
que cette lettre et votre réponse, conformément
a I'article 12 dudit Accord, dont le texte en ver-
sion portugaise figure en annexe, constituent un
instrument juridique régissant les relations a cet
égard entre nos deux Gouvernements.

Je saisis I’occasion, etc.
Lisbonne, le 20 octobre 1986

Le Ministre des affaires étrangeres,

[Signé]

PEDRO PIRES DE MIRANDA
Ambassade d’Espagne a Lisbonne
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PROVISIONAL ARRANGEMENT BETWEEN
SPAIN AND PORTUGAL ESTABLISHING
AT CAYA/BADAIJOZ, IN SPANISH TERRI-
TORY, A JOINT NATIONAL CONTROL
ZONE FOR THE CLEARANCE OF PAS-
SENGERS AND THEIR BAGGAGE AND
OF COMMERCIAL GOODS

Article 1. 1. A joint national control office
shall be established at the frontier crossing at
Caya/Badajoz in Spanish territory on national
highway V.

2. Spanish and Portuguese entry and exit in-
spections in respect of passenger traffic (per-
sons, capital, vehicles, private property,
commercial samples and small quantities of
goods transported by the passengers) and of
commercial goods traffic shall be carried out at
this office.

3. The TIR (Transport International Routier)
régime shall be applied and Community transit
shall operate according to the specific regula-
tions relating thereto.

Article 2. For the application of article I,
there shall be established a common customs
zone delimted in accordance with the plan re-
produced in annex I, which forms an integral
part of this Arrangement.

Article 3. 1. The zone, which is shown in
blue on the plan in annex 1,' shall be enclosed
by a metal fence and shall include the surveil-
lance booths, the buildings situated within the
zone which are to be used for offices, ware-
houses and vehicle inspection, their access
ramps, and the parking areas.

2. Annex 2 shows, in green, the areas for the
exclusive use of the adjoining State.

3. Annex 3 shows, in yellow, the areas for
the exclusive use of the host State.

4. Annex 4 shows, in red, the areas for joint
use by the host State and the adjoining border
State.

' See insert in a pocket at the end of this volume.

PROJET D’ACCORD ENTRE L’ESPAGNE
ET LE PORTUGAL PORTANT CREATION
A CAYA/BADAJOZ, EN TERRITOIRE ES-
PAGNOL, D’UNE ZONE DE CONTROLES
NATIONAUX JUXTAPOSES POUR LE
CONTROLE DES VOYAGEURS, DES BA-
GAGES ET DES MARCHANDISES

Article premier. 1. 1l est créé au poste fron-
titre de Caya-Badajoz, en territoire espagnol sur
Ia route nationale V, un bureau de contrdles na-
tionaux juxtaposés.

2. Les contrbles espagnol et portugais
d’entrée et de sortie relatifs au trafic de voya-
geurs (personnes, capitaux, véhicules, effets
personnels, échantillons commerciaux et petites
quantités de marchandises) seront effectués a ce
bureau.

3. Le régime TIR et les régles de transport
communautaires seront appliqués en tant que de
besoin.

Article 2. Aux fins d’application de I’article
premier, il est établi une zone douaniére com-
mune délimitée comme indiqué sur le plan re-
produit en annexe I, qui fait partie intégrante
du présent Accord.

Article 3. 1. La zone marquée par un trait
bleu sur le plan figurant a I’annexe 1', qui est iso-
lée par une cléture métallique, comprend les guér-
ites de contrdle, les batiments destinés a abriter les
bureaux, les entrepdts, le poste d’identification
des véhicules se trouvant a I’intérieur de la zone,
ainsi que les plates-formes d’acces et les aires de
stationnement des transports.

2. A l’annexe 2 figurent, marqués en vert, les
espaces réservés a I'usage exclusif de I’Etat
limitrophe.

3. A I'annexe 3 figurent, marqués en jaune,

les espaces affectés a I'usage exclusif de I'Etat
héte.

4. A I'annexe 4 figurent, marqués en rouge,
les espaces destinés a [’utilisation conjointe de
I’Etat héte et de I’Etat limitrophe.

' Voir hors-texte dans une pochette a la fin du présent
volume.
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Article 4. Inspection operations within the
zone shall be conducted jointly or separately by
agents of the two States, except in the offices
and warehouses reserved for a State where they
shall be conducted solely by that State.

Article 5. In the case of infraetions relating
to inspection found to have been committed in
the zone, action shall be taken in accordance
with the provisions of article 8 of the Agree-
ment of 7 May 1981 between Spain and Portu-
gal concerning adjoining border inspections and
border traffic.!

Article 6. The respective authorities shall
communicate to each other a list of the officials
assigned to the control office, which officials
shall have access to the zone simply upon pre-
sentation of official documents attesting to their
identity and duties.

Article 7. 1. Any other person requiring ac-
cess to the zone on official business, except for
operators of vehicles, must be in possession of
an access permit issued jointly by the Spanish
police and the Portuguese frontier police ser-
vices with the approval of the customs services.

2. The access permit may be withdrawn from
any persons found guilty of infractions of the
laws, regulations and administrative provisions
of either State relating to inspection.

Article 8. 1. The Administrative Inspector
for Customs and Special Taxes at Badajoz and
the Provincial Chief Commissioner of Police at
Badajoz, on the one hand, and the head of the
Caia/Elvas customs office and the Commander
of the frontier police, on the other hand, shall
establish by mutual agreement the details of the
inspection operations, subject to the provisions
of article 5 of the Agreement of 7 May 1981
between Spain and Portugal concerning adjoin-
ing border inspections and border traffic.

2. The senior officials in the precinct shall,
as representatives of the aforesaid authorities,
take such emergency measures as they deem
necessary to resolve any difficulties arising at
the time of inspection.

' United Nations, Treaty Series, vol. 1357, p. 277.
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Article 4. La surveillance des controles a
'intérieur de la zone sera effectuée conjointe-
ment ou séparément par les agents des deux
Etats, sauf pour ce qui est des bureaux et entre-
pots ou elle sera assurée exclusivement par
I’Etat & qui les locaux ont été affectés.

Article 5. En cas d’infractions au contrdle
découvertes dans la zone, des mesures seront
prises conformément aux dispositions de
I’article 8 de I’Accord du 7 mai 1981 entre
I’Espagne et le Portugal relatif a la juxtaposition
des contrdles et au trafic frontalier'.

Article 6. Les deux Administrations se
communiqueront les listes des fonctionnaires
affectés au bureau et habilités de ce fait A ac-
céder a la zone sur présentation de documents
officiels attestant leur identité et leurs fonctions.

Article 7. 1. Toutes les autres personnes
qui doivent pouvoir accéder a la zone pour des
raisons d’ordre professionnel, a I’exception des
équipages des véhicules, devront étre en pos-
session d’une autorisation d’acces délivrée con-
jointement par les Services de police espagnols
et la Guardia fiscal portugaise, aprés accord des
Services des douanes.

2. L’autorisation d’acces peut étre retirée aux
personnes qui se sont rendues coupables
d’infractions aux prescriptions légales.

Article 8. 1. L’Inspecteur-administrateur
des douanes et impdts spéciaux de Badajoz et
le Commissaire-ehef provincial de police de
cette méme localité, d’une part, et le Chef de la
délégation douaniére de Caia/Elvas et le Com-
mandant de la Guardia fiscal, de I’ autre, fixeront
d’un commun accord les détails du déroulement
des opérations de contrdle, dans le cadre des
dispositions de I’article 5 de I’ Accord du 7 mai
1981 entre I’Espagne et le Portugal relatif a la
juxtaposition des contrdles et au trafic frontalier.

2. Les fonctionnaires du grade le plus élevé
du bureau, qui représentent les autorités sus-
mentionnées, adopteront les mesures d’urgence
qu’ils jugeront nécessaires pour résoudre les dif-
ficultés surgissant lors du contrdle.

' Nations Unies, Recueil des Traités, vol. 1357, p. 277.
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Article 9. The costs relating to lighting,
heating and maintaining the facilities belonging
to the adjoining State shall be borne by that
State.

Article 10. The instructions contained in an-
nex 5 form an integral part of this Arrangement.

Article 11. 1. This Arrangement may be
denounced by either of the two Parties upon six
months’ notice.

2. The denunciation shall take effect on the
first day of the month following the date on
which such notice expires.

Article 12. This Arrangement shall enter
into force following the exchange of diplomatic
notes provided for in article 2, paragraph 2, of
the aforesaid Agreement of 7 May 1981.

Article 9. Les dépenses relatives 2
I’éclairage,au chauffage et 3 I’entretien des ins+
tallations appartenant 2 1’Etat limitrophe seront
supportées par ledit Etat,

Article 10. Les instructions figurant a
I’annexe 5 font partie du présent Accord.

Article 11. 1. Le présent Accord pourra
étre dénoncé par I'une des deux Parties moy-
ennant un préavis de six mois.

2. La dénonciation prendra effet le premier
jour du mois suivant la date d’expiration du
préavis.

Article 12.  Le présent Accord entrera en vi-
gueur lorsqu’auront été échangées les notes
diplomatiques prévues au paragraphe 2 de
I’article 2 de I’Accord précité du 7 mai 1981.

Vol 1499, A-22930
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Appendix |

REPORT OF VEHICLE/GOODS INSPECTION IN THE JOINT CONTROL
PRECINCT OF CAYA/BADAIOZ—CAIA/ELVAS

ENTRY (Date and time)....................

Registration ..................

LOADED/EMPTY

(Strike out what does not apply)

CLEARANCE DOCUMENT. .. ...........c.....
Order No..............coouae. Date of customs clearance ........................

No. and type of packages Gross weight Nature of goods

EXIT (Dateand time). ............................

Vol. 1499, A-22930
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Appendice 1

FORMULAIRE DE CONTROLE DES TRANSPORTS/MARCHANDISES
AU BUREAU DE CONTROLES JUXTAPOSES DE CAYA/BADAJOZ~CAIA/ELVAS

ENTREE (Date-heure). . ..................

N°® d’immatriculation  ..................

AVEC CHARGEMENT/A VIDE

(Biffer les mentions inutiles)

DOCUMENT D'EXPEDITION .........ccovvnn...
Nedordre ..............contn Date de dédovanement ...................

N° et classe des colis Poids brut Nature de la marchandise

SORTIE (Date-heure). .. ..........ooviiinnnn..

Vol. 1499. A-22930
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ANNEXES 1 TO 4 TO THE ARRANGEMENT
BETWEEN SPAIN AND PORTUGAL ES-
TABLISHING AT CAYA/BADAJOZ, IN
SPANISH TERRITORY, A JOINT NATIONAL
CONTROL ZONE FOR THE CLEARANCE
OF PASSENGERS AND THEIR BAGGAGE
AND OF COMMERCIAL GOODS

Annex 1’

BUILDINGS FOR THE EXCLUSIVE USE
OF PORTUGAL'

Annex 2.

A-Second floor of the administration building.
Use: frontier police and customs offices.

B-Control booths for tourist vehicles; frontier
police and customs.

C-Control area for passengers entering Portugal
and customs offices.

D-Inspection bay for light vehicles.

E-Goods warehouse and warehouse for confis-
cated articles.

F-Esplanade surveillance booths.
G-Control area for passengers exiting from
Portugal.

Annex 3. BUILDINGS FOR THE EXCLUSIVE USE
OF SPAIN'

A-First floor of the administration building.
Use: Customs offices
B-Offices and police force.

C-Offices of Police Commissioner and national
police.

D-Control area for passengers entering Spain.

E-Control booths for tourist vehicles; national
police and customs.

F-Control area for passengers exiting from
Spain.

' See insert in a pocket at the end of this volume.
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ANNEXES | A 4 DE L’ACCORD ENTRE
L’ESPAGNE ET LE PORTUGAL PORTANT
CREATION A CAYA/BADAJOZ, EN TERRI-
TOIRE ESPAGNOL, D’UNE ZONE DE
CONTROLES NATIONAUX JUXTAPOSES
POUR LE CONTROLE DES VOYAGEURS,
DES BAGAGES ET DES MARCHANDISES

Annexe 1’

Annexe 2. BATIMENTS RESERVES A L’USAGE
EXCLUSIF DU PORTUGAL'

A-2° étage du batiment administratif.
Destination : Bureaux de la Guardia fiscal et
de la douane.

B-Guérites de contr6le des touristes; Guardia
fiscal et douane.

C-Contrdle des passagers a ’entrée au Portugal
et bureaux de la douane.

D-Poste d’identification des véhicules de faible
tonnage.

E-Entrep6t de marchandises et d’articles

confisqués.
F- Guérites de contrble des esplanades.
G-Contr6le des passagers a la sortie du
Portugal.

Annexe 3. BATIMENTS RESERVES A L’USAGE
EXCLUSIF DE L’ESPAGNE!

A-I*" étage du Batiment administratif.
Destination : Bureaux de la douane.
B-Bureaux et Guardia civil.

C-Bureaux du Commissariat de police et la Po-
lice nationale.

D-Contréle des passagers a I’entrée d’Espagne.

E-Guérites pour le contrdle des touristes; police
et douane.

F-Controle des passagers a la sortie d’Espagne.

' Voir hors-texte dans une pochette 2 Ia fin du présent
volume.
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G-Inspection bay for tourist vehicles.

H-Goods warehouse and warehouse for confis-
cated articles.

I- Esplanade surveillance booths.

Annex 4. BUILDINGS FOR JOINT USE BY SPAIN
AND PORTUGAL'

A-North-esplanade weighing machine.
B-South-esplanade weighing machine.

C-Car park for Spanish and Portuguese Cus-
toms officers, and closed-circuit-television
control room.

D-Inspection bay for heavy vehicles.
E-TIR offices of Spain and Portugal.

F- Truck-driver rest area and bar.

G-Public lavatories and international telephone
booths.

H-North-esplanade warehouse.

I- South-esplanade warehouse.

Annex 5. INSTRUCTIONS FOR THE
APPLICATION OF THE ARRANGEMENT

(a) Joint inspections

Where possible, vehicles and goods shall
be inspected jointly by the customs services of
both countries, with a view to accelerating
clearance and obviating the need of handling
cargo twice.

(b) Vehicles covered by international transit
documents

1. The customs service of exit shall carry out
the necessary formalities. Where goods have
undergone physical inspection, the word ‘‘IN-
SPECTED’’ shall be stamped on the appropriate
document for the information of the customs
service of entry.

2. Where a transit terminates at the customs
service of exit of the Caya/Badajoz—Caia/El-
vas precinct, that service shall supply the cus-
toms service of entry with a photocopy of the

' See insert in a pocket at the end of this volume.

G-Poste d’identification des véhicules de tou-
risme.

H-Entrepdt de marchandises et articles con-
fisqués.

I- Guérites de contrdle des esplanades.

Annexe 4. BATIMENTS DESTINES A L’USAGE
CONIJOINT DE L'ESPAGNE ET DU PORTUGAL!

A-Bascule esplanade nord.
B-Bascule esplanade sud.

C-Agents des douanes, parc de stationnement et
salle de contrble avec circuit interne de
télévision.

D-Poste d’identification des « poids lourds ».
E-Bureaux TIR d’Espagne et du Portugal.

F- Salle de repos des chauffeurs de camion et
bar.

G-Toilettes publiques et cabines téléphoniques
internationales.

H-Entrepdts esplanade nord.
I- Entrepdts esplanade sud.

Annexe 5. INSTRUCTIONS AUX FINS
D’ APPLICATION DE L’ACCORD

a) Identifications conjointes

L’identification des véhicules et des mar-
chandises sera, autant que possible, effectuée
conjointement  par les services des douanes
des deux pays, afin d’accélérer le déroule-
ment des formalités et d’éviter une double
manipulation ~ des charges.

b) Véhicules porteurs de documents de trans-
port international

1. La douane du pays de sortie expédiera les
formalités nécessaires. Lorsque les marchan-
dises ont été physiquement identifiées, une
mention a cet effet sera apposée sur le docu-
ment de transport aux fins d’information de la
douane du pays d’entrée.

2. Lorsque le transport prend fin a la douane
de sortie du bureau de Caya-Badajoz—Caia-
Elvas, celle-ci remettra 2 la douane du pays
d’entrée une photocopie du document de trans-

! Voir hors-texte dans une pochette 2 Ia fin du présent
volume.

Vol. 1499, A-22930



378

United Nations — Treaty Series ® Nations Unies — Recueil des Traités

1988

transit document. In cases where goods have
been inspected, that shall be indicated, as stip-
ulated in paragraph 1 above.

(c) Internal transit

The customs service of exit which certifies
the end of an internal transit shall proceed as
stipulated in paragraph (b) 2 above.

(d) Handling of imports and exports

1. In the case of goods cleared for export in
the area, the customs service of exit shall supply
the customs service of entry with a copy of each
of the export declarations, or photocopies
thereof, grouped by means of transport.

2. Where goods have undergone physical in-
spection upon export, the documents shall so
indicate.

3. 1t is recommended that, since inspection
is obligatory for a large proportion of goods
upon import, the customs service of exit should
not, as a general rule, inspect goods intended
for export, so that unnecessary inspection may
be avoided.

4. If any discrepancy between the documen-
tation for the two operations is discovered as a
result of the import inspection, the customs
service of entry shall act in accordance with the
provisions of article 8, paragraph 2, of the
Agreement of 7 May 1981 concerning adjoining
border inspections and border traffic.

(e) Intervention by other bodies

Where the intervention of other bodies (plant
pathology, health, veterinary or other services)
is required, it is recommended that inspection
by the respective services of the two Parties
should be done in a single operation, with a
view to avoiding repeated handling of goods.

(f) Entry and exit control in the precinct

Each country shall control vehicles entering
and exiting from the country, on the basis of
international or national documents relating to
transit, import or export.

Upon entering the precinct, the driver of each
vehicle shall be given a report conforming to
the model in appendix 1 to this annex, bearing
a number and indicating the date and time; yel-
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port. Si la marchandise a été identifiée, une
mention sera apposée sur le document pertinent,
comme indiqué au paragraphe 1 ci-dessus.

¢) Transports intérieurs

La douane de sortie, qui annule le transport
intérieur, procédera comme indiqué a I'alinéa b
2 ci-dessus.

d) Formalités applicables aux exportations/
importations

1. Pour les marchandises exportées depuis le
bureau, la douane de sortie remettra 2 la douane
d’entrée un exemplaire de chacune des décla-
rations d’exportation, ou une photocopie de ces
dernieres, groupées par moyen de transport.

2. Lorsque des marchandises destinées 2
I’exportation ont été identifiées physiquement,
une mention # cet effet sera apposée sur lest do-
cuments susmentionnés.

3. Il est recommandé, en régle générale, pour
éviter des formalités faisant double emploi, que
la douane de sortie n’identifie pas les marchan-
dises destinées & I’exportation, puisqu’un fort
pourcentage de ces marchandises devra 1’étre 2
I’importation.

4. Au cas ou les formalités remplies 2
I’importation feraient apparaitre des divergences
entre les documents portant sur les deux opé-
rations, la douane d’entrée se conformera aux
dispositions du paragraphe 2 de I’article 8 de
I’ Accord du 7 mai 1981 relatif a la juxtaposition
des contrdles et au trafic frontalier.

e) Intervention d’autres organismes

Lorsque I’intervention d’autres organismes
(phytopathologiques, sanitaires, vétérinaires,
etc.) est requise, il est recommandé que 1’in-
spection des services respectifs des deux Parties
se fasse en une seule fois afin d’éviter des ma-
nipulations répétées de marchandises.

f) Contréles d’entrée et de sortie dans le
bureau

Chaque pays contrdlera ’entrée et la sortie
des véhicules en vérifiant les documents inter-
nationaux ou nationaux de transport, d’impor-
tation et d’exportation.

A Pentrée dans la zone, on remettra au chauf-
feur de chaque véhicule un formulaire conforme
au modele figurant 2 I’appendice 1 de la pré-
sente annexe, numéroté et portant une indica-
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low for the direction Spain-Portugal and white tion de date et d’heure, de couleur jaune dans
for the direction Portugal-Spain. la direction Espagne-Portugal, et de couleur
blanche dans la direction Portugal-Espagne.

Once the vehicle has been cleared, the report Une fois effectués les contrdles, le formulaire
shall be filled in; it shall be handed to the con-  portant les mentions requises sera remis au con-
trol service when the vehicle exits from the pre-  tr6le de sortie qui y apposera également une
cinct, where it shall again be stamped with the mention de date et d heure.
date and the time.

Vol. 1499. A-22930
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11
[SPANISH TEXT—TEXTE ESPAGNOL]

EL EMBAJADOR DE ESPANA EN LISBOA

N 108
Sefior Ministro,

Con fecha 20 de octubre de 1986, recibi la comunicacién de V.E. n°. 1910 que dice:
““Tengo la honra de informar a Vuestra Excelencia que el Gobierno Portugués estd de
acuerdo con el Proyecto de Acuerdo entre Portugal y Espaiia relativo a la creacién en Caia-
Badajoz, en territorio espafiol, de una zona de controles nacionales yuxtapuestos para despacho
de pasajeros, y sus equipajes y mercancias. Tengo asimismo, la honra de sugerir que esta
Nota y la respuesta de Vuestra Excelencia, de conformidad con lo dispuesto en el Articulo
12 del referido Acuerdo, cuyo texto en version portuguesa se transcribe en anejo, constituyan
un instrumento legal por el que se han de regir nuestros dos Gobiernos. Aprovecho la opor-
tunidad para reiterar a Vuestra Excelencia, la seguridad de mi mas alta consideracién.”’

En respuesta a su referida Comunicacién, tengo la honra de significarle la conformidad del
Gobierno espaiiol con el establecimiento de una zona de controles fronterizos yuxtapuestos para
despacho de viajeros, de equipajes y de mercancias en Caya-Badajoz, siendo su comunicacién y
mi respuesta constitutivos del acuerdo de ambos Gobiernos sobre este asunto.

Le ruego acepte, Sefior Ministro, las seguridades de mi alta consideracion.
Lisboa, 11 de marzo de 1987
[Signed—Signé ]
GABRIEL FERRAN DE ALFARO

Seiior Ministro de Negocios Extranjeros
de Portugal

Vol. 1499, A-22930
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PROYECTO DE ACUERDO ENTRE ESPANA Y PORTUGAL POR EL QUE SE CREA
EN CAYA-BADAJOZ, EN TERRITORIO ESPANOL, UNA ZONA DE CONTROLES
NACIONALES YUXTAPUESTOS, PARA EL DESPACHO DE VIAJEROS Y SUS EQUI-
PAJES Y MERCANCIAS

Articulo 1. Se crea en el paso fronterizo de Caya-Badajoz, en territorio espaiiol sobre la
carretera nacional V, una oficina de controles nacionales yuxtapuestos.

Los controles espafiol y portugués de entrada y salida, relativos al trdfico de viajeros (personas,
capital, vehiculos, efectos personales, muestras comerciales y pequefias cantidades de mercancias
que aquéllos transporten) y de mercancias, se efectuardn en esta oficina.

El régimen TIR y el trdnsito comunitario se aplicardn segin su normativa especifica.

Articulo 2. A efectos de la aplicacién del artfculo I se establece una zona aduanera comin
delimitada de acuerdo con el plano reproducido en el Anexo 1', que forma parte integrante del
presente Acuerdo.

Articulo 3. La zona marcada en azul en el plano que figura en el Anexo I, aislada mediante
una valla metdlica, comprende las garitas de control, edificios destinados a oficinas, almacenes y
reconocimiento de vehiculos que se sitian en su interior asi como las plataformas de acceso a los
mismos Yy los recintos de estacionamiento de los transportes.

En el Anexo 2 figuran, sefialados en verde, los espacios de uso exclusivo del Estado limitrofe.
En el Anexo 3 figuran, en amarillo, los espacios de uso exclusivo del Estado sede.

En el Anexo 4 figuran, sefialados en rojo, los espacios de uso conjunto de los Estados sede
y limitrofe.

Articulo 4. La vigilancia, respecto al control, en el interior de la zona se efectuard conjunta
o separadamente por los agentes de ambos Estados, excepto en las oficinas y almacenes en los
que se ejercerd privativamente por el Estado al que estén asignados.

Articulo 5. En caso de infracciones en materia de control descubiertas en la zona se actuaré
conformc a lo dispuesto en el Articulo 8 del Convenio de 7 dc Mayo de 1.981 entre Espafia y
Portugal relativo a la yuxtaposicién de controles y al trifico fronterizo.

Articulo 6. Ambas Administraciones se comunicardn recfprocamente las listas de los fun-
cionarios destinados en esta oficina, los cuales podradn acceder a la zona con la simple acreditacién
de su identidad y cargo mediante documentos oficiales.

Articulo 7. 1. Cualesquiera otras personas que deban acceder a la zona por motivos profe-
sionales, excepto los tripulantes de vehiculos, estardn en posesién de una autorizacién de acceso
expedida conjuntamente por los servicios de Policia espafioles y Guardia Fiscal portuguesa, previa
aprobacién por los servicios de Aduanas.

2. La autorizacién de acceso puede ser retirada a las personas que hayan sido declaradas
culpables dc infracciones a los preceptos legales, reglamentarios y administrativos de cualquiera
de los dos Estados, relativos al control.

Articulo 8. 1. El Inspector-Administrador de Aduanas e Impuestos Especiales de Badajoz y
el Comisario Jefe Provincial de Policia de la misma localidad, de una parte, y el Jefe de la
Dclegacién Aduanera de Caia/Elvas y el Comandante de la Guardia Fiscal, de otra, fijardn de
comiin acuerdo los detalles de las operaciones de control, dentro de lo previsto en las disposiciones
del Articulo 5 del Convenio de 7 de Mayo de 1.981, entre Espafia y Portugal, relativo a la yux-
taposicién del control y al tréfico fronterizo.

! See insert in a pocket at the end of this volume — Voir hors-texte dans une pochette a la fin du présent volume.
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2. Los funcionarios de mayor graduacién en el Recinto, que representen a las Autoridades
mencionadas anteriormente, adoptardn las medidas de urgencia que estimen necesarias para resolver
las dificultades que surjan a consecuencia del control.

Articulo 9. Los gastos relativos a la iluminacion, calefaccién y mantenimiento de las insta-
laciones pertenecientes al Estado limitrofe serdn soportados por dicho Estado.

Articulo 10. Las instrucciones incluidas en el Anexo 5 forman parte del presente Acuerdo.

Articulo 11. El presente Acuerdo podrd ser denunciado por cada una de las dos Partes con
preaviso de seis meses. La denuncia surtird efecto el primer dia del mes siguiente a la fecha de
expiracién del plazo de preaviso.

Articulo 12.  El presente Acuerdo entraré en vigor después del cambio de Notas diplométicas
previsto en el Articulo 2, pirrafo 2, del Convenio de 7 de Mayo de 1.981 antes citado.
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Apéndice 1

PAPELETA DE CONTROL DE TRANSPORTES/MERCANCIAS
EN EL RECINTO DE YUXTAPOSICION DE CAYA/BADAJIOZ—CAIA/ELVAS

ENTRADA (Fechayhora). ...................

Matricula ... ... ...,

CON CARGA EM VACIO

(tdchese lo que no interese)

DOCUMENTO DE DESPACHO. .. ..cooivvnnnnn....
N°deOrden................... Fechadel Levante ...................

N° y Clase de los bultos Peso bruto Naturaleza de la mercancia

SALIDA (Fechayhora) ..................oooii
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ANEXOS 1 A 4 DEL ACUERDO ENTRE ESPANA Y PORTUGAL POR EL QUE SE CREA EN
CAYA-BADAJOZ, EN TERRITORIO ESPANOL, UNA ZONA DE CONTROLES NACIO-
NALES YUXTAPUESTOS, PARA EL DESPACHO DE VIAJEROS Y SUS EQUIPAJES Y
MERCANCIAS

Anexo No. I’

Anexo 2. EDIFICIOS DE USO EXCLUSIVO DE PORTUGAL!

A~ 2 Planta del Edificio Administrativo.
Uso: Despachos de la Guardia Fiscal y de la Aduana.

B- Casetas para control de turismos; Guardia Fiscal y Aduana.

C~ Control de pasajeros de entrada en Portugal y despachos de la Aduana.
D- Nave de reconocimiento de vehiculos ligeros.

E~ Almacén de mercancias y de articulos aprehendidos.

F- Casetas para control de las explanadas.

G- Control de pasajeros de salida de Portugal.

Anexo 3. EDIFICIOS DE USO EXCLUSIVO DE ESPANA!

A- 17 Planta del Edificio Administrativo.
Uso: Despachos de la Aduana.

B- Despachos y Guardia Civil.

C- Despachos Comisaria de Policia y Policia Nacional.
D- Control de Pasajeros de entrada a Espaiia.

E- Casetas para control de turismos; Policfa y Aduana.
F- Control de Pasajeros de salida de Espafia.

G- Nave de reconocimiento de vehiculos de turismo.
H- Almacén de mercancias y articulos aprehendidos.

1- Casetas para control de las explanadas.

Anexo 4. EDIFICIOS DE USO CONJUNTO DE ESPANA Y PORTUGAL'

A- Biscula explanada norte.

B- Béscula explanada sur.

C- Agentes de Aduanas y Despachantes de Alfandega, aparcamiento y sala de control circuito
interno T.V.

D- Nave de reconocimiento de vehiculos pesados.

E- Despachos TIR de Espaiia y Portugal.

F- Sala de descanso de conductores de camiones y bar.
G- Aseos publicos y cabinas telefénicas internacionales.
H- Almacén explanada norte.

1~ Almacén explanada sur.

! See insert in a pocket at the end of this volume—Voir hors-texte dans une pochette 2 Ia fin du présent volume.
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Anexo 5. INSTRUCCIONES PARA LA APLICACION DEL ACUERDO

a) Reconocimientos conjuntos

Cuando sea posible, los reconocimientos de vehiculos y mercancias se practicardn conjunta-
mente por los Servicios de Aduanas de ambos pafses, con el fin de acelerar los despachos y evitar
dobles manipulaciones de los cargamentos.

b) Veliiculos amparados en documentos de trdnsito internacional

I. La Aduana de salida formalizar4 las diligencias oportunas. Cuando las mercancias fuesen
objeto de reconocimiento fisico se estampard sobre el documento la mencién RECONOCIDO para su
conocimiento por la Aduana de entrada.

2. Cuando el trdnsito termine en la Aduana de salida del recinto de Caya/Badajoz-Caia/
Elvas, esa Aduana entregard a la de entrada una fotocopia del documento de trénsito. En el
caso de haberse reconocido la mercancia se hard constar esa indicacién, como se establece en
el nimero I. anterior.

¢) Transitos interiores

La Aduana de salida, que cancela el trénsito interior, procederd como se indica en ¢l apartado
b) 2 anterior.

d) Tramitacion de exportaciones/importaciones

I. De las mercancfas despachadas de exportacién en el recinto, la Aduana de salida entregard
a la de entrada un ejemplar de cada una de las declaraciones de exportaci6n, o fotocopias, agrupadas
por medios de transporte.

2. Cuando las mercancias hayan sido objeto de reconocimiento fisico a la exportacién se
har4 constar asi en dichos documentos.

3. Serecomienda que, como norma general, la Aduana de salida no reconozca las mercancias
de exportacién ya que, siendo obligado el reconocimiento de un gran porcentaje de mercancias a
la importaci6n, se evitaria un doble reconocimiento.

4. En el caso de divergencias entre la documentacién de ambas operaciones descubiertas
como consecuencia del reconocimiento de importacién, la Aduana de entrada actuard de confor-
midad con lo establecido en el Articulo 8.2 del Convenio de 7 de Mayo de 1.981, relativo a la
yuxtaposicién de controles y al trdfico fronterizo.

e) Intervencion de otros Organismos

Cuando sea preceptiva la intervencién de otros Organismos (Fitopatolégico, Sanidad, Veter-
inaria, etc.) se recomienda que la inspeccién de los respectivos servicios de ambas Partes se efectie
en un solo acto con el fin de evitar la repetida manipulacién de las mercancias.

f) Control de entrada y salida en el recinto

Cada pais controlard la entrada y salida de los vehiculo en base a los documentos interna-
cionales o nacionales de trdnsito, importacién o exportacién.

A la entrada en el recinto se entregard al conductor de cada vehiculo una papeleta conforme
al modelo que figura como Apéndice | al presente Anexo, numerada y con fecha y hora, de color
amarillo para el sentido Espaiia-Portugal y blanca para el sentido Portugal-Espaiia.

Una vez efectuado el despacho la papeleta se diligenciard y se entregara al control de salida
del recinto donde se estampard igualmente la fecha y hora.
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[TRANSLATION] [TRADUCTION]
AMBASSADOR OF SPAIN IN LISBON L’AMBASSADEUR D’ESPAGNE A LISBONNE
No. 108 Ne 108
Sir, Monsieur le Ministre,

I have received your note No. 1910 dated
20 October 1986, reading as follows:

[See letter I]

In reply to your letter, I have the honour to
inform you that the Spanish Government agrees
to the establishment of a joint national control
zone for the clearance of passengers, baggage
and commercial goods at Caya/Badajoz, with
your letter and my reply constituting an agree-
ment between our two Governments on the
matter.

Accept, Sir, etc.
Lisbon, 11 March 1987
[Signed]
GABRIEL FERRAN DE ALFARO
The Minister for Foreign Affairs
of Portugal

[Provisional Arrangement and annexes
as under letter I

Vol. 1499, A-22930

J’ai regu 2 la date du 20 octobre 1986 votre
communication n°® 1910, dont le texte se lit
comme Suit :

[Voir lettre 1]

En réponse a la communication susmention-
née, j’ai I’honneur de vous faire savoir que le
Gouvernement espagnol est d’accord pour éta-
blir une zone de contréles frontaliers juxtaposés
pour le contrble des voyageurs, des bagages et
des marchandises a2 Caya/Badajoz et que votre
communication et la présente réponse constitu-
eront un accord des deux gouvernements 2 ce
sujet.

Je vous prie d’agréer, etc.

Lisbonne, le 11 mars 1987
[Signé]
GABRIEL FERRAN DE ALFARO
Monsieur le Ministre des affaires étrangéres
du Portugal

[Projet d’accord et annexes comme
sous la lettre I]
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No. 24841. CONVENTION AGAINST TOR-
TURE AND OTHER CRUEL, INHUMAN
OR DEGRADING TREATMENT OR PUN-
ISHMENT. ADOPTED BY THE GENERAL
ASSEMBLY OF THE UNITED NATIONS
ON 10 DECEMBER 1984.!

RATIFICATION
Instrument deposited on:

30 March 1988
ECUADOR

(With effect from 29 April 1988.)
With the following reservation:

Ne 24841. CONVENTION CONTRE LA
TORTURE ET AUTRES PEINES OU
TRAITEMENTS CRUELS, INHUMAINS
OU DEGRADANTS. ADOPTEE PAR L’AS-
SEMBLEE GENERALE DES NATIONS
UNIES LE 10 DECEMBRE [984!

RATIFICATION
Instrument déposé le :

30 mars 1988
EQUATEUR

(Avec effet au 29 avril 1988.)
Avec la réserve suivante :

[SPANISH TEXT—TEXTE ESPAGNOL]

« El Ecuador declara que, de acuerdo a lo dispuesto en el Articulo 42 de su Constitucién
Politica, no concederd extradicién de un nacional. »

[TRANSLATION]

Ecuador declares that, in accordance with the
provisions of article 42 of its Political Consti-
tution, it will not permit extradition of its
nationals.

Registered ex officio on 30 March 1988.

' United Nations, Treary Series, vol. 1465, No. 1-24841,
and annex A in volumes 1477, 1480, 1481, 1482, 1484, 1486
and 1487.

[TRADUCTION]

L’Equateur déclare que, conformément aux
dispositions de I'article 42 de sa constitution
politique, il n’autorisera pas I’extradition d’un
national.

Enregistré d’office le 30 mars 1988.

' Nations Unies, Recueil des Traités, vol. 1465, N° I-
24841, et annexe A des volumes 1477, 1480, 1481, 1482,
1484, 1486 et 1487.
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No. 258I1. INTERNATIONAL SUGAR N°25811. ACCORD INTERNATIONAL DE
AGREEMENT, 1987. CONCLUDED AT 1987 SUR LE SUCRE. CONCLU A LON-

LONDON ON 11 SEPTEMBER 1987

PROVISIONAL APPLICATIONS
Notifications received on:

28 March 1988
BARBADOS
THAILAND
(With provisional effect from 28 March
1988.)

Registered ex officio on 28 March 1988.
Notification received on:

30 March 1988
ZIMBABWE
(With provisional effect from 30 March
1988.)

Registered ex officio on 30 March 1988.

' See p. 31 of this volume.
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DRES LE 11 SEPTEMBRE 1987

APPLICATIONS PROVISOIRES
Notifications regues le :

28 mars [988
BARBADE
THAILANDE
(Avec effet a titre provisoire au 28 mars
1988.)

Enregistré d’office le 28 mars 1988.
Notification regue le :

30 mars 1988
ZIMBABWE
(Avec effet a titre provisore au 30 mars
1988.)

Enregistré d’office le 30 mars 1988.

' Voir p. 31 du présent volume.



